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LOK SABHA Shri Harish Chandra Mathur was

) a Member of the Constituent Assem-

‘Monday, J ulirm??-.si:flﬂlﬂwd’“ 3%, bly of India and the Second and Third

(Saka) Lok Sabha during the years 1948 and

The Lok Saliha met at Eleven of cne 1957—87. He was a very active Mem-

Clock. ber, a forceful speaker and a season-

[MR. SPEAKER in the Chair]
MEMBERS SWORN

Shrimati 1la Pal Choudhuri (Krish-
managar-West Bengal).

Shri Dharnidhar Basumatary (Kok-
rajhar-Assam)

OBITUARY REFERENCES

MR. SPEAKER: I have to inform
the House of the sad demise of three
of our friends, namely Shri Mali Mari-
yappa, Shri A, Nesamony and Shri
Harish Chandra Mathur,

Shri Mali Mariyappa was a sitting
Member of this House from Madhu-
giri constituency of Mysore. He was
also a Member of Third Lok Sabha
during the years 1965—867.

Shri Mariyappa was also a Mem-
ber of the House Committee and the
Committee on Subordinate Legis-
lation and also served on some Select
Committees, He used to take arlive
part in the proceedings of the House
and the Committees. He passed away
at Bangalore on the 25th May, 1968
at the age of 56.

Shri A, Nesamony was a sitting
Member of the House from Nagercoil
constituency of Madras. He was also
a Member o' the First and Third Lok
Sabha during the years 1852--57 and
1862—687. He served on the Com-
mittee on Petitions. He passed away
at Neyoor of the 1st June, 1988 at the
age of 73,
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ed parliamentarian. He used to take
active part in the proceedings of the
House and made useful contributions
as a Member of the Privilegeg Com-
mittee and the Committee on Public
Undertakings. He passed away at
Bangalcre on the 12th June, 1968 at
the age of 64.

We deeply mourn the loss of these
friends and | am gure the House will
join me in conveying our condolences
to the bereaved families,

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): Once
agein, it {s my sad duty to pay tri-
bute and homage to the memory of
our colleagues who have passed away.
They were all Members of the Con-
gresg Party, but I think that ‘hon.
Members will agree with me that
they transcended the confines of party
interests.

Sir, as you have mentioned, Shri
Mali Marivappa was a dedlcated
Member who played & significant role
in the freedom struggle in Mysore,
He was also associated with many
national, cultural, social and educa-
tional organisations. He was a Mem-
ber of the Mysore State Legislative
Assembly and he brought to Parlia-
ment his long experience and know-
ledge of parliamentary affairs.

Shri Nesamony was a senior and
experienced colleague, and he served
this House for over a decade. We
valued his wisdom and knowledge and
admired his quiet and unassuming
manner.
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Shri Harish Chandra Mathur who
died so suddenly in Bangalore was a
respected, able and experienced Mem-
ber of Parliament. His participation
in the debate was always construe-
tive and after a deep study of the
subject, and full of constructive and
good suggestiong which <we could
take up. Hig deep knowledge of par-
liamentary and constitutional affairs
was a help to us all and lent dignity
to whichever debate he participated
in. He had also an understanding of
administrative matters which lent his
speeches special gignificance and im-
portance.

I am sure that we shall miss all
these three Members. I join you in

expressing our deep sympathy to their
families.

SHRI RANGA (Srikakulam): 1
join the Prime Minister in what she
said in tribute to these three Mem-
bers who have passed away.

Shri Harish Chandra Mathur was
one of my colleagues in the other
House and also in this House., During
his career as a parliamentarian he
was known to be a very vigorous
critic of the Government when he
was jn the Opposition as well as
after he had joined the Congress
Party. He was taking keen inetrest in
administrative reforms and since he
had been an experienced adminisira-
tive officer in the former Rajasthan
State, he brought all hig experience to
bear upon the discussions in which he
took part and he insisted that our
administration should be streamlined
and there should be economy. He
was an unsparing critic of the Gov-
ernment even though he wag a Mem-
ber of the governing party, and he
joined us, the Opposition, in demand-
ing the establishment of the institu-
tion of Ombudsman. After he be-
came a member of the Administrative
Reforms Commission, he joined the
other Members in_ making those
recommendations in favour of Lokpal.
It is unfortunate that the Lokpal has
not come to be established, although
a Bill hag come to be introduced.
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This is what happen with the fate of
80 many in public life that they plead
for good things but those good things
may not come to fruition when they
are alive, and yet they have done
their service by pleading for such
good reforms.

Shri Nesamony worked for the re-
turn of Kanyakumari to Tamil Nad.
He was known as a great champion of
the Tamil language and Tamilians.
He was a good public worker,

Shri Mariyappa also was one aof
the freedom-fighters. He played an
important part in Mysore politics. He
did not have sufficient time here to
make his mark.

We deeply mourn the death of all
these three good comrades of ours.

it sz fagrd At (IR ¢
qeTe WEISd, 27 977 94 g6 A7 &9
% fe afemfas &% & a1 24 @@ q&3
FHST FTAOAT FIAT TIATR | AT gwIE
At §ag % W & Wil & famier &%
HIT ANET 37 9 ¥ gw & fagg o
w gW IA A i § wer AW
wgrafa wfog a @& | & 7 of afe-
goqr Ft W ot gfoaer AT w
fae & 3@ 1 wage ot fawar an
U F TS € H I FHA F T
¥ § a8 aufes ¥ wi fear ¥ we-
aqh givar frn Fa 41 7 ¢fowz
Wﬂﬁuﬂ'fﬂ'ﬁwﬁ: zw & & o
TE A W & ®7 Foqvar | gT
¥ dag w1 FE T Y WIA
ﬁwnﬁﬂgﬂﬂg‘q,ﬁ'#mﬁﬂ
MU | oF gedw Afafa A dE A
wrr ¥  fag & swTe g W R
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oF. T THATE ¥ wTH IEA
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AT FIAWHAT T T AT T F317
TR FF IFH TF IMEF gz
AZET Y AL FTHA CF IIECw IT-
feqa fem | aofifa R am ¥ g o
QAT & € ¥ TR I s
afRg st di) FFq 7z dag F
W AR AR I @ RAF S
N TN ¥ AR AT awTa w5
TR FY ST F At yfwe frad
v frew ddeg M@ afs g @
fge wfrs & g@wr Q@ g wfew
fears 2z 2

# qroF W s A ARl &
I ¥ A9 F wEAg FT
aqr 9t gk AR Jdy gw & frgs
T g, % wfq woelt farw wiwfe
afex FaT g

SHRI MANOHARAN (Madras
North): On behalf of my Party in
Parliament, I associate myself with
the sentiments expressed by the Lead-
er of the House.

The loss of three Members of Par-
liament is irreparable. Shri Mathur,
who had been a Member of this
House, had made a tremendous con-
wibution to the developing parliamen-
tary conventions in this country which
has a democracy nascent. He has been
a fearless critic of certain policies of
the Government. He has been a man
of convictions and earnestness of pur-
pose. Every speech he delivered had
its sense of direction and sincerity.
He had been associating himself with
so many committees and commissions
and contributed much for the crystal-
lisation of ideas. It is a misfortune,
and thig country has lost in him a
fearless fighter, a seasoned parliamen-
tarian and 8 noteworthy statesman.

Shri Nesamony, who had been a
Member of this House, has been a
relentless fighter and a doughty
champion of the rights of minorities
and the establishment of those rights.
He hag been considered as a deliverer
by the people of Kanyakumari Dis-

trict. The affectionate and loyal
people of Kanyakumari District called
him gz Raja Nesamony’. He has been
1_1eld in high esteem for his sincerity,
impeccable honesty and integrity. He
was g man who fought herolcally and
saw the realisation of the rosy dream
of the people of Kanyakumari Dis-
trict, namely, the merger of Kanya-
kumari District with Tamil Nad. In
order to achieve his goal, he had to
fight with his political bosses, and
though ultimately they might claim
that they had succeeded, the fact
remains that he had conquered every-
thing he wanted,

Till his death, his spirit was undy-
ing and he wag clear in his concept.
Till his death, nobody could touch
him, nobody could shake him. I am
glad to note that his bosses realised
thig fact. Whenever Shri Nesamony
fought against forces, terrible and
with alarming dimensions, he used to
say, ‘let the frail sparrow hurt itself
against the eagle’,

Another Member of Parliament,
whose contributions are equally valu-
able, is no more,

On behalf of my Party, I request
you, Mr, Speaker, to convey our heart-
felt sympathy and condolenzes to the
bereaved familieg of these departed
souls. May the departed souls rest
in peace.

SHRI H. N. MUKERJEE (Calcutta
North East): Mr. Speaker every time
we meet after a recess, almost invari-
ably we find that death hag snatched
away some of our colleagues in this
House. 1 associate myself with the
sentiments of sorrow which have
already been expressed at the death
of three of our colleagues,

For myself, I knew Shri Nesamony
when the First Parliament met in
1852 gnd we had all grown to learn
and respect hig character and his
work. Shri Mariyapa was & ¢ery dis-
tinguished figure in the public life of
the country and T am gure his absence
would be very much missed in this
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House, even more than in his own
home State.

In regard to Shri Harish Chandra
Mathur, we have seen him function
in this House as well as elsewhere
and we all admire his character and
his ability. I came to know him in
the days of the first Parllament when
he was a Member of the Rajya Sabha.
Though he was not a Member of this
House at the present moment we
know how very valuable his contri-
butions were when he was a Member
of the Lok Sabha. There was about
his work a kind of competence which
is not generally to be seen. He spoke
in a manner which suggested very
clearly that he had mastered his sub-
ject and there was in his participa-

tion in the debate a kind of sophisti-

cation which lent character and in-
terest to parliamentary procelures.

We shall miss these three comrades
very much and | am gure you will
convey to the bereaved families our
condolentes and our heartefelt gym-
pathies,

off T quw wHw (FTITEAY) :
qeqey AgrEg, AAY g 50 AmAm
qEET F wE it o g e, ot

Fafn Aq ofr gfvez wrge &
fram ¥ afa sva wra sgar f5a 3, & 59
F QAT 1 A T AFAg FI@ F AT
quATTEL Y w@re & oagiAfw gha
FAE | AT gfrvam wgw FrATH
faeft A sidar § yor g3 Faw
TZA B AT 10 9t & g faar
aar g gy fe sia wd sfranasfas
FoEiH AW TARAIS . T TAT 3T
F 158 (1 AT fwar Aar A1 s faw qmam,
FE T IR A1 | AR AT ATy
o1 g AT &1 TR gEr, WA
frmtor & eweffa gz stacee B1q
g7 | 7 fade =7 F oF gwa gAEE
¥\ 7S A 9T 9 g9 71 FAE &9 & fAm
T T, A I A ¥ g A A
& §T FT Y, TG A F1 TE€C g7
fadrdfr
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& T FA19 § g G A qaw
w3 A wrens A wifa & forg w
FE U WO I F O H wgrafy
wfq@ s g

SHRI P. RAMAMURTI (Madura):
While associating myself and my party
with the sentimentg expressed in this
House over the demise of three of
our valuable colleagues, I wish parti-
cularly to point out certain charac-
teristic features of Mr. Nesamony
whom I had known very well, He
belongs to a generation of leaders
which unfortunately has passed away
in this country, probably never more
to come. He belonged to the Nadar
community in that area which was
downtrodden. The caste Hindus in
that area treated the Nadar commu-
nity just as the Harijans were heing
treated in other parts of the country.
Mr. Nesamony's popularity, the love
and affection he got from the people
of Nagercoil area came from the fact
that for over forty years he had con-
ducted the struggles of the Nadar
community against social, political and
all other kinds of oppression. 1 de
not know whether many people in
this House know that Mr. N.:amony
was having a lucrative practice of
over Rs. 5,000 a month, but when died,
he died penniless. His entire earnings
were spent for the cause which was
dear to him, namely, uplift of this
community educationally, and econo-
mically and socially. Probably. there
is not a single Member in this House
whe, like Mr. Nesamony, could file
his nomination and go away from
the constituency without going‘lhd
seeking the vote of indivxd_ull
voters or addressing a sinzgle meeting
in that constituency. Tt is a unique
feature of Mr. Nesamony. In 1952,
later in 1962 and again in 1967, be
was probably the only candidate whe
just filed hig nomination and went
away from the constituency. He
never went and solicited. He sald, if
people love me, if they feel that I
should serve them then they will eleot
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me, This wag one factor. Therefore,
the question of so much of money
being spent for the election did not
arise for him. That was the love
bestowed upon him by that commu-
nity. Naturally, during his old gge,
unfortunately he was very ill and I
know that he was not able to parti-
cipate in the deliberations of this
House. The people -certainly are
poorer and the House is poorer by his
loss.

Ag for the other people, although I
do not know much about them—I
have not had personal contuct with
them—I am sure their demise has
made this House poorer, and I asso-
ciate myself and my party with the
sentiments that have been expressed
in this House.

SHR] SURENDRANATH DWIVEDI:
(Kendrapara): I associate myself
and my party with the sentiments
expressed at the demise of three of
our honourable colleagues. Among
the three, I had the privilege to work
together with Mr. Harish Chandra
Mathur who first came to the Rajaya
Sabba in 1852, and then at the diffe-
rent committees of the Lok Sabha
including the Committee on Public
Undertakings. While in opposition he
was naturally a critic of the Govern-
ment, but although he later joined
the Congress party, I do not think he
ever suppressed his own views; he
was very free in his criticisms and he
was taking almost an independent
line.

1 have my own experience; when
in this House I first raised the ques-
ton of corruption at high levels, I
know what great interest Mr. Mathur
took in the matter, and in his own
way inside the Congress party he
wanted that all these matters should
be enquired into by a high level com-
mission of inquiry. In other respects
also, his contribution has been out-
standing. Tt is really regrettable that
at thig juncture of the countiry, we
have lost a person of his calibre. It
is a great loss to Parliament and a
grest lose to the countrv.

st ST aC wre (g9 ) meae
wgrEw, i gfoez wrge, off qaTafer
o1 oft qfeaeqt, gow 37 1497 @ frana
Aggifiat &1 w9ET W & 2 woA
arfagt €1 #T & Wi s
oiTd F7A1 F o AR T W ¥
AT FUTT H A9 g &1 gEE

TEE |

A1 zfrvesz  ATgT 7, TwEAE
sorafas #ar # w4 gu, g1 afwyg
F urdtaT ® fyagn® wzgm fEr,
T o FA AARTA 4 0407 § afew
¥ e # ox fww @
T gfrvaez F1 d AW T A
AT & Qg ow sea T T TEIE )
TAR W & A% g OF. HgHH #L E
gz oF v faarer o qw gwa
faraer g@ (7 1§ 9T 74T | FRT T
¥ eI AT HagEl 0 A4 gl
T F EAA AT A I F oA O
zATg 7 ¥ FIC T3 fAvig A3 4
gt 2frz & gomafaa gum s & o
ST IAFT AT TFT qE AT HIYA
TN HAT ST | 4 ATqT W
wmarsi #1 darare afafaai wr 3a-
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w1 3 fegrgram swmarc wfafa
& qwrafa w1 g

# 7 A1 g1 AEEdt ¥ wradE
wgiafe ofem Fwm g

The Members then stood in silence
for a short while.
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ORAL ANSWERS TO QUESTIONS

Indo-Danish Project regarding study
of initial stage of oral cancer

+
*1. SHRI CHENGALRAYA NAIDU:
SHRI ANBUCHEZHIAN:
SHRI N. R. LASKAR:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is g fact that an
agreement between India and Den-
mark for sponsoring a study of the
initia] stages of oral cancer has been
concluded;

(b) if so, the main features thereof;

(c) the total amount to be spent by
the Denmarlk Government in this re-
gard; and

(d) the place where the joint project
wil]l be installed?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) Yes,
Sir.

(b) Over a period of 5 years, stud-
ies will be undertaken tg clarify the
cancer-prodi cing factors, improve pos-
sibilities of early diagnos’s and to
provide informative material, by ex-
amining about 500 patients with pre-
liminary stages of oral cancer.

(c) Rs. 4.70 lakhs over a period of
5 years. b

(d) Medical College, Trivandrum.

SHRI CHENGALRAYA NAIDU:
When the Governmeni located this
scheme at the Medical College, Tri-
vandrum, where there are obstruc-
tionist activities going on—even the
construction of the Idikki project was
obstructed—rnay I know whether the
Government have taken into consi-
deration al| these aspects, and if this
is locateqd i such a place, may I know
what will happen to this project?
May I know whether Government
have considered the question as to
whether il will function smoothly in
Trivandrurn College?

JULY 22, 1968
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SHRI MORARJI DESAI: This pro-
ject has been taken up at Trivandrum
because there is a larger incidence of
oral cancer in Trivandrum than any-
where else, This is what was found
by a Danish Professor in 1963-64.
Therefore, it has been located there.
I did not know that the Government
will be interested in impeding this. It
will harm itself.if it does so.

SHRI CHENGALRAYA NAIDU:
There are already places like Hydera-
bad and also the Vellore hospital
where some progress has been made.
Vellore is nearer to Trivandrum even
if there is so much incidence of oral
cancer. Why cannot the Government
now at least think for the smooth
functioning of this institution, to lo-
cate it at Vellore Medical College?

SHRI N. SREEKANTAN NAIR: Sir,
I rise to a point of order. Is the Ques-
tion Hour to be utilised to make sug-
gesations? I resent the hon. Member's
allegation against Kerala State. Why
should he say such things during the
Question Hour?

MR. SPEAKER: Order, order. 1 will
allow the hon. Member to put a sup-
plementary.

SHRI CHENGALRAYA NAIDU:
Sir, my second question has not been
answered,

MR. SPEAKER: Tt is a sugestion for
action. I do not know whether Gov-
ernment will accept it.

SHRI N. SREEKANTAN NAIR:
May I know whether Government dis-
criminates between State and State
and in the loecation of such institutions
the politics of a State and its Govern-
ment are taken into consideration?

SHRI MORARJI DESAI: My pre-
vious reply ought to guarantee that
there is no such discrimination.

SHRIMATI TLA PALCHOUDHURI:
May I know whether cancer specialists
from different States will be asked to
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join this project and give their know-
ledge to il?

SHRI MORARJI DESAI: They will
be free to give the benefit of their
knowledge, but all of them cannot be
asked to join it. Too many cooks spoil
the broth. There are already two such
projects working in Ahmedabad and
another place.

st wite T @ AT AT
wreat g firn Q¥ firm oo, frar fraey
¥ srewaTe @Yy T E AT AR fadv
war et A, gaTa feaT sEaw
B R W faden W @@ &
o 7

st wrorcoft e ;o faalt fadelt
HqET A gAY e Az 3

oft wiwrt ;T dvn : faRer Aqar
fFat oA 7

st Wit AAnE : TEET gar TEY
g1 WX 49M@ J0gARH T HA FA0N,
SqraT  AEF g, SaTer @t AT w9y
A Enm 1 AT TAE I avsT @i At
Ha&T § g ag #fqw a4 ?

SHRI 5KRADHAKAR SUPAKAR:
May I know when the project is likely
to start and the period for which it is
projected?

SHRI MORARJI DESAI: Over a
period of five years they will be ex-
amining about 500 patients.

SHRI SRADHAKAR SUPAKAR:
‘When will they start it?

SHRI MORARJI DESAI: Ag soon as
they are able to do it,

SHRI GANESH GHOSH: It I have
understood the Deputy Prime Minister
correctly. He said that the incidence
of oral cancer hag been found to be
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the highest in Trivandrum. May I
know after how many years' research
this has been found and, secondly,
whether any reason has been found as
to why the incidence of oral cancer
is the highest in Kerala?

S13KRI MORARJI DESAI: That is the
meaning of research. Research will
tell you that. I cannot say anything
about it. This was done in 1863-64 by
the World Health Organisation, which
had sent a professor here, Professor
J. J. Pindborg, who conducted study
in this fleld. This is what he has said
about Trivandrum.

SER° SHIVAJI RAO 3. DOESH-
MUKH: Will the hon. Deputy Prime
Minister kindly tell us whether vozai
demonstrations agitations and proces-
sions are the root causes for oral
concer?

SHRI MORARJI DESAI: Since I am
not a cancer specialist, I cannot say
that.

(Re. Q. Nos. 2, 3 and 4)

MK, SPEAKER; Next Question. Sari
Manithai J. Patel.

TIJE MINISTER OF STATE IN THE
MiINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
¥ARE (SHRI RAGHU RAMIAH):
Since Question No. 4 is also on an
identieal subject, I would request tiiat
it may also be taken up along entk
this.

MER. SPEAKER: Al] right.
Coal-based Fertilizer Plant at Korba

+
*2. SHRI MANIBHAI J. PATEL:
SHRI LAKHAN LAL GUPTA:
SHRI S. N. MAITL
SHRI G. C. DIXIT:

Will the Minister of PETROLEUM
ANT CHEMICALS be pleased to state

(s} whether the Fertilizer Corp»
ration of India has been permitted to
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establish a coal-based fertilizer Plant
at horba; and

(b) if 50, the progress made so far
in thic regard?

THE MINISTER OF STATE N THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WET.-
FARE (SHRI RAGHU RAMAIAH):
{a) No, Sir.

k) Does not arise,

Coal-based Fertilizer Plant

I

*4. SHRI B. K. MODAK:
SHRI P. RAMAMURTI:
SHRI NAMBIAR:
SHRI K. M. ABRAHAM:

Wil! the Minister of PETROLEUM
AND CHEMICALS be pleased to refer
to the reply given to the Starred
Question No. 1215 on the 15th April,
156 and state:

ta) whether the sub-Committee of
the Board of Directors of the Ferti-
lizer Corporation of India has serutini-
sed the report submitted by the Plan-
ning and Devclopment  Division of
Coal-based Fertilizer Plant;

(h) it so, the details thereof and
the decision taken thereon; and

(¢) if not.  when the scrutiny is
likely to be completed and the reasons
for the delay?

. THE MINISTER OF STATE IN THE
M.NISTRY OF PETROLEUM AND
CI{EMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
{a) tg (¢). The techno-economic fea-
sibility report in respect of a coasl-
based plant at Korba has been studied
by a sub-committee of the Board of
Directors of the Fertilizer Corporation.
The Coummittee has suggested some
modifications. A supplymentary report
is #ccordingly under preparation. 1t
.3 expected that the Board of Direc-
tors of the Corporation will soon con-
sider the malin report along with the
supplementary report.
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it wferwrf oo @x : w7 qgifaw:
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W 50 fF dewr i qafar ¥
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TiiE MINISTER OF PETROLEUM.
AND CHEMICALS AND  SOCIAL.
WELFARE (SHRI ASOKA MEHTA):
it is roy easy to give this calculation -
unti] firm calculationg are made, The
nrijects are stil]) under scrutiny. Butl,
1cughly speaking, subject to [uture
correetion, I would say that a coal-
lased plant would require about
Re. 10 crores more of investment than
a naphtha-based plant of the same
{vpe and producing the same type of
fertiizers. Secondly, as far as this
particular project is concerned, it
sppears that the interna] capital may
be round about 12 per cent, as agam:st
18 per cent which one would need in
the other kind of plant. These are the
tentative figures, but I would not like
to be pinned down to them later on
when we get more firm figures.

=it wionE Ro gdW: FAT ATFAIG
AT g7 = i3 Y F FA 5 fog Fo00
imwﬁ-ﬁ% mam{ansﬁé
gty f7 & @Ml A F1gaT T @E A
quan T § @t QMFEET SI5GH
faperay wtferwr: wifes g€8 7 o saA a9
FTCE qATE AT T & AT IA I T
W W @S g A gH A A TE
dgarx @1 @wT ey fF g o
qay ¥ arg  gAT Azrame § oI
wfqwa &7 7@ a1 g1
SURI ASOKA MEHTA: As to how

much increase takes place in ar,ricul_]-
tura; produetion, it has nothing to av -
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w.ih .he base for fertilizer production.
Tk .ncrease in agricultura] production
wil! be the same irrespective of the
buse for fertilizer production.

Mr, SPEAKER: Shri Lakhan Lal
Gupta Absent, Shri S. N, Maiti,

st ata§ Ro 9w : gifET fam
2 H @AFT F FAE T § A
feqy afawa & s gar 2 a1 a4
gleaara, fegrawiagd § ag 1
weY WEIRA FY agarn Tfgy L

14R. SPEAKER: I have already cal-
led ancther hon. Member,

SHRI S. N, MAITI: May I know
" whether Government is contemplat-
ing to run the Durgapur Ferulizer
Plant as z coal-baseq plant?

SHRI ASOKA MEHTA: Korba s
supposed to be coal-based.

SRl B. K. MODAK: May I know
whether the World Bank has advised
the Government of India not to gn
aherd with coal-based fertilizer plants
ara. if o, whether the delay in taking
& qecision is due to the pressure of the
Worlq Bank?

3HRI ASOKA MEHTA: The World
Bank has given no advice and we do
not follow anybody’s advice like that.

SHRI NAMBIAR: In view of the
fact that the import of ammonia is
causing a great drain on our foreign
vxchange and alsg because we have
started exporting naphtha and also for
thy reason that we have got suffizient
coal in this country, which is the
necessary, raw material, and the deve-
lopmeri wing of the Sindhri Fertilizer
Faclory has developed such techuizal
know-how that any plant can be set
up in this country without having re-
course to the import of any material
for a coal-based fertilizer factory, is
it not necessary or correct on the part
of India to utilise our 6wn know-how
wng indigenous raw material rather
than go in for the import of amrmonia
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which is making our country depend-
ent on America? Is it not the policy
of Government to abhor such depend-
ence and to utilise our own raw mate-
rial and know-how?

SHRI ASOKA MEHTA: First of all .
no ammonia is being imported today.
] Lave made it clear over and over
sgair that of the tota] projected »ro-
ducticn of fertilisers, fertilisers that
may be produced by the import of
ammonia will provide a very smull
fraction. But such a decision has to
bi: taken in each jndividual case.

As far as naphtha is concerned it is
being exported today because the -
Tertiliser plants are in the process of
coming up. We have flve fertiliser
plants under construection in the publie
sector angd three more plants have
been decided upon. We are zoinz
ahead with them, All these are going
to require large quantities of napitha
end we are likely to be short of
naphth: after some time.

But we also awnt to diversify our
feedstock and, on previoug occasions,
I have made it clear that we are also
most anxious to develop coal-basad
fertiliser production. That is why the
Korba Project, which was mooted in
1964-65 and given wup in 1985, s
scught to be revived. But we have
got to make a thorough study of the
techno-economic aspects of the pro-
ject. We have also to see whether
pover, coal, land, water and other
faclilies would be available. All these
discussions are taking place with the
State Government. As soon as the
Corpor:tion is able to reach a1 firm
conclusion, the Government will be
able to decide what to do. But I can
assure the House that the Govern-
ment i keenly interested in coal-based
fertilisers.
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SHRI G. S. REDDI: Is the coal-based
fertiliser plant ay Kothagudem undezr
the ccnsideration of the Government?

SHRI ASOKA MEHTA: There is a
proposal under the consideration uf

‘Government, not at Kothagudem but
al Ramagundam.

SHRI S. S. KOTHARI: Sir, Edmund
Burke once said: Seas rol! and months
pas: hetween the order and the exe-
cution. Between the conception of a
project irn this country ang its execu-
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tion, months and months pass. May
I ask the Minister as to what steps he
is taking to reduce this timelag so that
¢ll such projects are expedited”

SHRI ASOKA MEHTA: In the pub-
e sector alone we have five projects
under construction. Three more have
been decided upon. All these will re-
quire an outlay of Rs. 391 crores.

SHRT NATH PAI: He has complete-
ly igriored Burke.

SHRI S. S. KOTHARII: Why pot re-
duce the timelag?

'SIJRI ASOKA MEHTA: When wa
take up any new plant we have also
tu ree how much finance will be avail-
able. Rs. 391 crores have alrcady
tecn committed and I am taking up
with the Planning Commission and the
¥inance Minister the next lot of pro-
jects that I want to take up which
would involve an outlay of Rs. 320
croles.

SHRI S. S. KOTHARI: That is no
answer to my guestion.

SHR1 HEM BARUA: That is n)
answer. He has omitteq Burke,

SHRI S. S. KOTHARI: Why does ha
no{ reduce the timelag between con-
ception and execution?

SHRI ASOKA MEHTA: I have
pointed out that as far as =ight pro-
iects are concerned, they are either
under construction or have been clear:
ed. As to the next lot of projects,
stiely I must devote the maximum
time fcr the most thorough study of
that because the necessary finances
have stil] to be found. T do not under-
stand how I can say, ‘“Yes, it will be
dune” unless the financial provision ie
made which will be theoretica] clear-
ance.... (Interruption).

SHRIMATI TARKESHWARI
SINHA: Before the Government took
a decision on having coal-based plants
did they take into consideration the
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techinology of Sindri and the reason
why Sindri has been suffering; also,
15 1t a fact Government hag already
decided to divert personnel from Sindri
sg that they could be absorbed in other
fertiliser plants because Sindri is not
able to run economically? 1 would
like tg know the reasons as to “vhy
Sirdri plant is not running economi-
cally and whether this coal-based
plant and other plants at other places
could be run economically,

SHR1 ASOKA MEHTA: About
Sicdri, I would like to have notice. As
far as the other part is concerned,
1hese matters have been gone into by
the Planning and Development Divi-
sion which the hon. Member knows
is itself in Sindri and which is highly
competent.

S1IRY INDRAJIT GUPTA: The hon.
M.rister stated a little while ago that
it was his assessment, a tentative as-
sessment, that fertiliser plant based on
coal would be somewhat more expen-
cive and
Re 10 crores more than a plant basad
on ammonia. May I know from him
whetLer it is 5 fact that this expert
commitiee which went into the jues-
tien bha, stated in its report that ‘he
cetval assessment will be just the re-
wverse hecause the naphtha producea
tere indigenously would not be upto
the specifications and, therefore, it
would be cheaper and more efficient
to use pur hydro-carbon resources?

SHRI ASOKA MEHTA: The F.CL
has net completed its report. No such
report has yet come to us.

SHRI P. VENKATASUBBAIAH: 1
am glad that the Government hus
taker up the Korba plant which had
been abandoned after spending more
than a crore and that the Government
is also keenly thinking of having some
more projects based on coal at Ram-
gudem and other places, May I know
whether Government will give fresh
thought on these coal based projects
for which there is indigenous raw 'ma-
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that it would cost about’
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terial #nd there is the P&D Depart-
ment which has got the necessary
technical know-how instead of going
in for geint complexes based on
imported raw material.

SHRI ASOKA MEHTA: In tne ie-
velepmtnt of fertiliser industry, all
these aspects are kept before us.

SIIR] D. N. PATODIA: The hon.
Mir.ister stateq that naphtha will be
in short supply by 1970-71 and that
this is one of the reasons why the
abandoned plant at Korba is being
revivea. It js precisely on taese
grounds that the Tata Fertilizer Pro-
ject was cleared by the Ministry of
Petroleum and Chemicals after exami-
ning its feasibility. May I know what
stands in the way of giving the final
approval to this project? May I know
whetrer it is a fact that Government
is hesitating to give a clearance only
because it is likely to be set up in
the private sector even though the
delay may be against the national in-
terest.

SER] ASOKA MEHTA: The F.CL
has not yet completed its examination.
The first report was received by the
Board. When the Board considered the
report, they found that certain fur-
ther studies had to be made, Another
report ic yet to come. The Government
is not in a position to take any view
¢n this particular project unti] thut
report is received. Secondly as I
pointed out 5 projects ae under con-
etructicn and 3 projects have been
clearca. This involves a financiil
commiiment of Rs. 361 crores. Jntil
we know how much more finances we
have to put into the fertiliser industry,
it is not possible for us to clear thines
straighiway.

oft agrorw Fag wreet : A
9T TER FrAAe T aATy & fem
ot T a7 S EW X I T IEA 1 &8
¥ wgrar v wd R ¥ IR AT A
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SHR] ASOKA MEHTA: In 1963-u4
or so, there was a technological break-
through in the fertiliser industrv and
at that time it was felt that the new
tecknology would make it possible for
g ‘0 nroduce fertiliser cheaper than
the cld technology. What is sought 10
Le done now is this. The plant that
was planned in the past was of a
amal] size. What is now being plan-
aed 1s almost three times larger fhun
what wag thought of at tha*t time,
Such 2 large plant will enable us to
have economy of scale. Secondly, we
hay¢ now a very large fertiliser pro-
sramme. We want to have, as I have
said over and over again, diversified
feedstock. That is why what was not
possikle in 1963-64 becomes possiblz in
1968-89 or 1969-70. As I said, the -nat-
ter is still under consideration. The
F.C.I. report has not yet come to the
Sovernment. The Gavernment i3 not
in a pysition to take a final view.
All that 1 say is we are keen about
having a fertiliser plant in Kobra and
we would like to have some plants
which are based upon coal as a !ei_?d-_
stock.

syl st : FRROTEH
FFEATS AT CATZ FIOEW FA A1 AT A7A
ardi & A w7 2 AT fEw
zmtstrﬁrazﬂﬁmwrm%?

SHRI ASORA MEHTA: It was for
. a wariety of reasons, including supply
of water and transport facilities.
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S_HRI S. KUNDU: It i indeed hear-
tening to know what the hon. Minisse:
has said, that he will give more em-
vhasis for the coal-based [ertiliser
plants‘ But what I feel is that there
is a lopsided policy; the Minisuy ol
Fetroleum and Chemicalg do not know
or 4o not pursue g policy about loca-
tion of fertiliser projects. According to
the hon. Minister, shortly 8 fertiliser
projecls are going to be cleared.

Will the Minister make out u policy
and say that there will be diversifica-
tion ¢t industries in different Stlutcs
and as g first step, regional imbalance
will be corrected and priority will be
given tg those places where there is an
abundunt supply of coal availaklz and
v here electricity is also availaocie?

SHRI ASOKA MEHTA: It you look
at the position, it will be found that
one is in Bihar, plant one in Bengal,
one in Assam, one in Madras, one in
Kerala, one in Maharashtra and so on
and so forth. Therefore, I jo not
know what further the hon. Member
wants. Before selecting any site,
power, watcr, raw materials, demand,
etc., are al] gone into.

Fertilizers & Chemicals Travancore
Ltd. ’

*3. SHRI P. VISWAMHARAN:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) the installed capacity of Ferti-
lizers and Chemicals Travancore Ltd.
in 1967;

(b) the total quantity of fertilizers
produced by the Company during the
year 1967;

(c) the actual profit or loss from
production and sale of fertilizers dur-
ing 1967;

(d) the total income earned by the
company in 1967 by selling technical
know-how; and
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(e) the total erning of the FEDO
unit of the Company in 19677

THE MINISTER OF STATE IN
THE MINISTRY OF PEROLEUM &
CHEMICALS & OF SOCAL WEL-
FARE (SHRI RAGHU RAMAIAH;:

(a) The installed capacity of FACT
during 1967-68 was as under:—

Tonnes
Ammonium Sulphate 198,000
Ammonium *hosphate 132,000
Super-phosphate 44,000

() I'az poodicion during the vear

4957-68 was as under:—

Tonnes
Ammonium Sulphate 7,698
Ammonium Phosphate £3,8%2
Super Phosphate 42,195

tc) to (e). The information is being
obtai:~1 and will be laid on the
Table.

SHRI P. VISWAMBHARAN: FACT
is one of the first fertiliser factories get
up in our country. It started commer-
cial production in 1947, but in spite
of 21 years of its working, the pro-
duction in this factory goes down year
by year. According to the fgures
given by the Minister, even 1n 1967,
the production of fertilizers was of
the order of 70 and 60 per cent of
the rated capacity. As a matter of
fact, in FACT, everything other than
fertilisers is being produced—art is
proiuced, Kathakali is producer, his-
tery is produced. handicrafts are pro-
duced and so on. Everything- other
than fertilisers is produced. In view
of this, may I know from the hon.
Minister whether the Government w.il
institute a probe into the working of
"this factory in order to see that pro-
duction is increased and efficienty also
increast . .
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. SHRI RAGHU RAMAIAH: It is an
unfortunate fact and there is no deny-
ing of it that the production has not
been upto the capacity all these Years.
But there are various reasons for it--
power failure, voltage drop and occa-
sionally lack of sulphur and so many
other reasons. . Government are equal-
ly anxious to probe into it. A Com-
mittee was appointed and the ' m-
mittee did make some recommenda-

tions and we are trying to implement
the same.

SHRI P. VISWAMBHARAN: Last
year there was no power shortage:
still the Minister says that power
shortage was one of the reasons for
the shortfall in production. . But the
Managing Director and the top officers
of this firm have found out a differ-
ent reason for the shortfall in produc-
tion. They met an astrologer and the
astrologer suggested that there was
something wrong with Gods there. So,
last February 7 priests came there and
conducted a puja for seven days, just
to please Lord Siva and some snakes
also. May I know whether Govern-
ment approve of this as one ol the
reasons for the shortfall in producticn
and if so, whether Government ap-
prove of this action, whether these
priests will be posted there perma-
nently and the bureaucrats removed?

SHR] RAGHU RAMAIAH: We have
not yet become so desperate as o run
to astrologers in this matter.

An allegation was made that some
puja was performed. We have mude
inquiries and we have been told offi-
cially that no s1~h =g wus per lnrm-
ed for any such purpose.

THE MINISTER OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI ASOKA MEHTA):
As far as power is concerned, it is
true that there was no failure in the
supply of power. But the power
supply was interrupted. In a chemical
factory if power supply is constantly
interrupted, it makes it very difficult
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to have production. In the FACT as
well as in the Rare Earths factory
there, we have detailed statistical data
sout power interruptions,

oft o wex wwt o qaT wgRT
% w1 & o wmt qom gt wE T
A T A Y FY AgA A AR
AT AgEg F AR AGL 98 § IANT
qqEAT qMEAT § /W qeAT 9t §
fRagamgremgaradi &

% AmAE wdT AgRT T wEAT
T g e smmag gE 2 A T
wizaTgas o2 sfass falnle, A
H gt TagAam 2 OF FTEE § g
rE AF 97 467 T AFT 56,7
9@z 99 AATEE Iiwa &1 &F
oA & 7

#7 g oY 31w 7 A g e fawe
dzo feq & &1 AT@ 79U 7 HieaTgIT
wu arf 7€ ? g "« qrf i w7 gt
q¥ =7 1 T FFar w4 w4
AEIEg %1 gg Wt AA 2 fF qree
fa feq # w17 @ &97 w1 wizamgae
w0 aré af, FEed 79 fog 7 oF
e &1 w9 qrf af,

MR. SPEAKER: The hon. Member
is giving information. He is not ask-
ing any question. Now, he should
come to the question.
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A et sefdiem & = wdt v
forar mar & vk wre famr quafeaiz
¥ Wt far w3 & qY femr =z o
M IR A AT AAE ?

MR, SPEAKER: Now, the hon
Memer should stop. I shal] stop his
question at this. If the hon. Minister

!lt.'as any answer to give, he may give
1t.

SHRI RAGHU RAMAIAH: So far
as the inefficiency of the officers is
concerned, I must refute it. To ihe
best of our knowledge, we have
severa] very able officers. There are
other reasons for shortage, as I have
already explained.

Regarding shortages and so on,
which my hon. friend has mentioned,
I am very grateful to him for giving
this information. We have not heard
of them so far, but we shall certainly
look into it.

SHRI K. LAKAPPA: Time and
again, we have brought forward here
allegations and charges against the
dealings ang the administration by
the managing director of this company
who is highly responsible for the de-
crease in production and the malprac-
tices in the company. This was
brought up here by my colleaguc Shri
A. Sreedharan with al] facts and
figures. There were eleven ‘harges
against the managing director who is
responsible for all these nefarious
activities and also against his charaec-
ter and the glorious .nights which he
used to spend ang also his squander-
ing of the money of this company by
making donations for the Kathakali
dances which are performed at Delhi.
May I know why the Ministry is hold-
ing any brief for this officer? They
should set right the matters by con-
ducting an inqiry into these matters.
I want a categorical assurance from
the hon. Minister on the floor of this
House that Government would deal
with this matter and would remove
that officer.
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SHRI RAGHU RAMAIAH: I had
occasion earlier to emphatically deny
all these allegations made against that
officer. If there are any specific alle-
gations, 1 would like the hon, Mcm-
ber to give them to us, and we shall
not spare any effort in finding out the
truth of the matter. But just to go
on making allegations in this manner
is unfair to the officer concerned.

SHRI A. SREEDHARAN: The hon.
Minister has suggested that we should
bring forward specific nllegations.
Now, I am making a specific allega-
tion here. This concern is proverbi-
ally notorious for wasteful expendi-
ture. To cite an instance, when the
UNCTAD conference was being held
in Delhi, a cocktail party was given
by this concern to the UNCTAD deie-
gates, for which 12 officers and their
wives were brought by vlane from
Trivandrum to Delhi or from Erna-
kulam to Delhi to parade our middle-
aged beauties before the TUNCTAD
delegates. . ..

SHRI HEM BARUA: The middle-
aged beauties of Kerala are more
beautifu] than the Delhi women,

SHRI A. SREEDHARAN: This type
of wasteful expenditure has been
brought to the notice of Government.
I would like to ask the hon. Minister
mhether he will conduct a probe into
the affairs of the company in order
to find out how much is being spent
by this concern for entertainment,
how much 'has been spent by this
concern for publicity and patronage?
Fertiliser is very scarce in this coun-
try and this much of publicily is rot
a necessity. So, will Government
conduct a probe into the accounts of
this company in regard lo entertain-
ment expenditure and publicity ex-
penditure?

SHRI RAGHU RAMAIAH: Gov-
ernment have never hesitated to order
any probe where it is called for,
but we have no information on the
basis of which a probe of that nature
would be justified.
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SHRI K. LAKAPPA: He is holding
a brief for that officer.... (Interrup-
tions) ..

MR, SPEAKER: Order, order.....

SHRI RAGHU RAMAIAH: Re-
garding the particular allegation....

SOME HON. MEMBERS: We are
giving information here and now.

SHRI RAGHU RAMAIAH: Hon.
Members would not allow me even
to answer?

Regarding the particular allegation
made obout a cocktail party and all
that, somebody was good enough to
write to us, and we did inquire, and
the officer denied all those allegations.
What more are we to do in the cir-
cuustances? (Interruptions).

SHRI A. SREEDHARAN: Have a
CBI inquiry.

MR. SPEAKER: Only one Member
should speak at a time, Now, Shri
D. C. Sharma:

SHRI ABDUL GHANI DHAR: On a
point of order. ...

MR. SPEAKER: There is no point
of order during the guestion Hour.

SHRI D. C. SHARMA: From the
reply given by the hon. Minister and
the Minister of State, 1 conclude that
this fertiliser plant has not been in
good health, and the Centre has rot
been able to restore it to even normal
health. May I know whether Govern-
ment are thinking of any alternative
method to make this fertiliser plant,
which I should say is a plant which
is very dear to our friends [from
Kerala, a going concern in the near
future? There have been a large
number of committees and all that
kind of thing. But I must say that
our Government have been very tardy
in executing the plants which have
come forward in order to make them
successful and in order to make the
concern a profitable concern.
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SHRI ASOKA MEHTA: As far as
this particular plant is concerned,
there have been four expansions, and
it takes time for a new plant to come
into full production.” We had also
.recently appointed a highly competent
technical committee to go into it, and
the technical committee's report is
now available,

May I point out that as far as this
particular company is concerned, the
«Government of India, the Governmunt
-of Kerala, the Government of Madras,
the Government of Andhra Pradesh
.and the Government of Mysore are
-also shareholders, and they are repre-
sented on the Board of Directors.
"There are also private shareholders,
.and the Board of Directors takes good
care to see that this particular p.ant
is working well. The company ac-
tually made a profit of R. 43.46 lakhs
in 1966-67. As.I have said, we have
‘8one into this by appointing a techni-
cal committee to probe into the techni-
-cal functioning,

If there is anything wrong about
the management side, if hon. Mem-
‘bers will let me know what their
specific charges are, we, shall be only
too happy to go into them and if
need be, appoint a commission.

SHRI RANGA: I am glad that the
hon. Minister has now given an assur-
ance that they would certainly go into
any allegations or specific complaints.
Just now Shri Sreedharan pointed
out one: that is in regard to enter-
‘tainments and one or two other points
also. But the reply given was that
the concerned officer was asked and
he haz denied it. This is a wrong
way of going about it. May I know
whether the hon. Minister would see
to it that an inquiry is held depart-
mentally at the proper level into those
allegations and charges that he has
made? They have also received addi-
tional separate complaints themselves.
Will they see whether there is anv
truth in these allegations?

SHRI RAGHU RAMAIAH: In view
of the anxiety shown by hon. Mem-
-bers, which we share, we shall look
into the matter again.
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Prevention of Gold Smuggling

*5. SHRI S. K. TAPURIAH: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government's atten-
tion has been drawn to the roport in
the Economic Times of the 6th June,
1968 to the effect that al] measures
taken by Government to arrest smug-
gling have proved a failure;

(b) if so, the further steps which
are proposed to be taken to prevent
smuggling of gold ‘and other items,
particularly those through Nepal and
Goa; and

(¢) the estimated extent of loss to
Government revenues during the year
1967-68 on account of smuggling?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT): (a) and (b).
Attention of the Government has
been drawn to the news-item in
question. The problem of smuggling
is continuously engaging Govern-
ment’s attention. Measures recently
taken and proposed to be taken
include intensified arrangements for
the collection of intelligence, more
intense patrolling of the coastal areas,
provision of fast sea-going crafts and
setting up of more check-posts on our
land border with Nepal. The question

of suitable amendments to the
Customs law is also being considered.

(¢) No relfable  estimate is
available.

Narmada Water Dispute

*6. SHRIMATI TARA SAPRE:
SHRI D. C. SHARMA:
SHRI VIRENDRAKUMAR

SHAH:
SHRI P. N. SOLANKI:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether he has had any
further meeting with the representa-
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tives of the States concerned with
the Narmada water dispute; and

(b) it so, whether any solution of
the problem has been found?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAD): (a)
Mo, Sir.

(b) No wugreed solution has been
arrived at so far.

Gas Fields around Ahmedabad

*7. SHRI YOGENDRA SHARMA:
‘Will the Minister of PETROLEUM
AND CHEMICALS be pleased to

state:

(a) whether it is @ fact that experts
«1 his Ministry have estimated that
the three unexpleited gas felds
around Ahmedabad are capable of
supplying the entire liguid ammonia
requirements of the proposed Tata
‘Fertilizer Complex; and

(b) the comparative costs in foreign
«exchange in exploiting Ahmedabad
gas-fields and importing  liquid
ammonia for Tata Fertiliser Complex?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA):
{a) No, Sir; but the extent of gas
availability and the economies of its
=upply to the proposed Tata Fertilizer
‘Complex have been under study.

(b) Before the study referred to
has been completed, it will not be

possible to give the comparison
desired.
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Titanium Dioxide Plant at

Trivandrum .

*p. SHRI P. C. ADICHAN: Will the'

Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that a

Titantum Dioxide Plant will be

constructed at Trivandrum in Kerala
by the Power Gas Corporation of
Great Britain;

(b) if so, the main terms of the
collaboration agreement and the
details of the project, indicating i4s-
production capaclty wnd cost and-
foreign exchange content; and
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(c) the steps taken so ar for the
erection of the plant and when it is
likely to be completed?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA):
(a) to (c). The question may be
addressed to the Minister of Industrial
-Development & Company Affairs
who is concerned with the subject
matter,

Advance Insurance Company Ltd.,
Bombay

*10. SHRI MOHAMMAD ISMAIL:
SHRI GANESH GHOSH:
SHRI SATYA NARAIN

SINGH:
SHRI K. ANIRUDHAN:

Will the inister of FINANCE be
Plemsed to state:

(a) whether the Enforcement
Plrectorate has completed the investi-
gftions against the Advance Insurance
Company Limited, Bombay for
foreign exchange violations;

(b) if so, the details thereof; and

(¢) the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(§HRI K. C. PANT): (a) Yes, Sir.
(p) and (c) On the basis of Investi-
gations made, the Enforcement
‘Directorate issued show cause notices
g one of the Directors of Advance
Tsurance Co. Ltd., and to another
-person for prima facie vio'ations of
foreign exchange regulations. Replies
#rom the parties to the notices have
been received. The adjudication pro-

ogedings in the matter are in
Progress.
Life Insurance Corporation’s Invest-

ment in Shares

*11. SHRI BENI SHANKER
SHARMA.:
SHRI ABDUL GHANI DAR:
SHRI GEORGE FERNANDES:
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SHRI UMANATH:
SHRIMATI SUSEELA
GOPALAN:

Will the Minister of FINANCE be
pleased to state:

(a) the investments made by the
Life Insurance Corporation of India
in shares so far;

(b) the companies whose
are held by the Corporation;

shares

(¢) the Companies in which shares
of more than Rs. 5 and 10 lakhs are
held by the Corporation with reasons
for, investment of such funds; and

(d) the part played by the Corpo-
ration in rural investment?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRT
JAGANNATH PAHADIA): (a) Net
investment made by the LIC. in

shares of companies from 1-9-1956 €«
31.3-1968 is Rs. 116.35 crores.

(b) and (c). It is nol in public
interest to disclose the names of com-
panies in which the Corporation
holds investments.

(d) The LJI.C. has increased its
investment in rural sector from Rs.
3.96 crores at the end of December.
1957 to Rs. 66.13 crores at the end of
March, 1968.

Setting up of Non-ferrous Metal
Refinery in Cuba by an Indian Con-
sulting Engineering Firm

*12. DR. RANEN SEN: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact thai: an
Indian firm of Consulting Engineers
has won a contract to set up a Non-
ferrous Metal Refinery in Cuba; and
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(b) if so, how much India will earn
in foreign exchange thereby and how
much Indian products will be needed
in the project in Cuba?

“THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) No,
Sir. The contract is for the provi-
sion of design and engineering
services only and not for construction.

(b) The amount of foreign ex-
ohange which India wil]l earn thereby
cannot be precisely esiimated at this
stage. The contract does not involve
supp'y of any equipment or materials
from India or nbroad.

Tata Fertilizer Project at Mithapur

*13. SHRI S. R. DAMANTI:
SHRI YASHPAL SINGH:
SHRI S. KUNDU:
SHRI D. N. DEB:
SHRI R. R. SINGH DEO:;
SHRI P. N. SOLANKI:
SHRI SITARAM KESRI:
SHRI SHRI CHAND GOYAL:
SHRI N. K. SANGHI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
slate:

(a) whether the Planning Commis-
sion have completed the examination
of the proposed Tata Fertilizer Pro.
Ject at Mithapur, Gujarat and whether
¥ final decision has been taken in the
matter;

(b) if so, the nature of decision
taken; and
(c) if not, the reasons for the

delay?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA):
(a) to (¢). The Planning Commission
Bave completed their examination of
#he proposal, but a fina] decision on
the project has not yet been taken.
The matter is stil] under
esonsideration.
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Water Drought in Blocks of Gaya and
Patna Districts in Bihar

*17. SHRI MAHANT DIGVLJAI
NATH: Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that there
is an actute water drought in Gaya
District and Alagar Sarai, Hilsa and
Islampur Blocks of Patna district in
Bihar State;

(b) if so, whether it is also a faot
that the wells and tanks in these
areas have dried up;

(c) whether Government  have
started relief works in these areas;
and

(d) if so, the details thereof?

THE MINISTER OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHR] SATYA
NARAYAN SINHA): (a) to (d). The
information is being col'ected from
the State Government and will be laid
on the Table of the Sabha as early
as possible.

Maternity Wards of Governmenat
Hoepitals in Delhi

*18. SHRI Y. AL PRASAD:
SHRI N. XK. SANGHI:

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whteher Goverament's atten-
tion has Dbeen drawn to the news-
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item appearing in the “Hindustan
Times” of the 28th May, 1968 regard-
ing the appalling state of affairs
prevai'ing in the maternity wards of
the Government Hospitals in Delhi;

(b) whethet it is a fact that during
summer months most of the patients
have been provided with floor beds
and the attendance by nurses is
inadequate; and

(c) it so, the measures Gavern-
ment propose to take to improve the
situation?

THE MINISTER OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI SATYA
NARAYAN SINHA): (a) Yes, the
news-item has come to the notice of
Government.

(b) At times Patients have to be
accommodated on the floor in the
Hospitals because of lack of accom-
modation and pressure of urgent
eases but nursing care is provided
adequately.

the
con-

(¢) The strengthening of
hospital services is under the
sideration of Government.

Foreign Investment in India

*19. SHRI RAMAVTAR SHASTRI:
Will the Minister of FINANCE be
pleased to state:

(a) the total foreign business
investments in India as on the 3lst
March, 1968 with country-wise break.
up; and

(b) the further measures contemp-
lated by Government to attract more
foreign private capital to India?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) The
latest available information about

the actual foreign business invest-
ments in India is at the end of March,
1985. A  statement showing the
country-wise break-up of actual
foreign investments as at the end of
March, 1965 and approvals accorded
by the Government of India there-
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after is laid on the Table of the Lok
Sabha. (Placed in Library. See No
L1"-1335(168.)

(b) Government have always kept
in view the importance and desira.
bility of foreign investments in
selected flelds. With a view to im-
proving the climate for investment in
general, Government have, from time
to time, taken various fiscal and
monetary measures. It is hoped that
these measures, which would be
equally app'icable to foreign investora
would prove a sufficient inducement
to them to invest in India. Govern-
ment have also in mind the setting
up of a Foreign Investment Board
which is expected to streamline the
procedures and minimise the delays
in approving proposals for foreign
investment.

Repayment of Debts

*20. SHRI SRADHAKAR

SUPAKAR:

SHRIMATI SUSHILA
ROHTAGI:

SHRI CHINTAMANI
GRAHI:

SHRI R. BARUA:

SHRI S. S. KOTHARI:

Will the Minister of FINANCE be
pleased to state:

(a) whether the Aid India Con-
sortium met in May, 1988 to consider
the problem of repayment of debts
by India; and

(b) if so, the results thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) to (b).
The Aid-India Consortium met on
May 23rd & 24th, 1868, to review
recent developments in the Indian
economy and to consider Indias
external aid needs for 19688-69. The
members off the Consortium welcomed
the excellent agricultural perform-
ance of 1967.68 and noted thut the
revival of the growth of the economy
was spreading to other sectors. They
agreed with the Bank's asseismend

PANI-
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that India needed non-project aid in
‘the order of $ 1,000 million from

Consortium members including IDA.

Members also agreed, subject to
Parliamentary approval in some
cases, to provide $100 million of this
sum in the form of debt relief and
to consider fuvourably a similar
amount of debt relief for -the follow-
ing two years.

Develepment of Projects in Kerala

*21. SHRIMATI SUSEELA
GOPALAN:
SHRI A. K. GOPALAN:
SHRI VISWANATHA MENON:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the Kerala Government
have asked Rs. 50,000 each for the
construction work of Kallada, Kutti-
yadi, and Pazhassi Projects in Ke-
rala;

(b) if so, whether Government have
sanctioneq the sums; and

(c) if not, the reasons therefor?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
A request was received from the
Government of Kerala in May 1968
asking for additional financial assist-
ance of Rs. 2.25 eroreg for filve Pro-
jects during 1968-89, including Rs. 50
lakhs each for Kallada, Kuttiyadi and
Pazhassi projects.

(b) and (¢). The matter is under
consideration.

Finance Minister’s discussion with re-
presentatives of Banks

*22. SHRI INDRAJIT GUPTA: Will
the Minister of FINANCE pe pleased
to state:

(a) whether he had discussions with
the representatives of the Indian
Banks' Association in Delhi last month
regarding the practical implications of
the Banking Laws (Amendment)
Bill, 1968;
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(b) if so, the difficulties which the
bn{‘:.kers submitted to him and whe-
th:ajr they asked for any assurances;
an

(c) whether the outcome of the
talks was satisfactory to both sides?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. C. PANT): (a) The Deputy Prime
Minister met some of the newly
appointed Chairmen of Indian banks
as also the Chairmen of the Advisory
Boards and the Chief Executives of
foreign banks at New Delhj on the
8th June, 1968.

(b) The discussions related to the
various aspects of socia] control over
commercial banks and the action al-
ready taken or proposed to be taken
by the banks to implement Govern-
ment's policy in this regard. No spe-
cific assurances were sought for by the
bankers.

(c) Discussions wa e helpful,

Smuggling of Counterfeit Indian
Currency

*23. SHR] H. AJMAL KHAN:
SHRI MEETHA LAL MEENA:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government's attention
has been drawn to a press report pub-
lished in the “Hindustan Times” of

10th June, 1968 under the caption
“China-made fake Indian notes
found”;

(b) whethe- it is also a fact that
counterfeit Indian currency after
being smuggled into India from China
is distributed amongst anti-social and
anti-national forces for subversive ac-
tivities; and

(c) the reaction of Government
thereto?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. C. PANT): (a) Yes, Si-.

(b) and (c). There is no conclusive
evidence to support this allegation.

Gold Price

*24. SHRI R. K. AMIN: Will the
.Minister of FINANCE be pleased to
state:

(a) whether as a result of the re-
cent disturbances in France, price of
gold has reached the highest peak;

(b) whether rise in price of gold in
France has in any way affected the
Indian market; and

(¢) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. C. PANT): (a) As a result of re-
cent disturbances and isolation of the
French market from other world gold
ma-kets due to imposition of exchange
control, the price of gold in Paris rose
steeply, reaching a peak of $ 45.96 per
ounce on 11th June 1968.

(b) No, Sir.

{¢) Does not arise.
Cochin Customs House

~25 SHRI E. K. NAYANAR: Will the
Minister of FINANCE be pleased to
refer to the reply given tp Unstarred
Question No. 7998 on the 22nd April,
1968 and state:

(a) whether the specia] police es-
tablishment has since completed the
investigations in the case of an Assis-
tant Collector of Customs, Cochin who
was allowed to to export curios and
handicrafts of the value of Rs, 20,000 /-
as baggage,

(b) if so, the details of the findings
with getion taken thereon; and

(c) if not, when the investigation is
likely to be completed and reasons for
delay?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHREI
K. C. PANT): (a) No, 8i~. The case
is stil] under investigation by the Sps-
cial Police Establishment.

(b) Does not arise,

(¢) The investigations are being
conducted in several parts of the coun-
try and a large number of documents
and witnesses have to be examined.
Steps are, however, being taken to get
the investigation completed as quickly
as possible.

Counterfeit Indian Currency

*28. SHRI SAMAR GUHA: Wwill
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that a large
number of counterfeit Indian currency
of different denominations has been
seized in the Bangaon area, Canning
area and othe- Indo-Pak border
regions of West Bengal and Assam and
near Bihar-Nepa] border;

(b) it so, the details thereof;

(c) whether these counterfeit Indian
currencies have been circulated by
China with g view to creat serious
problems in the money markets of
India; and ’ )

(d) if so, the steps taken by Gov-
ernment to counteract the mischievous
move undertaken by the Chinese?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. C. PANT): (a) and (b) A state-
'ment showing the seizure of counter-
feit notes in the Indo-Pak border regi-
ons of West Bengal and Assam and
near Bihar-Nepal border during the
period June 1967-June 1068 is laid on
the Table of the House, (Placed in
Library. See No. LT-1336 €8.

(c) and (d). There has 50 far been
no evidence to show that these noins
were circulated by China.
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Honorary doctors in Delhi Hospitals

* .*27, SHRI BEDABRATA BARUA.

SHRI LOBO PRABHU:
SHRI PREM CHAND:

Will the Minister of HEALTH, FA-
MILY PLANNING AND URBAN
DEVELOPMENT be pleased to
fate:

(a) whether it is a fact that some
eminent doctors of the Capital who
are now working in an honorary ca-
pacity have been served with notices
%0 discontinue their terms with Delhi
hospitals; and

(b) if so, the reasons therefo ?

THE MINISTER OF HEALTH, FA-
* MILY PLANNING AND URBAN DE-
YELOPMENT (SHRI SATYA NA-
RAYAN SINHA): (a) and (b). The
Delhi Administration had been con-
sidering the question of discontinuing
e system of honorary doctors in the
Irwift Hospital for some time and had
come to the conclusion that it should
be abolished. Some of the Honorary
Doctorg were accordingly served with
notices that their gervices were not
required. Thereupon, all the honorar-
#s decided not to attend their duties
with effect from 26th May, 1968.

Manufacture of Small Car

*28. SHRI S. C. SAMANTA: Will
the Minister of FINANCE pe pleased
te gtate:

(a) whether it is a fact that he is
not in favour of taking the manu-
facture of small cars either in public
dr private sector, irrespective of the
fact that the general public is given
‘fo understand that the project is
Hkely to come up and that a decision
in this regard is likely to be taken by
the end of the year 1868;

(b) what is the truth in the news
ftem published in the Indian Express,
B-~mbay edition'of the 27th June, 1968
to the effect that “the much-talked
sbout small car plant received a
etrong rebulf from him”; and
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(c) by what time a fina] decision is
likely to be taken by Government in
this regard?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). The
matter is under the consideration of
Government and it will take some
time before a final decision is taken.

Unaccounted Money

*29. SHRI HEM RAJ: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have ‘made
any firm assessment of the amount of
unaccounted money that is floating in
the market;

(b) if not, whether Goernment pro-
pose Lo set up any machinery for the
purpose;

(¢) whether any special drive is
being proposed to be launched to un-
earth it; and

(d) if so, the nature thereof?

THE MINISTER OF STATE IN THR
MINISTRY OF FINANCE (SHRI
K. C. PANT): (a) No, Si~. It is
not possible to do so.

(b) Does not arise in view of the
reply to part (a).

(¢) and (d). A number of steps to
trace and unearth unaccoun'ed money
have been taken by the Government in
the past. The problem is constantly
engaging the attention of the Govern-
ment. The penalties for concealment
of income and understatement of
wealth have been substantially rajsed
under the Finance Act, 1968. More
officers are being posted for investiga-
tion and intelligence work and close
coordination is maintained with other
concerned departments like Customs
and Central Excise, the Directorate of
Enforcement and also the Sales Tax
Department of the State Govern-
mants,
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Calcoutta Electricity Supply
Corporaton

*30. SHRI JYOTIRMOY BASU:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government have any
plans to take over Calcutta Electricity
Supply Corporation Ltd;

(b) if so, whether they have ana-
lysed proportion of sha eholdings by
Indian citizens and by non-Indian citi-
zenes; and

(c) whether it is a fact that the
West Bengal State Electricity Board
have expressed to the State Govern-
ment their ability and willingness to
run the Calcutta Electricity Supply?

THE MINISTER OF IRRIGATION
AND POWER (D. K. L. RAO): (a)
to (c). A statement giving the requi-
gite information is laid on the Table
of the House.

STATEMENT

(a) and (c¢). The Calcutta Electric
Supply Corpo ation Limited is a
Cumpany registered in England under
English Company Act having its re-
gistered office jn London, A  single
consolidated license was issued to the
Company in 1946 uynder the Indian
Electricity Act, 1910 for supply of
energy to Calcutta. According to this
license the option of purchase is now
exercisable on 1.1.1970. Under Seec-
tion 6 of the Indian Electricity Act,
the West Bengal State Electricity
Board has to give 18 months notice by
30-6-1968 to the West Bengal State
Government., and thereafter one year's
notice to the Corporation, that is by
1.1.89, in respect of exercising its op-
tion of purchase., The purchase of the
undertaking involves the payment of
a large gum as compensation a subs-
tantial portion of which would be in
foreign exchange. On a reference
made by the State Govermment, the
advice given by the Central Govern-
ment was that subject to the West
Bengal Goernment being satisfled
about the working of the Corpora-

tion, the general policy may be fol-
lowed of utilising limited resources for
extending electricity service in areas
not for the time being gerved by an.
adequate electric supply system, The
West Benga] State Electricity Board
requested the State Government tu.
provide it with about Rs 46.5 crores
for taking gver the Corporation to-
wards payment of compensation and
working funds. The State Government
are unable to provide these funds in
order to enable the Electricity Board
to exercise its option of purchase.
The licensee Corporation, however,
has agreed to the variation of the
conditions of its licence so that the
next date for exercising the option
falls on 1lst January, 1980, instead of
lst January, 1890 as would have
been the case under existing condi-
tions of the licence.

(b) The Agent, Calcutty Electric
Supply Corporation, has reported thai
the company is not aware of the na-
tionality of its individual stock-hold-
e s. He hag further reported that the
number of holders of preference stock
and ordinary stock for the Calcutta
office is 1026 and 3854 respectively
and the value thereof is £ 489,170 and
£1,746,918 respectively. The number of
holders of preference stock and ordi-
nary stock for London Office is 1085
and 2653 respectivelv and the value
thereof is £ 1,410,830 and £ 2,515,728
respectively.

Tax arrears dues from Film people

1. SHRI BABURAO PATEL: Will
the Minister of FINANCE be pleased
to state:

(a) the tax arrears due on the 3lst
March, 1968 from the following film
people.

(i) Shri Shashodhar Mukherji of
Filmalaya, (ii) Shri Subodh Muker-
ji, (iii) Shri Joy Mukerji, (iv) Shri
Raj Kapoor, (v) Shri Shashi Ka-
poor, (vi) Sh-i Shammi Kapoor,
(vii) Shri Prithviraj Kapoor, (viil)
Shri J. Om Prakash of Filmyug,
(ix) Producer V. Shantarsm, (x),
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Shrimati Sultana Ka-dar, (xi) Pro-
ducer A. R. Kardar, (xii) Miss
Asha Parekh (xiii) Miss Waheeda
Rehman, (xiv) Shri Mahmood, gc-
tor, (xv) Film actress Saira Banu,
(xvi) Shri Rajendra Kumar, actor,
«{xvil) Actor Dharmendra, (xviii)
Miss Mala Sinha, (xix) Shri Q. P.
Ralhan, (xx) Shrimati Vyjayanti-
‘mala, (xxi) Film actress Miss
Sadhana, (xxii) - Producer Nasir
Hussain, (xxiii) Shri Devanand, and
(xxiv) Shri Biswajeet;

(b) the names of those against whom
-steps have been taken to recover the
arrears ang the nature of steps taken
in each case; and

(¢) the names of those against
-whom criminal prosecutions have been
instituted and the results thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI): (a) to (c).
‘The required information is being col-
lected from the concerned Commus-
sioners of Income-tax and will be laid
on the Table of the House as soon as
it is received.

Leskage of Sulphuric Acid between
Digwadl gnd Sindrl

2. SHRI BABURAQ PATEL: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whethe- it ig a fact that on the
17th May, 1968, concentrated sul-
phuric acid leaked from a tanker and
flowed profusely on the six-mile road
between Digwadih and Sindri;

(b) the number of persons who
sustalned burns and the extent of
damage to public and private pro-
perty;

(¢) whether it is also a fact that the
State superphosphate factory refused
to accept the consignment of acid and
atbempts were being made to sell it in
"4he Jharia market when the tanker
suddenly started leaking;
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(d) whether g case has been re-
gistered against the management g
Sindri factory for causing danger fto
life and property;

(e) the steps taken by Government
todprevent such jeakages in future;
an

() if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH):
(a) to (). Information ig being col-
lected from the State Govermment
and will be laid on the Table of the
House in due course.

Arrears of Tax due from Shri Kantilal
Morarji Desaj

3. SHRI BABURAO PATEL: Will the
Minister of FINANCE be pleased to
state: :

(a) the amount of arrea-s of tax
due from Shri Kantilal Morarji Desai
as on the 31st March, 1968; and

(b) the amount of penalty, if any,
levied on him during the last 10 years
and the year of levy?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI): (a) No
arrears of tax were due from Shri
Kantilal Morarji Desai as on  3lst
March, 1068.

(b) No penalty has been levied on
him during the last 10 years,
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Family Planning Work for Medioal
Students

6. SHRI DEORAO PATIL: Will the
Minister for HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether Governmeni have ap-
proved a scheme reccmmended by the
Deans and Principles of Medical Col-
leges during the last year that the
medical students, after their gradua-
tion and during their period of intern-
ship, will be required to render ser-
vices for family planning for wone
vear; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH, FA-
MILY PLANNING AND URBAN
DEVELOPMENT (DR. S. CHANDRA-
SEKHAR): (a) and (b). In the con-
ference of Deans and Principles of
Medical Colleges held during August,
1967, among others, a resolution was
adopted that in the internship pro-
gramme, one year's work for Mater-
nity and Child Health and family
planning in a rural centre should be
compulsory and that if necessary, the
total period of internship could be in-
creased by six months or a year, This
resolution along with others was sent
to the Medical Council of India, Uni-
versities, State Governments etc. for
taking necessary action. The matter
i still under consideration.
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Seizure of Smuggled Currency

7. SHRI D. B. RAJU: Wil the
Minister of FINANCE be pleased to
mate:

(a) the amount of smuggled cur-
rency seized by the customs authori-
J#s during the period from January
w0 30th June, 1968; and

(b) the amount lying undisposed of
or unclaimed so far? '

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI): (a) Smug-
gled currency worth approximately
Rs. 7.7 lakhs was seized by the Cus-
tomg and Central Excise authorities
during the period from 1st January
%0 30th June, 1968.

(b) The amount of currency lying
andisposed of or unclaimed is Rs. 6.9
lakhs approximately.

Herbs for Family Planning

8. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the
Regional Research Laboratory at
Jorhat has lately developed p methad
of producing oral contraceptives from
certain herbs found in Assam;

(b) if so, the details of the results
of the research work, carried out in
this connection and the extent of suc-
cess achieved in the experiments, if
any, conducted with the said contra-
ceptives; and

(c) the steps being taken to popu-
larise this process of birth control?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR):
(a) to (c¢). According to the available
information, the State Government
have asked their Director of Health
Services to formulate a concrete pro-
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posal for research programme in indi-
genous plants for Family Planning.
The proposal, when formulated, will
be submitted for approval of the Gov-
ernment of India and the Indian
Council of Medical Research,

Vasectomy Operation In a village im
Bhatinda District (Punjab)

9. SHRI M. SUDARSANAM: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether Government's atten-
tion has been drawn to the press state-
ment appearing in the Hindustan
Times of the 24th May, 1968 that the
vasectomy operation on a 22 year old
unmarried young man in Bhatinda
district of Punjab was carried out
despite his protests that he was not
married; and

(b) if so, the details thereof and
action taken against persons concern-
ed?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH, FA-
MILY PLANNING AND URBAN
DEVELOPMENT (DR. S. CHANDRA-
SEKHAR): (a) Yes.

(b) The State Government has beea
requested to supply the informatiom
which will be laid on the table of the
Sabha as soon as it is received.

Power Generation and Consumptiem
in States

10. SHRI SRINIBAS MISRA: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the total quantity of electric
power that is being generated in the
country, state-wise, at present;

(b) how much of this quantity is
generated from water;

(c) the quantity of electric power
being consumed by industries;

(d) the maximum and minimum
price per unit at which electricity is
being supplied to the consumers; and
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(e) the quantity of electricity being 12. Orissa . . . . P
proposed to be made available for :
agriculture in the Fourth Plan? ! . Punjab & Haryana £

14. Rajasthan . . .

THE DEPUTY MINISTER IN THE " e
MINISTRY OF IRRIGATION AND !5 Utar Pradesh 3309
POWER (SHRI SIDDHESHWAR 16. West Bengal . . . 3828
PRASAD): (a) The total energy gene- .
ration in the country during 1966-67 17. Damddar Valley Corporatioa 4134
was 36,411 million kwh as per details 18. Umon Terrroiries
given below:— (a) Delhi . . .

= (%) Others 24

S, At Ras Gencration Total all India 6411

kwh

dl.'ln

7

(Provmo-

nal) (b) Out of 36,411 million kwh genme-
— rated, 16,785 was from hydro power

stations.

1. Andhra Praiesh 1601
> ;T:lm : ' T40 (c) The total energy consumptiom

A MR 424 during 1966-87 was 28,981 million kwh.
4. Gujarat , 2495 Qut of this 20,188 million—kwh (lLe,

5. Jammu & Kashmir 70 per cent) was consumed by indus-
6. Kerala 1083 tries.

7. dehynl‘rudnh 1434
8. Madras 3940 (d) The maximum and minimum
9. Maharas 6340  Price per unit at which electricity is
10. Mysore . a2sa¢  being supplied to various categories of
11. Nagaland i consumers are given below:—
Average Rate P/kWh
Category Minimum Mazimum

1. Domestic Lighting (30 kWh/month) 2600 (Mysore)

2. Domestic Heat and Small Power
(102 kWh/moaath) . .

3. Combined Domcmc lmd (130 kWh/

9-02 (Mysore)

4402 (Rajasthin)

3375 U.P. (EasteraAren)

month) . . 7°54 (Mysore) 17° 70 (Guijarat)
. Commercial hslm (200 kWh/
4 month) . n‘ : . aB+00 (M.P.) 46°00 (Rajesthan)

5. Commercial Heat and Small Power
(400 kWh/meonth) . . .

<. Combined Commercial load
(600 kWh/moanth) ., . N

10-00 (Mysore)

16:02 (W, Beagal)

25-4> U.P. GiazafSacde
: and Mmdil Grid

4417 (Anihra Pradesk)
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7. Agricultural 10 HP 159 LF
(817 XWh/month) . . .+« B8-00 (Kerala) 17°34 (Bihar)
$, Small Industry 10 kW 20% LF
(1,460 KWh/month) . « .« 767 J&K (Kashmir) 22+ 50 U.P.

1000 (Mysore)

9. Medium Industry so kW 30% LF
(10,950 kWh/month) .

10, I.trge Industry I 250 kW 40% LF
(73,000 kWh/month) : .

11. Large Industry I11,000kW 50% LF
(369,000 KW h/month) g ° .

12. Heavy Industr

5,000kW 60% LF
(2,190,000 k .

himonth)

4'90 (Mysore)

3:97 J&K (Kashmir)
5:96 (Mysore)

(Eastern Area)

45 J&K (Kashmlr) 22-50 U.P,

o (Pun (Eastern Arca)
4 J&K (Kashmir) 16-99 Madras City

3 (Mysore) (Thermal)

1544 (Madrns City

hermal)

13°78 Madras City
(Thermal)

(e) The fourth Five Year Plan is yet to be finalised.

Agreements for Foreign Loans

11. SHRL SRINIBAS MISRA: Wwill
she Minister of FINANCE be pleased
0 state:

(a) the agreements for foreign Joans
signed. by Government since the 1st
April, 1968;

(b) the amount out of these loans
actually received; and

(c) the broad features thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). A
statement showing the details of the
foreign loans for which agreements
were gigned by the Government since
1st April, 1968 through 30th June, 1968
is laid on the Table of the House,
" [Placed in Library. See No, LT-1337/
#38]. An amount of Rs. 10.753 crores
has been drawn go far out of the UK,
Credit for Rs. 13.5 crores.

Commission for Scheduled Castes and
Scheduled Tribes

12. SHRI SIDDAYYA: Will the
Minister of SOCIAL WELFARE be
pleased to state:

(a) whether the Commissioner for
Scheduled Castes and Tribes visited
any State or Union Territory during
the period from August, 1967 to July,
1968; and

(b) if so, the details thersof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENTY
GUHA): (a) Yes.

(b) Month State/Union Territory

visited

August, 1967 ‘West Bengal

September 1967 Assam

Nl;nlan?ml

West Be!

Himachal Pradesh

Pcuhnjnb "
andiga

Bihar
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Month State/Union ’I‘cmtor}'
visited
Qctober, 1967 ‘West Bengal
) Himachal Pradesh
December 1967 West Bengal
Nagaland
Assam
January 1968 Bihar
West Bengal
Manipur
Tripura
February, 1968  QOrissa
West Bengal
March1gss West Bengal
Bihar
May 1968 Himachal Pradesh
June, 1968 Bihar
West Bengal
J.&K
July, 1968 West Bengal

fupto zo—;r—tgﬁﬁ) Himachal Pradesh

Commissioner fyr Scheduled Castes
and Scheduleq Tribes

13. SHRI SIDDAYYA: Will the
Minister of SOCIAL WELFARE be
picased to state:

(a) whether it is a fact that the pre-
sent Commissioner for Scheduled
Castes and Scheduled Tribes was ap-
pointed only for six months; and

(b) if so, whether that period has
expired?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA): (a) and (b). The present
Commissioner for Scheduled Castes
and Scheduled Tribes was intially ap=
pointed for a period of one year, with
effect from 1st July, 1967. His term
has gince been extended by another
two years.
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Scheduled Castes in Andaman and
Nicobar Islands

14. SHRI SIDDAYYA: Will the-
Minister of SOCIAL WELFARE be
pleased to state:

(a) whether it 1s8 a fact that there
are scheduled castes in the Andaman-
and Nicobar Islands; and

(b) if so, whether any census is
proposed to be taken regarding their-
population?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL.

- WELFARE (SHRIMATI PHULRENU

GUHA): (a) No.
(b) Does not arise.

D.A. to Central Government
Employees

15. SHRI TENNETI VISWANA-
THAM: Will the Minister of FINANCE.
be pleased to state:

(a) the twelve monthly average of
the All India Consumers’' Price Index
as at the end of March, April, May
and June, 1968;

(b) whether the twelve monthly
average has crossed the limit of 215
points thus necessitating the revision
of rates of dearness allowance to the
Central Government employces; and

te) if so. the action taken by Gov-
ernment in the matter?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE.
(SHRI MORARJI DESAI): (a) The
12-monthly average of All India Work-
ing Class Consumers’ Price Index
(1949 100) at the end of each month
for March, April and May, 1968 is in-
dicated below:—

12-monthly averuge

March, 1968 2137
April, 1968 214.17
May 1963 214.8T
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The figures for June, 1968 have not
et been published.

(b) No, Sir.
(c) Does not arise.

Ban on Revision of Pay Scales

18. SHRI ANBUCHEZHIAN:
SHRI H. AJMAL KHAN:
SHRI R. K. AMIN:
SHRI CHENGALRAYA NAIDU:
SHRI DHIRESWAR KALITA:
SHR] ESWARA REDDY:
SHRI MEETHA LAL MEENA:
SHRI N. R. LASKAR:
SHRI M. L. SONDHI:

Will the Minlster of FINANCE be
Ppleased to state:

(a) whether it is a fact that the Cen-
tral Government have decided to ex-
tend the ban on revision of pay scales
of the Central Government empioyees
by another year;

(b) if so, whether it is also a fact
that Government employees arc plan-
ning to agitate against this decision
and in regard to their demands for
fixation of minimum pay, neutralisa-
+tion of the cost of living and merger
.of dearness allowance with Pay;

(c) if so, whether in view of the
great opposition to this decision, Gov-
.ernment propose to reconsider their
earlier decision regarding ban on re-
vision of pay scales and take steps to
settle their other outstanding demands;
and

(d) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
JMORARJI DESAI): (a) Yes, Sir.

(b) Government are not Aaware

nether the employees are planning
‘to agitate against the decision extend-
ing the ban on revision of pay scales.
“They .have, however, seén press re-
ports that the employees are consi-
dering an agitational approach in con-
nection with their demand for refer-
ring to arbitration the two issues, viz.,
merger of dearness allowance with
‘pay and a need-based minimum wage.
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(c) and (d). Since the ban on revi-
sion of pay scales has been extended
for another year as a measure of eco-
nomy after careful consideration,
Government do not propose 1o re-
consider this decision. Government
are however constantly keeping under
review service matters affecting Cen-
tral Government Employees, through
the scheme of Joint Consultative
Machinery, which is now working both
at the National leve] and Depart-
mental levelg also,

Visit of Pakistani experts to Faraklm
Barrage

17. SHRI ANBUCHZHIAN:

SHRI INDRAJIT GUPTA:

SHRI CHENGALRAYA NAIDU:

SHRI N. R. LASKAR:

SHRI CHINTAMANI
GRAHI:

SHRI A, SREEDHARAN:

SHRI N. K. SANGHI:

SHRI RAM AVTAR SHARMA:

SHRI SHIV KUMAR SHASTRI:

SHRI SURYA PRAKASH PURI:

SHRI ESWARA REDDY:

SHRI TRIDIB KUMAR
CHOWDHURY:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether it is a fact that Pakistan
accepted the invitation to send experis
to the Farakka Barrage site and the
experts of Pakistan visited the Farak-
ka Barrage site;

PANI-

(b) the powers and status of the re-
presentative of the two countries who
discussed this matter;

(¢) how far the Pakistani experis
were satisfied of the Indian stand,

(d) whether Pakistan also invited
Indian experts to visit the Ganga-
Kabadak area;

(e) if not, the reasons for entering
into a one-sided commitment; and

(f) whether Pakistan have suggest-
ed to refer the question of settlement
of Farrakka Barrage to Internationsl
tribunal and if so, the reaction of Gov-
ernment thereto?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) At the request of the Gov-
ernment of Pakistan, the Government
of India agreed to the visit of Pakistan
experts to the site of Farakka Barrage
Project. The visit took place on the
21st and 22nd June, 1968.

(b) The Pakistan team of five ex-
perts was led by the Chief Enginecring
Adviser, Government of Pakistan. The
Indian team which accompanied them
during the visit was led by the Com-
missioner, Ganga Basin and ex-officio
Joint Secretary, Ministry of Irrigation
and Power.

(e) The reaction of the FPakistani
delegation to their visit to site of
Farakka Barrage was not made known
to the Indian team.

(d) Yes.
_(e) Does not arise.

(f) During discussions at the recent
meeting of experts, Pakistan delegation
suggested that the two Goernments
should seek the assistance of interna-
tional agency like World Bank, but the
Indian delegation did not agree with
this view and proposed continuance of
technical discussion between the ex-
perts of the two countries.

Non-utilisation of Foreign Loan

18. SHRI ANBUCHEZHIAN:
SHRI CHENGALRAYA NAIDU:
SHRI N. R, LASKAR:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that Gov-
ernment have failed to utilise Rs, 1,246
crores offered to it by various coun-
tries so far as a loan under signed
agreements;

(b) if so, the main reasons there-
for;

(¢) the countries from which this
loan has not been utilized; and

(d) the steps taken to utilise
balance of the loan?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) and
(b). The figure of Rs, 1,246 crores indi-
cated in part (a) of the Question re-
presents, in respect of external aid,
the difference as on the 31st Decem-
ber, 1967 between the total value of
loan agreements signed (Rs. 7,516:57
crores) and the total value of equip-
ment;stores ordered (Rs. 6,270.5¢4
crores). Utilisation can be consider-
ed from two points of view: (i) order-
ing against loans and (ii)' drawals out
of loans.

(i) Ordering: Loans, whether for
projects or non-project, are used by
means of import of eligible commo-
dities (plant and machinery in res-
pect of project loans and raw mate-
rials, components; intermediates, spare
parts etc. in the case of non-project
loans). Placing of o.ders against a
loan, after the loan agreement is
signed, will be dependent ypon a num-
ber of factors, several of them proce-
dural, such as fulfilment of conditions
precedent for the loan becoming
effective, allocation of amounts to
users of foreign exchange, issue of
import licences or authorisations, in-
vitation of tenders with reasonable
notice for making offers, acceptance
of tenders, obtaining of approval of
foreign lender 1o individual contracts
where suth a requirement exists, en-
tering into supply or project contracts,
opening of letters of credit etc. But
there are certain other factors which
indicate a deliberate time schedule.
For inslance, in respect of a project
whose completion is scheduled to
take three or four years, there will
be a phased system of ordering de-
pending upon the time at which the
imported items should arrive and the
normal lead time involved betweem
ordering and arrival. Further, during
the construction period, when it is
seen that certain items originally in-
{ended for import have since started
being indigenously produced, orders
may not be placed against the loan
and thus indebtedness is reduced to
that extent. An important element
that shows up as the difference be-
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tween loan amounts signed and the
amounts ordered, arises from the fact
bat certain East European countries
lave granted loans for projects which
are to be finalised in the context of
the Fourth Five Year Plan. While
this has the advantage of advance in-
dication of the aid that is available
thus facilitating consideration of the
projects, until the projects are finalis-
ed, the allocations are made, the pre-
liminaries to ordering are completed
and orders are actually placed, the
amounts are shown statistically, as
not utilised in the sense of ordering.

Of the sum of Rs. 1,246 crores un-
orded as of the 31st December, 1967,
Rs, 857 crores pertain:to loans signed
in the years 1966 and 1967. The latter
figure also includes Rs. 236 crores
provided by US.S.R. for the Fourth
Five Year Plan projects, yet to be
finalised.

(ii) Drawal: A loans is completely
utilised only when the imports take
place and are paid for and the am-
ounts charged to the loan. In some
cases, even after imporis are complet-
ed, payments may have to be phased
out to take care of warranty periods
etc. in which case utilisation in the
sense of complete drawal is further
delayed. While deliveries in respect
of non-project items take place ordi-
narily over a period of nine to twelve
months, deliveries in respect of pro-
jects are effected over a period of
three years or more. Of the orders
placed upto the 31st December, 1967
of Rs. 6,270.54 crores, Rs. 5,520.99
crores had been drawn by that date.

(¢) A statement, showing country]
institution-wise, the amount for which
agreements have been signed, wvalue
of orders placed and amounts disburs-
ed as of 31st December, 1967 is laid
on the Table of the House. [Placed
in Library. See No. LT-1333/68].

(d) Further ordering against loans
wil] proceed according to the construc-
tion schedules of the projects and the
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need for import of the items, The
loang have validity periods with re-
ference to which the pace of ordering
and drawal are regulated. As regards
the funds yet to be allocated to the
Fourth Plan projects, this will be
settled alongwith the finalisation of
the Fourth Five Year Plan.

Amount Released for Credit
ties to Tribal Population

Faeili-

19. SHRI MANIBHAI J. PATEL:
SHRI LAKHAN LAL GUPTA:
SHRI G. C. DIXIT:

SHRI A, 5. SAIGAL:

Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) whether it is a fact that the
amount released for credit facilities
to the tribal population of ' Madhya
Pradesh was Rs. one lakh and not
Rs. two lakhs as stated in Parlioment
during the last session; and

(b) if so, the time by which the
remaining Rs. one lakh would be re-
leased for the purpose?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
GUHA): (a) and (b). The scheme
which is of a pilot nature, was intend-
ed to explore the feasibility of extend-
ing and recovering credit for non-
productive purposes guch as festivals,
marriages and deaths. The experi-
ment was confined to two Blocks, and
the intention was that amounts upto
a total of Rs. 1 lakh per Block may
be sanctioned from time to time, de-
pending on the progress of the sche-
me. The recovery of the amounts
advanced to individual, beneficiaries
during the previous two years has not
comrmenced in full swing so far there-
by rendering difficult any 2ssessment
of its effectiveness. The experiment
is, therefore, not yet complete; the
recovery aspect is vital, and has still
to pe established. Ag soon as this as-
pect of the experiment is clear, fur-
ther amounts will be released to the
State Government.
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Shifiing of Subzimandi to Azadpur

20. SHRI KASHI NATH PANDEY:
SHRI B. K. DASCHAUDHURY:

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether the Fruit and Vegetable
Market has been shifted to Azadpur;

(b) whether it is a fact that there
are arrears of rent and other taxes
amcunting to Rs. 42 lakhs against the
Fruit Merchants; and

(c) if so, the steps being taken to
realise the rent in full before the
allotment is made to them?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S, MURTHY):
(a) No.

(b) Tt is a fact that the Fruit and
Vegetable Merchants have not paid
any amount for the occupation of the
Market for many years.

(c) The matter is under active con-
sideration.

Navagam Dam oa Narmada

21. SHRI MANIBHAI J. PATEL:
SHRI LAKHAN LAL GUPTA:
SHRI A. S. SAIGAL:

Will the Minister of IRRIGATION
AND POWER be pleased ‘o state:

(a) whether Government's atten-
tion has been drawn to a report stat-
ing that the Navagam Dam site pro-
posed by the Gujarat Government for
construction on the Narmada lies
within an earthquake belt; and

(b) if sc, the details thereof?

THE DEPUTY “1..7/ISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Attention of the Gov-
ernment has been drawn to the report
Published in the Western Times,
Ahmedabad.
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(b) The report refers to certain
studies being carried out by Dr. K. R.
Ramanathan. '

The report raises the question whe-
ther some of the sites including the
Navgam in the Narmada valley fall
within the geismic zone extending
from Koyna.

The Navgam dam is located on
Deccan trap rocks classified as Zome
‘0" as per 1. S, 1893 of 1862, How-
ever, the Gujarat Government is pro-
posing to design the dam so as to
withstand an earthquake intensity of
0.05 g. which corresponds to the inten-
sitv specified for damg located bet-
ween Zone IT and Zone IIL

The. Gujarat Government also pro-
poses to instal in consultations with
the Central Water and Power
Research Station, Poona gand the
Meteorological Department,
necessary instruments at the dam site
for the seismic observations.

Ferlilizers and Chemicals Travancore
Ltd,

22. SHRI P, VISWABHARAN: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the rules regarding the appoint-
ments in the Fertilizers and Chemicals
Tranvancore Lid;

(by the list of officerg drawing
Rs, 1,000 and above by way of salary
and allowances appointed in the Fer-
tilizers and Chemicals Travancore
Ltd. during the years from 1965 to
1968; and

(c) the names of persons who got
employment in the Fertilizers and
Chemicals Travancore Ltd. after re-
tiring from the Kerala Government
Service during the last thres Years
and the salary each ohe of them is
drawing in the Fertilizers and che-
micalg Travancore Ltd.7
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMA-
1AH): (a) to (¢). Information is be-
ing collected and will be placed on
the Tabel of the House in dug course.

Family and Child Welfare Projects

23, SHR1 P. VISWAMDRHARAN:
Will the Minister of SOCIAL WEL-
FARE be pleased tq state:

(a) whether all the Integrated Child
Welfarc Demonstration Projects ],ave
been converted into Family and Child
Welfare Projects;

(b) whether all the activities car-
ried on under the Integrated Child
Welfare Demonstration Projects con-
tinue uninterrupled under the Family
arnd Child Welfare Projects; and

(c) whether Government are aware
that the Balwadis organised under the
Integrated Child Welfare Demonstra-
tion Project, Athivannoor in Kerala
State are not working afler the pro-
ject has been converted inlo Family
and Child Welfare Projecty

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMAT] PHULRENU
GUHA): (a) 13 of the existiug 17 In-
tegrated Child Welfare Demunstration
Projects have been converied into
Family and Child Welfare Projects.

(b) Since some of the activities
covered under the Integrated Child
Welfare Demonstration Projects cculd
not be continued uynder the Family
and Child Welfare Project, the State
Governments and the Central Social
‘Welfare Board have been requested
to continue such activities putside the
scheme of Family & Child Welfare,

(c) Government have not received
any intimation to the effeci that the
Balwadis organised under the Inte-
grated Child Welfare Demonstration
Projects in Athiyannoor in Kerala
State are not working after the con-
version of the Project. '
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Income-Tax Arrears Due from Mis,
Sahu Jain

24. SHRI B. K. MODAK:
SHRI E. K. NAYANAR:
SHRI SATYA NARAIN SINGH:
SHRI NAMBIAR:

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 8002 on the
22nd April, 1968 and state:

(a) whether the information regard-
ing the proceedings before the appe-
llate authorities in regard to certain
matters in respect of collection of
Rs, 136.67 lakhs of Income-tax arrears
due from M's Sahu Jain has since
been collected:

(b) if so, the details thereof; and

(c) if not, the reasons for delay?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) Yes,
Sir. The proceedings before the Ap-
pellate authorilies in regard to certain
matters in respect of the collection of
income-tax arrears due from M|s. Sahu
Jain have since been concluded, in
some cases.

(b) As a result of the decision of
this Appellate authorities and the stay
of collecton granted by the Income-
tax Department in gome cases, the
present position is as follows:

(i) Out of the outstanding de-
mand of Rs. 290 lakhs refer-
red to in the gtatement plac-
ed on the Table of the House
in connection with the im-
plementation of the assurance
given in respect of Unstarred
Question No, 1543 dated 23rd
November 18967 a sum of
Rs. 83.91 lakhg has either been
collected or reduced in ap-
peal.

(ii)’ The main reasons for the non-
realisation of the balance ge-
mand ol Rs, 206.12 lakhs are
as under:—
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(1) Rs. 33.27 lakhs have Leen
stayed by the Supreme
Court (Jaipur Udyog Ltd).
"(2) Rs. 3.70 lakhs being dis-
puted in writ pending be-
fore the Hgh Court (Bharat
Nidhi Ltd.)

(3} Rs. 169.15 lakhs bLeing dis-
puted tax, has been stayed
by the Income-tax Depart-
ment till disposal of the
appeals (in wvarious cases
of the Group),

(¢) Does not arise,

Discontentment among Tribals of
Bihar

25. SHRI B. K. MODAK:
SHRI BHAGBAN DAS:
SHRI SATYA NARAIN SINGH:
SHRI C. K, CHAKKRAPANI:

Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) whether Government's gatten-
tion has been drawn tc the growing
discontentment among the tribals in
Bihar;

(b) if so, the reasons therefor; and

(e) the steps taken by Government
to ameliorate the grievances of the
tribals?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
GUHA): (a) Yes.

(b) and (c). Communal and sepa-
ratist elements have been active in
the area for some time. Steps have
been taken to curb violence and anti-
national trends. At the same time,
efforts are now being made i{o revive
the socio-economic developmental
measures particularly Tribal Deve-
lapment Blocks, which were adver-
sely affected by the previous politi-
cal instability in the State,

Smuggling of Luxury Goods

28, SHRI S, K. TAPURIAH: Wil
the Minister of FINANCE be pleased
to state:
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(a) the steps, if any, taken to check
the large scale smuggling of luxury
gocds including those from  China
into India;

(b) whether any assessment of the
volume of such smuggling during the
last year has been made; and

(c) if so, the estimated amount of
smuggled goods from Nepal into
India during that year?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) Cus-
toms authorities all over India have
been alerted about gsmuggling of
foreign luxury goods including goods
of Chinese origin. Preventive mea-
sures adopted to combat smuggling of
such goods include collection of in-
telligence through reliable informants
and other specialised sources, inten-
sive patrolling at vulnerable places on
the coast-line and border areas, esta-
blishment of check-posts at imporiant
places, surveillance in markets, close
watch on the aclivities of suspected
persong and surprise raids on chops
and premises suspected to contain
such goods,

(b) It is difficult to estimate with
any precision the volume of smuggl-
ing of fureign goods into India.

(¢) During 1967 goods of third
country origin worth about Rs.
3,84,504 suspected to have been smug-
gled from Nepal were scized by
Customs authorities. But the total
amount of such goods smuggled from
Nepal during 1967 cannot be stated
precisely,

British Aild

27. SHRI S. K. TAPURIAH: Will
the Minister of FINANCE be pieased
to state:

(a) whether Government have made
any assessment of the likely effect on
the British aid prospects for India's
development projects including those
in the private gector, on India’s trade
with UK. and on British collabora-
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tion in joint ventures with India of
the new credit squeeze announced by
the Bank of England and the even-
tual curbs on imports into Britain;
and

(b) Government’s reaction thereto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHR] MORARJ] DESAI): (a) Yes,
Sir.

(b) At the time of Sterling deva-
luation the banks in the UK. were
required to peg advanceg at the exist-
ing level, The loans intended to
finance exports were exempted from
the limit. The new credit squeeze
ancnounced by the Bank of England
on 24th May 1968 raiseg the limit on
bank advances to 104 per cent of the
November 1967 level but requires that
export finance should also be included
in the ceiling. The banks are also
required to. give priority {0 export
finance and to lending for investment
and production necessary for increas-
ing exports and reducing imports.

The squeeze will be mainly on loans
for consumer spending and 1mports.
To the extent the consumer spending
and imports decline ag a result of the
squeeze, credit restrictions may im-
pinge on some of India's export com-
modities, specially consumer goods
and goods required for stockpiling.
“The flow of the UK. Government eco-
nomic aid {o India is not likely to be
affected in any way by these cr=dit
curbs. On the other hand, to the
extent to which these curbs help the
U.K. improve her balance of payments
her ability to provide development
finance will increase., The reduced
availability of credit is likely to de-
crease the flow of the UK. short-term
private capital to India, Investment
in productive projects and point ven-
tures is governed, by and large, by
considerations of long-run profitabi-
lity and is rot affected by short-term
changes in availability and cost of
credit. No direct curbs on imports
into the UK, have been imposed.

Air India Consortium’s Meeting
in Washington
28. SHRI S. K. TAPURIAH:

DR. RANEN SEN:
SHR] E. K. NAYANAR:
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SHRI P. RAMAMURTI:

SHRI HARDAYAL DEVGUN:

SHRIMATI TARKESHWARI
SINHA:

SHR1 K. RAMANI:

SHRI GANESH GHOSH:

SHRI ¥, A. PRASAD: L

SHRI BAL RAJ MADHOK:

SHR] ONKAR SINGH:

SHRI JAGANNATH RAO
JOSHI:

SHRI N. S. SHARMA:

SHRI ATAL BIHARI
VAJPAYEE:

SHRI R. R, SINGH DEO:

SHRI M. N, REDDY:

SHRI VIRENDRAKUMAR
SHAH:

SHRI CHINTAMANI
PANIGRAHI:

SHRI N. K. SANGHI:

SHRI RAGHUVIR SINGH
SHASTRI:

SHRI AMBUCHEZHIYAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether the consortium of Gov-
ernments and institutions interested in
helping India's development had a
two-day meeting in Washigton in the
fourth week of May, 1968;

(b) the extent of aid pledged by
the consortium members or gxpected
to be received for the development
projects in 1968-69; and

(¢) the demand of Government for
1968-69 plan from the said consortium
and how far their actual response is
likely to fall short of this demand?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) Yes,
Sir.

(b) Some members indicated their
contribution towards non-project aid
and debt-relief for a total amount of
$297.33 million as mentioned in the
statement laid on the Table of the
House. [Placed in Library. See NO.
LT-1339/68] Others are yet to indi-
cate their contribution.

(c) The 1968-69 plan will largely
depend upon the utilisation of aid
already in the pipeline. It is not at
present possible to say by how much,
if any, aid availability may fall short
of the requisite amount for making



77 Written Answers
up the total external resources ne-
cessary for the programme in the
1968-69 plan.

Fertilizer Projects in Public and
Private Sectors
29, SHRI YOGENDRA SHAEMA:
Will the Minister o«f PETROLEUM
AND CHEMICALS be pleased to
state:

and

(a) and
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projects are coming through in (i)
public and (ii) private sectors
1971-72 with - foreign collaboration;
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by

(b) their terms of collaborations?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMAIH):

(b).

(a) how many and what fertilizer

Name of Project Name of Foreign
Collaborator

Terms of Collaboration

Public Secror

Madras ., Amoco India, Incorporated
USA
Private Sector
Kanpur . MJs. ICI London; Interna-
tlonal Finance Corporation
Mirzapur Kaiser Group, USA
Goa . M]ls. Armour & Co., Inter-

national Finance Corpora-
tion

International & Mincrals &
Chemicals Corporation;
Chevron Chemicals Com-

pany
‘To be finalised

Vishakapatnam Exp. .

Dharamsi Morarji Chemi-
cals Co. project in Maha-]
rashira

The foreign exchange require-
ment has been arranged by the
foreign  collaborators, partly
through equity and partly
through loans from Banks.

The Foreign exchange require-
ment has been arranged mostl
by ICI (London) and IF(g
Washington, A small portion
is also covered through Sup-
pliers” credit from Japan.

Foreign collaboration proposal is
yel to be finalised

The foreign exchange rtquired
will be arranged
Armour & Co. and the IFC,
Washington.

Foreign Collaboration proposa
is yet to be finalised.

Foreign Exchange to Ministers

30. SHRI YOGENDRA SHARMA:
SHRI K. SURYANARAYANA:

(c) whether any Minister had been
refused foreign exchange
abroad; and

(d) if go, the names of such Mini-

for going

sters and the amount of foreign ex-
change they had asked for?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE

_Will the Minister of FINANCE be
pleased to state:

(a) heow many Ministers went
abroad in May and June, 18by,; (SHRI MORARJI DESAI): (a) §&
members of the Union Council of
(b) how much foreign exchange Ministers went abroad during May
and June, 1968.

was granted to each Minister;
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(b) The amount of foreign exchange
released in favour of each Minister
for personal incidental expenses is as
follows:

1. Smt, Indira Gandhi As. 378
2. Shri Dinesh Singh Rs, 378
3. Shri Bhagwat Jha Azad Rs, 425

4, Dr, D. Ering Rs. 394
5. Dr. K. L. Rao Rs. 315
8. Shri Satya Narain
Sinha Rs. 483
7. Shri V. C. Shukla Rs. 393
8, Dr. Triguna Sen Rs, 378
(c) No, Sir.
(d) Does not arise.
.larauni Fertilizer Factory
31. SHRI YOGENDRA SHARMA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the Barauni Fertilizer
Factory which was to be based on
indigenous naptha will be jmporting
naptha from foreign couniries as
feedstock; and

(b) whether Low Sulphur Heavy
Stock of Barauni refinery will be
used for heating boilers at Sindri at
subsidised rates even though 1t can
be used to manufacture ammonia for
Barauni Fertilizer Factory as feed-
stock?

THE MINISTER OF STATE IMA
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMA-
1AH): (a) No, Sir.

(b) No, sir.
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Central Housing Board

33, SHRI P. C. ADICHAN; Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state:

(a) whether the proposal to set up
a Central Housing Board has been
finalised;

(b) if so, the broad details thereof;
and

(¢) when the Board is likely to be
constituted?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) Not, yet.

(b) and (c). Do not arise,
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Fact’'s New Nitrogenous Plant at
Ambalamedu Near Cochin Port

34, SHRI P. C. ADICHAN: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the progress made in the erec-
tion of the FACT's new nitrogenous
fertilizer plant at Ambalamedu near
Cochin Port, so far in respect of each
unit, by what time it is likely to be
completed and how far the project is
behind schedule; )

(b) the total expenditure so far in-
curred on this project, and its total
estimated cost and foreign exchange
content; »

(c) the broad features of the pro-
Ject indicating the production capacity
of each unit; and

(d) whether it is a fact that is
would be fed with entirely indigenous
raw material and if not, the nature
and extent of raw material, if any,
that would be required to be import-
ed for this plant?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) All the major designs in the gase
of ammonia plants have been com-
pleted. Erection of the naphtha stor-
age tanks is in progress. The erec-
tion of prilling tower is in progress.
Work for compressor and pump bay
building for the urea synthesis plant
is in progress. Boiler footings have
been completed for the power gene-
ration plants. Foundation work for
the plant building and chimney is in
progress. R, C. C. work for cooling
towers and brick work for their pump
houses are in progress. Ag regards
railway siding, earth work for the
shunting neck is in progress. - One
track has been laid by providing a
temporary bridge. The project is
scheduled to go into production in
October, 1969, A delay of tivo months
is anticipated.
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(b) Total expenditure incurred up-
to end of May, 1968: Rs. 8.16 crores.

Total cost of project: Rs. 45.60
crores,

Foreign exchange cost: Rs. 16.18
crores,

(c) The project will manufacture
33!],(1(}!] tonnes of urea per annum.
The planti capacities are ag follows:

Ammonia: 600 tonnes per day.
Urea: 1000 tonnes per day.

(d) The feedstock will be indige-
nous.

Reappraisal of Fertilizer Programmo

35. SHRI P. C. ADICHAN:
SHRI YOGENDRA SHARMA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether in view of the slow
progress of private sector projects,
Government had Jlately undertaken a
reappraisal of the fertilizer program-
me;

(b) if so, whether any radical
change in the Government policy re-
garding licensing of fertilizer produc-
tion capacity in the private geclor and
laying greater emphasis on the public
sector is contemplated;

(e) if so, the precise change in the
policy in this regard; and

(d) the private sector fertilizer pro-
jects in which slow progress has come
to Government's notice and the ex-
tent of sluggishnesg in each case?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) No, Sir.

(b) and (c). Do not arise,

(d) Of the 10 projects approved for
establishment in the private gector
viz, Kanpur, Kota, Mangalore, Gua,
Expansion of Gujarat factory, Haldia,
Ghaziabad, Expansion of vizag, Mirza-
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pur and Maharashtra, construction
‘work has gtarted in the case of Kots,
Kanpur, and Expansion of Gujarat
factory. The parties who were given
letters of intent to set up factories at
Haldia and Ghaziabad have withdrawn
their proposals. In the case of
Haldia project, the party (M/s, Phil-
lips Petroleum Co.) has withdrawn
the proposal because of the tightness
of the money market in US.A., com-
pelition for their investment of dol-
larg arcund the world and the uncer-
tainties created by the devaluation of
the pound. As regards Gaziabad pro-
ject (M|s Rohm & Hass in collabora-
tion with Modi Industries) the party
has withdrawn the proposal because
of certain difficulties faced in ‘financ-
ing' particularly the new regulations
of the U.S. Government, Department
of Commerce as also price deteriora-
tion envisaged after the start of pro-
duction.

The other parties are expecled to
finalise their financing arrangements
shortly.

Sea-erosion on Kerala sea Coast

36. SHRI P. C, ADICHAN:
SHRIMATI SUSHEELA
GOPALAN:
SHR] P. GOPALAN:
SHR1 A. K. GOPALAN:
SHRI C. K, CHAKRAPANI:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether sea-erosion has uvccur-
red in many parts of tie Kerala sea
coast his year;

(b) if so, the places where sea
_erosion has occurred;

(¢) the extent of damage caused by
sea erosion; and

(d) the steps-taken by Government
to find a permanent solution to the
_problem of sea crosion in the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
“POWER (SHRI SIDDHESHWAR
PRASAD): (a) Yes; Sir.
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(b) Erosion has been severe in the
districts of Trivandrum, Quilon, Al-
leppy and Eranakulam, The most
affected places in the Kerala coast are
Kovalam, Poovar, Panathura, Edava,
Paravoor, Thottapally, Punnapara and
several places near Cochin.

(c) The details of damage due to
sea-erosion in Kerala have not so far
been reported by the State Govern-
ment. It has been, however, intimat-
ed that considerable damage has been
cause in several places due to ero-
sion.

(d) Two American experts have
studied the problem of sea-erosion in
Kerala and have offered certain sug-
gesticns to tackle it.

The State Government have go far
carried out anti-sea erosion measures,
such as construction of sea walls and
groynes over a length of 41 miles of
the coast to protect the most vulne-
rable area at a cost of about Rs. 7.8
crores,

The State Government have also
started collecting necessary data, as
recommended by the experts for the
formulation of future schemes on a
scientific basis.

A Beach Erésion Board has also
been set up to initiate, guide and
implement the programme on a scien-
tific and coordinated manner {o en-
sure best results.

Exploration of 0il in Gulf of Cambay

37. SHRI MOHAMMAD ISMAIL:
SHRI P, P. ESTHOSE:
SHRI R. K. SINHA:
SHR] VASUDEVAN NAIR:
SHRI K. RAMANI:
SHRI VIRENDRAKUMAR

SHAH:

SHRI KASH] NATH PANDEY:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a), whether negotiations with the
U.s. 011 firms for the expioration of
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Oil in the Gulf of Cambay have since
been completed;

(b) if so, the details of the agree-
ment alongwith the names of the firms
with which agreement has been con-
ducted;

(¢) whether Government have re-
ceived any other offer frum any other
country for the exploration of oil in
the Gulf of Cambay; and

(d) if so, the names of the countrieg
and the terms and conditions of their
offer and Government's decision
thereon?

. THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM_ AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RABHU RAMAIAH):
ta) No, Sir.

(b) Doeg not arise,

(¢) and (d). An offer to sell off-
shore drilling equipment and to assist
with the provision of personnel for
carrying out drilling operations in the
Gulf of Cambay has been received
from a Jupanese firm. No decision
on this offer has yet been taken. Be-
sides, the USSR has promised to give
technical assistance in undertaking ex-
ploration in certain parts of the Gulf.

Purchase of Fertilizers

38. SHR] MOHAMMAD ISMAIL:
SHRI P. RAMAMURTIL:
SHR] BHAGABAN DAS:
SHRI K. RAMANI:

Wil the Minister of WORKS,
HOUSING AND SUFPLY bec pleased
to refer to the reply given to Unstar-
red Question No. 8006 on the 22nd
April, 1968 and state:

(a) whether Government have since
completed negotiations with Fertiliser
manufacturers for the purchase of
fertilisers;

(b) if so, the names of fertiliser
firms and details of the agreement;
and
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(c) the steps taken by Government
to see that the negotiated prices are
lower than global tender prices?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH)
(a) No, Sir.

(b) and (c¢). Do not arise.

Foreign Exchange Violation by a
Resident of New Dclhi

39. SHRI BENI SHANKER
SHARMA:
SHRI D, C. SHARMA:
SHRI S. M. BANERIJEE:

Will the Minister of FINANCE be
pleased to state:

(a) whether a resident of South
Extension, New Delhi was arrested
for the alleged violation of foreign
exchange regulationg involving several
lakhs of rupees in May, 1968;

(b) if s, the broad details thereof;
and

(¢) the action taken by Govern-
ment in the matter?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b).
During the course of investigation in-
to a case of contravention of the
Foreign Exchange Regulation Act, the
premises of a person resident in
South Extension, New Delhi were
searched by the Directorate of Reve-
nue Intelligence on the 5th May, 1968.
Foreign exchange consisting of cur-
rency notes, travellers’ cheques etc.
of a total value of about Rs. 82,000,
Indian currency notes worth - Rs.
97,015 and a few articles suspected to
be smuggled goods comprising televi-
sion sets, cigarette lighters, tape-
recorders etc. totally valued at about
Rs. 10,500 were seized from the pre-
mises, besides incriminating docu-
ments, No arrests were made.

(e) Investigations by the Enforce-
ment Directorate and Customs and
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Income-tax authorities are
gress,

in pro-

Endo-Fak Meeting on Irrigation
Projects in East Indig

40. SHRI BENI SHANKER

SHARMA:

SHRI Y. A, PRASAD:

SHRT SRADHAKAR SUPAKAR:

SHRI BEDABRATA BARUA:

SHRI D. N. DEB:

SHRI D. C. SHARMA:

SHRI R. R, SINGH DEO:

SHRI B. N. SHASTRI:

SHRIMATI TARKESHWARI
SINHA:

SHRI S, M. BANERJEE:

SHRr RAGHUVIR SINGH
SHASTRI:

SHI JUGAL MONDAL:

SHRI A. SREEDHARAN:

SHRI TRIDIB KUMAR
CHAUDHURI:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether a l4-member team
from Pakistan held talks in Delhi in
May, 1968 on the Farakka barrage
and other Indian projects on eastern
rivers;

(b) if so, the nature of talks held;
and

(c) the outcome thereof?

THE DFEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR
PRASAD): (a) A Pakistan Delega-
tion comprising 10 members held dis-
cussions in Delhi in May, 1968, with
the Indian Delegation. This was the
fifth meeting of the Water Resources
Experts of the two sides.

(b) and (c). These talks were in
continuation of the earlier meeting
between the Water Resources Experts
of the two countries in respect of
certain specific projects on the eastern
rivers in the two countries. Further

data was exchanged in respect of -

these projects. But the Pakistan dele-
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+gation wanted to discuss other matters

beyond the purview of these talks.
The Indian delegation confined {he
discussions to the technical aspects of
these specific projects. During the
course of the discussions the Pakistan
delegation expressed the view that no
useful purpose would be served by
the continuance of the talks at tech-
nical level and that a meeting between
the two Governments should now be
held, assisted by experts, if necessary.
They also suggested that the two
Governments should seek Lhe assist-
ance of an Inlernational Agency like
the World Bank. The Indian dele-
gation did not agree with this view.
They pointed out that there were still
serious gaps in the information relat-
ing to the Pakistan irrigalion projects
based on the Padna and in the abs-
ence of this dala a meeting at Gov-
ernmental level would not be mean-
ingful. They also did not accept the
suggestion to induct an outside party
in the discussions and pointed out
that the Pakistan and Indian engineers
were fully competent in the field of
water resources development. The
Indian dclegation, there{pre. suggest-
ed that further technical discussions
between the experts of the two coun-
tries should be held and studies made
in respect of the technical aspects of
thesc projects,

India agreed to the inspection of the
Farakka Barrage site by the Pakistan
experts. This visit took place on the
21st and 22nd June, 1968.

The Pakistan Government pave also
agreed in principle to the visit of the
Indian experts to the areas of the
Ganges-Kobadak project on a date to
be mutually fixed.

U.S. Economic Aid
41. SHRI BENI SHANKER

SHARMA:
SHRI D. C. SHARMA:
Will ‘the Minister of FINANCE be
pleased to state:

(a) the prospects for U.S, economic
aid to India this year;
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(b) the efforts made in this regard;
and

(c) the outcome thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) to
(c). India’s requirements of foreign
aid for 1968-69 have been made known
threugh the World Bank to the Aid
India Consortium of which the U.S. is
a member. With regard to the U.S.
contribution, the U. S. Foreign Assis-
tance and Foreign Aid Appropriation
Bills for the U.S. Fiscal Year 1969
are pending consideration in the U.S.
Congress and until the outcome of
these legislative propcsals are known.
the quantum and prospects of U.S.
economic assistance to India during
1968-69 cannot be assessed,

Second Public Sector Refinery in
Assam

42, SHRI BEN] SHANKER
SHARMA:
SHRI DHULESHWAR MEENA:
SHRI D. C. SHARMA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether it is a fact that people
in Assam have been agitaling {or the
establishment of & second public sec-
tor refinery in the State as a result of
the discovery of four new oil-fields
after the establishment of a public
sector refinery at Gauhati;

(b) whether their demand hLas been
looked into; and

(e) if so, the result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGU RAMAIAH): (a)
Representations have been received
by the Government from various
quarters in Assam for the establish-
ment of a second public sector refinery
in the State,

(b) Yes, Sir.
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(c) Government do not contemplate
the setting up of a second refinery in
Assam at present,

_Amendment of Inter-State River

Water Dispute Act

43. SHRI K. LAKKAPPA:
SHRI RABI RAY:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the Inter-State Water
Dispute Act was referred to the Re-
search Section of the Supreme Court
to study possibilities of amending it to
bring it in line with similar Acts in
other countries,

(b) if so, the outcome thereof; and

(c) the steps taken or proposed to
be taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) The malter has becn
referred to the Indian Law Institute.

(b) and (¢). The matler is under
study in the Institute. Meanwhile a
bill to amend the Act providing for
a Three.Member Tribunal is being
introduced in the current session of
Lok Sabha.
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Suspension of 1.0.C. Employees

48. DR. RANEN SEN: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that certain
office bearers of Trade Union of the
employees of Eastern Region of the
Indian ©OQi. Corporation have been
suspended since the Jfirst week of
May, 1968;

{b) if so, whether the suspension
has led to resentment among the
employees; and

(c) the steps taken to bring about
normalcy in that region of the Indian
0Oil Corporation?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU-
RAMAIAH): (a) Yes, Sir. Ten em-
ployees were suspended from 16th
April, 1968 for misconduct,

(b) No, Sir. There is no resent-
ment among the employecs but the
suspended persons have repeatedly
failed to appear before the Enquiry
‘Committee.

(e) Does not arise.
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Out Door Patients in Delhj Hospitals

49. DR. RANEN SEN: Will the
Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-.
LOPMENT be pleased to state:

(a) whether it is a fact that there-
is a greater attendance of patients in
the out-door patient departments in
Delhi Hospitals:

(b) if so, whether sufficient in-
crease in the staff and accommoda-
tion commensurate with he increase
of patients have been made; and

(c) if so, the details hereof? X

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI B. &
MURTHY): (a) Yes,

(b) Yes.

(c) Sanctions have been issued
from time {o time for augmenting the
staff. Detgils reparding the stuff
position have been given in fulfil-
ment of the assurance given in reply
to Unstarred Question No. 8079 dated
the 22nd April, 1968, New Out-door

patients Departments have 'been
constructed in the Irwin and
Willingdon Hospitals.

Koyna Dam

50, SHRI S. R. DAMANI:
SHRI S. A. AGADIL:
SHRI K. M. KOUSHIK:

Will the Minister of TRRIGATION
AND POWER be pleased to stale:

(a) whether Government are -
aware that people are scu-.d .1d are
deserting villages along the banks of
Krishna river in Hungund taluk as wm
resu't of cracks developing in the
Koyna Dam after the recent earth.
quakes;

(b) whether Governemnt are satis-
fled that there is no impending
danger to the Dam; and
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(c) he steps taken to readsure the
people in the area?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER  (SHRI SIDDHESWAR
PRASAD): (a) Representations were
received from the President, Taluka
‘Development Board, Hungund that
great panic prevailed in villages on
the either side of Krishna river for
fear of mishap to Koyna Dam,

(b) Yes.

(¢) In view of the possibility of
peismic activity in the Koyna area,

the Government of Maharashtra had’

prepared an emergency scheme, as a
matter of abundant precaution 7for
giving flood warning in the extremely
unlikely event of the Koyna Dam
collaspsing on account of earthquake
of very high intensities. This caused
nome public misappropriation about the
tafety of the Dam during the current
monscon. The Government of Maha-
rashtra issued a press note clarifying
{hat he earthquake of December
1867 was not due to storage of water
In the Koyna Dam but was caused by
“Yoctonic factors and that there was no
{mminent danger to the Dam. Irriga.
tion and Power Minister of Maha-
rashtra also has issued statements to
the Press allaying any public mis-
apprehension, about the safety of the
dam, that map have been caused by
the preparation of the emergency
scheme.
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Oracks in Unctad-II Hostel, New
Delht

56. SHRI MA.H.A.NT DIGVLJAI

x. LAXKAPPA:
SHRI 0. P. TYAGL
Win. sha Minifer of ~WORESR,
HOUSING AND SUPPLY be pleased
to state:
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(a) whether it.is a fact that some
cracks have developed in the newly
constructed building of UNCTAD-II
Hostel which was constructed
recently in Delhi;

(b) if so, whether a Court of En-
quiry has been set up to ind out the
causes of cracks in the builling and
the steps being taken against the
contractor concerned;

(c) whether jt is also a fact that
this building has been allotted to
Government servants for their resi-
dential purposes; and

(d) the steps taken for their safety
and repairing the ecracks?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) and (b). Some minor
cracks have appeared at the junction
of the brick masonary and R.C.C
work. These are only surface cracks
and do not effect the stability of the
structure, Some complaints were
alsp received about the de-
fective plastering in the building
The matter has been referred to the
Chief Technical Examiner for
examination.

(c) Yes.
(d) Does not arise,

Btock of L.8.HS, in Barauni Refinery

56. SHRI G. S. MISHRA: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the production rate amd
available stock of Low Sulphur Heavy
Btock (LSHS) in the Barauni Rec
finery and other refineries in the
country;

(b) whether it is a fact that Gov-
ernment have reversed its
decision of utilising L.S.H.S. a\ra.l.lab'le
in the refinery for the production of
Fertilizers in the country;

(¢) if so, the circumstances whﬂl
mlmﬁombﬂhﬁ

a decision; and
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(d) the manner in which Govern-
men¢ propose to find a substitute for
indigenously available L.SHB. and
what would be its effect on the cost
of production per ton of fertiliser in
the country and the details thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE  (SHRI RAGHU
RAMATAH): (a) Production Rate—
LSHS is produced only at the Barauni

and Gujarat refineries. The actual
production during 1987 was:
Tores
Barauni Refinery 118,193
Guijarat Refinery 324,263
Stock as on 30-6-68
Barauni Refinery 10,972
Gujarat Refinery 27,531
(b) and (¢) No, Sir. There has

been no such decision nor any
reversal of it.

(d) Government will consider all
indigenous feedstocks including
LSHS naphtha, natural gas and coal
for the production of fertilizers in
each case on its merits, The exact
effect on cost of using these feed-
stocks will depend on the size, pro-
duct mix and other details of a
project including the prices at which
the feedstocks are availab'e. There-
fore, no general statement in this
behalf ean be made.

Selxure of Contraband Goods at
Daman .

37 8BRI MAHANT DIGVIJAI
NATH: Wil the Minister of
FINANCE be pleaded to state:

(2) whether it is a fact that contra-
hiand goods worth Ras, 30 lakhs have
béen sefred by the Central Excise
Department at Daman on the 16th
My, 1048;

{(b) it go, the types of contraband
goods suized;

(¢) whether some arrests have been
made in this rejard;
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(d) whether some clues have been

found that a gang of international

smugglers is involved; and

(e) the steps which Government
are taking to check the smuggling?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) On

16th and 17th May, 1868, as a result

of massive raids eonducted in Daman
by the Customs and Central Excise
officers, contraband goods worth in
all about Rs. 31,72,850|- were selzed.

(b) Nylon and metallic yarn, gold
and gold sovereigns, fabrics,
cigarettes, mechanical lighters and
flints, playing cards safely razor
blades, watches and clocks, watch-
strapg, radios, transistors and tape
recorders, motor cycles, toys, cinnha.
mon, cloves, cosmetics, alrguns and

cartridges, si'ver, opium, Indian
currency and miscellaneous luxury
goods.

(¢) No arrest has been made so far.

(d) Investigations conducted so
far do not indicate involvement of
any gang of international smugglers.

(e) In addition to the normal
customs formations at the ports
special intelligence cells have been
established and mobile squads have
been set up for regu'ar patrolling on
the coast-line. Check-posts have
been established at vulnerable places
and routes for checking suspected
passengers and vehicles, Surprise
raids on a massive scale are also con-
ducted to unearth smuggled goods
and to spprehend persons engaged in
smuggling activities®.

Three Point Plan for T.B. Eradication

58, SHRI MAHANT DIGVIJAL
NATH: Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased 1o state:

(a) whether 1t is u faot that &
thrée point p'an has been discupsed
for the effective control and eradica-
tion of TB In India &t the TB.
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Association of

India, New Delhi
recently;

(b) if so, the details thereof;

(c) the steps which Government
propose to take to eradicate the
disease from the country; and

(d) the expected success to be
achieved?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):

ta) No.
(b) Does not arise.

(¢) Government have already
undertaken a special programme to
fight the menace of T.B. throughout
the country and this js being ex-
panded from year to year. The
principal features of the scheme
arei—

(1) The District T.B. programme
has been evolved to provide
diagnostic and treatment facilities to
the rura] population through Primary
Health Centres and rural dispen-
saries under the supervision or the
district T.B. clinic. The main stress
js on the diagnosis of infectious cases
s0 that the transmission of infection
can be reduced.

(2) Establishment of T.B. clinics in
each district. Out of 500 T.B. clinics
functioning in the country, 167 have
been upgraded as District T.B.
Centres and are operating the Dis-
trict T.B. programme,

(3) T.B. service are being integ-
rated with the general health
services so that patients are detected|

by microscopic examina-
tion at Primary Health Centres and
Dispensaries. '

(4) 15 T.B, Training and Demonst-
ration Centres are operating at the
headquarters of major States. These
Centres are _intended . ‘to conduct

. ble
dm_m}nnstr:or the srea and train the
asic workers
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Programme by the States. The key
Personnel for district T.B., elinies
and for developing suitable T.B.

Control and assessment methods are
trained at the National Tuberculosis
Institute, Bangalore. Nearly 1500
such personnel have been trained in
the sixteen courses held so far.

(6) It has been proved that domi-
cilitary  treatment with modern
anti-T.B. drugs is as effective as treat-
ment in a sanatorium with the same
drugs. The stress is, therefore, on
domiciliary treatment and for this
purpose, anti-T'.B, drugs are being
supplied free to the T.B. clinies
whether run by Government or by
voluntary organisations.

(6) Isolation and treatment beds
have alsg been provide ! for infectious,
actually ill and serious patients
requiring surgery in various institu-
tions, The total number of such beds
in the country is about 35000 and
about 5,000 more are proposed to be
added.

(7) Mobile X-ray units are supplied
to the State T.B. Training and De-
monstration Centres or epidemioligi-
ca] research work and case finding
activities in selected groups of
population in their respective areas.
36 such units are already functioning
in the entire country.

(8) Direct BCG Vaccination - has
also been introduced and steps are
being taken for vaccinating the pcw
borns in the Maternity Hospitals and
Child Welfare Centres and to cover
the school going group as quickly as
possible, so that the younger ag®
group is protected against T:B. At
present 218 BCG Teams are operating
in the country and so far a total of
244 million persons have been tuber-
culin tested and about 100 miilion
persons have been vaccinated so far.
The pattern of campaign has been
changed to ‘“house to house
method of vaccination and.the BCG
Teams are being gradually integrated
with District T.B. centres.
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(d) It is expected that a result
of thege measures, the prevalence

and incidence of the disease wou'd
be reduced in course of time,

Prime Minister’s Residence

59. SHRI MAHANT DIGVIJAI
NATH; Will the Minister of WORKE,
HOUSING AND SUPPLY be pleased
to state:

(a) whether it is a fact that there

are still some proposils under con-
sideration for finding a permanent
accommodation for the Prime
Minister; '

(b) if so, how long it will take to
finalise the matter;

(c) whether it is also a fact that
the Prime Minister is not interested
in shifting from the  present
premises;

(d) it so, whether it is further a
fact that some additions and altera-

tions will be made in the present
premisegs of the Prime Minister
and

(e) if so, the estimated expenditure
to be incurred thereon?

" THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND  SUPPLY (SHRI IQBAL
SINGH): (a) Yes, Sir.

. (b) this question reqguires careful
congideration and it will take time
to decide.

(¢) to (e) No suitable alternative
accommodation has been locuted s0
fer for the residence of the Prime
Minister The accommodation and
facilities available at the existing
regsidence of the Prime Minister at
1, Safdarjung Road are proving very
inadeguate. Some essential addi-

alterations to office and
accommpiiation, are being
afrind out. Them are estiomisld t»
cost Ra 30,620 ‘

EF
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Scholarships to Post-Graduate
Students of All India Institute of
Medical Sciences

60. SHRI Y. S. PRASAD:

SHRIMATI SUSEELA
GOPALAN:

SHRI BEDABRATA BARUA:
SHRI N. K. SANGHI:
SHRI P, P, ESTHOSE:
SHRI P. GOPALAN:
SHRI GANESH GHOSH:
SHRI K. ANIRUDHAN:
SHRI P. R. SINGH DEO:
SHRI B. N. SHASTRI:
SHRI C. K. CHAKRRAPANI:

Will the Minister of HEALT
FAMILY PLANNING AND URBAEIIY
DEVELOPMENT be pleased to state:

(8) whether it is a fact that post-
graduate students in the All India
Medical Institute have been urging
Government to raise their
scholarship;

(b) if so, whether Government have

ta:xden any decision in this respect;
al A

(c) if so, the details thereofy

(b) and (¢c) The honorarium
payable to the Post-graduate-working
in Delhi hospitals has been raised
from Rs. 230]- pm. to Ra. 300)- p.m.
mﬂ; effect from the lst January,

Ecenomy Measures

61. SHRI RAMAVATAR SHASTRI:
SHRI VASUDEVAN NAIR:

Will the Minister of FINANCE be
pleaseq to state:

(a) the steps which have boes
taken by Government to effect
economy in the administradton im the
current year; amd
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(b) the amount which is likely to
be saved in the current year as a
result of these steps?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI): (a) No
specific fresh measures have been
taken so far in the current year for
effecting economy in administration.
The measures, previously taken have,
however, continued.

(b) The cumulative effect of the
several economy measures in opera-
tion, like ban on upward revision of
pay scales, restriction on the grant
of deputation allowance in certain
kinds of cases, reduction in rates of
travelling allowance, curbs on te'e-
phone expenses, intensification of
staff inspection studies etc, would
depend upon various factors and
would be difficult to assess with any
degree of precision. It has, however,
been possible, as a result of these
measures, to keep down the growth
of administrative expenditure. As
against a permissible growth rate of
5 per cent per annum, the increase
on General Administration during
the current year is expected to be
only 4 per cent.

State Bank of Sikkim

62. SHRI INDRAJIT GUPTA: Wil
the Minister of FINANCE be p'eased
to state:

- (&) whether the United Commer-
chal Bank has been permitted to
invest in the setting up of a State
Bank of Sikkim;

“(b) if so, the nature and conditions
of the partnership in the proposed
new bank; and

(e¢) whether Sikkim or India is
likely. to Iumﬁt more from the
venture? -

..THE DEPUTY PRIME MINISTER
AND MINISTER OF

(SHRI MORARJI DESAD:
- (b}, Tas' Anited "Gommerciti Bank
will hold not less Shan 28 per cent
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of the share capital of Rs. 1 crore and
will have it6 nominee as one of the

directors of the State Bank of
Sikkim. For a period of 10 years,
the Managing Director to be

appointed by the bank will require
the consent of the United Commer-
cial Bank except for the first
appointment which wi'l be made by
the Government of Sikkim in con-
sultation with the United Commercial
Bank. The salary and allowances of
the Managing Director will be
determined by the board of the bank
on the recommendation of the United
Commercial Bank.

(c) The establishment of the State
Bank of Sikkim will facilitate com.
mercia] and trade transactions
between the two countries and will
benefit them both.

National Cancer Research Centre,
Calcutta

63. SHR] INDRAJIT GUPTA: Wil
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleated to state:

(a) whether any complaints have
been received regarding the mal-
administration of the National Cancer
Research Centre, Caleutta;

(b) whether it is a fact that the
present Director of the Centre is not
suitably qualified, apart from being
superannuated; and

(¢) whether Government propose
to hold an inquiry into the working
of the Centre?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. IIUB'I‘HY)
(a) Yes.

.(b), The - . officex is aw
and_hag beep coptinued temmﬂﬂlf
for. bis wdministrative experience.

(c) The word muk-y'huspedﬂ
costhotation.
ste dalng looked - Inio ma-nlhbh
action is being taken. *-
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Foreign Exchange given to Sahu-Jain
Group of Firms

‘64, SHRI JYOTIRMOY BASU:
SHRI A. K. GOPALAN:
SHR] VISWANATHA. MENON:
SHRI UMANATH:

Will the Minister of FINANCE be
pleased to refer to the reply given
to Unstarred Question No. 8003 on
the 22nd April, 1988 and state:

(a) whether Government have
collected the information regarding
the total foreign exchange given to
various firms owned by Sahu-Jain
Group of firms and earned by them
during the last five years; and

(b) if so, the details thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI): (a) The
information has been partly collected.

(b) The Reserve Bank of India
has furnished the following figures of
the foreign exchiange released during
the years 1963 to 1987 to Sahu-Jain
Group of companies and firms for

purpases of business ‘ours
conference:—

Ra. £ 3
1963 26,590
lpﬁ 23,950 | 5,165
1985 8,750 367 » !i 8,515
1966 18,190 {1,202 ' [ 6,300
1967 1,120 2,181 #f ml,lgo

The Reserve Bank of India hes,
however, stated that information re-
garding foreign exchange earned by
the SahuJain Group of companies
cannot be furnished as the Bank does
not haintain statistics party-wise
and it would not be possible for it
.%o «olect from :its Tecords the garn-
ings on dhe exports made by this
-gooup of companies. )

: Toe Mipistry of Commerce and the
~Ministry. of Industrial Development
and Company Affairs were, also _ fe-

o

quested to furnisp figures of the
import licences issued by them to the
Sghu-Jain Group of companjes. The
Ministry of Commerce have stated
that the details of the exports A
or of the import licences issued, are
not being compiled by them firm-
wise.  Therefore, it may not be
possible for them to furnish the re-
quired information. They have,
however, stated that particulars of
import licences issued by the Office
of the Chief Controller of Imports &
Exports, New Delhi, are being pub-
lished in the "Weekly Bulletin of
Industrial Licences and Import &
Export Licences”, a copy of which is
furnished to the Parliament Libabry.
The information asked for from the
Ministry of Industrial Development
& Company Affairs is, however, stil
awaited and would be laid on the
Table of the Sebha as soon as it is
received.

Rald on Residence of Air India
Officer at Delhd

65. SHRI JYOTIRMOY BASU:
SHRI P. RAMAMURTI:
SHRI VISWANATHA MENON:
SHRI UMANATH:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the
Customs Enforcement Staff raided the
house of a senior officer of the Air
India on the 18th May, 1868 in New
Delhi and seized some documents and
letters;

(b) if so, the details of documents
and lettars meized;

(c) whether Government have
investigated into the matter; nm_l

(d) if so, the findings thereof and
action taken thereon?

THE DEPUTY PRIME MINISTER
AND MINISTER OF ~FINANCE
(SHR1 MORARJT DESAI): (a) and
(b). Om the. .18th May, 1968 the
preventive sta of the Delhi. Central
Excise Colleciorap gearchad the office
und spaidential 9t _an officer
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of Air India in New Delhi and seized
three files containing telex messages
and correspondence exchanged
between the Air India Office in New
Delhi and Paris and some personal
papers of the officer concerned,

(c) and (d) The matter is
investigation.

under

Tax Arrears of Shri Haridas Mundhra

66. SHRI JYOTIRMOY BASU:
SHRI P, GOPALAN:
SHR] VISHWANATHA

MENON:
SHRI UMANATH:

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 8005 on the
22nd April, 1988 and state:

(a) whether the information re-
garding the progress since made 1n
the realisation of Central tax arrears
of Rs. 312.64 lakhs for the years from
1941 -42 to 196263 due from Shri
Haridas Mundhra of Calcutta and
reasong for the delay in realising the
arrears for such long time thas since
been collected; and

. (b) if not, when the inforamtion is
likely to be collected and the reasons
for the delay?

gn:m MORARJT DESAD): (a)

The information has been given to
the Parlmment while implementing
the Assurance given in reply to
Queltion. No. 8008,

' (b) Does not arise.

Yes,

Whhdrawal of Excise Staff from
- Wacteries

B X NAYANAR:
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SHRI UMANATH:
SHRI MOHAMMAD ISM_AIL:

Will the Minister of FINANCE be
pleased to state:

(a) Whether it is a fact that a
large number of Central Excise
Department employees will be
retrenched as a result of the intro-
duction of the new scheme of selt-
assessment of excise levy; and

(b) if so, the monner in which
Government propose to absorb them
in other Departmentsy

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a)
and (b). The details of
the administrative set up and staff
requirements arising out of the
introduction of the new scheme are
being worked out. It is, therefore,
too early to say that a large number
of Central Excise Department em-
ployee will be retrenched as a resuit
of the new Scheme or to formulate
proposals in regard to their absorp-
tion in other departments.

income-tax due from Film PFPeople

68. SHRI YASHPAL SINGH: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that 3 huge
amount of Income-tax js due from
the filly actors and actresses;

(b) it so, amount of Income.tax
standing in each case; and

(c) the action taken by Govern-
ment to recover the same?

(SHRI MORARJI DESAI): (®
Income-tax is due from fllm sactors
and actresses, in some cases.

(b) and (¢) The information is aot
readily available with the Govern-
ment. The collection of the informa-
tion will involve considerable gime
apd labour which myy Tot be
commensurdts w‘!ﬂ_; " the  resulits



113 Written Answers

Sterilization of Unmarried Persons

69. SHRI YASHPAL SINGH: Wil
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether it is a fact that there
had been many cases of unmarried
girls and boys having been sterilised
in the country during the last six
months; and

(b) if so, the number thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (DR. S. CHANDRA-
SEKHAR): (a) and (b). The
information is being collected from
the States and will be laid on the
table of the Sabha as soon as it is
received,

Jawaharial Canal At Nagarjunssagar

70. SHRI YASHPAL SINGH: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether any loan has been
sanctioned to the Government of
Andhra Pradesh for the completion
of Jawahar Canal of the Nagarjunasa-
gar Project;

© (b) if so, how much?

THE DEPUTY MINISTER IN
THE MINISTRY FOR IRRIGATION
AND POWER (SHRI SIDDHESWAR
(a) and (b) Loans are
sanctioned for financing the expendi-
ture. on the Project ms a whole. A
igan of Re525 crores has been
released to the State Government so
-far during the current year for the
plrpoge.

ﬁﬂ\lrdm te Sndian O

71. SHI SAMAR GUHA: Wil e
Misgitsr of PETROLEM AND CHE-
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reply given to Unstarred Question No.
1048 on the 19th February, 1968 and
state;

(a) the reasons for not taking ac-
tion against M|s. Hind Galvanising
and Engineering Company (P) Ltd.,
for their malpracticeg in dealing with
Government Departments or Under-
takings when it was detected that
they supplied hot rolled barrels in-
stead of cold rolled barrels to the
Indian Oil Corporation as per “Stan-
dardised code for supplics” laid on
the Table on the 27th July, 1967;

(b) the reasons for acceding to the
request of Mls, Hind Galvanising and
Engineering Company (P) Ltd., for re-
ferring the matter to arbitration when
it was revealed that they did not
supply barrels as per termg and con-
ditions of Purchase Order but on the
contrary billeg the Indan Oij Cor-
poration for supply of different types
of barrels which they did not gupply
resulting in huge loss to the Indian
Oil Corporation; and

(¢) whether the decree against them
hag since been obtained from the
High Court?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
MAIAH): (a) The objection was not
to Hind Galvanising and Engineering
Company (P) Ltd. supplying barrels
out of hot-rolled steel; the question
however was what price wag charge-
able. This Jed to a dispute being rals-
ed by the fabricator on the interpre-
tation of the terms and conditions of
the supply agreement, after Indian Ofl
Corporation had gtopped payment.
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(c) Not yet, Sir.

Barreis for Indian 0;] Corporation

72, SHRI SAMAR GUHA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to refer to the
reply given to Unstarred Question No.
1047 on the 18th February, 1968 and
state;

(a) the reason as to why 40 barrels
could not be manufactured in one
metric ton when on an average @0
Bodies ang 80 Ends sheets in  two
metric tonnes of Hot rolled sheets are
supplied by the producers; and

(b) whether the Indian Oil Cor-
poration propose to enforce upon its
suppliers to supply 40 barrels out of
one tonne of hot rolled sheets and ask
them to recoup past supplies ac-
cordingly? '

" THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU-
RAMAIAH): (a) and (b). All of
the Barrel fabricators at Bombay and
- Calcutta offer o supply only 38 bar-
rels per metric tonne of hot rolled
sheets, after taking into consideration
“shop wastage”.

8upply of Barrels by Hing Galvanis-
ing to Indlan Oi} Oomwatlon

'73. SHRI SAMAR GUHA: Will the
Minister of PETROLEUM AND CHE-
M](‘ALSBemenedtoreiertdthe
‘reply given {o Unstarred Question
No, 1047 on the 10th February, 1968
ang state;

" (a) the action taken by the Iadian
01l Corporation against Hind Gal-
Vinising for non-supply of balance
qmt:ty of 1 llmbarrnh and

" (b)- whether the. Indian Of} Corpé-
:;qtl@ haye debited and realised trom
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emergent requirement due to suspen-
sion of supply of balance number of
barrels by Hind Galvanising?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
MAIAH): (a) Mjs. Hind Galvanising
have resumeq supply of the balance
quantity of 1,11,838 barrels. The
Indian Oil Corporation are not, there-
fore, taking any action against them.

(b) After the arbitrator’'s award,
which was accepted by M|s. Hind Gal-
vanising, the parties aiso agreed to
drop each other's claims. The Hind
Galvanising and Enginering Co. (P)
Ltd., agreed not to e¢laim interest
charges on amount with-held by the
Indian Ofl Corporation and the latter
agreed not to claim damages for sus-
pension of supplies of barrel; during
the interregonum.

Indian Oll Corporation
74. SHRI SAMAR GUHA: Will the

‘Minister of PETROLEUM AND CHE-

MICALS be pleased to refer to the
reply given to Unsarred Question No.
1046 on the 18th February, 1968 and

statex

(a) whether the names of all the

Mcensed|registered parrel fabricators
in Calcutta were known to the Indian

Oil Corporation;

(b) if sq, the reasons for their not
negotiating with all of thepn for their
reguirement of barrels;

(c) whether it was a lapse on part
of the Indian Qil Corporation for their
placing order on Suppliers Corpora-
tion indiscriminately resulting in
huge Joss te them; gnd v

(d) the conslderations which welgh-

.ed with the Iadian. Oil. Corporation in
wwm i wpum G-
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
MAIAH): (a) Indian Oj] Corporation
does not maintain record of Licensed|
Registered barrel fabricators for pur-
pose of placing orders. Orders are
finalised on the basis of public ten-
ders.

(b) Indian Oil Corporation invites
public tenders and holds negotiations
<]y with the tendering parties,

(c) No, Sir.

(d) Only M|s. Suppliers Corpora-
‘tion had quoted in response to Indian
‘0i] Corporation's public tender and
the orders were, therefore, placed on
them after negotiations,

Urban Development

75. SHRI S. C. SAMANTA: Wil
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) the plans under completion in
the urban development programme
during the year 1968-69 and the future
programme, if any;

FProgramme

(b) the amount of financial assist-
ance or loans given or being given
in the current year to the various
States for urban development and the
amount earmarked for Mew Delhi and
Dﬁlh: angd

(e) the towns in various States that
are likely to benefit from this pro-
gramme and in what manner?

THE DEPUTY MINISTER IN THE
ﬁ:m‘fa A%?DHIALTE‘ FAMILY
URBAN DEVE-

LOPMENT (SHRL B. §. MURTHY):
(a) and (c). Development plans  of
<ities and towng shown in annexure
are under preparatign with Central
apce.. . The.am is lajd .ep
J-IR, of the:Hoyse -, [Placad . in
Library. See No. . LLIWJ-&B] ‘The
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future programme will depend on the
availability of resources.

Master plaps ensure planned deve-
lopment of urban areas by enforcing
prescribed land uses; provisiop of
adequate educational, medical and re-
creations] facilities; prevention of
slumg and haphazard growth of cities;
prevention of slums and haphazard
growth of cities; and ojtimum and
economic use of municipal services
like water supply, sewerage and
drainage.

(b) A sum of Rs. 80 lakhs has been
allocateg during the current year tfo
the State Governments as central
assistance (grani) f., the preparation
of mater plans,

The Master Plan of Delhi was pub-
lished in September, 1962. The work
relating to preparation of zona] deve-
lopment plans is being done by the
Town and Country Planning Organl-
sahon which is a subordipate office
of the Ministry of Health. Fumily
Planning and Urban Development.

Simplification of Taxatlon

76. SHRI S. C. SAMANTA: Will
the Minister of FINANCE be pleased
to state:

(a). the progress made in the di-
recbon. of simplificgtion of income-tax
law with a view, to have easy asseas-
ments and stoppage of harassment to
assessees; ’

(b) the time by which the simplifi-
cation programme s likely to be put
into actlon and what are the adwant-
ageg both to the Income-tax Depart-
ment as well as to the_ assessees; and

: (&) -the, ‘steps taken so far in this
direction with ralu.lh nchhvuk i!
any?

THE DEPUTY. PRTME MINISTER
AND MINISTER OF ANCE
(8HRI MORARJT DESAI): (a) t
fo). A sdatement s'how‘ng the pm.
scéas msde durfnp ‘the Yast few yeare
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towardg simplification of the tax
structure was laid on the Table of the
House in reply to Slarred Question
No. 964 put down for the sitting of
the House on 6.7.1967. Another sta-
tement showing the further progress
in this direction was laid on the
Table of the House in reply to Starred
Question No. 102, put down for the
sitting of the House on 16-11-1967. A
statement showing the progress made
since then in the sphere of Income-tax
law is laid on the Table of the
House [Placed in Library. See No.
LT-1343/69].

Government is currently studying
the recommendations made by Shri
$. Bhoothalingam in his F‘mal Report

on the Rationalisation and Simplifi-
cation of the tax structure. In this
connection, comments of Commis-

sioners of Income-tax. Chambers of
Commerce ang other public bodies on
these recommendations have also been
invited. Government is also awaiting
the report of the Administrative Re-
forms Commission on measures to
simplify and rationalise the Income-
tax law, procedures and administra-
tion. After these reporty have been
carefully studied, Government pro-
poses to sponsor legislation to further
simplify and rationalise the Income-
tax law and procedures.

Simplified income-tax law and pro-
cedures will lead to speedier disposal
of sgsessments and also facilitate wil-
ling and voluntary compliance with
the tax laws by taxpayers.

Royalty Demand on Power generated
%y Himachal Pradesh  Waters

T7. SHRI HEM RAJ: Wil| the Minla-

ter of IRRIGATION AND POWER be

pleased to refer to the reply given to

Unstarred Question No. 7044 on  the
22nd April, 1968 and etate:
Whether Goverrmeerit

have gince

erfftent for the share ¢ royalty on
power generateq fram @lmachal Pra-
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desh waters and the ghare of Better-

ment Levy charged by the beneficiary
States?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR
PRASAD): The 'matter is gtill under
consideration,

Operation of Sonia Gandhi

78, SHRI MADHU LIMAYE: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether it is a iact that the
daughter-in-law of the Prime Minister
wag operated upon in a Government
Hospita] in Delhi in the first half of
1968;

(b) if so, when and in which hos-
pital;

(¢) whether gpecial instrumenis
were purchased/brought in on the
occasion and the surgical theatre/hos-
pital section disinfected more than
once; and

(d) whether similar precaution is
taken will be taken and was taken in
cases of other patientslin Doctor
Lohia’s case?

THE DFEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) Yes.

(b) On the 10th March, 1968 in the
Willingdon Hospital, New Delhi.

(c) No special instrirments were
purchased or brought in from out-
gie for the op-ration. Normal pDre-
cautions for disinfection and sterilisa-
tion were takem. .

(d) All normal perecations ware
taken in this case as a part of the
Hoqlhlmﬂnawhlﬂu tlnlllﬂﬂt
to all surgical cases.
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Foreign Exchange gllotment [te
UNESCO '

79. SHRI MADHU LIMAYE: Wil
the Minister of FINANCE be pleased
to state:

(a) whether the UNESCO, New Delhi
obtained foreign exchange allotment
in 1966 for six air-conditioners;

(b) whether it is a fact that pay-
ment for only four machines was

wade by UNESCO out of that foreign -

exchange sallotment in early 1967;

(c) whether it is also a fact _that
payment to Mjs G. E. New York and
M|s Jeena and Company, Clearing
Agents, Bombay, concerning the re-
maining two machines were sent by
Shri Dewan, Administrative Officer,
UNESCO, out of the personal accounts
of Mr. Dunningham, former Deputy
Chief of UNESCO in India:

(d) whether these two air-condi-
tioners were digposed off by Mr.
Dunningham in November, 1866 and
Shri Dewan deposited in Mr. Dun-
ningham's account g portion of pay-
ment converted into foreign exchange
and sent to Mr. Dunningham in New
Zealand in April, 1967;

(e) whether it is a fact that the re-
mittance wag certffied by Shri Dewan
as Mr. Dunningham’s savings; and

(f) if so, the getion taken against
Shri Dewan?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) Gov-
‘ernment does not gllot any foreign
exchange from its resources to. U.N.
Agencieg whose hala.nm in India ace
convertible.

{b\ ‘l‘he queatlon doeg “not arin.

mwm mmmh- in ‘the
matter are in progress. ~ ¢
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instern Kosi Canal Projest

80. SHRI MADHU LIMAYE: Wil
the Minister of IRRIGATION AND
POWER be pleased to state:

(8) whether the entire eastern
canal system under the Kosi Project
has been completed and the targele
of irrigated area/production fulfilled;

(b) if not, the reasons for the flow
progress made in the utilisation of
the Eastern Canal potential;

(c) when the Western Canal gystem
will be completed;

(d) the total estimated outlay and
the Central Assistance to this West-
ern gystem in the next 5 years;

122

(e) whether the project will be
completed on a war footing in view
of North Bihar’s poverty; and

(f) if not, the reasons therefor?

THE DEPUTY MINISTEE IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) The Eastern Xosi
Canal System has almost been com-
pleted. A few water courses and addi-
tional structures are yet to be cons-
tructed. Against the targetied area of
5.676 lakh hectares about 1.62 lakh
hectares of land was irrigateq during
1967-68. During 1968-69, it is proposed
to extend the j{rigation to 223 lakh
bectares, Production has increased in
the area already being irrigated,

(b) Full development of the area

* can be achieved only gradually, The

progress made in utilisation is not slow
in comparison with the progress
achieved in other similar projects. For
speedy utilisation of the irrigation
potentia]l created, the farmers who
were hitherto followtng the old xys-
tem have to acquire training in modern
irrigation. Further, the area is highly
sandy and hence duty of water will
increase very slowly. The State Govt
are making efforts to educate the
farmers for maximum utilisstion «of
the potential created.
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(c) The Western Canal Bystem Is
expected to be completed in gix years
from the date of commencement of
construction. The ‘construction has,
however, not yet started pending ap-
proval to the alignment of the Canal
in Nepal territory by His Majesty's
Government, Nepal.

{(d) The estimated cost is Rs. 20
crores, 100 per cent earmarhed assist-
ance will be afforded by Central Gov-
ernment for execution of the Scheme
within the State Plan Ceiling.

(c) The State Government are anxi-
ous to take up and complete the con-
struction of this Project as early as
possible.

(f) Does not arise.

M[s. Becker Grey and Co.

(/a1. SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased
to refer to the reply gicen to Unstarr-
ed Question No. 316 on the 3rd Nov-
ember, 1966 and state:

~fh) whether the Central Board of
Excise and Customs has given its decl-
_sion in the appeal preferred by M/s.
Becker Grey & Co., against the ad-
jl.tdmadun in the case of under-invoic-
1¢ﬂ£ot foreign exchange leakage;

{b) if so, the details thereof and ils
- imiplementation;

(c) whether the question of the
infringement of the provisions of the
compdnies Act by this firm have been
- investigated by the Department of
Cam*pnny Ma.irs ‘ang

@ it so the results thereof?

THE DEPUTY PRIME MINTSTER
AND MINISTER OF FINANCE (SHAI
MORARIT DESAD): (a) The appehl
o 'the Central Board of Excise & Cus-
tiths By M/s. Becker Grey & Co.
mao) Yitd. against Order No. B1
‘passed by the Ditector of Inspectioh
'm - “Cefitrdl) Boicise) and Col-
lector of Customs, Hed ben “decided,
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(b) The penalty of Rs. 20 lakhs im-
posed on the firm was reduced to Rs.
10 lakhs.

(¢c) and (d). The matter is being
inestigated by the Depariment of
Company Affairs,

m to unearth unaccounted money
Forelgn Exchange Violations/
Smuggling

SI/SHRI MADHU LIMAYE: Will
the Minister of FINANCE he pleased
to refer to the reply given to Un-
Starred Question No. 1124 on the
10th November, 1966 and state:

(a) whether it i3 a fact that the
number of raids to uncarth unae-
counted money/foreign cxchange vio-
lations/smuggling have riscn in 1967
as compared to 1966;

(b) if so, the details thercof; und

(c) the reasons for increase in the
number of raids?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(BHRI MORARJI DESAI): (a) and
(b). The number of searches by the
Income-tax authorities to unearth un-
accounted money and by the Enforce-
ment Directorate to detect forelin
exchange violations, during the years
1986 and 1967 are Eiven below:—

By Income-tax By Enforce-
" authorities ent Directo-
rate
1966 231’ 8485
1967 143 1085

It will be seen that in the year
1967, the number of searches by ‘the
Tncome-fax aufhorities ‘was less And
e number of searches by the Ea-
Yorcement Directorate ‘was more thm
the nunber bl-bem‘chl!tn'thaﬂ

1868,

The information regarding searches
by ‘the Customs authorities to detect
cases of smuggling is being col
#nd will be il '8n the Table al
Sabha.
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(c) The number of information re-
ports récéiveq and intélligence ga-
théred by the Enforcement Directorate
during 1967 was on a larger scale as
compared to 18868. Apart from this,
no specific reason can be assigned for
the increase in the number of sear-
ches during 1967 by the Enforcement
Directorate. In the vyery nature of
things, there is bound {5 be some
varlation from year to yesr,

Inter-Btate River Water Disputes

84, BHRI K. HALDER:
SHRI A. SREEDHARAN:

Will the Minister of IRRIGATION
AND POWER be pleased to refer to
the reply given to Starred Question
No. 1354 on the 22nd April, 1968 and
state:

(a) the further efforts since made
by the Central Government to resolve
the existing river water disputes bet-
ween various States; and

(b) whether there is any possibility

of revolving their disputes without
recourse to arbitration?

THE DEPUTY MINISTER IN THE
MINISTRY FOR IRRIGATION AND

ASADHA 31, 1890 (SAKA)
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PRASAD): (a) and (b). As the dis-
putes in respect of the Krishna and
Godavari rivers could not be settled
by negotiations, steps are being taken
to refer these disputes to tribunals
under the Inter State Water Disputés
Act, 1956,

Allocation of funds for Irrigation
Projects In States

85. SHRI 8. KUNDU: Will the Min-
ister of IRRIGATION AND POWER
be pleased to state;

(a) to which projects in India the
Rs. 25 crores provided in the Central
Government Budget this year for Irri-
gation have been allotted: and

(b) the criteria, if any, which was
followed in such allotment?

THE DEPUTY MINISTER IN THE
MINISTRY FOR IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). A statement
is attached. e

STATEMENT ‘
(a) The additional assistance of Rs.
25 crores has been alloted to the #61-

POWER (SHRI . SIDDHESHWAR lowing irrigation projects:—

Name of State Name of Project Additiona!
ll!llm
lgﬁsngo

e ) (Rs. in crores.
Andfrh Pradésh | Nagarfonassgar : . . . 530
Bihar H H Gandak : . G : . 6'00

Sone High Level Canal . o070

Haryans . . . Beas Unit I1'(Pong Dm—!rr!zmon & Pow er) o5t
Orissa : - . .  Mahanadi Delta . 2:0>

Punjsb . . H ' B?-l U;:-it 11 (Pdng Dﬂm-—-—[rﬂxlﬂoﬂ & e
Rijesthbn’ lh]mhtn Clnll(s 3- 50
Beaa Unit 11 aiou;?' ) lerigation & Powr) 302

Uttar Pradesh . . Gandak e 2-00
wm w . Kungssbati . 1:30
Torar . 2§+ 00
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(b) The main criterion followed was
acceleration of progress ol major irri-
aation projeets which are in advanced
stage of construction so as to derive
substantia] benefits during the course
of next 3-4 years,

Off-Shore Drilling of Petroleum
Products

86, SHRI S. KUNDU: Will the Min-
ister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether Government have en-
tered into any international contract
with Japan for off-shore drilling of
Fetroleum Products;

(b) whether there is any proposal
to start off-shore drilling in the Orissa
‘Coasts; and

(c) if so, the detailsy thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
MAIAH): (a) No, Sir.

(b) No, Sir,
(c) Does not arise.

Drought Relief to Orissa

87. SHRI S. KUNDU:
SHT 1 CHINTAMANI PANI-
GRAHI:
SHRI A. DIPA:

- Will the Minister of FINANCE be
pleased to state:

(a) the amount which has been
granted to Orissa so far for the
drought relief works and under what
heads;

(b) whether the Central Study Team
which Visited Orissa in the first week
of June, 1988 submitted any report to
Government; and

(¢) if so, the salient feature thereof
and the getion taken thereon?

JULY 22, 1968
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) An
amount of Rs. 1.50 crores has been ad-
vanceq so far in the current year to
the Government of Orissa towards ithe
expenditure on relief measures like
gratuitous relief, relief works, etc.

(b) Yes, Sir.

(c) A summary of the Team’s Re-
port is placed on the Table of the
House. [Placeq in Library. See No.
LT-1344|68]. A copy of the Repert has
been forwarded to the State Govern-
ment and they have been informed
that the Centre would share in the
relief expenditure on the basis of the
Team’s recommendations.

Income-tax Arrears

89. SHRI S. S. KOTHARI:
SHRI K. D. TRIPATHI:

Will the Minister of FINANCE be
pleased to state:

(a) the net arrears of Income-tax as
on the 30th June, 1968 after adjusting
advance payments and other payments
made by the assessees;

(b) the portion of the arrears which
are considered recoverable; and

(c) the steps which are being taken
to recover such arrears?

THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE
(SHR1 MORARJI DESAI): (a) to (c).
The required information is being col-
lected and will be laid on the Table,
of the House as early as possible.

Alkaloid Factory at Neemuch
(Madhya ®radesh)

80. SHRI S. S. KOTHARI: Wil the
Minister of FINANCE bé pleased 1o
state:

() when the Alkaloids factory at
Neemuch (M.P.) is schieduled to be
completed and to start production;



129 Written Answers

(b) the estimated quantum and
value of production as per installed
capacity; and

(c) the employment potentia) of the
factory?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). De-
tailed revised estimates for the setting
up of the factory are under the con-
sideration of the Government. It is not
possible at this stage to say when the
factory will be completed or what its
quantum and value of production or
its employment potential would be.
Every effort is, however, being madc
to expedite the project.

Loan from World Bank

91. SHRI P. P. ESTHOSE:
SHRI A. K. GOPALAN:
SHRI UMANATH:

SHRI K. RAMANT:

Will the Minister of I‘INA.NCE be
pleased to state:

(a) whether the World Bank has in-
dicateq that the future loans from the
Bank will be only for the private sec-
tor industries; and

(b) if so, the amount of loan which
the Bank has promised for the cur-
rent year?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). The
World Bank have not indicated to the
Government of India that future loans
from the Bank will be only for the
private sector. However, since 1966,
the World Bank have done, in the case
of India, hard-term lending from the
Bank power to private sector indus-
tries, whereag to the Government sec-
tor it has ‘lent through the Interna-
tional Development Association, the
soft loan affiliate of the Bank. No
amount has yet been promised for the
current year either to the private
sector or to Government,

1051 (ai) LSD—8.
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Scarcity of Kerosene Oil in Colmbatore

82. SHRI P. P. ESTHOSE:
SHRI NAMBIAR:
SHRI K. M. ABRAHAM:
SHRI K. RAMANI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleaseq to state:

(a) whether Government’s attention
has been drawn to the scarcity of
Kerosene oil in Coimbatore City in
recent months;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
to ensure adequate supply of Kero-
sene Oil for the city of Coimbatore?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
MAIJIAH): (a) No, Sir.

(b) and (c). Do not arise.

L. 1. C. Investment

93, SHRI ABDUL GHANI DAR:
Will the Minister of FINANCE be
pleased to state:

(a) the guarantee which has been
taken by the Life Insurance Corpora-
tion for the purchase of shares for
more than Rs. one lakh in various
companies;

(b) whether it is g fact that close
relatives of Life Insurance Corporation
high officers are the agents for pur-
chase of shares in companies and are
doing business on behalf of the Life
Insurance Corporation; and

(c) if so, the steps which are being
taken to curb this tendency?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The Corpora-
tion takes no guarantee for purchase
of shares of companies, There is no
such practice in vogue in the clpltll
markets.
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(b) All transactions are done
through registered members of recog-
nised stock exchanges. The Corpora-
tion is not aware whether any close
relatives of high L.I.C. Officers are
such registered members of recognised
stock exchanges. However, nong of
the Officers of the Investment De-
partment of the Central Office of the
Corporation have relatives who are
registered members of stock exchan-
ges.

‘(¢) Does not arise.

Licence for producton nf Soda

Bicarbonate
94. SHRI ABDUL GHANI DAR:
Wil] the Minister of PETRO-

LEUM AND CHEMICALS be pleased
to refer to the reply given to Starred
Question No. 1369 on the 22nd April,
1968 and state:

(a) whether it is a fact that 3 licence
has since been given to a small factory
in Mysore for the wmanufacture of
small packets of hundreds of tonnes
of Soda Bicarbonate;

(b) whether it is also a fact that
the druggists and chemists of Mysore
have made 3 complaint to Government
that the factory has not 'made packets
and instcad gold the soda bicarbonate
in the wholesale blackmarket; and

(c) if so, the action taken in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) The Government of India has not
issued any licence for the manufacture
of Soda bicarbonate in Mysore,

(b) No complaint has been received
by the Central Government,

(c) Does not arise.
Punjab Natiomn] Bank
85. SHRI ABDUL GHANI DAR:

Will the Minister of FINANCE be
pleased to refer to the reply given to

JULY 22, 1068
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Starred Question No. 557 on the 1lth
March, 1868 and state:

(a) whether the enquiry which was
being conducted into the irrcgularities
corrmitted by the top officers of the
Punjab National Bank has since been
completed;

(b) if so, the details thereof and
the action taken thereon; and

(c) if not, the reasons for the delay
and when it is likely to be com-
pleted?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) On the basis of the investiga-
tions conducted by the Central Bureau
of Investigation, prosecution proceed-
ings have been launched in the court
of the First Class Magistrate, Delhi on
the 17th June 1968 against two former
officers of the Punjab National Bank
and three stock and share brokers
under Section 120B and 409 of the
Indian Penal Code.

(c¢) Does not arise.

Repayment of loans to U.5.S.R.

86. SHR] CHENGALRAYA
NAIDU:
SHRI K, P. SINGH DEO:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that Gov-
ernment are making efforts to secure
a suitable re-scheduling arrangements
for repayment of loans to the US.SR.:

(b)Y if so0, how far Government has
succeeded in this regard:

(¢) whether it ig also a fact that
during 1867-68, India’s debt repay-
ment to the U.S.S.R. was more than
the aid received: if so, by how much;

(d) whether the position of pay-
ment will remain the same during
1968-69; and .
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(e) if so, the steps taken by Gov-
ernment in this regard? '

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). In
the case of USSR there is g balanced
trade and payments arrangement by
which all payments including pay-
ments for imports as well as debt re-
payments are balanced against all
earnings from exports and invisibles.
From time to time, the two Govern-
ments discuss questions arising from
these arrangements whether of im-
ports, exports or debt re-payments. By
their very nature these are continu-
ing discussions. which take into ac-
count the change of situations from
time to time.

(c) During 1967-68, the actual draw-
als under the Soviet Credits amounted
to Rs. 47.14 crores while the debt re-
payments were Rs. 58.31 crores (in-
cluding interest payment of Rs. 9.36
crores) .

(d) No, Sir. In 1968-69, the drawals
under the Sovet Credits are expected
to exceed the debt repayments.

(a) Doeg not arise.

Reorganisation of O.N.G.C. and 0il
India Ltd.

97. SHRI DEVEN SEN: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to stale:

{a) whether Government have any
proposal under consideration to reor-
ganise the Oil and Natural Gas Com-
mission and the Oil India Ltd; and

(b) if so, the pattern of reorganisa-
tion and when it is likely to materia-
lise?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMAIAH): (a) and (bj. While cer-
tain recommendations of the Esti-
mates Committee on the re-organisa-
tion of Oil India Limited are under
consideration of Government, there is

no such proposal in respect of Qil &
Natural Gas Commission.

Report of Soviet Russian Team of
Experts on Oil and Natural Gas
Commission

88. SHRI DEVEN SEN: Will the
Minister of PETROLEUM AND CHE-
MICALS be -pleased to state:

(a) whether Government propose
to lay on the Table a copy of the re-
cent Report of the Russian Team of
Experts on the Oil and Natural Gas
Commission; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMAIAH): (a) No, Sir.

(b) The report of the Soviet Ex-
perts’ Team was for the internal gui-
dance of the Oil and Natural QGas
Commission on technical aspects of
oil production on land and offshore.

Snake Vemom for Cure of
Thrombosis

99. SHRI DEVEN SEN: Will the
Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether Government's attention
has been drawn to a news-item ap-
pearing in the Press about new cture
for Thrombosis with protein extracted
from snake venom which might even
prove to be useful in Coronoary
Thromboais; and

(b) #f so, whether Government pro-
pose to conduct an experiment in the
matter ag is being done in UK.?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) No.

(b) There is no such proposal at
present.



135 Written Answers

feelt % woerdt wiwfedi & fedr
e

100. ft wwx o™ T ;¥
frato, wrre o qfe ==t ag qam
T FUr KG f

(%) s awa faeelt & go fad
THTR FHArdr § ol g ¥ fead
Faafedl N aErdr q f o
§ ok

(@) 37% faq o g ast &
feery Faréx am® @R qar ad S
¥qd A ¥ sdaf@l & fav fead
fead waméc Ty omdd ?

frwior, www aer  gfa swmem
¥ g (sit wam oy ) : (F)
dqar frawtem & gueew giwel ®
UTHI. ATAFY 9| ¥ 39,822 far-
amr  gfeel % oaw ¥ faeslt/ ag
feeelt % wa srafedi § s s¢ 72
AR FHMO@EY &1 1 7E, 1968 1
1,00,099 #idt oY |

faeft ot fady a8 & @A @
fmtor 1 griwn fafadi 3 gowena
i s g1 m@% ad 2,000
Fgran® gfeY & forfor 3 ot &
ey g and fr fafaat soesa & )

fafwer ereli # wmafey & 9% frame
&l & afqwg O e ¥ @i go
wigeq & fmfor #Y orear ag arh
&1 wrafe oy v qur 34% I E Ty
# ¥ A & i & QT aarg
MG T TR AR E
iy & frator a7 e 2 7 8 e
framnast # sugeqn & gqaTe Faq Aon
aur qraaT & wrare g7 faafor & qrsEr
arE aret § 7 fn 11D qar IV sioft &

JULY 22, 1868

Written Answers 136

e 9T FT8 w7 @ wHAria) & wrEre
9T II1 A9T IV A0 ¥ FESICD 9
I, II qur 1 o1y & #ame<i & wmaes
¥ ofast §

wd vt & wsinfeat @ el §
faweht & g

101. oY oy Wre qwy @0
fermtior, wae oy gfer &Y ag @ &
Fqr w41 fF -

(%) #mr ag aw § fx =34
sy ¥ sAwfY & sEEd ¥
fadle w1 & af faeey & @rUW
iz qugg qr Sa) ¥ fafea
FNETN A fawst F 0@ ¥ > 0¥
o

(@) afz g, @Y s9% s@1 *F1T0

g7

forator, rame war gfe wwwm &
I7 o (st ywww faw)
(%) ®® (@). =qd it &
wdfea} & forg @t amena qw 7 ufe-
ww g e & W | foad faaya-
A% (WTTH A7) F g0 ATH FAT G-
Feai Ay % A7 fafaw gu wrécmias
fofg et or e ¥ @A ET ¥
sa® 94 snrfagaa § 1 dagda A
¥ 8539 & QA WEA F1 BT §T
s W ¥ e & 94 svmd o
® 2

qugEE ¥ % 5 AT F
FaE #§ fawredy 7} swré miY § i
W A7 ¥ qrafem & 9" § )
formr AT 3



137 Written Answers

Chief Ministers Conference Declslons
on Harijans and Adivasis

102. SHRI KANWAR LAL GUPTA:
SHRI T. P, SHAH:

Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) whether it is a fact that any
programme for giving a fair deal to
the Harijans and Adivasis was chalked
out in the meeting of the Chief Minis-
ters held recently in Delhi; gnd

(b) if so, the broad details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
GUHA): (a) and (b). At the Confer-
ence of Chief Ministers held in May,
1968, problems relating to the mainte-
nance of law and order and the deve-
lopment Policy for Scheduled Castes
and Tribes were discussed. It was
agreed that the entire weight of the
administration should be on the side
of the weaker sections of society. It
was also emphasised that:—

(i) The Scheduled Castes should
have a proper share in normal
developmental activities;

(ii) efforts must be stepped up to
reinforce the representation
of Scheduled Castes in the
services. The Ministry of
Home Affairs has appointed a
High Powered Committee
with the Home Minister as the
Chairman to look into this
question. The State Govern-
ments may also ¢onsider ap-
pointing similar committees;

(iii) speclal steps may be taken to

settle  landless Scheduled
Castes on surplus and waste
land;

(iv) the Departments of Harijan
Welfare in the States should
be given due importance;

(v) periodical meetings between
the State Chief Ministers and
the Commissioner for Sche-
duled Castes and Scheduled

ASADHA 31, 1890 (SAKA)

Written Answers 138
Tribes should be held so that
the follow up actlon on the
recommendations made by
the Commissioner could be
taken up quickly.

(F. No. 9|77/68-SCT.I},

Prospects of Fertiliser Production

103. SHRI KANWAR LAL GUPTA:
SHRI T. P. SHAH:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state;

. (a) whether it is a fact that the
prospects for increased fertilizer pro-
duction are dim on gccount of collapse
of negotiations for the proposed pro-
jects with foreign collaboration;

(b) it so, the proposals which have
collapsed and which are still being
pursued; and

(c) the alternative steps Govern-
ment propose to take in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMAIAH): (a) and (b). No Sir. The
total capacity of the fertilizer projects
which did not make progress due to
the parties having withdrawn their
proposals amounted to only 302,000
tonnes of nitrogen. These relate to
the establishment of fertilizer facto-
ries at Haldia for a capacity) of 141,000
tonnes by M]|s. Phillips Petroleum
Company and at Ghaziabad for a
capacity of 160,000 tonncs by M]ls.
Rohm & Hass in collaboration with
Modi Industries.

The parties to whom letters of in.
tent/licences issued for establishment
of fertilizer factories at Goa, Manga-
lore Mirzapur, expansion of Vizag and
Maharashtra are expected to finalise
negotiations shortly.

(c) Negotiations for establishing a
fertilizer factory at Haldla are un-
derway.
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Compensation to States for Introdu-
cing prohibition

105. SHRI DHERESWAR KALITA:
SHRI BIBHUTI MISHRA:

Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) whether State Governments
have demanded that the Centre should
fully compensate the loss suffered by
them due to prohibition; and

(b) if so, Governments'
thereto?

reaction
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THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
GUHA): (a) and (b). There has been
no recent communication from the
State Governments except from the
Siate of Rajasthan asking for hundred
per cent compensation for loss in ex-
cise revenue in the event of introduc-
tion of Prohibition in the wet areas.
Earlier in offering comments on the
recommendations of the Prohibition
Study Team (Tek Chand Committee)
the wet States had requested for
hundred per cent compensation. The
State Governments were, however, in-
formed that the Government of India
was willing to contribute 50 per cent
of the losses likely to be incurred by
the State. The same position has been
recently reiterated in reply to the
Government of Rajasthan and also in
reply to the All India Prohibition
Council.

Child Welfare Cormuuittee

106. SHRI DHIRESWAR KALITA:
Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) whether the Committee set up
to study the problem of Child Wel-
fare in India has submitted its report;

(b) if so, the main recommendations
thereof; and

(¢) the decisions taken by Govern-
ment thereon?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-

FARE (SHRIMATI PHULRENU
GUHA): (a) No, Sir.
(b) and (c). Do not arise.

Non-availability of Marketing Pro-
gramme for fertiliszers

107. SHRI K. LAKKAPPA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether it Is & fact that due to
the non-availability of markeling pro-
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gramme, many fertilizer factorjes are
facing serious problem of selling their
produce; and

(b) if so, the steps taken by Gov-
ernment to aid these fertilizer fac-
tories to increase their sales?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMAIAH): (a) It is not clear what
is meant by the marketing programme,
It is for the fertilizer factories to pre-
pare their own programmes and mar-
ket their products. However, no seri-
ous problem other than temporary ac-
cumnulation of stocks in the offseason
has come to notice,

(b) Does not arise.

Control of Floods in Delhi

108. SHRI K, LAKKAPPA: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government have taken
any measures to control floods in the
ctoming rainy season in Delhi; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY FOR IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Yes,

(b) The Dhasa Bund has been
strengthened by stone pitching on up-
stream face and has also been raised
and widened. The capacity of Dhasa
outfall channel has been increased
from 450 cusecs to 1500 cusecs. A
pilot section of 15' x4’ has also been
dug through the Najafgarh Jheel.

The capacity of the Najafgarh drain
has been increased from B00 cusecs to
1850 cusecs in the reach from Jhatikra
to Chhawla; from 450 cusecs to 1850
cusecs in the reach from Chhawla to
Kakraula and to 3000 cusecs from
Kakraula upto ita outfall into the
Yamuna. Pitching in city area has
also been done.
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In the Kanjhawla block, the rail-
way culvert in Nangloi railway; yard
has been remodelled. The capacity
of the Karari Suleman drain upstream
and downstream of Railway bridge
has been increased. Nangloj and other
link drains have also been desilted.

In the Alipur Block, Bawana Es-
cape has been remodelled to the
capacity of 715 cusecs (against 341
cusecs) in its outfall reach. Drain
No. 6 has been remodelled to a capa-
city of 375 cusecs from 191 cusecs
over a length of 14,000 ft.

The Mughal bund is being widened
to a top width of 50 ft. The left
Marginal Bund and Shahdara Bund
are being maintained as usual. Pitch-
ing work from spur No, 12 to Yamuna
Barrage on Left Marginal Bund Is in

progress,

Flood forecasts relating to river
Yamuna and Sahibi Nadi are issued
by the Central Water and Power
Commission.

New Method for Family Planning

108. SHRI K. LAKKAPPA: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state: -

(a) whether it is a fact that Gov-
ernment propose to introduce a new
method of family planning;

1
(b) if so, the broad details thereof;

(c) whether any experiment was
carried out based on “immunological
approach”; and

(d) if so, the result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR):

(a) No.

(b) Does not arise.

(c) and (d). Immunological studies
are still being conducted.
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Smuggling

116. SHRI YAJNA DATT SHARMA:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government are aware
that about Rs. 100 crores worth of
goods are smuggled into India annu-
ally by Rail, Road, Air and Sea;

(b) whether Government have for-
mulated any scheme to effectively
deal with the large scale smuggling
of goods particularly of the gold: and

(c) if so, whether Government pro-
pose to make the existing laws more
stringent as a deterrent for the smug-
glers?

THE DEFPUTY PRIME HINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI): (a) Gov-
ernment are aware that goods are
smuggled into India by road, air and

sea. Extent of smuggling cannot,
however, be accurately determined.
(b) Yes, Sir,
(¢) Yes, Sir.

Smuggling of Indian Juie into Nepal

117. SHRI YAJNA DATT SHARMA.:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government’s attention
has been drawn to the smuggling of
huge quantities of Indian jute into
Nepal across the West Bengal border
of the country;

(b) whether the smuggled Indian
jute is baled in Nepal and is exported
as Nepalese jute through Calcutta
port;

(c) if so, the steps taken by Govern-
ment in the matter?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) There
have been some reports of smuggling
of raw jute into Nepal across the West
Bengal border.
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(b) Reports indicate that Indian
jute smuggled into Nepal is exported
therefrom as Nepalese jute in bales
through Calcutta port.

(c) All preventive and intelligence
formations on the border have been
alerted and preventive arrangements
intensified.

Trade in Adulterated Drugs in border
Areng

118. SHRI YAJNA DATT SHARMA:
Will the Minister of HEALTH, FA-
MILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that large
scale trade in adulterated drugs most-
ly of popular items is prevalent in the
State Border areas where control of
the Drug Inspectorates is normally
lacking and the culprits slip in other
States;

(b) if so, whether Government pro-
pose to hand over this work of tracing
the culprits to the CB.I;

(¢) whether Government also pro-
pose to take over the work of running
the Drug Inspectorates and strengthen-
ing them which at present rests with
the State Governments; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
No.

(b) No. The assistance of the
C.BI. is, however, sought in cases
where it is considered necessary.

(e) No.

(d) Does not arise.

State Bank in Indig

119. SHRI LOBO PRABHU: Will
the Minister of FINANCE be pleased
to state: i

(a) the extent to which the princi-

ples of Social Contro]l have been tried
in the State Bank of Indias;
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(b) whether the State Bank has a
higher proportion of advances to Agri-
culture and small-scale industries
compared with other Scheduled
Banks;

(¢) the proportion of deposits, other
than those of Government and official
bodies, in the State Bank to the work-
ing capital and how this compares
with other Scheduled banks; and

(d) whether the percentage of
working costs and profits of the State
Bank is higher or lower than the ave-
rage of other Scheduled Banks giving
the comparative figures?

THE DEPUTY PRIME MINISTEL
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) The
scheme of social control ag announced
in the stutement made by the Deputy
Prime Minister in Parliament in
December, 1967 is being gradually im-
plemented by all commercial banks
including the State Bank of India. In
the Central Board of Directors of the
State Bank and most of its Local
Boards the industrialist directors|
members are in a minority. The State
Bank is continuing its policy of in-
creasing its financial assistance to all
priority sectors and would implement
such guide-lines as may be laid down
in this regard by the National Credit
Council. Other measures, in particu-
Jar, the prohibition of grant of loans
and advances to its directors and
their concerns will be implemented
after the enactment of the Banking
Laws (Amendment) Bill. 1967.

(b) Yes, Sir.

(¢) The proportion of private sector
deposits with the State Bank and other
scheduled banks to their working
capital was 73.7 per cent ang 84.1 per
cent respectively as at the end of
March, 19867,

(d) The information is being col-
lected will be lald down on the Table
of the House in due course.
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Breaking of manufactarers’ Rimg in
tendering for Government Supplies

120. SHRI D. N. DEB: Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state:

(a) whether he had recently stated
in New Delhi that his Ministry has
successfully broken the manufac-
turers’ ring in tendering for Govern-
ment supplies;

(b) if so, the experience of his
Ministry during the last two years
which has led him to make such a
statement; and

(¢) how much Government is likely
to save as a result of the solcalled
ring having been broken?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) and (b) Yes. A number of ins-
tances came to notice during the last
two years where the prices quoted by
firms against tenders issued by the
Directorate General of Supplies and
Disposals for stores like Road Rollers,
Wire Ropes, Galvanised Iron Pipes
and Screw Couplings, were found to
be unduly high. In some cases, the
tenderers had also quoted indentical
‘ring' prices. As a result of negotia-
tions held with individual suppliers,
it was possible to obtain ‘sizeable re-
duction in prices.

(c) The above negotiations resulted
in a saving of about Rs. 24 lakhs to
Government,

Cheating of State Bank of India, New
Dedhj

121. SHRI D. N, DEB:
SHRI P. N. SOLANKI:

Will the Minister of FINANCE be
pleased to state:

(a) whether the State Bank of
India, New Delhi was defrauded to the
tune of Rs. 86,600 by a styled repre-
sentative of the National Co-operative
Development Corperation recently;
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(b) whether any enquiry into the
circumstances leading to the State
Bank of India being created to such
a huge amount hag been conducted;
and

(c) if so the details thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) An attempt
to defraud the State Bank to the ex-
tent of Rs, 86,500 was thwarted in
time and no loss has been caused to
the Bank on this account.

(b) and (c). The matter is being in-
vestigated by the police authorities.
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Central Assistance to States for 1968-69

123. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of FINANCE
be pleased to state:

(a) whether the Annual Plan assis-
tance of Rs. 500 crores for 1088-89 for
States has been increased to Rs. 615
crores; and

(b) if so, the State-wise allocations
of the Central Plan assistance?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House. (Placed in Library,
See No. LT-1345|88.)

Survey on drinking water facilities in
Delhi Villages

125. SHRI HARDAYAL DEVGUN:
Will the Minister of HEALTH, FAMI-
LY PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether Government propose
to conduct a survey of drinking water
facilities in Delhi villages;

(b) it so, when the survey is likely
to be conducted; and

(c) the period likely to be
thereon?

taken
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S, MURTHY) (a)
The Water Supply and Sewage Dis-
posal Undertaking of the Delhi Muni-
cipal Corporation intends to conduct
survey of drinking water facilities in
Delhi villages.

(b) The survey is likely to be com-
menced during 19689-70.

(e) It will take about 2 years to
complete the survey and to prepare &
comprehensive scheme.

Development rebate for Textile
Industry

126. SHRI HARDAYAL DEVGUN:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Textile Industry
have requested the Government to
accord the industry “Priority Indus-
try” treatment for income-tax purpo-
ses and to allow higher rate of deve-
lopment rebate;

(b) if so, whether Government have
agreed to the request of the Textile
Industry;

“(e) if so, the details thereof; and
(d) if not, the reasons therefor?

THE DEPUTY-PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir. Such
a request has been received from the
jute and cotton textile industries.

(b) No, Sir.

(¢) Does not arise.

(d) Government did not find it pos-
sible to accede to these requests hav-
ing regard o all relevant factors in-
cluding considerations of revenue and
the fact that 10an assistance is being
extended to these industries for financ-
ing the acquisition of plant and machi-
nery.
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Government Quarters in R, K. Puram,
New Delhi

127. SHRI HARDAYAL DEVGUN:
Will the Mifiister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state:

(a) whether it is a fact that about
8,000 Government Quarters in R. K.
Puram, New Delhi are lying vacant
for the last 2 years;

(b) if so, the loss in revenue being
suffered by Government as a result
thereof; and

(c) the reasons for not allotting
these quarters to Government em-
ployees who are entitled for such ac-
commodation?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) to (c). Only about
40 quarters in Sector XII, R. K. Puram
remains to be allotted as the Munici-
pal Corporation of Delhi hag shown
its inability to ensure water supply to
these guarters during the summer
months. It is expected that the Cor-
poration would be in a position to
supply water to theg equarters by
September-October, 1968, after which
the quarters will be allotted to Gov-
ernment servants.
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wweAl waar aferat 9t fE ogw oW
¥ QU WY AEA w7 OAF, F1 9A9T
FET gAT

gfar wafm &= & fag -
aE O e ¥ §9 freifes gema
foor & :—

1. s gWeTE FE T e
g &
2. gvEIT wateg  faeha g ®
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3. @y s faein agrmaT ¥

W it 1 warfim s fag
W w0 g7 farni §

Krishna Water Dispute

129. SHRI ESWARA REDDY:
SHRI K. SURYANARAYANA:
SHRI RAM AVTAR SHARMA:
SHRI SHIV KUMAR SHASTRI:
DR. SURYA PRAKASH PURI:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the further efforts which have
been made by the Centre to resolve
the dispute between Andinra Pradesh.
Mysore and Marashtra over the shar-
ing of Krishna river waters;

(b) whether these
vielded any results; and

efforts have

(¢) it not, the further steps which
Government propose to take to find
an early solution to the dispute?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (c). As the disputes
in respect of the Krishna and Goda-
vari rivers could not be settled by
negotiations, steps are being taken to
refer these disputes to tribunals under
the Inter State Water Disputes Act,
19586,

IWT NI ¥ Gu ww w weaiew
we

130, sft vqure g srestt © W0
waresy, ofcare o o A fawrw
wAY ag aAA AT FU w4 F

(%) wv o &t o #fE
IHT AT F WRI 7 A AT F A
fuw Wt o gEET T GTAAT FAT
T d A dfrew ww ¥ oW o
wiTe ® gror w7 ¥ ¥ A
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(@) wra# ot amfost s1ag
AT AT FATE T A ey AT
F1 sfes Wy wrE g A aveer
T & faer @ wwwr @ro oW
| S

waree, gfcare fraterr ear i
ﬁ!mlim*miﬂ(ﬁto qe
qfw ) : (%) ol ¥ T oW &
fafwry @t % 99 F qEr #
A FAY gt & Suw g faw-faw
£ 1| wE A E O wTer wer #
T fear s agt 4y awen w9t 3w
®q g0 &7 AT F

(&) wra g 1 sagfd oF
qEE FERT 1954 A AT @TE
AT Seygfa A & faw 100
gfawa =W & & § aqr AW IR
gfe deAm & faw so0 wfwe
I ¥ 9§ agrmar &t At @ | A
g FreETe T FIRT g A9
® WA E a9 § { O FifaT o
FAT § AT 7OAT H FT F v
fu grava® w7 o1 39 & JET A
g1

W ETEAYT w1 Fhaw ITgm

131, =t g Fag wmest ;@
ek Wi fagm weft ag a9 & o
T 5

(%) 71 FFT T &R FET
¥ gu ¥y fawrd o faselt @ &
387 wfegwm ¥ favgwi gry =97 faod
T TH wmerm & faered & s faemr
A g fedw & o gwaAl w1 3
ImErT af feaT M £

ASADHA 31 1890 (SAKA)
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(@) afz af, a1 3.7 &r< ¥ aOwTT
#1 w7 gfafwar §; ok

() ™ w¥w T FTETT FT AW
Fiad Fr w7 famrr g7

fowtf aar fagn s § I9-
wht (s fedwe saw) : (3)
=g faar 7 faoreft 1T & sy, o
U.'lroiﬁ’o %n‘iﬁ!’%i‘ﬁ*’&ﬂﬁé
¥ 38 § wftdee % fxo w2y wfvremaTor
T Iw & o wyml & ww & agew)
F QL H A9 Y oft | I T
g WO A JAIEAT FT QG @
g & W 20 AT TH HER I
a1 fager WA 7 3wy arfarw aerdt
2R ¥ A ¥ oF wafaw qagEn
oY | W F AqUE, g A AAHAY w7
wfew & g s § w6 gafa
A T A ¢ WA I ag AN
farar f oo FamaAY & /4y 7 a1 95m
¥ for € w1 W FCIT e
grm wafs g ¥ & wfgs i g
A 7 F7E 7aor A fmr ¥

O IF AqYAL F A1 7 TR
7U I g FeT f ww a1 #Aw wES
¥ @ W s o @ @ el
T a7 wqwa fowr fv am dame
& gufaa sam & fAg Srdwrele
graAT qAr ®feq & faw 7 ag s@a
a1 o fr mafersn FanEd Tqum
aw=aTY #1 £ w1 g1 afqe & fawre
Fio

freifaa o= gQTEET F7 wUW w7
¥ maE T I S9F AFAEl AT
Faret &Y wfa ® w7 = frEmr
94 f& wATEEY § T T ¥T W9 A
%7 IT AAT, AAIET § AE T AT F
FT790 F/ AT AT FAT ZAT, T HAEE
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sunfed} ¥ gif, aar wRel 7 qa-
wAHT W Q0 FE H qwETq @l A
TR g T W gl oW afe W
e fogfa aar o9& &0 5 &
fewr & wrlt wriww & X H SN
oua faare s fvw

(€) =TwR e awamE § ga
g

(w) wow wEmET & frafem
T A @1 ATt gTfR F O Y e
q faeqa weags qun S 1 TG
g1 e ¥ amefEr w1 O
¥ fo oF wrw (8fe wawRw)
ot Y FITX A F W OF e
AT @RI WTEE ORI I AT
e Tl e aar S AEeT waEH
FEW F AT I F FO A[EEA
FA X T WA F AT ¥ FEw A
weqae ffg o @ &1 oremwat #
MME W W FY g 9% W afwn
WA AT g E 2w &
9 SreTERT ¥ WA #Y i & Faed
WY AT A AT G | W W
wegd & 9w qqr e
o fadte suafafy g frar o @ d
I WA TS ¥ @fa wr w@r o
R T § a1 wfew gfe ¥ w3
qerea< ave Aifeat aw A AqEaw fear
ST Y| AR H e s
fafrg X & gae<t Y ITfrET
JAT I9 9T N AT &S ¥ e oiw
FE wEae 3= ¥ Y oo o ¢
7€ fawrd aar wfw g ¥ wae
¥ fau o= anafas wrawEEsar
osET $T W § | R a9y anmsE
gre Sl afceETsl ¥ o Taew ¥
gafaa gwadl w1 afsm W ¥
wariE fwar o @ A

JULY 22, 1068
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or fear wmaer Y it oofie
frar s g & o fF 2w ¥ orer g
& J@w 31 ¥ frafr qqr swEm &
T T QU ¥ ¥ fawm wom )

wufagt vy warfat w1 wmam

132. Wt wqfre ey wredr
w7 dferam wite oA St a7 T
Y g1 w4 fr :

(%) s oz aw ¢ f& wrea &
Tga € WAy & fafaw s o
ZaTa w1 g few st @, W

(&) afx g, &Y 2w ¥ wteg Frefor
M faFaFA W AT o
WA &1 AeH-FA T 9 & fad g
FT 547 Frd AT wx w7 farmrc 7

qEtfeaw Wit R aqr  wEe
M WA W e AW (st
TqeRd) ¢ (%) ot @ 7afy &
omfaEt &, ot 3w ¥ Jodew A §
wraTa %1 qyafa & 7€ @, T " agw
€ wram § A § AR A § wfaay
™ W T e, W wrogfeTa
e F FA PFA & 10 wfowa ¥ whus
e

(=) fr= ST S T

(1) s<fw fgfedd @
oigfiaal & i  fmin
F wieaTee far s &

(2) wrcfemw  afdfeafaai ¥,
sferofarey, (wrarafers)
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JNET & faq g
@ & a¥ gl A e
g g

(3) wgfess o
Sigfaear IOn W gt
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# mfww firar @ & e
IORA § wEfad w4

(4) 3w & 7 swamEl §
afaem< WX fmfor &
F fovw ¥ fau sm@wom
e wrfad #7Y
TE

LU

1320 st cgee Fag aeR: q
Terarf Wik fawm 747 7g @@ &1 3w
4 f

(%) 7w & fafww woif & g 97
arg & @ afe g5 € ;

(@) @ qifsfi =1 wgEan 3|
& fag #r ardargr Fr vk 5 w

() wlaww & am foewr &
feg @@ FdaEr #r o @ g 7

feed oy fawe warem ¥ aqeit
(st e sew) : (%) www, ¥,
#fg, FaT MW, T a7 i
FTer T # A GG WA T g
faett & 1 gt 1 s T FOEr
& wtar a1 ¢ WX 20-7—-68 FT G
T 9 TF AW Ty 3w F avg feqfr
& fraeor & wife w2 fear smaar

(&) v gl 7 giaa frar &
fs wwifaq &iaT ¥ a@qe @R AT
FreTem, TR WEH, d ", qau
59, 937 fafor 50 3, 707 91 S
T, WA 39T Fafwear s wife
I wmavas Iy fier or R & )

ASADHA 31, 1880 (SAKA)
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() w7 & 7 = @i # aqr-
va w0 v & fag e aar
wifeF IT7 wrow ffg o1 3% § )
T H 9 JTTg FTT, AFA aeaEi
W FAT q9T qweT wW, AfeEr o
gax, 78 froaw w9, sw foer
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wife w7 whenfoa § 1 €7 w140 &1 9T
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e # Tdoe sreew & fad fewen
wE wt g o fear s
134. =t wr g fag : 4T 91—
feraw Wit Tomaw q4 a8 T T Far
w4 fF o

(%) 71 ag &= ¢ f& awv &

‘eqfaa fFr 9T @ SEw wTET™
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aredfas wravawar & wyr wiew qiv
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(w) ¥ a= fazar @wg. &
et s A et whit &
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~4

dfeaw it AT awr wWT™
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& faq 1000 TFE Y w1 WA
[ ST #T & 1| NTGAT AT Fowe
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Rajasthan Canal

136. SHRI D. N. PATODIA: Wil
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the Government of
Rajasthan have recently made an ap-
peal to the Central Government to
allocate adequate funds to the State
Government for the early execution
of the Rajasthan Canal; and

(b) if so, whether the request of the
State Government has been consider-
ed and the decision taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Yes, Sir.

(b) Yes Sir, an additional amount
of Rs, 3.5 crores has been allotted for
the year 1968-69 over and above the
originally approved outlay of Rs, 3
crores.

Increase in Incidence of Smallpox

136. SHRI D. N. PATODIA: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that accord-
ing to epidemiological forecast, there
is a possibility of a severe outbreak
of small pox in the country in 1968;

(b) whether it is also a fact that
there has been a sharp increase in the
incidence of this disease during the
last six months;

(¢) whether the small pox vaccine
produced in the country is not suffi-
cient to tackle the situation;

(d) whether steps have been taken
to augment the production of the vac-
cine in the country; and

JULY 22, 1968
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(e) the total number of cases of

deaths reported ag a result of this

disease during the last six months?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
Yes, but it has been averted by time-
ly action.

(b) No.

(¢) The indigenous annual capacity
is 60 million doses while the country's
annual requirement is estimated at
180 million doses. The aeficicney is
being met by gift supplies from friend-
ly countries, mainly from the USSR.

(d) Yes. The production of freeze-
dried small-pox wvaccine at the four
selected Institute in the country is
being gradually stepped up.

(e) According to the latest informa-
tion available, during the last six
months, from January to June 1968,
about 4236 cases of deaths due to
smallpox have been reported.

National Grid for Electricity

137. SHRI D. N. PATODIA: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that the
Planning Commission has asked the
Centre and the States to take eariy

measures to interlink tiiz various re-
gional electricity distribution systems
into a national grid;

(b) if so, the steps taken in pursu-
ance thereof; and

(c) th time by which Governn?ent
propose to link up the power distribu-
tion system in a national grid?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (c). One of the main
guidelines approved by the National
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Development Council at its last meet-
ing held in May, 1968, for the formu-
lation of the Fourth Five Year Plan
was the interlinking of the various
Regional Power Systems with the ob-
jective of establishing an All India
Grid within the Plan period. This
advice has been communicated by the
Planning Commission to the Govern-
ment of India and to the State Gov-
ernments. The Fourth Five Year
Plan in respect of Power is under pre-
paration. The time by which Gov-
ernment propose to link up the power
distribution systems in a  National
Grid can be indicated after the finali-
sation of the Fourth Plan. The pro-
gress -in developing Regional Grid
Systems with the ultimate object of
evolving an All India Grid System is
as indicated in reply to Lok Sabha
Unstarred Quesiion No. 2714 on 4th
March, 1968, with the modification
that the 220 KV link infer-cunnecting
Tarapur Power Stiation with Kalwa is
expected to be completed by July,
1968,

Haldia and Barauni Petro-Chemical
Complexes

138, SHRI HIMATSINGKA: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the items proposed to be manu-
factured in the petro-chemical com-
plexes at Haldia and Barauni;

(b) whether any industrial licences
have been issued for production of
each of these items; and

{c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) to (c). In its report submitted in
1965, the Working Group on Petro-
Chemicals had recommended the i4l-
lowing schemes of petro-chemical
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manufacture in Halidia and Barauni
namely:
HALDIA
Item Capacity
in tonnes
per
annum
(i) Ethylene Oxide 20,600
(#{) Ethanol 30,000
() L.D. Polyethylenc 50,000
n(iv) Vinyl acetate 25,000
(v) EPT 20,000
n(vi) Polypropylene 20,000
{vii) Butadicne extruction 12,c00
(vl @) Acrylonitrile 25,00
(i.y Isobutylene extraction 7,000
BARAUNI
Item Capacity
i1 tonnes
per
annum
() Benzcne 25,000
(i) O& P xylene 10,000
(iif) Cyclohexane 25,000
(iv) Caprolaciam 20,25,000

In the context of the proposai 1o
have the Fourth Plan from 1-4-1069 a
separate working group on petro-
chemicals is currently working out
the detailed programme for imple-
mentation in this plan period.

No industrial licence for produztion
of the above and at these locations
have so far been issued.

Transportation of O.N.G.C. cruds from
Lakwa and Rudrasagar

139. SHRI HIMATSINGKA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether it is a fact that the Oll
Indiz and the Oil and Natural Gas
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Commission have been having discus-
sions on the question of transporting
the O.N.G.C. crude from Lakwa and
Rudrasagar;

(b) if so, the result of the talks and
how the crude between the two points
is proposed to be transported;

(c) how the pipeline constructed
from Haldia to Baraunj would be used
when the supplies of crude from
Lakwa and Rudrasagar oil-fields 1, the
Buaraunj refinery commence; and

(d) the crude carrying capacity of
the pipeline from Haldia to Barauni
and from Duliajan to Barauni?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
{a) Yes, Sir.

(b) Matter is still under examina-
tion.

€) Baraunij refinery is being feq by
the Nahorkatiya-Barauni pipeline of
Oil India. The Haldia-Barauni pipe-
line is essentially a product pipcline
ard ig being used for the despatch of
produéts from Barauni to Calcutta. It
can, however, be used for carrying
crude oi] from Calcutta to Barauni,
if necessary.

(d) The present crude carrying capa-
city of the Haldia-Barauni pipelin2’is
2 million tonnes per annum, The pre-
sent capacity of Oil India pipeline is
275 M.T.P.A. from Nahorkatiya {0
Gauhati and 2 M.T.P:A;“from Gauhati
to Barauni

JULY 22, 1968
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Production of Chemicals

140, SHRI HIMATSINGKA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased o state:

(a) the targets fixed by the Plar-
ning Commission for the different
items of chemicals including petro-
enemicals to be produced in the coun-
try for 1968-69 and for the Fourth Five
Year Plan;

(by the industria] licenceg alsoucdy
izsued for each of these products lur
installation under the 1868-89 Plan
and during the Fourth Five Year
Plan indicating the parties to whom
o2nd the capacity for which the licc....s
have been issued;

(c) the total production during tne
last 3 years in these industries and the
exient of imports of each of these
items allowed during these years in-
dicating the extent of foreign exchange
spent;

(d) the various stages «f progress of
the units in these industries which are
already in the process of installation
and have not so far gone into proluc-
tion;

(e) the extent of annual require-
ment of each of these products; and

(f) whether there are any plants
to manufacture some of these .items
in the public sector and if so, the
installed capacity and the pames of
each unit?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUH AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAM&_I.P.H]:
(a) No targets as such have been fixed
by the Planning Commission for gm'!e-
rent chemiéals for 1088-69. ~As the
Fourth Five Year Plan is still under
prepération, thére are at presént no
tirgets to’ be mentioned. ' =

(b) to (f). " Information “is beiny
collected.
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Prices of Fertilizers

141, SHRI HIMATSINGKA: Wiil
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to stute:

(a) whether it is a fact that there
has been g sharp increase in the worlg
fertilizer production over the last 3
years;

(b) if so, whether consequ=ni tLere-
io the prices of the different types cl
fertilizers have also gone down and,
if so, what are the prevailing intern.-
tional prices of the differeny types of
fertilizerg and how far the same have
come down over the period of 3 years:

(c) how the prevailing prices of the
different types of fertilizers 'n India
compare with the world prices; and

(d) the steps being taken by Gov-
e nment to procure fertilizers at the
minimum prices from abroad and at
what lowest rates it has been posgible
for Government to import the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) Yes, Sir.

(b) Yes, Sir. There are no recognis-
ed international prices of fertilizers
since galez are made at different prices
to different countries depending upon
specifications of material, time of de-
livery, bagging, payment terms and
other considerations.

(e) Statement (Annexure-I) is laid
on the Table of the House. [Placed in
Library. See No. LT-134/68].

(d) Tenders issued by the Govern-
ment are given wide publicity and
aegotiations are held wherever pes-
misgible. It is also proposed to enter
injo lang term contracty with the
mpanufacturers. Statements (An-
nexure-I[) giving the prices of the
various trpes of fertilisers purchased
by this Department are laid on the
Tulle of the House, [Pleced iz Lib-
rary. Ser Mo, LT-1340/87).
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Foreign Ald '

142, SHRI R. R. SINGH DEOQ:
SHRI BEDABRATA BARUA:
SHRI Y. A. PRASAD:

Will the Minister of FINANCE be
pleased to state:

(a) the total amount of foreign as-
sistance which Government is likely tu
get frorh foreign countries during
1968-69 and 1969-70; and

(b) the break up of this amount.
country-wise?

THE DEPUTY PRIME MINISTEL
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) amd
(b). The tota] amount of foreign as-
sistance to be 'received during 1968-69
and 1969-70 will be known only aftec
the bilateral loan negotiations are
concluded with the lending countries
institutions for the respective years.
However, at the meeting of the India
Consortium held in May, 1968, some
of the members indicated their
intention to provide assistance in
a tota]l amount of $297.33 million in-
clusive of debt relief during 1968-89.
Couniry-wise break-up iz given in the
statement laid on the Table of the
House. [Placed in Library Ses No
LT-1347/88].

Off-shore drilling for OM in Alinkeot
Island and Tapti Basin

143. SHRI B. N. SHASTRI: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that Rus-
siang are reluctant in coming up with
the assistance they had offered to the
Oil and Natural Gas Commission for
the Off-thore shallow water drilling
for oil in the Aliabet Island gnd the
Tapti Basin; and

(b) it so, the reaction oi Sovera-
ment thereto?

mmmorsmnmm

(SHRI RAGHU BJ\H.\lhl-ll
(e) Na, fir.

(%) Pans net grive.
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LI1C. Business

144, SHRI R. K. SINHA: wil the
Minister of FINANCE be pleased to
Slate:

(a) the total business done by the
Life Insurance Corporation of India
since it was nationalised;

(b) the manner in which the
amounts are invested in the (i) Public
" Sector concerns; (ii) Private Sector
concerns; and (iii) buildings—-along
with the percentage of the total
amount in each case; and

(c) the returns from each one of
these sources in the form of interests,
dividends ang rents?

. THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SERI
MORARJI DESAI): (a) The totai sum
assured under pew life business com-
. pleted by the LIC since its inception
,upto the 31st March, 1968 was Rs.
6780.44 crores.

. (b) and (e). The break up of the
"LIC's investments, in India, pertaining
1o ite Life Assurance Business and the
total interest, dividends and rents
earned thereon for the year 1966-87
are as under:

Amount °; Interest
Sector_. in\g‘sted of the divi-
e Asat  total  dends
31-a- and .
1967 rents
(Rs. in wz
1
crores) =
s (Rs in
crores)
X e a
Public Sector . 732+ 46 69:6  32%Bg
Private Sector  189-19 180 1277
o-op: rative )
C Sector | 6880 6°5  3°44
.::"j_’olilnt Sectm', o 7-i3 . o‘-"';‘ 047
O - g ies 21-02 “3a.5" 1:68
House Property -~ 33°38° - '3¢%  v1.68
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Oil Exploration in NEFA Areg

145. SHRI R. K. SINHA.
SHRI SITARAM KESARI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleaseq to state:

‘..) whether any seismic survey nas
been conducted in the N.EF.A. area
for the location of oil resources;

(b) if so, the details thereof,

(c) the estimateq quantum of ol
reserves; and .

(d) whether Government propose to
set up a refinery in the region provid-
ed sufficient quantity of oil reserves
are found?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM. AND
CHEMICALS AND OF SOCIAL WEL-

FARE (SHRI RAGHU RAMATAH):
(a) Yes, Sir.
(b) A few structures have been

selected for test drilling; ang drilting
on one of the structures is in progress,

(c) It is not possible to say whether
or not any oil reserves are present in
this area until drilling hag been com-
pleted. '

(d) The quesilon of setting -up any
refinery in N.EF.A. has not arisen as
yet, o

‘Cut in.US. Ald

146. SHRI R. K. SINHA: Will the
Minister of FINANCE be pleased. to
state: : Cee e
_ (a) whether US.A. Government
have suggestey a cut in its share of nid

to Indin; ;

BT e il

ament Kave Lop-
ped other syyress o Aillilhe gap)iand
(d) 1t so, the details ‘thereol?
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THE DEPUTY PRIME MINISTEK

AND MINISTER OF FINANCE (SHRI

MORARJI DESA): (a) No, Sir,

(b) to (d). Do not arise.

Idikki Project

147. SHRI R. K. SINHA:
SHRI RANE:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether it is a fact that work
had to be stopped on the Idikki pro-
Ject in Keralg due to the lawlessness
among the workers; these deaths?

(b) if so, the total loss during the
period of suspension of work; and

(¢} whether it is a fact that the
prugress of the project has been held
up and what would be the delay in
its completion?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) The works being carried
out on the Idikki Project had to be
stopped as a result of labour unrest,
for a period of about two months in
‘March, April, and May 1968.

(b) The loss sustained by the Board
on account of the stoppage of work
has not been assessed.

. (e) While the project work was
held up for. about two months, this
‘delay is not likely to affect materlally
the target date of completion of the
Idikki Project.

‘Delﬂl due to hélt wave in mhlr

!48. SI{RI SHRI CHAND GOYAL:
Will the Minister of HEALTH, FAMI-
"LY PLANNING AND URBAN DEVE-
" LOPMENT be pleased to state:
.. (a) the number 6f deaths resuiting
-fmm heat wave in Biha.l' Buﬂng the
. last mammer semn, lnd :
i+ (By whether ;any.. muw has, been

“'Cotidueteq - into the mgm!tBqus of

thene deaths?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) and (b). The information is
being collected and will be laid on
the Table of the Sabha.

Rent due from Haryang and Punjab
Governments

149. SHRI SHRI CHAND GOYAL:
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state:

(a) the amounts of rent dque by the
Government of Punjab and Haryana
to the administration of the Union
Territory of Chandigarh for Govern-
ment buildings in their occupation;
and

(b).the amount of rent paid so far
by the above Governments? .

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) Rs, 1,09,75,217 and
Rs. 71,21466 from Punjab and
Haryana respectively for the period
1st November, 1866 to 31st May, 1968
for office buildings as well as residen-
tial buildings.

(b) Rs. 13,20,806 and Rs. 892,829
recovered at the rate of 10 per cent of
the emoluments of employees of Pun-
jab and Haryana Governments res-
pectively for the residential accom-
modation in their occupation upto 3lst
May, 1968.

Taking gver of Delhi
Government

. 150, SHRI SHRI CHAND GOYAL:
Will the Minister of HEALTH, FAMI-
LY PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

() whether Gwmnmep qre gon-
.tm‘nplaﬁm; to take over the })elhl hos-
-Ilﬁlla aml.. R T

by f w0, the F..‘m‘m "ther'éibr?

Hospitals by
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): 'a!
and (b). The experts have stresscd
the need for a coordinated functmnmg
of the medica] institutions in Delhi so
as to provide better service to the
people. The Informal Consultative
Committee of Parliament for this
Ministry in their meeting on the 28th
April, 1968, recommended that all the
hospitals in Delhi should be taken over

by the Central Government. The
matter is under consideration.
Selection Staff of Post Graduate

Institute of Research and Medical
Sciences, Chandigarh

151. SHRI SHRI CHAND GOYAL:
Will the Minister of HEALTH, FAMI-
LY PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) when the selections of Proies-
sors, Associate Professors, Assisrant
Profressors and Lecturers were made
by the Selection Committee of the
Post-Graduate Institute of Research
and Medical Sciences, Chandigarh;
and

(b) the reasons for the delay in
muking appointments 3o far?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
ang (b). The selectiong to the posts
of Lecturers; Assistant Professers,
Associnte Professors and Professors
were made by the Selection Commit-
tec of the Institute on the 30th and
35t January amd 1st Februury, 1963,
‘The recommendations of the Selection
Committes were approved by the Gov-
erning Body of the [Institute om
23.2-1988 and 27-1-1988. Offery of ap-
poiptment were thereafter issued by
the Iostitute 1o the selected persons
:ﬂ.lh' ﬂlinia.( the approval of the
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however, appointments of the ;clected
candidates have not been miade so far
as the terms of their appointment
nave not been finalised andjor the
terms for their deputation have not
been settled by their present em-
ployers.

Companies having bank accoumts
abroad

i52. SHRI PREM CHAND VERMA:
Will the Minister of FINANCE be
pleased to refer to the reply ziven to
Unstarred Question No. 1799 on the
8th June, 1968 and state.

(a) the names of 393 Companies and
their Directors which were statey to
have Accounts abroad;

(b) the companies whiri arc emg-
ageq in import and export business
and what were their minimum and
maximum balances during 1067-88;

(c) whether the concerned Com-
psnies have paid income-tax o»n res-
pective amounts;

(d) if not, whether any action has
been taken against them; - and

(e) whether Government propose te
make elaborate enquiries about these
accounts?

THE DEP‘U"I'Y PRI.H.E um:rﬁn
AND MINISTER OF FINANCE (SHRI
MURARJI DESAID): (a) and (b).
Names of the companies have alreaay
been laid on the Table of the House~
when the assurance relateg to the Un-
starred Question No. 1709 dateq the
8th June, 1967 ' was fulfllled on the
25th March, 1968. The names of the
Directors of these companles are aveil-
oble wity the Registrar of Compantes
of the State concerned and the infor-
mation is available to the public. The
efforts involved in the cnllection nf
dota will .not be comrmenseests with
the mu!h dace ah lhmur authy
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(c) Income tax is payable on the
income assessed for the year and not
oun any particular bank balance, Since
the accounts are declared for Ex-
chiange Contro]l purposes, they would
have been declareq for tax purpuses
also.

(d) Doeg not arise.

(e) All these accounts gre regular
or declared accounts and are subject
to the supervision of the Reservz Bank
of India, No further enquiry seems
10 be called for.

Heplacement of Tariff Commission

153. SHRI PREM CHAND VERMA:
Will ¢he Minister of FINANCE ‘e
pleased to state:

(a) whether the Administrative Re-
furmg Commission Study Gorup's re-
commendation for the constitution of
Nationa] Economic Comission to re-
place the present Tariff Commission
nas been examined by Government;

(b) if so0, the decision taken thereon;
and

(c) when it is proposed to bringz the
ineasure before Parliament and whe-
ther any priority is peing given to this
recommendation to improve the eco-
nemie climate in the country?

. THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
-MORARJI DESA): (a) The Report of
the A.R.C. Study Team regarding Na-
tioral Economic Commission vat ex-
amined by the ARC. ftself. The
ARC/’s recommendations were reveiv-
-4 by Government only on the 20th
. July. 1068, and these have not yet
hoen examined.

() and (¢). Do not arise..

Flesds in Amem

mmnl-cnmma
o SYRI R BARUA:
| SHR{ DEIRESSIWAR KALIFA:
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SHRI MANIBHAI J. PATEL:
SHRI ANBUCHEZIAN:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the extent of damage in the re-
cent floods in Assam and how many
people have been affected thereby;

‘(b) the amount which has bheen
spent during the last three Five-Year

Plans on flood protection measures in
Assam;

(c) the actual benefit of these mea-
sures in preventing the floods
then;

since

(d) how it is that every year large
scale floods recrur rin Assam in spite
of these measures; and

(e) what further preventive mea-
scale floods recur in Assam in spite
rence of the floods in that State?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Only preliminary as-
segsment has been made by the State
Government of the damage caused by
the recent floods in Assam. Accord-
ing to this assessment, the damage !s
ag Iollow-s:._

Cropyed area
affected
Estimated
damage to crops. ..Rs.4 crores
Damage to embankments ' ... Rs180
: lakhs

0.8 lakh hectares:

Damage to roads and
Bridges e

No. of people affected

Rs. 20 lakhs
abous §
lakis

Lives lost] MJ

{b) “The moum lunt dﬂ-ring the

Three Five Year Plans and during

1066-67 and 1067-688 was. Rs. 2671

crores,

(e) 8 lakh hectares of land naxe
Leen afforded ressumidle protrcifen
dram floolin .
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(d) and (e). The work done s far
in Assam is the coastruction .f em-
- bankments for prevention of inundu-
tion; anti-erosiod works and drainage
schemes. They do not cover all the
areas liable to flooding.

It is proposed to raise and streng-
then the existing embankments. Long
term measures like the conrtructing
of Barak dam, selective dredginz etc.
are also under consideration.

Enforcement of prevention of food
adulteration act

155. SHRI BABURAO PATEL: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether adulteration of food
articles has increased from 16.9C per
cent to 51.2 per cent because of not
enforcing the law for the prevention

_.-of fooq adulteration;

(b) the reason for which Govern-
ment have not so far finalized the
1ules under the Prevention of Food
Adulteration Act even though the

. amended rules were published as far
back as in November, 1566;

(c) thé precise steps which Govern-
ment propose to take to prevent the
adulteration of food articles; and

(d) if so, when and if not, the rea-
sans therefor? .
THE DEPUTY MINISTER IN THE
MINISTRY "OF HEALTH, FAMILY
"PLLANNING AND URBAN DEVELOP-
MENT (SHRI B, S. MURTHY):
No.
‘(b) The draft rules to ameng the
‘Prevention - of Food -Adulteration
-+ Rules: '1855, ‘hdve - been - finalized and
*{forrial notification for the amenfment
of these rules hag been sent to the
Press for publication.in the Gazette of
m i - - : it .-" :
LR T I LR | =L L R -
() ‘and (@), Fhe pm;viaﬁm of the
“Prevention of Food Adulterstiss Act

JULY 22 1968

Xa)

Written Answers 180
have been made more stringen: and
States have been asked to ensure pru-
per enforcement of the Act, Tae
further steps proposed to be ‘aken to
prevent the adulteration of food arti-
cles will be decideg after the Fourth
Plan is finalised.

Increase in foreign debt

156. SHRIMATI TARKESHWARI
SINHA:
SHRI S. S. KOTHARIL:

Wil] the Minister of FINANCE be
pleased tp state:

(a) the jncrease in the external debt
during 1966-87 on gccount of devalua-
tion; ’

(b) the total liability of external
debt during the Third Plan period;

(¢) whether Government have asked
any moratorium on its external debt
from any country or Bank; and

(d) if so, what are these countries
frommn  which moratorium has been
scught?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHR!
MIRARJI DESAI): (a) The increase in
debt liability of the Government of
Indiu in terms of rupees on account
of devaluation of Indian rupee on 6th
June, 1866, was Rs. 1360.74 crores.

. There, wag no increase in tarms of

foreign exchange.

(b) The external. debt liability to

-be discharged directly in .foreign ex-

.¢hange and through export of goods by
the Government of India was Rs 576.71
croes (pre-devaluation rates) as at the

" .beginning of Third Plan ie It

April 1961. The debt liability went up
to Rs. 1026:21 crores (pre-devaluation
rates) at the end of Third Plan period
i.e, 31st March, 1966.

("ez and td) 'I‘he Gévement of

‘' Weorld Bank ‘wll'-the muéinbers of the
Aids Infie . Fofsortiom e te consider
some form bf’ *felie? Yh- the con-
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" text of and as a form of development
“assistance. The question of debt-relief
in order to augment our external re-
sources has been discussed Wwith
others also. .

Proposed Hotel Akbar in Delhi

157. SHRI S. K. TAPURIAH: Will
the Minister of WORKS, HOUSING

AND SUPPLY be pleased to state:

(a) whether it is a fact that Gov-
ernment have abandoned the pro-
.gramme for building Hotel Akbar in
Delhi; and

(b) if so, the reasoms therefor?

. .THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
“SINGH): (a) and (b). The programme
for building a Hotel on the plot near
Janpath Hotel has been postponed for
want of funds and because at present
‘there is adequate capacity available in

- exiesting Hotels in Delhi.

Smuggling across the Nepal border

- 159. SHRI SITARAM KESRI: Will
“tne Minister of FINANCE be pleased
1o state:

-*"(a) whether Government have un-
.-der consideration any proposal for set-
ting up 16 check posts and four mo-
‘bile squads to check smuggling -across
'the Nepal border;

(b) . the items no-rmalhv smuggled
'rmo India; and

. “( c) whether any uther nteps are pro-
“posed’ {6 be ta.ll:en m ;hls behalf?

THE DEP‘UTY P'RIME MINSTER
AND MINISTER OF FINANCE (SHRI
<~ MORARJI DESAI): (a) Proposals for

m up- tional check posts and
ﬂv! squads to check

: maunsa-cgm the Nepul ‘gre
Agnder -considgration
Aty esrmstod ~ radios, _ fountain -

Ppers, cameras, watches, terylene fab-
ries, mrachanical lighters are among

ASADHA 31,
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the items normally smuggled into
India,

(c) Intelligence and preventive
checks on the border as well o8 in
consuming areas are being further
intensified.

qto Q®o 480

160. st ftfar frsy : 71w
WA gg q@Tr FT PO 437 fF :

(%) = 78 59 & fv qoF W
faarT 1o Tae 480 ¥ Wy W@
fort it s #) s & wrew wfiw Y
Tg-Fafor st & fod wav & & W
o W

(=) afx gt, ar o st w=v
g7

IT KT FAt ey faer wor (ot
wrerely ek ): (%) afenw o g80
& WA a9 wOqr gam ey T
WA ®r fafr § g oRA, CEOETd
NI FEAG ATAE WEE F
sy feamdt arft § st gw ww oW
w%%ﬁcmfmmi‘nﬂmm

T g
(@) 7z wa= dar § & v

Increase in foreign gebf

161. SHRI VASUDEVAN NAIR: Wil
the Minister ‘of FINANCE "be plemd
to state: F )

(a) whether foreign debt sérvicing
is becoming an increasing burden on
the Exchequer;

(b) the gmount spent by Gﬁv{.rn-
ment by way of debt servimg during
the last five 'years;

(c) how long it will take 16 clear
up the present foreign debts of Indf.a i

" (@) whether ‘Govelrinant heverwsyr”

plan to eliminate hnﬁii niq {1 *m
near future: and
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(e} if g0, the efforts made in this
direction?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHR[
MORARJI DESAI): (a) Repayments of
prinicipal and interest gon foreign
loans have been increasing over the
last few years.

(b) The Government of India have
paid Rs. 434 crores by way of princi-
pal and Rs. 338 crores ag interest on
foreign debts during the last five
years i.e. 1963-64 to 1967-68.

(¢) From the existing credits, the
lasy instalment would be repaid in
2018 on a Canadian Credit which was
signed on February 8, 1968.

(d) and (e). One of the main ob-
jectives of economic planning has
bteen the achievement of self-reliance
by gradually reducing dependence: on
foreign aid.

As stated in the ‘Approach tu the
Fourth Five Year Plan' document, a
major objective of the Fourth Plan is
to move towards self-reliance as
speedily as possible, by making efforts
to reduce foreign aid net of interest
and loan repayment to about half the
present level by the last year of the
Fourth Plan. This will entail concert-
ed effort both in reducing impor's and
increasing exports.

Fertillvsr Faclory at Gorakhpur

168. SHRI VISHWA NATH PAN-
DEY: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(=) the total annual production ca-
pocity of the fertilizer factoy o
Gordkhpur;

(b) the total amount of expenditure
ineurred en the construction of the
tortiliver factory so far; and

(c) how many perstng ere employed
srn:amma Uttar Padesh in the
leriflisar factsry?

JULY 22, 1968
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEI.-
FARE (SHRI RAGHU RAMIAM): ‘a)
173920 tonnes of Urea.

(b) About Rs. 32 crores upto the
end of March, 1968.

(¢) 1184 regular employees ang 226
cmployees on daily wages.

Floods in Deoria and Ballia Districts

183. SHRI VISHWANATH PAN-
DEY: Will the Minister of IRRIGA-
TION AND POWER be peased to
slate:

(a) whether it ig a fact (hat the
District Deoria and Ballia gre sut-
rounded by Ganges, Ghaghars, Buari.
Gandak, Choti Gandak, Rapti and
other rivers and losses to property,
cuttle, persons and house always oc-
cur in these two Districts due to
floods; and

(b) if so, the steps Government pvo-
pose to take to check the floods there?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRA-
SAD): (a) and (b). In the Districts of
Deoria and Ballie, there is a network
of rivers llke the Ganga, Ghagnra,
Bari Gandak, Choti Gandak, Rapti and
other small rivers and during heavy
and continuous rainfall in the catch-
ments of these rivers, floods ocour
along the smaller rivers.

Flooq protection bunds have bean
constructed along the main rivers wi
the Gangs, the Ghaghra and the Bar{
Gendak. The State Goveromeri are
also proposing to make model shudins
before unmderteking flood profection
works on a large scale alang (e amnft-
lar rivem
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Construction of Parliament House
Extension Building

164. SHRI VASUDEVAN NAIR: Wil]
the Minister of WORKS, HOUSING
AND SUPFLY be pleased to gtate:

(a) whether the blue print Iér the
proposed extension of Parliament
House has been finalised;

(b) if so, the main features thereof;
And

tc) the estimated cost thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) to {(c). Based on the
vreliminary grawings, the Lok Sabha
Secretariat have sanctioned an esti-
mate amounting to Rs, 157.14 lakhs,
for the construction of buildirgs for
Parliament Secrctariat, as an exten-
sion of the Parliament House, on plot
Nu 114, New Delhi Detailed drowings
are still under preparation by the
Central  Public Works Department.
The building will be a N.C.C. framed
etructure. There wi'l he a seven
«tnreyed block surrounded by a two
sloreyed structure. Basement is pro-
vided under both the seven ang two
storeyed buildings for serviees. such
28, airconditioning plant, telephone
rooms, store rooms etc.

Power supply to cultivators in U.P.
SHRI VISHWANATH PAN-
will the Minister of IRRIGA-
AND POWER be pleased to

165.
DEY:
TION
=lale:
whether it is a fact that the
Government of Uttar Pradesh have
Jifted all Testrictions on the use of
Power in the rural areas in. order to
meet all kinds of demands for power
by cultivaters; .

() if o, when; and T

ta)

“re9 how many f'powe:'connecﬂons
have been aiven under this recent
scheme?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). Certain proce-
dures and financial conditiong for the
grant of power connection jn the rural
areas which were imposed by the Gov-
ernment of Uttar Pradesh earlier have
been withdrawn with effect from the
Tth June, 1968.

(c¢) As the orders have been issued
recently, it is too early to assess their
impset on the progress of power con-
nections.

Fertilizer Plant at Mirsapur (U.P)

3166. SHRI VISHWANATH PAN-
DEY: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) the progress made sn far in the
estublishment of a fertili: »r plant at
M'rzapur (U.P.) in the Private Sector
with U.S. Collaboration sponsored by
the Birlas;

(b) whether an agreement has been
made: and

(¢c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) Negotiations with finencia] insti-
tutions for loans for the project are
in progress.

(b) No, Sir.

(c) Does not arise.

Setting of Haematology Institute in
Delhi

167. SHRI VISHWA NATH PAN-
DEY: Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleasefl ta state:

(a) whether it is g fact that 5 pri-
vate Blood. Bank Qrgenisation . in
Delhi has put forward a proposal to
Government for setting up an institu-
tion of Haematology to sttty pro-
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biems connected with blood diseases as
well as to provide medical care and
services to the public on a nox profit,
no loss basis; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) In a brief communication {0 Gov-
ernment the Organisation has stated
that they propose to start an Institute
of Hoematology and that they should
get Government support and guid-
ance.

(b) The matter will be considered
when a Scheme is receivad from the
Oranisation.

Automation in L.IC.

168. SHRI S. M. BANERJEE: Will
the Minister of FINANCE be pieased
ty state:

(a) whether the Life Insuraice Cor-
poration is stil] going ahead with auto-
mation despite Union Labour Minis-
ter’s appeal to them not to have it till
this matter is discussed de novo; and

(b) if so, the reason therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). The
Miristry of Labour, Employmeat and
liehabilitation, through a circular, re-
quested that pending detailed discus-
sion of the issues concerning automa-
tion at the specinl session of the Tndian
Labour Conference to be convened in
June/July, 1968 status quo in regard
to introduction of automation may be
maintained in the organisations. This
circular would not apply to the L.I.C.'s
decision to instal computers at
Bombay and Calcutta zs the sume was
taken as far back as in 1984, One
of the computers ig already installed
and for the other the L.I.C. has en-
tered into a firm contract wity the
suppliers.

JULY 22, 1968
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Black-listing order on M|s.’ Bharat
Barrel and Drum Manufactaring (P)
Ltd.

169. SHRI S. M. BANERJEE: Will
the Minister of PETROLEUM AND
CHEMICALS be pleaseg to refer to
the reply given to Unstarred Question
No. 8774 on the 28th April, 1868 and
state:

(a) whether Circular No. SC(II)-
18(71)63 dated the 18th July, 1966 of
the Ministry of Iron and Steel sus-
pending operation of blacklisling order
on Mls, Bharat Barrel and Drum
Manufacturing Co. (P) Lid., was re-
ceived by them;

(b) whether the Indian Qil Corpo-
ration does not plac2 their order on
them in spite of the Punjab  High
Court having suspended the impugned
order of their blacklisting and direct-
ing that blacklist containing their
name cannot b> taken into considera-
tion at all;

(c) whether special leave applica-
tion of the State of Maharashtra
pending in the Supreme Court debars
the Indian Oil Corporation to place
their order on  them even on the
strength of the Punjab High  Court
suspension order; and

(d) if not, the reasons for which
the Indian Qil Corporation does not
place order with the said firm?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
MATAH): (a) Yes, Sir.

(b) According to information avail-
able with the Government, the Indian
Oil Corporation have not placed any
orders on Bharat Barrels since
7-5-1966

(¢) No, Sir.

(d) The acceptance or rejections of
any offer for the sale of any storeg to
Indian Oil Corporation is a matter for
the Corporation to decide.



189 Written Answers ASADHA 31 1890 (SAKA)

Barrels and Bitumen Drums for
Tndian Qil Corporation

170. SHRI S. M. BANERJEE: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to
the reply given to Unstarred Question
No. 8773 on the 289th April, 1868 and
state: :

(a) whether estimated requirement
of the Indian Oil Corporation as stated
for oi] barrels and bitumen drums
during 1962-69 covers their entire re-
quirement on an all-India basis;

(b) if not, what, will be their esti-
mated requirement fo- oil barrels and
bitumen drums during 1969-70 and
1970-71 on an all India basis;

(c) whether negotiations are also
being made by the Indian Oil Cor-
peration after quotalions are received
by them against Public Tenders;

(d) if so, the delails of orders plac-
ed by them on basis of negotiation
and on basis of quotations received
by them separately so far against ten-
defrs: and

(e) the price at which they gre pur-
chasing oil barrels from the Ordnance
Facto y, Bhusaval?

THE MINISTER OF STATE IN
THE MINISTRY oOF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
MAIAH): (a) Yes, Sir. However, the
requirements of the Indian Oil Cor-
poration at Madras Refinery, in case
the production of lubricating oils
materialise during the said year will
be over and above these figures.

(b) The requirement of lube oil and
' bitumen drums, during each of the
years 1860-70 and 1970-71, has been
estimated at 25,50,000 numbers and
5,00,000 numbers respectively, !

(c) Yes, Si-. If the Corporation is
satisfied that the rateg tendered by
the parties are on the higher side, ne-
gotiationg are held,
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(d) During the last two years, all
orders were placed after negotia-
tions,

(e) The Indian Ofl Corporation is
purchasing barrels from the Ordnance
Factory at Bhusaval at a negotiated
price, which it considers against its
commercial int:rests to divulge.

Allotment of land to Iron and Steel
deals of Motia Khan

171, SHRI R. S. VIDYARTHI: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be plcased to state:

(a) whether the Delhi Development
Authority invited applications from
Iron and Steel dealers of Motia Khan
for allotment of land in the year
1964-65:

(b) if so, whether in response to the
Iron Merchanis  Association, Motia
Khan sponsored the names of their
members and the Delhi Development
Authority sent them allotment letters
to individual members of the associa-
tion informing them that they would
be allotted 1|8 acre of land in Naraina
Phase II and that they should deposit
a portion of the price of land;

(c) if so, the amount deposited by
them with dates;

(d) whether the
'‘ment Authority kept
and

(e) if not, the reasons therefor?

Develop-
promise;

Delhi
that

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) Yes.

(e) The members nf the Ae:ncfation
deposited 50 per cent of tho tolal pre-
mium of land durin< the year 1987 on
different dates,

(d) The Delhj Development Autho-
rity kept the promise of alloting to-
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<ach of them land in Naraina Indus-
trial Scheme Phase-II to the extent of

450 and 250 sq. yards. In most of

the caseg 450 sq. yards plots are to be
allotted while in a few cases, where
the applicants are in occupation of
area upto 50 sq. yards, small size
plots measuring 250 gq. yards are to
be allotted,

(e) The question does not arise.

R:-gularisation of Unauthorised
nles in Delhi

Colo-

172, SHRI R, S. VIDYARTHI: Will
1he Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

ta) w'.ther the Delhi Administra-
tion have reconsidered the question of
regularisation of unauthorised Colonieg
constructed before 1961;

(b) if so, the nature of decision
taken; and
(¢} the reaction of

Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND -URBAN DEVE-
LOPMENT (SHRI B. S, MURTHY):
{a) to (¢). No. The policy statement
‘made on 28th October, 1966 by the
Chief Executive Councillor, Delhi still
holds good. A copy of the statement
is placed on tha Table of the House.

[Placed in Library. See No. LT-1348|
68].

Reservations for Scheduled Castes and
Scheduled Tribes in D.D.A,

173, SETII R. 8. VIDYARTHI: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

{a) whether there is reservation for
Scheduled Castes and Scheduled
Tribes in recruitment in the Delhi
Development Authority;

(b) if so. the mumber of such offi-
.cials, category-wise, at present; and
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(c) if not, the remsons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) to (c). The information is being
collected and will be laid on the
table of the house.

Exploration of Oi] lin Arabian Sea
outside Cambay Gulf

175. SHRI GEORGE FERNANDES:
SHRI E. K. NAYANAR:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the fernis ol Jhe wgooo-
ment between the Government of
India and Ms. Tenneco, the Ame ican
firm, ower exploration of oil reserves
in the Arabian Sca (outside the Cam-
bay Gulf) have been worked out;

(b) if so, what they are and when
the exploration is likely to commence;

(c) whether the American firm will
do the prospecting in the same area
which was surveyed by a Russian
team in 1964-65; and

(d) the steps Government have
taken on the suggestions made by the
Russians in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
MAIAH): (a) A draft of an agreement
has been worked out but its finalisa-
tion is awaiting a decision by the
Government.

(b) It will be premature to disclose
the terms at this stage of considera-
tion of the wmatter.

(¢) The firm’s offer is for a part of
the area in which a Soviet team car-
ried out geismic surveys between 1964
and 1966.

(d) The ONGC is taking steps to
implement the suggestions made by
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the USSR for undertaking drilling in
certain parts of the Gulf of Cambay .
and it is expected that the work will
commence in the beginning of 1969.

Report on Delhi Hoapitals

176. SHRI GEORGE FERNANDES:
SHRI TENNETI
VISHWANATHAM:

Will the Minister of HEALTH, FA-
MILY PLANNING AND URBAN DE-
VELOPMENT be pleased to state:

(a) whether the report of the Com-
mittee sel up to inquire jnto the con-
ditions in Delhi Hospitals has been
reveived;

(b) if so, recommendations

thereof;

the

t¢) the steps Government
to take to implement these
mendations;

propose
recom-

(d) whether the Committee have
made any specia] observations on the
death of late Dr. Ram Manohar Lohia
in the Willingdon Hospital; and

(¢) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
{a) Yes

(b) Copies of the Report and its
summary are available in the Library
of Parliament.

{¢) These recommendations are
under consideration of the Govern-
‘ment.

(d) No. This was not in the terms
of reference of the Committee.

(e) Does not arise.
Report on Koyna Earthquake

177. SHRI GEORGE FERNANDES:
SHRI ESWARA REDDY:

Will the Minister of IRRIGATION
LT-1347|..8].
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AND POWER be pleased to state:

(a) whether all the experts, Indian
and foreign, who have egxamined *the
Koyna Dam have since submited their
reports; !

(b) whether it is a fact that there
are differences of opinion among these
reports on the causes of the earth-
quake in Koyna and on the damage
suffered by the Dam,

(c) whether Government have taken
a final decision on the nature of steps
to be taken to avoid any major dis-
aster at Koyna and along the areas
that would be flooded in the case of a
mishap; and

(d) if so, the nature thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR
PRASAD): (a) Yes.

(b) No,

(c) and (d), Immediate jnterim

measures for strengthening the dam,
viz. epoxy grouting of the suspected
cracks, guniting and limited prestres-
sing of the affected monoliths have
been taken. Further measures of
strengthening are under considera-
tion.

Meantime, the water in the reser-
voir will be stored only upto the
spillway crest till the strengthening
works are finally completed.

Am & gt Wi Ae v e
# frer w1 wifere FraTER

17s. st wgraw fag wredt
wr dgferaw Wi coTew qodt a7 9T
# g w4 F

(;}wmh'ﬂ%ﬁi‘gﬂ‘f
a1 AW wigw wraEy & gfa xe
figrt #w w1 FmrEA g 3, feely
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q ®1 IO fFar wmar 3 Ay fe
T AT oA ¥

(&) #av 77 77 2 fF oF =7 o9
& 1 2 = gAifqar Fare fyar s awar
# W IX T3 ATEAT FOT gEET T
FY AT AT AFAT & qAT IAA IEATE

() afz &, A 7 wa7 far 7170
T oA AT R

(F) #aT 99 F FAT A7 AA
TerE AT ¥ TR AW wwfaT A
T 15,000 TART 49 Fa17 7 AT &,
IECEERDIEEC IR G E D e E L
AT AT F7 90w § o amfas
A=, @ oife o &d a8 g
AN 1

(z) afz zt, A1 447 w1 74 39419
T 7 A F 37 e 37

TEifeaw it IR Ay aET Sy
wareT ® TRA-WAY (st vewEan )
(F) & (F). gqaar szt Fr 9 Wr &
#q7 AT g U7 AMT-OE qT TEY
FIR

agrefenr Wit WMo & 3w & gl @
A w freTed W Qo

179. st wgrow fay wradt - e
Qiferm Wt W T gy |
¥ F 5

(%) war Fgewfear ®ar FiaT ¥
o & ot ¥ A o dw frerey A
T gl 7 qavT ATy @A & fad oAd
A 9 A AT dw 9w W@ w0
FrgAy ar§ T § A0fw 7 FoT § T
srafe 3% wfasaw a= faprar o wF;
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(=) afg &, & & T ¥ A=
A g F fEET qo frarey &
wem ¢; s

() Favr ag W= ¥ fF 98 TAAT
FEIFY & AW ¥, J1 WET S5 w0
T fok m 2, fEmfas & 1 o
H

q3tfeaw Wit tETaA awr AW
AT AT # qe-wAr (s W
#av ) : (F) oY EN 1 IEET AT I
& FAA WA AT FIF AOITA A
Fywfeuat & afg & fon, AT At d=
FT WU ATAT ATAIES & |

(7) g aqoww 5-10 fafaas
Licsigs il

(1) f@NE R T AT FTET S
T ¥ & A1 3w wedar, faaw
forir wviw o T 2, SA AW F AT ¥
frenz & fay wafwT &

@Y wre geafutTae

180. st wgw fag  wrat :
Fav dtfemw i Taww gt g7 AT
® o1 L fw

(%) ¥« ®% veafafran T
T FATA 9T FeWET F F 0 aHTT
T FEAE F G TALTIAT A AXE
f qF z7 CegfafTaw &1 A A
F 0,45 z4 WA FF TN, AW

(&) 71 ag Wt a= & f§ @7
FET AT X FIW & A AT
qTHId AT F.4F FToETEl A gy T
T §.% @UT T 490 w9 "fx =4
AT RE
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dfeaw Wit Emw A9 wwW
WY WA W T (s -
o) ;. (F) wiafaa &x ifaaw
Fi% § IUGA KT TEWEAT T AS4GA
fFar o @& |

@ wT gy fawrmr g sarfaa
wexg g & wudY foa'd F ag wamT
Farar 41 f& gF Jzd =7 et
& JanaT & fad 0,45 #AEd =
9z faaw #'F Fr wrawgEAr

(@) & feYy AR F1 AT
T2 faet 20

MY &= MY ST

181. st wgww fag W
Far  Qifeaw s e WA qg 9
T 7 FT fF

(%) =ar ag == 2 f& wigdt d=
TigE FEE G AFAT FT1 FTE FeqvAA
ag g

(&) afzgr, 3t FAT AW A9 2%
9T JUTT FTA F TIA ATAT AT A
¥ziw, fraw wrfx &arx fey a8

(W) smrag M aw 2w 3o &
TR AT NGF FIEN. I4T T
AT WaF FTCATAT § ATaeqHar ¥ nfgw
99 I FT FeqA & @ & AW 9T
AT gog IRF AqTIIFY AT 2

(%) =fz gi, & Gar I4TH F1¢-
AT T §7x F 9T qeeTe Fa4v
TEATE T W E; A

(%) #r qg WY 59 & fF Jeqr
Tt A $u AW & qATE 3TEq AqrAY
A% ff *Y ar aFar IfET IX W
3T 93 wfew =, § dave foq
Eicii- |
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Rifeaw Wl e aqr @WTH
wEM WATEE ¥ T-wAr (s -
T ) ;o (F) &g ‘

(&) Fwqr 7.2 AT TR F
T H ATAT AT | ErAT e AT
FeuraT AFAT ALY FAT &

() 5T (9). FMAFIAT AT
wafgar @fwT dar aF g, I&N
weaY ffew &1 93¢ dare fear &
AFAT & | 97 AW A AT MET W
TA| FT FAATA  $gA AA FT IJeNAA
T MAIAF AT A 43T Aluw ¥
g 7 77 fade I9F Fro@mEl &Y
fafratas M@ A99T 9% WTETCT
FATH FITGEAT FT AT 70T & 1

(%) frafaa (Regular)3aw a7
AT 30 AF HTATAY & WoAT AT AT |
qteg W SaF AW & ¥ a & for
wrg gafeat (Coils) 3% &F ami
# wrEwEar gdr & | faT AT W
araT WY AT A FT AT wsy
a7 far 7wy Fwdon fafia o fande g

FT-FTETh S & AW AW TR
Y 9T

182. st wgrerwr ey wreh
w1 Gtfeaw Wi TETAA SAT 9g I
F I FLT 7

(%) #av ag #= & f§ aeamd
&7 ¥ A TIGF FTCATA AT F7 JqTEA
F7a 7t fapgT FaEt F v ¥ wA@EAT
FT FeqUEA FF AGF g7 F9r G &
AGT ACFTA AT F FTOAEAT A FqA AT
FT JTEA AT 2 '

(@) afzgr, i sabsaEITE;

() war ag Wt 59 & fazai &

wF T AT & g | dw oefx
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I9-Feqra FY fary & aqar o AT Iy to submit an interim Report by the

r 30th September, 1968 in respect of all
r »
¢ T WTI 4T Yo F FearaT ¢ States and not of any particular State

Fif qd TE WY &) W or States.

(%) afz g, a1 & g Wil
F 56 THTC ¥ TOF T HOd ATX * Tt o A i farefta s
T FCT B 7

184. s TWTAATT WER : ¥
faw st R awr mww faw GEY g @A 9 g e o
& s # wrewt (-

) (%) ot T (F) 15 #m=, 1947 T A9%
Je (%) “’if' w4, 1967 % I FaAfa ¥ w4y
(&) ¥ 7 377 0 eaTe 7 fafww wsg wewed a,
(T) o 7@ wi-aet fgA4T  fasi sraar

gr

(%) s gt 3347 ) .

(&) a7 1967-68 T4l 1968
69 (30 %7, 1960 a% ) fagre 77wz

_ O ion 71 feast faefig sgpaar & of
183. SHRI N. R. LASKAR: Wil] the (n) am  fazrr & 9Agd qea
Minister of FINANCE be pleased to AT =T ATHAT AT w1 A 7E, 1968
eate: # fedt § 28 g fawrg afeg
(a) whether it is a fact that Assam a1 43% ® fagrz #1 fasf azmaar

Government have submitted their gzt g g7 9eqTd W fat ar ¢
views on the financial problems of the '

State to the Finance Commission; (=) afz  zi. &1 FaeT =Y
(b) whether it is also a fact that #4T & ; AR

the Finance Commission has been N

asked by the Centre to submit their () 39 ¢ A& AT 4T

interim report relating to the sharing afafxar & ;

of revenue between the Centre and

that State;

(¢) if so, when they are likely to ' s =
submit the report; and IeRaW WA aw faw W (s

(d) to how many other States in o k) (%) = (9).
regard to which the Commission has <1 T3Z4T 31 W W g AT 3T e
been asked to submit their interim re- Y ¥ v & femr smgm
ports? ' .

b Y PRIME [STER (m) a¥ (=), =, 1968 H
AND MINISTER OF FINANCE (SHRI ~ §t 7T frwra  ofteg @ %o &
MORARJI DESAI): (a) Yes, Sir. fagre & qex 9 7 sedar A o s

(b) to (d). In terms of the Presi- [AgT @ wi-sqxeqr ¥ fawh g

dent's Order constituting the Com- feafy wYT agi @Y @wx & fawww

mission, (which was laid on the Table f:
o Lex Bubbm o the 2ty Febev.  © TWIT &% fugre wow s it

ary, 1968), the Commission is required  Jgwar & I14 |
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(%) T I9oed T1& § "=
{Y §u AR TSI F FE agrEar
AF fag § wmr ax fagre
TV T JATETT FATET R AT AZRAT
K a1 W

fugre #t it forarf qromeil & fody
ferefra wgran

185. sff  TwTERATC TN :
w1 fewrf Wit fagey St g aam A
#*Y 97 w47 &

(%) #ar fagrz aFc 7 wEw
16T qar wew 757 fa=id ayeeml &1
9@ #7A & fod =g aeere & fada
fadror mgrmar =iy &

(=) atz gf, a4 =3 Frsamai &
AR T & AY gaEs NE & fAn
wgqey  fra?Y atemar @ oaf
2, A%

(W) za & 7 FTRTT A AT
gfafear & 7

ferarn€ o faregey W  aq-wt
(W fegwr womn) (%) @
i

(a) =¥ (n) &raf & qW
T §: mEs, FHEY A EM X &
gz | fagre @ faefg a9 & fadr
wr§ fafmeer wfa aff awrf v
TELET , WIS ATHTT A T SF qfcavar
& fau 6 #4T o GY7 717 I=7 W=7
g qfglaar & far 70 @re sq@
faia wgraar ¥ wq & 24 & fayr da=n
fem 31

fagre faaeft a0 w1 w2y
186. st TwWrwwrt wrelt

w1 fowrf Wit fagqey 54 ag wmA
=t yur w6 fir :
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(%) 7 fage o fawe ard
T AT Y TR

(@) afx g, aY 2§ xdare feas
®Q¥ FT G272 AT § Tar TTH FTT HTO
g

() war fawreiY avE &7 910 gurs
w1 § A & fod fagre sowre &
¥z ¥ faelty =graan @iy &

(7) afz &, av fFa~1 =gmar
amy g ; AR

(%) 38 M3 ¥ qTFT% AT 40
afafwar & 7

Ferer aven fargey siorver & oot
(ot foguae sem@) @ (%)  of
A

(&) 1958-59 ¥ 1966-67 A%
7% arfaw g 16 TA=7. 1967
£ &% A9 ¥ gardfes 997 "o
871 % gz Haar frafdr | 1967-
68 ¥ AT ey ¥t & qar  wwar @
fF g ofcarem awr 230 A w1
F1gar g1 fawl @ 5w gfy
¥1 gg &rewr qarn } & wvefre
AIAMETETT & ha¥ § qqATT dgmé
wR ¥ afg Wl dFA § aed,
drzerdtw agd & fan @,
ararT arEY fom gra A af fasa
# 270 & 4fg, FW¥ £ =AzF qarad
# arrr ¥ 37 T9r qar fafadi o
yaraen 74 & fafaa anr fagAreze
* s %1 3% £ ¥ fom awfaerr
It F Fron  qfedras wgn & Afz
aaf

(w) & (¥). fagrz wem faa=r
& w1 favn faedn agmar 23 &
fa, fagre woere ¥ av€ st s
wt gt
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U.S. Aid

187, SHRI SHIVA CHANDRA JHA:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the
United States has recently consented to
grant 20 million dollar aid to India;

(b) if so, the terms of agreement
and the details thereof; and

(¢) if not, the total amount and the
terms of aid that India has got from
the United States from January, 1968
up till now vis-a-vis the amount asked
for py India?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) a loan of $20
million was recently authorised by the
United States Export-Import Bank, an
agency of the U.S. Government, to
India.

(b) The loan will be repayable over
a period of 15 years including a
grace period of three years with 6 per
cent intcrest and a commitment fee
of 1|2 por cent. The loan will be for
financing import of capital equipment,
initial spare parts and related servi-
CESs.

(c) Does not arise.

Famkka Barrage

188. SHRI SHIVA CHANDRA JHA:
Wil the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether it is a fact that in the
Indo-pak. talks on the Farakka Bar-
rage, Pakistan has started demanding
49,000 cusecs of Ganga water;

(b) it so, the reasons therefor and
the reaction of Government thereto;

(e) if not, how much of Ganga
water is involved in that Indo-Pak.
discussion at present and its effect, if
allowed to Pakistan, on the irrigation
works in Bihar;

(d) wheher Bihar has been asso-
ciated in those talks; and
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(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (c¢). Yes; Sir. The
Pakistan delegation stated that the
requirements of water for the areas
proposed to be served by the waters
of the Padma, major offshoot of the
Ganga, was about 49,000 cusecs in the
summer months, The Indian delega-
tion considered these requirements
Prima facie untenable. They suggest-
ed that Pakistan should furnish full
technical data in support of their
stated demand and the Indian experts
should be given facilities to visit these
areas,

(d) and (e), No. The issues con-
sidereq at the ‘meeting pertained
mainly to the Farakka Barrage Pro-
jeet in India and the Ganges Kobadak
Project in Pakistan and, therefore, the
experts having intimate knowledge of
these problems were associated with
the talks.

Map of Gandak Barrage

189. SHRI SHIVA CHANDRA JHA:
Will the Minister of° IRRIGATION
AND POWER be pleased to state:

(a) whether Government's attention
has been drawn to a news-item in the
‘Indian Nation' of the 20th May, 1968
that a “restricted” contour map of the
Gandak Barrage is ‘mysteriously mis-
sing from the River Valley Projects’
department of the Bihar Govern-
ment;

(b) if so, where that map was be-
fore and when and on what grounds
it was sent to Bihar;

(c) whether Government propose to
make a Central investigation of the
incident, if so, when; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Th reply isin the
affirmative,
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(b) The map was sent to the Gov-
ernment of Bihar by the Director,
Survey of India, Calcutta in the shape
of an uncorrected proof to be re-
turned after necessary corrections
were carried out for final printing.
The map pertains to a part of the
‘Gandak Project scheme surveyed by
the Survey of India.

(¢} The map was never missing and
is in the safe custody of the River
Valley Projects Department of the
Government of Bihar and as such, the
question of investigation does not
arise.

(d) Does not arise.

India Sugars and Refineries Ltd,,
Hospet

190. SHRI S. A. AGADI: Will the
Minister of FINANCE be pleased to
refer to the reply given to  Starred
Question No. 1589 on the 2nd May,
1968 and state:

(a) whether any cnquiry has since
been instituted against the Indian
Surars and Refineries Lid., Hospet,
Bellary District, Mysore State, for the
underhand dealings of Sugar sales
thereby cheating the shareholders,
cultivators and Government in avoid-
ing the legitimate taxes;

(b) if so, the details of the investi-
gations made; and

(c) the action taken by
ment in the matter?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) The investigations are in pro-
Eress.

(c) Necessary action, as ‘may be
called for, will be taken on comple-
tion of the enquiries.

Crest Gates at Nagarjuna Sagar Dam

191. SHRI S. A. AGADL
SHRI DHULESHWAR
MEENA:

Govern-
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Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether it is a fact that Crest
Gates have been erecteq over the
Nagarjuna Sagar Project in -Andhra
Pradesh in spite of protests by the
Government of Mysore;

(b) if so, the action taken by Gov-
ernment to settle this dispute:

(¢} whether the Government of
Mysore have referred this dispute to
a Tribunal; and '

(d) if 'so, the stage to which
matter stands at present? *

the

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) No Crest Gates have
been erected on the Nagarjunasagar
Dam so far.

(b) Does not arise.

(¢) The Government of Mysore and
the Governments of Maharashtra and
Andhra Pradesh have requested that
the dispute 1egarding the waters of
the Krishna and the Godavari may be
referred to a Tribunal ° under the
inter-State Water Disputes Act, 1956.

(d) Steps are being taken to refer

the disputes in respect of the Krishna
and Godavari rivers to tribunals,

Irrigation loan to Mysore Government

192. SHRI S. A. AGADI: Will the

Minister for IRRIGATION AND
POWER be pleased to state:
(a) whether the Government of

Mysore had been applying for Irriga-
tion Loan and or aid since 1856-57 to-
date;

(b) if so, the details of the amounts
and schemes and the years in which
they had submitted their applications;

(c) whether any loans have beem
sanctioneq and utilised; and
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(d) if so, the year-wise figures till
now?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b), In Septem-
ber, 1966, a request was received from
the then Chief Mainister, Mysore, for
allocation of Rs. 3 crores during the
year 1966-6T7 for the execution of the
Upper Krishna Project. In view of the
difficult resources position and the fact
that available resources had to be
used first for completing projects
which were in an advanced stage of
construction, the request was not ag-
reed to. In June, 1968 another re-
quest has been recelved from the
Chief Minister, Mysore, for an assist-
ance of Rs. 5 crores for expediting a
few projects like Bhadra, Tunga-
bhadra and Ghataprabha. The request
is under examination.

(c) and (d). Earmarked Central
loan assistance is being provided for
the Ghataprabha Stage II and Tunga-
bhadra High Level Canal projects in
Mysore from 1967-68 onwards. The

following loans were given during
1967-68.

1. Ghataprabha

Stage II—Rs. 230
lakhs.

2. Tuungabhadra High Leve] Canal—
Rs. 90 lakhs.

Unit to detect under-invoicing and
over-invoicing functioning abroad

183. SHRI JYOTIRMOY BASU: Will
the Minister of FINANCE pe pleased
to state:

(a) whether any unit of his Minis-
try is functioning abroad to detéct
under-invoicing and over-invoicing:
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(b) if so, the number of such offices
under the saiq unit; and

(¢) the number of cases detected so
far since it was started?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) At present no
units of the Ministry of Finance are
functioning abroad to detect under-
invoicing and over-inveicing of goods.

(b) and (¢). Do not arise.

T ¥ wwr ofw qur Iawr fafres

194. it Wiz Ay @ a0 fa=s
AFT zg =T 3T ke fr
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qraA, AT AL I & are § fad
feaar nfa fafagifas 1 a5 7

fawr wwem & Tomet (s
O TA) ¢ (F) AFAT TFRG A
FY AT @Y E WY A9 RET AT
® A qT @A IWAT

(@) oF faavm g7 & |
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(%7 am@ w9ay #)
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®o ®o Fo To
25 WA, 1958 20,37 44,79 10,85 S&O F
IqAH AZY
24 WEA, 1959 18,72 41,42 4,50 L
29 HET, 1960 25,38 40,94 4,86 —AZq-
28 WEA, 1961 26,53 19,67 1,04 —A5q—
31 9T, 1963 27,45 54,25 5,97 9,55
31 W9, 196+ 29,26 57,39 6,91 10,61
31 9T, 1965 32,12 73,54 10,98 9,97
31 9 1966 70,20 62,47 8,04 9,75
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(7) dearw & fagre gardr &1
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qrogey &1 ety agr A
FATHILLAF qq0TH 132
Fo dlo TRAT 99 T &rwaAT
F TGET |
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amm faeet 97 ®17T war
T A 220 Fo Yo 9 AT
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High Power Parliamentary Committee
for Harijang

198. SHRI YAMNA PRASAD
MANDAL:;
SHRI P. R. THAKUR:
SHRI SIDDAYYA:

Will the Minister of SOCIAL WEL-
FARE be pleased to refer to the reply
given to Starred Question No. 1575
on the 20th April, 1868 and state:

(a) whether the proposal to set up
a High Power Parfamentary Commit-
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tee for Harijans has since been fina-
lised;

(b) if so, the broad details thereof;
and

(¢) if not, the reasons for the delay?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA): (a) to (c). Government have
reached certain conclusions; it is pro-
posed to bring the matter before the
House during this Session.

Family Planning Programme

199, SHR1 YAMUNA PRASAD MAN-
DAL: Wil] the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the
teachers will be entrusted with the
task of family planning in part;

(b) if so, the ways through which
the services of the teachers commu-
nity will be utilised; and

(¢) whether any other voluntary
organisation will be asked to co-ope-
rate in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH, FA-
MILY PLANNING AND U'RBAN_DE—
VELOPMENT (DR. S. CHANDRA-
SEKHAR): (a) and (b), Yes, it is pro-
posed to involve teachers of adult 1-
teracy schools, village s¢hools and of
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teachers training institutions in the
family planning programme. Details of
the proposals in this respect are given
in the note laid on the Table of the
Mouse. [Placed ip Library. See No.
LT-134968].

(c) There are already in operation
approved schemes ang patterns of
assistance for voluntary organisation
for participation in the Family Plan-
ning Programme and most of the
voluntary organisations connected
with the health and welfare of people
have been taking interest in the pro-
pagation of family planning prineiples
and programme.

Alignment of Western Kosi Canal

200. SHRI YAMUNA PRASAD
MANDAL:
SHRI BHOGENDRA JHA:

Will the Minister of IRRIGATION
AND POWER be pleased to refer to
the reply given to Unstarred Ques-
tion No. 9686 on the 6th May, 1968
ind state:

(a) whether the alignment of the
Western Kosi Canal has since been
completed in Nepal;

(b) if so, whether the Govern-
ment of Nepal have finally given
their consent to acquire lands for
the same; ang

(¢) when the alignment work of
the Western Kosi Canal is likely to
be completed in iIndia?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESWAR
PRASAD): (a) and (b). On the
basis of detailed surveys carried
out recently, proposals for align-
ment of the canal in Nepa] have been
drawn up and forwarded to His
Majesty's Government of Nepal
Their approval is awaited, After
approval of. the alignment His
Majesty’s Government has to ac-
quire the necessary lands,
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(c) As the final alignment in India
will depend on the alignment in
Nepal is approved by His Majesty's
Government,

Kerala Goverament's decision to enter
jinto Life and Gemera] Insurance
Busineas

201. SHRI D, N. DEB:
SHRI H. AJMAL KHAN:

Will the Minister of FINANCE be
pleasad to state:

(a) whether Government’s atten-
{ion has been drawn to a statement
made by the Finance Minister of
Kerala in New Delhi on the 16th
June, 1968 as published in the
Hindustan Times of the 1Tth June,
1968 that the Kerala Government
had decided to enter the field of Life
Insurance alongside the Lire Insu-
rance Corporation and also ‘the
General Insurance;

(b) if so, whether the State Gov-
ernment have consulted the Central
Government before finalising their
plans in this regard; and

(c) if so, the reaction of Gowvern-
ment thereto?

THE DEPUTY PRIME MINISTER
AND MINISTER ©OF FINANCE
(SHRI MORARJI DESAI): (a) to
(¢). The said news item has come
to the notice of the Government.
The Government have not, how-
ever, received any communication
on the subject from the Kerala Gov-
ernment and, therefore, no action
is contemplated,

Family Planning Work in Gujarat

202. SHRI D. R. PARMAR: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether it is a fact that either
Central or State Governments have
sanctioned .full or partial grant to
some of the organisation in Gujarat
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State to carry out Family Planning
work; and

ib) if so, the names o! organisa-
tions to whom full or partial grants

have been accorded stating the
amount of grant sanctioned and
allotted to each organisation uptil
now?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (DR. S. CHAN-
DRASEKHAR): (a) Yes.

tb) Two statements shuwing the
crants-in-aid  sanctioned by  the
Government of India during the
years 1966-67 and 1967-68 are placed
un the Table of the House. [Placed
in Library. See No. LT-1350/68L
Information in respect of grants-in-
aid sanctioned by the State Govern-
ment of Gujarat for the period is
being collected and will be laid on
the Table of the Sabha as soon as
possible,

Grants to Organisations for Family
Planning work in Gujarat

203. SHRI D. R. PARMAR: Wil
Minister of HEALTH, FAMILY
PANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the rules and regulations
under which the organisations are
being fully or partially granted to
carry out family planning work in
Gujarat;

(b) whether there is any supervi-
sory and auditing government con-
trol over these organisations;

(e) if so, the details thereof;

{(d) whether
are empowered
quired staff; and

these organisations
to appoint the re-

(e) the reasons why the central
or the state Governments are not
carrying ot the work through their
own departments?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (DR. S. CHAN-
DRASEKHAR): (a) Grants-in-aid
are given by the Government of
Gujarat in accordance with the rules
framed by them based on the model
rules circulated by the Government
of India,

(b) and (c). The accounts pertain-
ing to the grants-in-aid are required
to be audited by a Chartered Ac-
countant or a Government Auditor
and are always open to inspection
by the State Government or the
Government of India and aso open
to test-check by the Comptroller and
Auditor General of India at his dis-
eretion,

(d) The pattern of agsistance (in-
cluding staffing pattern) to volun-
tary organisations is prescribed by
the Government of India and has to
be observed by the organisations.
However, some flexibility is permit-
ted, as necessary, if it is considered
by the State Government to be in
the interest of efficiency.

(e) While the work relating to the
Family Planning programme is being
largerly carried out by the State
Governments through their own
health departments, voluntary orga-
nisations and local bodies have also
an important role to play in this
regard in their respective fields.
They are therefore encouraged to
undertake this work.
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(w) afz g, &1 =@ 7 A4
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Foreign Exchange violation cases

207. SHRI RAMACHANDRA
ULAKA:
SHRI DHULESHWAR
MEENA:
Will the Minister of FINANCE be
pleased to state:
(a) the number of foreign ex-
change violation cases apprehended
during the last three months; and

(b) the steps taken by Govern-
ment ty punish the offender?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) Dur-
ing the period from the 1st April,
1968 {o the 30th June, 1963, 480
cases of suspected violations of the
Foreign Exchange Regulation Act,
1947, were registered by the En-
forcement Directorate for enquiries
under the said Act.

(b) The cases are at various stages
of investigation at present. If as a
result of enquiries, contravention of
the provisions of the Foreign Ex-
change Regulation Act, 1947 are
noticed, necessary action is provided
in the Act will be taken against the
persons concerned.

Expenditure on Family Planning
Programme

208. SHRI RAMACHANDRA
ULAEA:
SHRI DHULESHWAR
MEENA.:
Will the Minister of HEALTH,
'FAMILY PLANNING AND URBAN.
DEVELOPMENT be pleased to state:

(a) the expenditure incurred on
Family Planning programm in the
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country during the last three months,
State-wise; and

(b) the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (DR. S. CHAN-
DRASEKHAR): (a) and (b). The
information is being collected from
the State Governments and will be
laid on the Table of the Sabha as
soon as it is received.

Hindustan Housing Factory

209. SHRI RAMACHANDRA ULA-
KA: Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased
to state:

(a) the total profits made by the
Hindustan Housing Factory during
the last three months; and

(b) whether the target fixed for
1967-68 has been fully achieved?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING

AND SUPPLY (SHRI IQBAL
SINGH): (a) The financial results
of the working of the Hindustan

Housing Factory during April to June,
1968 can be known only after the
accounts for these three months, which
ave under compilation, are finalised.

(b) Yes. The production target
fixed for 1967-68 was Rs. 180,00 lakhs
which was fully achieved.

Prosecution due to Food Adulterations

210, SHRI RAMACHANDRA ULA-
KA: Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

{a) the number of prosecutions
launched in each State apnd Union
Territory against adulteration of
foodstuff during the last three
months;

(b) the number of convictions

secured; and

{(c) the nature and quantum of
sentence awarded in each case?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) to (¢). The requisite information
is being collected and will be laid
on the Table of the Sabha in due
course,

Manufacture of Catalysts

211. SHRI RAMACHANDRA
ULAKA: Will the Minister of
PETROLEUM AND CHEMICALS be
nleased to refer to the reply given
10 Starred Question No. 116 on the
16th November, 1967 and state:

(a) whether any final decision has
since been taken in regard to the
steps that were under consideration
for the manufacture of catalystg in
the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF
SOCIAL WELFARE (SHRI RAGHU-
RAMAIAH): (a) No, Sir.

(b) Does not arise.

Sanitation of Kotla Mubarakpur,
New Delhi

212, SHRI M, L. SONDHI: Will
the Minister of HEALTH, FAMILY
PLANNING AND UREAN DEVE-
LOPMENT be pleased to state:

(a) whether it is a fact that there
are open space to the west of the
Canal near Pilanji village in Kotla
Mubarakpur, New Delhi;

(b) whether it has been proposed
that cattle dairies be shifted from
the residential areas of the villages
of Kotla Mubarakpur to this site;
and

(e) if so, the steps which Govern-
ment have taken to coordinate the
work of dairy development and im-
provement of village sanitation in
Kotla Mubarakpur?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
FLANNING AND URBAN DEVE-
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LOPMENT (SHRI B. S. MURTHY):
(a) Yes.

(b) and (c¢) Ghori Colonies for Cat
tle are being set up at the periphery
where Cattle will be shifted perma-
nently. A redeelopment plan for Kot-
la Mubarakpur has been prepareq and
wil] soon be placed before the Muni-
cipal Corporation of Delhi for appro-
val.

Insanitory condition of Kotla
Mubarakpur Park, New Delhi

213. SHRI M. L. SONDHI: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether it is a fact that a
park in Kotla Mubarakpur has be-
come a vast lavatory-stinking and
dirty as reported to in the Times of
India, New Delhi recently;

(by if so, Government's reaction

thereto; and

(c) the steps taken to improve the
position?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) Yes.

(b) and (c). A detailed survey of
the area has been carried out and a
re-development plan prepared. Mean-
while, to combat the insanitry condi-
tions carried by the absence of lat-
rines, sites have been selected for a
new community latrine blocks and
construction on two blocks has al-
ready started.

Amenities to residenis of Xotla
Mubarakpur, New Delhi

214, SHRI M. L, SONDHI: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether an enquiry has been
made into the reasons for the delay
in the provision of adequate water
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supply and latrines to the residents
of Kotla Mubarakpur, Delhi; and

{b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B, 5. MURTHY):

(a) No.

(b) Does not arise, since no time
limit was fixed for providing these
facilities in Kotla Mubarakpur.

Subsidy for supply of electricity for
Agricultura] purposes tp Rajasthan
angd Orissa

215. SHRI DHULESHWAR MEENA:
Will the Minister of IRRIGA-
TION AND POWER be pleased to
state the amount of subsidy given
to Rajasthan and Orissa States sepa-
rately for the supply of electricity
for agricultural purposes during 1967-
882 .

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): No subsidy for rural
electrification was given by the Gov-
ernment of India to the State Gov-
ernments of Rajasthan and Orissa
during 1967-68. Central Loan assis-
tance of Rs. 175 lakhs and Rs. 87
lakhs was given in 1967-68 to the
Stat Governments of Rajasthan and
Orissa respectively for rural electri-
fication schemes with a bias towards
cnergisation of pumping sets.

Visit abroad by Delegations,
Ministers, etc.

216, SHRI PREM CHAND VERMA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) the number of Delegations,
Ministers, Officials or other experts
who went abroad on Government
account during the year 1967-68 and
1968-69 so far;

1851 (Ai) LsD—s.

Written Answers 262

(b) t'h.e names of the countries
visited in each case and the duratiom
of the visits;

(c) the total amount spent on each
visit as also the foreign exchange
involved;

(d) the precise nature of advan-
tage that accrued to Government as
a result of each visit;

(e) if any agreements were con-
cluded; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAM-
AIAH): (a) to (f). A statement is
laid on the Table of the House.
[Placed in Library. See No, LT-1351/
68].

Iranian Oil Exploration Offer

217. SHRI YASHPAI. SINGH:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether any decision has been
taken on the new Iranian Oil Explo-
ration offer; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAM-
AIAH): (a) and (b). Oil & Natural
Gas Commission is conducting nego-
tiations with the Iranian authorities,
the results of which are awaited.

Coins to be Issueq on Birthday
Centenary of Mahatma Gandhi

218. SHRI ONKAR LAL BERWA:
Will the Minister of FINANCE be
pleased to state:

(a) the metallic mixture of the
coins proposed to be issued on the
birthday centenary of Mahatma
Gandhi on the 2nd October, 1960; and
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(b) how much the production of
the new coins will cost Exchequer?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) the
metallic content of the coins propos-
ed to be issued on tne birthday
eentenary of Mahatma Gandhi’ would
be as follows:

() Silver ten rupee coin 0%, Silver and

209, Gopier
() Nickel one rupee coin - Pare Nickel.
Do syprisecon Do
(@) Aluminium Bronze 20 92%, Copper,
paise coin 6%, Alumi-
nium and
29, Nickel.
(b) The exact number of the

above mentioned coins of each deno-
mination to be minted has not yet
been decided. It is, therefore, not
possible now to estimate the total
cost of the proposed new coins.

Average Life Expectancy in
Rajasthan

219. SHRI ONKAR LAL BERWA:
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the
average life expectancy in India has
risen to fifty years; and

(b) the average life éxptctancy in
Rajasthan?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) Yes,

(b) For the purpose of official
projections, it was assumed that ex-
pectation of life in Rajesthan, which
was 468 years according to 1061
Census, would rise to 56.8 in mid-
1968,
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Electrocution DESU Linemen due to
exposed wires

220. SHRI ONKAR LAL BERWA:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether it is a fact that seve-
ral Linemen of the Delhi Electric
Supply were electrocuted during the
last two months because of exposed
wires; and '

(b) if so, the steps taken to check
such recurrences?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR SIDDHESHWAR
PRASAD): (a) From 1st May, 1968,
to 15th July, 1968, two linesmen are
reported to have met with fatal
accidents Jdue to electrocution.

(b) It has been reported by Delhi
Electric Supply Undertaking that
only linesmen duly authorised are
permitted to work on live mains and
they are equipped with all the neces-
sary tools required for safe work
on live mains. The undertaking has
agreed to an enquiry being conduct-
ed by an outside agency. A member
of the Central Water and Power
Commission has been nominaled to
take up this enquiry .

Ailments in Top Income-Group

People
221. SHRI ONKAR LAL BERWA:
Will the Minister of HEALTH,

FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that ac-
cording to a recent survey conducted
by a doctor in Delhi shows that top
income people are more prone to
blood pressure, heart attack and such
other ailments; and

(b) if so, the remedial measures
taken in this regard?



229 Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):

(a) and (b). A survey of the inci-
dence of Coronary Heart Disease in
Delhi by Dr. 5. Padmavati has shown
that the incidence of Coronary Artery
Disease is much higher in the higher
income group (5.5 per cent) as com-
pared to that in the low income
group (.33 per cent). The factors
which may be responsible for this
difference in the high and low income
groups may be:

(1) the longer expectation.of life
in the upper classes;
(2) higher consumption of fals;
(3) Sedentary habits in the upper
classes;
the immeasurable factors of
mental stress and Alrain

(4

which might be mor eevident |

in the upper classes. What
is needed is a proper appre-
ciation of the known causa-
tive factors among the peo-
ple affected,

Counterfeit currency cases

222, SHRI A. SREEDHARAN: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that Gov-
ernment have unearthed some cases
of the counterfeiting of currency dur-
ing the last three months;

(b) whether some prominent per-
sons have been arrested in this con-
nection; and

(c) the amount of counterfeit cur-
rency confiscated?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) to
(e). Investigations and prosecutions
of offences relating to counterfeiting
of currency are dealt with by the
State Police. The information is be-
ing ccllected from State Governments
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and will be laid on the Table of the
House in due course.

Drought relief measures in Siates

223. SHRI K. SURYANARAYANA:
Will the Minister of FINANCE be
pleaseqd to state:

(a) whether the Governmenis of
Andhra Pradesh, Mysore, Maharash-
ira and Madras have approached the
Central Government for financial
assistance towards drought relief
measures; and

(b) if so, the amounts sanctioned
to the above States so [ar during the
last two years?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) The
Governments of Andhra Pradesh and
Mysore have approached the Govern-
ment of India for financial assistance
towards expenditure on drought re-
lief measures in the current year.

(b) The assistance given to these
two States for drought relief mea-
sures since 1966-87 is as follows:

(Rs. in crores)

1086-67 1987-88 1968-89
(So far)
Andhra
Pradesh 2.50 — 3.00
Mysore 3.00 — 1.00

geamat % wfewl & T wete

224. St WYo Wo @mmlt : T
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(%) €9 SFTT & XATT & FATD
A & fay e wr FrdaE #7T
@

Io-quE war way faw w0 (s
srrch @) ¢ (%) ¥ (T).
TG (ATHFIIRE) €7 & AT
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¥ gorr A far  aFar | wra #
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Excise Revenue

226. SHRI RANE: Will the Minister
of FINANCE be pleased to state:

(a) the excise revenue in different
States and Union Territories which
was in the years 108668-87 and 1067-
68

(b) the estimated revenue of diffe-
rent States and Union Territories for
the year 1968-69;
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(c) the States and Union Terrilo-
ries which are getting additional
excise revenue and to what extent
either by relaxing or scrapping pro-
hibition; and

(d) whether Government propose
to reduce the financial assistance to
such States to the extent of such
additional revenue?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) and
(b). A statement is laid on the Table
of the House. [Placed in Library.

‘See No. LT-1352/68].

(¢) The Governments of Haryana,
Kerala, Madhya Pradesh, Maharash-
tra, Mysore and Orissa have announec-
ed relaxations, in varying degrees, in
their prohibition laws. The estimates
furnished by the State Governments
of the additional revenue expected
are indicated in the statement laid on
the Table of the House. [Placed in
Library. See No. LT-1852/68].

(d) No, Sir.
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Drinking water wells for ‘Tribal
‘Region in Bastar District

220. SHRI A. S. SAIGAL:
SHRI G. C. DIXIT:

Will the Minister of SOCIAL
WELFARE be pleased to refer ro the
reply given to Unstarred Question
No. 5139 on the 25th March, 1968
reganding the development of Tribal
region in Bastar District in Madhya
Pradesh-and state:

(a) whether Government propose
to re-examine the issue of the cons-
truction of 500 drinking water wells
and sanction their construction inspite
of the facts; stated in reply to the
aforesaid question; and

(b) if not, what other steps are
being taken to provide drinking
water to tribal people in the aveu?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA): (a) and (b). The position
remains the same as intimated in
reply to the earlier question No. 5139
on 25th March, 1968. However, the
scheme of drinking water wells is an
approved scheme under the Tribal
Development Block programme and
funds allotted to the Tribal Develop-
ment Blocksg functioning in the Bastar
District can be utilised for sinking
drinking water wells in that district.
The Government of India have al-
ready authorised an expenditure of
Rs. 180 lakhs out of Tribal Develop-
ment block funds, phased over a
period of 5 years for drinking 2,500
wells in the Tribal areas of Madhya
Pradesh.
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Legislation of Euthanasia

230. SHR] H. N. MUKERJEE: Wil
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether Government have
examined or propose to examine the
question of legalizing enthanasia
under p oper safeguards in legiti-
mate instarces and on the agreement
of patients suffering from agonizing
and incurable diseases; and

(b) if so, the findings thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FAMILY PLANNING
AND URBAN DEVELOPMENT
(SHRI B. S. MURTHY): (a) No.

(b) Does not arise.

Shifting of LT.0.’s Training College
in Hyderabad

GADILINGANA
of FIN-

231. SHRI
GOWD: Will the Minister
ANCE be pleased to slate:

(a) the likely date of shifting the
Income Ta:t Officers’ Training College
from Nagpur to Hyderabad;

(b) whether the approval of the
Cabinet Advisory Committee is
essential to materialise this move;

‘(¢) if not. the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI): (a) The
shifting can take place after the
College Hostel is constructed near
the building acquired for locating the
College. The likely date cannoi e
forecast at this stage.

(b) and (¢). Shifting of the college
from Nagpur to Hyderabad does not
require approval of the Cabinet Com-
mittee. 0Op Interna; Affairs, Such
approval is required only in the
cases nf movement o offices function-
ing outside Delhi to Delhi.

ASADHA 31, 1890 (SAKA)
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Petro_Chemical Projects

232. SHRI GADILINGANA GOWD:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether it is a fact that pri-
macy petro-chemical projects are
being established in public sector
while the secondary projects are es-
tablished in private sector; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE |IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL

WELFARE (SHRI RAGHU
RAMAIAH): (a) No. The public
sector wil' implement a certain

number of secondary projects such
as DMT and butadiene in addition to

primary projects such as naphtha
crackers and aromatics extraction
units.

(b) Does not arise.
Coordinating Agency for Petro-

Chemical Industries

233, SHRI GADILINGANA GOWD:
Will the Minister of PETROLEUM
AND CHEMICALS ©be pleased to
state:

(a) whether it is a fact that there
i= no coordinating agency for the
integrated development of petro-
chemical industries and its dependent
industries; :

(b) if so, whether Government
propose o establish the same; and

(¢} if not, the reasons therefor?
THE MINISTER OF STATE IN

THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL

WELFARE (SHRI RAGHU
RAMAIAH): (a) and (b). No. Co-
ordinatlon of the different aspects of
intrzrated  development of petro.
rhemical industries and the
dependent industries is at present
being done by the Ministry of
Petroleum and Chemicals (Depart-
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ment of Chemicals). The Develop- (a) whether it is a fact that the
ment Concil] for Organic Chemicals Rajasthan Government have re.
also advises Government on this quested the Central Government to
matter. A Petro-Chemica] Corpora- trefer the question of prohibition ta

tion which will be set up shortly in
the public sector will also assist
Government in coordimation.

(¢) Do not arise.

Repo:t of Planning Sub-Group re-
Petro-Chemical Industries

234. SHRI GADILINGANA GOWD:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state: )

(a) whether it is a fact that a
Planning Sub-Group for the develop-
ment of petro-chemical industries
during the Fourth Five Year Plan
submitted its report in 1964 suggest-
ing ways and means to make the
industry a self-sufficient one;

(b) whether it is also a fact that
the said report has not been accepted
by Government; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMAIAH): (a) to (¢). The Planning
Sub-Group's report submitted in
Ap-il, 1964 made recommendations
for the development of petro-
chemical industries in the country
during the then envisaged Fourth
Plan. The Draft Qutlines of the Fourth
Five Year Plan made provision for
some of these. It was however
treated as tentative. As the Fourth
Five Year Plan is now being framed,
these recommendations are being
considered carefully in the light of
the developments since 1964 and the
current situation.

Prohibition in Rajasthan

235. SHRIMAT] SUSHILA ROHA-
TGI: Will the Minister of FINANCE
be pleased to state:

the Fifth Finance Commission ta
study details of losses involved by
total prohibition in the State; and

(b) if so,
thereto?

Government's reaction

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) Yes,
Sir.

(b) The Government of India do
not consider that the question
of introducing prohibition in any
State is a matter for reference by
them to the Finance Commission.
It is, however, open to a State Gov-
ernment introducing prohibition to
include the connected expenditure in
its submissions to the Finance Com-
misgion. The Rajasthan Government
have been informed on these lines.

World Bank’s Object on Export of
Wagons to Poland

238. SHRIMAT] SUSHILA RO--
HATGI: Will the Minister of
FINANCE be pleased to state:

(a) whether it is a fact that the
World Bank had raised an objection
to the terms under which India is
exporting wagons te Poland; and

(b) if so, Government's reactions

thereto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) No,
Sir.

(b) Does not arise.

Power Connections for Agricultural

Purposes
237. SHRIMATI SUSHILA - RO-
HATGI: Wil the Minister of

IRRIGATION AND POWER be
pleased to state:

(a) whether the Madhya Pradesh
Flectricity Board announced u steep
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cut in the guarantee money chargea-

ble from cultivators seeking new
power connections for agriculture
purposes;

(b) whether this will ensure unani.
mity of rates in all types of power
connections; and

(c) how far Government propose
to provide assistance in the imple-
mentation of this scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) the minimum energy
consumption guarantee for new
power connections for agricultural
pumps has been reduced from 18 per

cent {o 125 per cent on capital
investment.
(b) The reduction in minimum

guarantee does not alter or affect the
prevalent tariff rates.

(¢) The subsidy previously given
by the State Government in cases
where minimum consumption
guarantee given by cultivators was
below 12,5 per cent has been with-
drawn. The State Government will,
however, continue to give subsidy
where agreements have already been
executed.

Family Planning Programme by Post

238. SHRIMATI SUSHILA ROHA-
TGI: Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether Government have star-
ted a Muiling Programme in Bihar to
encourage Family Planning;

(b) if so, the response of the rece-
pients;

(c) whether it is a phased program.
me; and

this
the

(d) if so, in how many years
mailing System will cover all
States in India?

ASADHA 31,.1800 (SAKA)
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (DR. S, CHANDRA-
SEKHAR): (a) No.

(b) to (d). Do not arise.

Contral over Prices of drugs and
Medicines

238. SHRI N. K. SOMANI; Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that prices
of various drugs and medicines have
been controlled since 1963 and that
the industry has been persistently
demanding the removal of control;
and

(b) the basis fixed for the price
level and whether Government pro-
pose to remove the control?

THE MINISTER OF STATE IN.
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
MAIAH): (a) Yes.

(b) As may be seen from para 7 of
the Drugs Prices (Display & Control)
Order, 1986 which has replaced the
Drugs (Control of Prices) Order, 1963,
the prices of drugs as displayed in the
price list of a manufacturer, importer
or a distributor as on 30-6-86 cannot
be changed without Government ap-
proval nor can additions be made to
the list without prior Government &p-
proval to the selling prices of the new
additions. Government do not pro-
pose to remove the control.

Production of Essential Drugs

240. SHRI N. K. SOMANI: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state the
steps being taken by Government tq
encourage greater production of es-
sential drugs and medicines to meet
the requirements in the country?
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THE MINISTER OF STATE IN
‘THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
MAIAH): The following steps have
been adopted:

(1) Indigenous manufacture of drugs
from basic stages is encourag-
ed;

(2) Large units have been set up
il the public sector for the pro-
duction of antibiotics and sul-
pha drugs from basic stages;

(3) Pharmaceutical industry has
been included in the list of
priority industries so that the
production does not suffer for
want of imported raw mate.
rials; and

(4) Research laboratories have been
set up in the country for dis-
covering new drugs as well as
for developing newer and more
economic processes of manufac-
ture.
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Idikki Hydel Project

242, SHRI BABURAO PATEL: wil
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that the
striking workers  (of the Casual
Labour Roll) of the Idikki Hydel Pro-
ject tampered with the main power
line on the 13th June, 1968 fwand
brought all work on the Rs. 70 crore
Canadian Project to a standstill;

{b) if so, the number of persons
arrested in connection with the sabot-
age of the high tension (66 KV) line
which supplies power to the project
area; and

(c) whether this is a case of or-
ganized political sabotage ‘and if so,
by which political party?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Yes; the striking wor-
kers of the Idikki Project tampered
with the 66 KV & 11 KV power lines
on 13-6-1968 and as a Tesult all the
works under the project were affected
for a few days.

(b) It ijs reported that the [Police
have registered a case. The exact num-
ber of persons arrested in connection
vrith the tampering is not known to
the Kerala State Electricity Board
which has furnished the informaton.

(c) The strike was organised by the
Kerala State Electricity Board Wor-
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ker's Association which is a register-
ed Trade Union. The political affilia-
tions of the above named Association
are not known to the Kerala State
Electricity Board.
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Irrigation and Power Facilities for
Eastern Districts of UP.

244. SHRI SARJOO PANDEY: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that the
U.P. Administration has requested the
Fentre for more allocation for provid-
ing irrigation and power facilities for
the Eastern U.P. Districts of Ghazi-
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pur, Ballia, Azamgarh, Deoria, Jaun-
pur-and Gorakhpur;

(b) if so, the quantum of aid sought
for; and

(c¢) the quantum of allocation the
Centre is considering to set apart for
this purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (c). A request was
received from the Government  of

Uttar Pradesh in March, 1968, for ad-
lakhs

ditional allocation of Rs. 876
during 1968-69 for some major and
medium irrigation projects in the

State, including some projects bene-

fiting the Eastern Districts of Uttar
Pradesh. Out of the special provi-
sion of Rs. 25 crores made in  the

Central Budget for 1968-69 for accele-
rating the progress of certain major
irrigation projects, an amount of
Rs. 2 crores has been allocated for
the Gandak Project in Uttar Pradesh
as special assistance during 1068-89.

Deep Sea Drilling in Cambay

245. SHRI M. N. REDDY: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) the nature of difficulties en-
countered in ‘‘deep sea drilling ope-
rations" in Cambay; and

(b) the steps taken or proposed to
be taken for overcoming these diffi-
culties and expediting the operations?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
MAIAH): (a) and (b). A mobile
drilling device is required for explo-
ratory drilling in deep waters and
Government are exploring the possi-
bility of obtaining the same from
foreign parties who have the neces-
sary know-how.
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Advancing of Loans to Farmers

246. SHRI M. N. REDDY: Will the
Minister of FINANCE be pleased to
state:

(a) the present facilities offered by
the Commercial and Scheduled Banks
in the matter of advancement of loans
to the farmers in rural areas;

(b) whether it is compulsory to
offer agricultural lands as security for
obtaining either short term or long
term loans;

(c) if so, the amount of stamp duty
prescribed for the mortgage of agri-
cultural lands; and

(d) whether Government propose to
formulate uniform guidelines in this
behalf for commercial and co-opera-
tive banks?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) Under
the schemes formulated by the State
Bank of India and its subsidiaries and
some other commercial banks, agri-
culturists are being granted:

(i) short termm advances for finan-
cing the seasonal agricultural opera-
tions like-purchase of fertilizers, man-
ures, pesticides, hybrid seeds ete.
required by the cultivators, &s also
for marketing of the crops raised by
them; '

(i) 'medium term loans for pur-
chase of bullocks, construction of
bunds, repairs to wells, replacing farm
implements, sinking of wells, pur-
chase of tractors oil engines, electric
motors, pumping sets, etc.; and

(iii) long term loans for land im-
provements of a major nature and
for purchase of twgricultural, poultry
and dairy machinery.

(b) Mortgage of agricultural land
is not generally insisted upon in the
case of short-term flnance. In  the
case of medium term loans, banks
generally take hypothecation of ma-
chinery purchmsed. In some cases,
mortgage of property is taken as
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additional  security. For long-term
loans, mortgage of land is usually ob-

tained.

(c) The stamp duty payable varies
from State to State:

(d) The National Credit Council
may be expected to make such recom-
mendations a8 may be considered
necessary in this regard.
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D.D.T. Faoctory Delhi

255. SHRI S. N. MAITI: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Committee appoint-
ed to enquire into the causes of the
fire which broke out in the D.D.T.
Factory, Delhi on the 16th April,
1868 has submitted its report;

(b) if so, the main features thereof;
and

(c) the action, if any, taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
MAIAH): (a) Yes, Sir.

(b) The Committee has come to the
conclusion that the fire was moat’
probably due to short circuit. They
have recommended that as a measure
of abundant caution all electrical
equipment in the MCB plant should
be installed outside the plant wnd
that there should be no congestion of
equipment in the MCB plant.

(¢) The layout of the electrical
equipment in the MCB plant has been



. 357 Wrilten Angweérs

‘¢hanged and a stil] greater strictness
has been enforced on checking- of
flame proof electrical fittings. Elec-
trical motors and starters of the MCB
plant have been installed outside the
building. To improve ventilation in
the MCB plant, bigger size exhaust
fans are being fitted.

Headquarters of Pyrites ang Chemi-
" ‘cals Development CorpPoration

- 256, SHRI S. N. MAITI: Will the
Minister of PETROLEUM AND CHE.
MICALS be pleased to state:

(a) whether a final decision has
been taken in regard to shifting of the
Headquarters of Pyrites and Chemi-
cals Deveclopment Corporation from
Dehri-on-Sone to Delhi or Faridabad;

. (b) whether while taking a decision
n this matter, the question of doing
away with regional disparities in eco-
nomic development was taken into
consideration and if so, with what re-
sults;

. (e) the main features of the repre-
sentation from the Government of
Bihar for the retention of the head-
quarters there; and

(d) the location
finally decided upon?

of the company

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
MAIAH): (a) No, Sir.

(b) Does not arise.

(¢) The main points made by the
Government of Bihar are:—

(i) that the headquarters of the
Co. should be retained at Dehri-
on-Sone in view of its proximity to

A the existing projects of the Co.

* “(ijy that_itswould be some years

. before the,other projects of the

.Company in other States take
shape and are implemented;

~F (I that. _éxploitation of rock-
*PhosPhmie deposits in Bihar State
1951 (Ai) L.S.D.—10.
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should be accorded priority ‘over
similar deposits in ‘other States,

- {d) Does not arise in- view o.t
answer to (a) above, .-

Mijs. Sarabhai Merek othl-

257. SHRI S. N. MAITI: Will the
Minister - of PETROLEUM AND
CHEMICALS be pleased to refer to
the reply given to Unstarred Ques-
tion No. 8670 on the 6th May, 1868
an(i state:

(a) the reasons for considering the
prices of raw materials and increase
in the cost of production as contribu-
tory factors in determining the mar.
keting price of Vitamin C imported
and marketed by M]|s. Sarabhal
Merck of Baroda, while the country
of origin of the item is outside India
and the import price of he item is
constant over periods; and

(b) the final decision taken on the
replacement of the firm for making
further rise in the sale price of Vita-
min C?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS ANDOF SOCIAL
WELFARE (SHRI RAGHU RA-
MAIAH): (a) Prices of raw materials
and increase in the cost of production
are contributory faetors in fixing the
sale price of Vitamin ‘C’ produced by
M|s. Sarabhai Merck Ltd. at Baroda
locally. This is not a case of fixation
of the sale price of imported Vitamin
‘.

(b) The firm's request for increase
in the price of Vitamin ‘C’ on the
ground that the cost of production
has gone up is still under considera-
tion.

Rajasthan Canal

258. SHRI KASHI NATH PANDEY:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) how much amount has been
spent on Rajasthan Canal work so hl"i
and
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(b) the place up to which this
eanhl system has been completed?

THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR

PRASAD): (a) About Rs, 51 crores.

(b) The Rajastban Feeder and the
first 53 miles of the Rajasthan Main
Canal have been completed. The work
is in progress from mile 53 to 82.

Naurangdesar, Rawatsar, Zorawar-
pura, Khodan nad Khetawa'i Distribu-
taries have been completed. Surat-
garh and Anupgarh Branches are al.
most complete. Work is in progress
on Serdarpura, Chuli and Jessabhatti
distribution and on the distributien
aystem of Suratgarh and Anupgarh
Branches. Work has also been started
on the 1ift channel taking off at mile
48.7 of Rajasthan Canal.

Circulation of Seized Documents of
Firms to Newspapers for Circulation

259. SHRI JUGAL MONDAL: Will
the Minister of FINANCE be pleased
1o state:

(a) whether he has received any
representation or complaints to the
effect that the Enforcement Directo-
rate circulate seized documents of
firms to the newspapers for publica-
tion; and 5

(b) if s0, the mction taken by Gov-
ernment in the matter?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) No
representation or complaint has been
received that the Enforcement Direc-
torate circulate seized documents to
newspapers for publication. However,
a complaint has been received alleg-
ing inter alia that information obtain-
ed from documents seized by the En.
forcement Directorate from a parti-
cular firm had been divulged to the
Press by an officer of that Directorate,
as B result of which an exaggerated
arid: disterted  version appeared - in
some newspapers.
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(b) The matter is being enquired
into.

Petroleum Delegation from Saudi:
Arabla

260. SHRI JUGAL MONDAL:
SHRI B. K. DASCHOWDHURY:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state-

(a) whether it is a fact that Saudi
Arabia has sent a delegation to India
to explore collaboration in the field.
of Petro-Chemicals; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF IRRIGATION AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) and (b). Yes, Sir. A three mem-
ber delegation from Saudi Arabia led
by Shri E. M. Alireza of Petromin
vigited this country between 28-6-1088.
and 6.7-1868 at the invitation of the
Government of India. They visited
some of the petroleum and petroche-
mical projects and also held talks with'
the officers of the Ministry of Petro-
leum and Chemicals, Oil & Natural
Gas Commission, Indian Institute of
Petroleum and of some of the projects.

Ban on Licensing of New Nylon Uniis

261. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether Government have decid-
ed not to permit any further licensing. -
in the nylon yarn industry; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) Yes, except for expansion of exist.
ing units.

(b) A capacity of about 11,000 ton-
nes Hag been licensed and a further
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capegity of aboyt 5,000 tonnes has baen
covered by issue of letters of imdentto
varjous private parties. At present
caprolactam, the main raw musteriai,
ia imported. The planned indigenous
capacity for caprolactam available for
nylon yarn production is likely to be
close to 15,000 tonnes in 1971, Licens-
ed capacity of Nylon units has natural-
ly to be related to the anticipated in-
digenous production of caprolactam.

Upper Krishna Project in Mysore

262. SHRI M. N. NAGHNOOR: Wwill
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the latest cost and irrigable area
under Upper Krishna Project in
Mysore; and

(b) the steps taken by Government
to expedite early completion of the
project?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) The Project was sanc-
tioned for Ras. 58.2 crores to irrigate an
aren of 6 lakh acres. The latest cost
and Iirrigable area figures are still
awaited from the State Government.

(b) The State Government will be
impressed upon to make adequate pro-

i for this project in the Fourth
Plan.

Malaprabha Project in Mysore

263. SHRI M. N. NAGHNOOR: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the cost of the Malaprabha Pro.
ject in Mysore and the irrigable area
under the project;

(b) the amount spent so far on the
project;

(e) the amount provided during the
current year and proposed to be ear-
marked during the Fourth Five Year
Pll.n; and

(d) the steps taken by Government
to expedite the project?

262
THE DEPUTY MINISTER IN THE
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- MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR
PRASAD): (a) The cost of Malapma-
bha Project is Rs, 20 crores. It will
irrigate 3 lakh acres.

(b) Rs. 451 crores upto March, 1968.

(c) Rs. 1.7 crores for 1868-68. The
Fourth Five Year Plan has not yet
been finalised.

(d) The progress will depend upon
the funds to be provided in the Fourth
Five Year Plan.

New Subsgimandi (Delhi)

264 SHRIB. K. DASCHOWDHURY:
Will the Minister of HEALTH, FAMI-
LY PLANNING AND URBAN DEVE-
LOPMENT be pleased to refer to the
reply given to Unstarred Question No.
3453 on the 11th March, 1968 and state:

(a) whether the question of entrust-
ing the management of new subszi-
mandi to the co-operative society has
since been decided; and

(b) the other steps which are being
taken to give more shops in new mar-
ket to new people in order to breek
the monopely of present fruit mer-
chants?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) and (b). The information is being
collected and will be laid on the Table
of the Sabha.

Rise in Land Prices in Delhi

265. SHRI KASHI NATH PANDEY:
Will the Minister of HEALTH, FA-
MILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether Delhi University has
made any study and blamed D.D.A.
for the steep rise in land prices in
Delhi; and

(b) it so, the steps being taken to
control the Jand prices?
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'THE DEPUTY MINISTEK IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) Neither the Government of India
nor the Delhj Development Authority
are aware of any such study having
been made by the Delhi University.

(b) Question does not arise,

Subzimandj, Delhi

286. SHRI KASHI NATH PANDEY:
Will the Minister of HEALTH, FA-
MILY PLANNING AND URBAN DE-
VELOPMENT be pleased to state:

(a) whether it is g fact that the

Fruit and Vegetable Market of Delhi.

has been burnt completely due to the
negligence of fruit merchants who
used to store a highly jnflammable
material and calciupy carbide in their
shops against Government rules;

(b) the total loss suffered by Gov-
ernment and the steps being taken to
recover this loss from the fruit wmer-
chants before shops are gallotted to
them; and :

(¢) whether any suggestion has been
received to impose a fine of Rs. 5000
each on each shop owner before shops
are allotted to them in the new Sub-
zimandi, Azadpu ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
{(a) to (c). The information is being
collected angd wil] be laid on the
Table of the Sabha.

Income Tax Ewusion by Fruit
chants of Delhi

267, SHRI ARJUN SINGH BHADO-
RIA: Will the Minister of FINANCE
be pleased to refer to the reply given
to Unstarred Question No. 1161 on the
19th February, 1968 and state:

(a) whether. the investigations re-
garding tax evasion have since been
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completed against the fruit merchants
of Subzimandi, Delhi;

(b) if 5o, the details thereof; and

"(¢) the action taken against the
offenders?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The investi-
gations are still in progress.

(b) and (c). Do not arise.
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Water Supply in Sector IX of R K.
Puram, New Delhi

272. SHRI D. N. PATODIA: Wil
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether it is a fact that the
Government quarters in R. K. Puram,
Sector IX, New Delhi do not get water
supply for more than 2 hours a day;

(b) whether it is also a fact that in
the neighbouring Government colonies
the supply of water is adequate;

(c) if so, the reasons for the meagre
supply of water to the above quart-
ers, and

(d) the steps which have been
taken to ensure that the water supply
to these quarters is maintained ¥ in
other Government colonies?

JULY 22, 1968
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THE DEPHTY MINISTER OF
WORKS, HOUSING AND SUPFLY
(SARDAR IQBAL SINGH): (a) Yes.

(b) The water supply to the neigh-
bouring Government colonies al-
though restricted is comparatively
better.

(¢) and (d). The responsibility for
supplying water to all the Governrment
colonies is that of the local bodfes.
Because of general shortage of water
during summer months, and the in-
herent limitations of the existing di-
tributon system, the Muincipal Cor-
poration of Delhj are not in a position
to supply more water to the newly
developed colonies. The water suppiy.
positon is expected to improve, to
some extent, after the current summer
season. It can, however, be ade-
quate only after the completion of the
augmentation of water supply scheme
of the Corporation and the remodel-
ling of the distribution system.

Written Answers

Smuggling of Silver and Rayon Fidbes

273. SHRI D. N. PATODIA: WhHr
the Minister of FINANCE be pleased-
to state:

(a) whether it is g fact that large
quantity of silver and rayon fibre is
smuggled out of India every year;

(b) wirether Government have made
any estimate of the loss suffered every
year by way of loss of revenue; and

(¢) th steps taken to put an end to
it?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Silver is being
smuggled out of the country as evi-
denced by substantial quantities
thereof being seized by the Customs
authorities for attempted export.
There is nothing to indicate that rayon
fibre is being smuggled out of India.

(b) Silver and rayon fibre ave not

dutiable on export and hence there
could be no loss of revenue,

(c) Among the important steps
taken by the Government to check
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smuggling out of the country are:
systematic collection and follow-up of
.information, setting up of reliable in-
formers and keeping a watchful eye
on the variouy gangs of smugglers,
rummaging of suspected vessels and
aircraft, patrolling of vulnerable sec-
tions of the coastal waters, and the
coastline and land frantiers, launching
of prosecution in sujtable cases in
addition to departmental adjudi-
cation. -

‘Manufaclure of Polybutadiene|Polyi-
soprene in Caloutta

274. SHRI R. BARUA: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that M|s.
.Goenkas of Calcutta have recently
submitted some propesal tu manu-
facture Polybutadiene andlor Polyiso-
prene in collaboration with some fore-
ign party;

(b) if so, the details thereof;

(¢) the foreign exchange component
of the proposed project and the total
cost of the project;

(d) the initial know-how fee pay-
able to the foreign collaborators and
for how many years;

(e) the capital participation, if any,
proposed by the foreign collaborators
and whether the foreign party is
offering any other financial assistance
by way of deferred payments of loans,
_and if so, the nature gnd volume
_thereof;

(f) the contemplated capacity of
the propased plant; and

(g) the facilitieslassistance asked
“for ‘from Government in the project?

“THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
+AND CHEMICALS -AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
‘MAJAH): (a) to (g). A proposal from
Mis, Duncan Brothers has been re-
‘ceived. It is under exemination. Dis-
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.closure of the details of the proposal

at this stage will not be proper as the
proposal has to be evaluated in com-
parison with other proposals for finally
selecting the most suitable one.

Recovery of Ineome-tax arrears

275. SHRI R. BARUA: Wil the Mi-
rister of FINANCE be pleased to state:

(a) whethe- it is a fact that +Gov-
ernment have drawn some programme
to recover all the Income-tax arrears
within a period of two years;

(b) whether measures have also
been devised to prevent further ac-
cumulation of Income-tax arrears in
future; and

(c) if s0, the detmils thereof and
how they are proposed to be imple-
mented?

THE DEPUTY PRIME MINISTER
AND MINISTER OF.FINANCE (8HRI
MORARJI DESAI): (a) Government
are taking measures to recover the
collectible arrears of income-tax a8
early as possible. They are also si-
multaneously trying to clear the
arrears of income-tax assessments.

(b) Yes, Sir.

(¢) As regards recovery of arrear
demand, the measures devised are .as
under:—

(1) Taking over of revovery work
by the Income-tax Devpart-
ment from the State Govern-
ments;

(ii) Creation of Special Recovery
Units;

(ili) Greater emphasis on -callec-
tion of demand created dur-
ing the ‘current year;

(iv) ‘Closer supervision over re-
covery of arrear dapnnd;

(v) Creation of Zanal Commitiees
consisting nf three Commis-
sioners of Income-tax for
wriling off irrecoverable de-
mands exceeding Rs. .1 lakh.
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(vi) Further improvements in the
Functional Distribution Sche-
me with special emphasis on
collection work.

" Ag regards liguidation of arrears oL

income-tax assessments, some of the

steps taken are as under:—

(i) appointment of more Income-
tax Officerg with complemant-
ary staff;

(ii) appointment of more Inspecting
_Assistant Commissioners for
closer supervision;

(iil) Further liberalisation of the
Scheme for the quick disposal
of Small Income cases.

(iv) Planned and phased pro-
gramme of disposal of assess-
'‘ments for each Commission-
er's charge with a view to
reduce the arrea-s at least by

. one-thirq in the current year.

Eftect on Foreign Aild of India’s Oppo-
sition to Nuclear mnon-proliferation

Treaty

276. SHRI R. BARUA: Will the
"Minister of FINANCE be pleased to
ltlte

(a) whether some member countries
of the Aid India Consortium have
given any indication about the non-
availability of their promised aid on
.account of India's opposition to the
treaty to check the spread of nuclear
weapons signed recently by some
countries; and
, {b) if so, the names of such coum-
tries and how this quegtion is propos-
ed to pe settled?

' THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) No, Sir.

(b) Does not arise.

"Narmada Sagar Project

277. SHRI G. 3. MISHRA: Will the
Minister of IRRIGATION AND
POWER be pleasefi 15 state:

(a) whether Government have un-
dertaken the work o #learing fhrough
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the undisputed portion of Narmada
Sagar Project ~ag discussed in- ‘the
meeting held by him with the Mem-
bers of Parliament from Madhya.
Pradesh sometime back; :

(b) if so, the detailg thereof; and
(e) if not, the reasons therefor? '

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (c). The Project
Repo t for the Punasa Project has not
yet been received from the Govern-
ment of Madhya Pradesh. It wil] be
examineq on receipt,

Indian Delegation to = World Power
Conference in Moscow

278. SHRI G. S. MISHRA: Wil
the Minister of IRRIGATION = AND
POWER be pleased to state:

(a) the recommendations made by
the Indian National Committes for
the World Power Conference to Gov-
ernment for choosing the delegation to
the proposed plenary session of the
World Power Conference to be held
in Moscow in August 1988;

(b) the subject of discussions which
would be taken up in this conference
and how it corelates with the working
of Goverrment Organisation such as
the Indian Counci] of Scientific and
Industrial Research;

(c) whether it is a fact that Gov-
ernment have chosen a delegation
which is entirely comprised of Gov-
ernment Officials on the ground that
the subject of discussion pertains to
their working and also on account of
foreign exchange difficulty; and

(c) the reasons for not nominating
persons whose expenses could be
financed with convertible rupee pay-
ments?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) The Institution of
Engineers (Inflia), which acts as the
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Indian National Conm:uttee for the
World Power Conference had recom-
mended an Indian'delegation’ consis-
ting of about 8 persons for the World
Power Conference to be held in
Moscow in August, 1968.

(b) The genera] themn of the Con-
ference is “World Energy Resources
and their utilisation for the benefit of
mankind”, It is divided into six divi-
sions, namely: (i) World energy re-
sources ang their utilisation, (ii)
Energy balance, (iii) Electric power
generation, (iv) Transport of Energy,
(v) Utilisation of energy, (vi) Se-
condary energy  resources. Three
round-table conferences will be held
during the meeting to discuss the
following major problems of the
power industry:—

(1) Water conditions of powe units
with supercritical steam con-
ditions and of atomic power
stations with boiling water re-
actors.

(2) The role of D.C. transmission
in power system and their in-

ter-connection

(3) Problems of power supply in

developing countries,

Generation and distribution of elec-
tricity are reserved for the public
sector and hence Government Organi-
sations dealing with planning and co-
ordination of power development,
research etc. are very much interest-

ed in the subjectg for discussion at
the Conference.
(c) The composition of the dele-

gation has not yet been finalised.

(d) Senior electrical engineers in-
timately connected with planning
and co-ordination of power deve-
lopment programmmes who can do
justice to the itemg on the agenda are
considered for incluston in the Indian
delegation, the size of which ig fixed
keeping in view the @ifficult foreign
exchange positien. Bhe question of
nominating persons - whose axpenses
could be flnancell wik  cenvertible

, 1890 (SAKA)
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rupee payments does not arise as this
is not one of the criteria for the selec-
tion of delegates to represent the
country at important international
technical conferences.

Erection of Fertilizer Factory by Fer-
tilizer Corporation of Indk

279, SHRI G. 5. MISHRA: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a). whether the:Fertilizer Corpora-
tion of India ig in a position to design,
erect and commission a fertiliser fac-
tory in the country and provide ne-
cessary technical know-how and engi-
neering services for the same;

(b) whether it is a fact that Gov-
ernment have ordered an inquiry to
determine the capability of the Fer-
tilizer Corporation of India for set-
ting up an indigenous plant within
the competitive financial limit and the
Enquiry Commission so set up inclu-
des foreigners also; and

(c) if so, the names of the foreig-
ners, their nationality, their interest
in fertilizer programme of the coun-
try and the reasons why Government
found appropriate to include these
foreigners to hold such an enquiry?

THE MINISTER QF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
W): (a) Yes, Sir.

(b) No Enquiry Commission was
set up but a Study Team to go into
the organisation and structure ete. of
the two public sector corporations
was constituted in October, 1967.

(c) Four American experts viz. Mr.
W. F. Emmons, Mr. L. W. Gepp,
Mr. E. J. Best and Mr. R. D. Grisso,
from Tennessee Valley Authority
were included in the team appointed
to examine the organisation, structure
ete. including the steps that can be
taken to develop design, engineering,
fabrication and coastruction compe-
tence in India and make ft competi-
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tive with or replace foreign gources.
These experts were includeqd because
TVA, a public enterprise in USA,
have considerable expertise.in the fer.
tilizer field and inclusion of their
experts in the team was considered to
be of advantage.

¢ Ceilings on the Prices of Acids and
its bye-products

280. SHRI G. S. MISHRA: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is g fact that Gov-
.ernment have decided not to levy
ceilings on the prices of acids and its
bye-products for the present:

(b) if so, the difference between the
‘demany and supply position of aclds
and its bye-products during last
‘year; and

(c) whether the p-ice trendg are
bigher and if so, the reasons for not
supplying ceiling of price on this
product?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
MAIAH): (a) There is no statutory
control on the prices of acids and
their bye-products nor is it proposed
to impose the same.

(b) Unlike consumer goods and
other products, the production of
acids anqd salts is normally adjusted to
the demand subject to the availabi-
Mty of raw materials. Generally
speaking, no complaints of shortages
of acids ang their bye-products were
recelved last year.

(¢) No eomplaints of any abnorral
‘increase in prices have been recelveéd
having regard to the cutrent costs of
‘production t
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Currency Notes to be isstied on Birth-

day Centenary of Mahatms
Gandhi

281, SHRI ONKAR LAL BERWA:
Will the Minister of FINANCE be
pleased to state:

(a) the amount of currency notes to
be printed at the time of Gandhi Cen-
tenary Celebrations; and

(b) whether designs of the cur ency

‘notes have been finalired?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) No decision
has yet been taken in the matter.

(b) The Reserve Bank of India have
invited designs from artists by 31-8-88
under a competition scheme. The de-
signs will be finalised in the light of
the results of the competition,

Mobile Bterilisation Units

282. SHRI K. P. SINGH DEO: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether Govermment propose
to set up mobile sterilisation units in
the country;

(b) if so, the States where such
mobile units are likely to be set up;

{c) the expenditure likely to be.in-
curred thereon; and

(d) whether these mobile sterili-
sation units will also provide normal
medical services to areas having in-
adequate medical facilities?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (DR. S. CHANDRA-
SEKHAR): (a) and (b). Government
of India have already approved set-
ting up of mobile sterilisation units

-at the rate of one unit for every Dis-
-trict and- Medica] College. ‘Aceording

to reports received upto the 10th

“June 1008, 384 guch units are already
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functioning in the various States. In
addition, mobile IUCD units sanction-
ed at the rate of one for 5 to 7.5 lakh
population are also utilised for steri-
lisation programnie.

1c) The expenditure pe- unit is es-
timated to be Rs. 37,500 non-recurring
and Rs. 25,000 per annum recurring.

(d) Mobile sterilisation units will
carry general ynedicines to enable the
doctors accompanying the Units to
give emergency medical relief in rura)
areas during their visits.

Plan and non-Plan Assistance to Orissa

283. SHRI K. P. SINGH DEO: will
the Miniate - of FINANCE be pleased
to state:

(a) the amount of loans/assistance
given by the Centre to the State nf
Orissa for Plan and non-Plan pur-
poses during the last five years;

(b) the amount of the ad hoc loans,
if any, granted by the Centre to the
State of Orissa during the same pe-
riod;

(c) the purpose of which ad-hoe
loans were granteq by the Govern-
‘ment; and

(d) the repayments made by the
State of Orissa to the Centre by way
of interest on loans during this
period?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a), (b) and (d).
A statement is Mid on the Table of
the House. [Placed in Library. See No.
LT-1354/68),

" (c) The arl-hoe loans were given to
the Btate Government for the clear-
ance|reduction of their overdrafts
with the Reserve Bank of India.

Crinves in Srintvaspuri, Delni

284. SHRI K. P. SINGH DEO: Will
‘the Minister of WORKS, HOUSING
-AND SUPPLY be pleased to state:
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(a) whethe ' Government's atten-
tion has been drawn to the press re-
port appearing in the Hindustan
Times of the 29th June, 1968 regard-
ing sub-letting of Government  mc-
commodation to call-girls and the
functioning of illega] distilleries in
Government colonies like Srinivas-
puri in Delhi disturbing the peace of
the area; and

(b) if so, the steps taken by Gov-
ernment in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) No complaint regarding
sub-letting of Government accommo-
dation to call-girls ang fo- purposes of
running illicit distilleries in Govern-
ment colonies like Srinivaspuri in
Delhi has been received by the Direc-
torate of Estates.

(b) Does not arise.

Working Conditions of DESU
Linesmen

285, SHRI K. P. SINGH DEO: will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is o fact that the
linesmen of DESU are not provided
with gatisfactory working conditions
with the result that they have to
work at the risk of their lives;

(b) whether it is also a fact that the
DESU have authorised about 300 un-
traineq workers on repair jobs;

(c) if so, the reasons therefor; and

(d) steps taken by Government in
the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) The Delhi Elegetric
Supply Undertaking have reported
that their linesmen are provided with
satisfaétory working conditions whieh
include tools required in comnéectlon
with performance of their duties, uni-
forms, shoes, raincoats and assistance
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by mazdoors for carrying ladders from
the nearest complaint centres. The
DESU have agreed to an enguiry
beng conducted by an outside agency
into the causes of the accidents lead-
ing to the deaths of linesmmen. A
member of the CW&PC has been
nominated to take up this enquiry.

(b) to (d). The Delhi Electric Sup-
ply Undertaking have reported that
there are no untrained workers for
repair jobs. Junior linesmen are pro-
moted from mazdoors after g trade
.test.

- Exvise Duty on Aviation Fue] gsed by
I.A.C.

~ 286. SHRI TENNETI VISHWANA-
THAM: Will the Mnister of FINANCE
be pleased to state:

(a). the.amount of excise duty paid
by the Indian Airlines Corporation
during the last five years, year-wise,
on the aviation fuel used by it;

" (b) whether the Indian Airlines
Corporation has made a request for
removal of the excise duty; and

(e) if so, with what result?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The excise
duty paid by the Indian Airlines Cor-
poration on the aviation fuel wused
during the last filve years {# as under:

Year Amount of duty
(Rs. in l_akhs)
1963-64 189.50
1964-65 21447
1066-66 249.09
- 1986-67 244,87
1087-88 251.20 (provisional)

(b) No request for remowal of the
excise duty has been recelveq in this
‘Minjstry from the Infimmn  Airlines

Corporaton.
(e) Doms not arise.
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Commission for Scheduled Castes and
- Scheduled Tribes

287, SHRI P. R. THAKUR: Will the
Minister of SOCIAL WELFARE be
pleased to state:

(a) whether it is a fact that the
question that the Commissioner for
Scheduled Castes and Scheduled
Tribes should have an organisation of
his own had been considered as far
back as 1951;

(b) whether it is also a fact that
the Ministry of Law gave firm opi-
nion in this connection during the
same year; and

(c) if so, the detals thereof and the
action taken thereon?

THE_MINIST’ER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA): (a) The Commissioner - has
always had an organisation of his
own; the structure of that organisa-
tion has been reviewed from time to
time gince 1850.

(b) and (c). The records relating
to this eighteen-year old matter are
not readily available. However, it may
be observed that it is not the normal
practice to consult the Ministry of
Law on matters relating to the
structure of an organisation.

Mahalanobis Committee’s Report om
Income Distribution

283, SHRI P. R. THAKUR: Will
the Minister of FINANCE be pleased
to state:

(a) whether the final report of the
Mahalanobls Report on Income Dis-
tribution hag been submitted to Gov-
ernment;

(b) if so, the main
tions thereof;

(c) if not, the reasons for the delay
in submitting the report; and
(d) when it is likely to be made

available to the public and Parlia-
ment?

recommenda-
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) No,
Sir.

* (b) Does not arise.

(c) The Commitee has still to re-
solve some differences concerning
analysis of complicated data.

(d) The Committee has informed
‘Government that the Report is ex-
pected to be finalised by the end of
August 1968, It can be made available
to Parliament and the public only
after it has been received by Govern-
ment.

Civil Hospitals and Dispensaries in
India

.289. SHRI P. R. THAKUR: Wil
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to refer to the
reply given to Unstarred Question No.
4099 on the 25th March, 1968 regard-
ing Civil Hospitals and Dispensaries
in Indig and state:

(a) whether the required informa-
tion has since been collected;

(b) if so, the details thercof; and

(c) if not, when it is lkely to be
laid on the Table?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) to (c). The information has been
received from some States|Union Ter-
ritories while it is awaited from
others, It will be placed on the Table
of the Sabha as s00n ag complete par-
ticula~s become available.

Tuition fee for Scheduled Castes and
Scheduled Tribes Students

200. SHRI SIDDAYYA: Will the
Minister of SOCIAL WELFARE be
pleased to state:

:(a) whether it is a fact that the
Government of Mysore have exempted
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the Scheduled Castes, Scheduled Tri-
bes and economically backward clas-
ses from the payment of tuition and
all other fees from primary upto post-

graduate classes from the year 1968-69;
and

Written -Answers

(b) whether Government propose to
give the same fee concessions to all
the Scheduled Castes and Scheduled
Tribes and other economically baek-
ward classes studying in the edu-
cational institutions under the Gov-
ernment of India?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
GUHA): (a) Yes, Sir.

(b) According to the State Gov-
ernrment’s orders, the concessions are
admissible to all types of Govern-
ment, Local Body and Aidad Institu-
tions including institutions -under the
direct control of Universities in My-
sore State. The question of their ad-
missibility to backward classes stu-
dents studying institutions under the
Government of India is being taken
up with the State Government.

Wellare of Harijuns

201. SHRI G. S. REDDI: Will the
Minister of SOCIAL WELFARE be
pleased to state:

(a) whether Government have
evolved any new scheme or plan to
stop the recrudescence of hardship
caused to Harijans in different parts
of India in different ways; and

(b) if 50, the broad features thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
GUHA): (a) and (b). At the confer-
ence of Chief Ministers held in May,
1968, problems relating to the main-
tenance of law and order, and the in-
cidents involving the weaker sections
were penerally discussed, It was ag-
reed that the entire weight of the ad-
ministration shoulg be on the side of
the weaker sections of 'the soclely and
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that incidents involving the weaker
seotions should be investigated and
prosecuted with special care and
promptitude.

Flood Control Schemes

292. SHRI G. S. REDDI: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government have fina-
lised the flood control schemes as re-
commended by various expert bodies
in order to conserve the flood waters
for extra irrigational facilities in va-
rious parts of the country, and

{b) if not, the hurdles other than
finance that come in the way of im-
plementation of these schemes?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). The follow-
ing flood control-cum-irrigation sche-
mes have been prepared by the State
Governments on the recommendations
of the expert bodies:

(i) Flood Control-cum-irrigation
scheme on Thammileru river in
Godavari District of Andhra
Pradesh recommended by the
Mitra Committee,

(ii) Sahibi flood control-cum-irriga-
tion scheme recommended by
the Motiram Committee.

The Union Minister of Irrigation
and Power had inspected the Tham-
mileru dam site in February, 1868,
and made certain suggestions for re-
duoing the cost of the project. The
modified project report is awaited
m the Government of Andhra Pra-

The Sahibi Scheme prepared by the
Government of Rajasthan is being
examined by the Central Water and
Power Commission, and has also been
referred to the Government of Har-
yana and the Delhi Administration,
who are also beneficiaries of the
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scheme and have to bear a part of the
cost.

Misuse of Jeeps by Gandak Projest
Officers

293. SHRI BIBHUTI MISHRA:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government are aware
that a large portion of the amount
being spent by the Central Govern-
ment through the Government of
Bihar on the Gandak Project
(Champaran-Bihar) is being misused

by officials concerned for iheir per-
sonal requirements;
(b) whether it is also a fact that

the jeeps allotted to the oflicers are
being utilized for personal work such
as marriages etc; and

(c) if so, the ateps taken or pro-
poséd to be taken by Government to
check this misuse?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND.
POWER (SHRI SIDDHESHWAR
PRASAD): (a) No Sir.

(b) When Government vehicles are
used for personal work charges are
recovered as per rules,

(c) Does not arise.

Malpractices in Delhi Stock
Exchange

29¢. SHRI K. D. TRIPATHI: Wilt
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that Gov-
ernment as well as the Delhi Stock
Exchange Association Limited re-
ceived complaints against certain in-
dividuals for unprofessional conduct
in business dealings with their con-
stituents and consequently enquiry
wasg instituted under Section 6 of the
Securities Contracts (Regulation)
Act, 19566;
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(b) it s0, who were the persons in-
volved; and

(e) the action taken by, Government
in the matter?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) to
(c), Yes, Sir. Certain complaints re-
lating to non-delivery of ghares pur-
chased by the investors and|or non-
payment of sale proceeds of the
shares sold by the investors were re-
ceived by Government as also the
Delhi Stock Exchange Association
Ltd. Thereupon, Government, 1in
1965, ordered enquiries under clause
(b). sub-section (3) of Section 6 of
the Securities Contracts (Regulation)
Act, 1958 into the affairs of four mem-
bers consisting of two individuals and
a partnership firm of two members.
The enquiries were not, howeer, pro-
ceeded with because of changed cir-
cumstances.

Stock Exchange controlled by Mono-
poly Capital

295, SHRI K. D. TRIPATHI: will
the Minister of FINANCE be ploased
to state:

(a) whether Government are aware
that the stock exchanges in India are
largely controlled by persons who do
not have direct interest in the work-
ing of the Stock Exchanges;

(b) whether it is also a fact that
this outside interest is taken mostly
by persons belonging to monopoly
capital; and

(¢) if so, the steps which Govern-
ment propose to take to stop this
practice?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHR1 MORARJI DESAI): (a) to (c).
To counter the possibility of siluations
referred to in parts (a) and (b) of
fhe Question and to ensure fair dea-
lings on the stock exchanges, Gov-
ernment, as a part of its programme
to bring about further improvement
in their operstion, has, in granting

Soviet Arms to
Pakigtan (C.A.)

recognition to some of the stock ex-
changes, lald down certain conditions.
These include:—

(i) the appointment of an indepen-
dent whole-time executive offi-
oer, free from market influen-
ces, as an ex-officio member of
the Governing Board and hav-
ing authority to run the day-
to.day administration of the
Exchange; his appointment,
terms and conditions of such
appointment and removal
being subject to Government's
previous approval; and

(ii) ineligibility; of non-active mem-
bers, that is, those who do net
maintain security deposits with
the Exchange and who are mnot
carrying on business on the
Exchange to become the memb-
ers of the Governing Board.

286~

12 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE.

REPORTED MASSIVE SUPPLY OF SOVIET
ARMS TO PAKISTAN

MR. SPEAKER: Shri Patodia.

) wew fagd TIwga (aHUAIY)
usaW WA, 4 Q6 Uaed I AW
ST ATFET |
SHRI S. K, TAPURIAH (Pali):

There are adjournment motions given-
notice of. We cannot allow the Prime
Minister to make her statement just
now, After she makes the statement
in reply to this, what is the use of the
adjournment motions?

oft wew fagrdt aroddt : fawr 60
W AET &

“The Speaker, if he gives con-
sent under rule 56 and holds that
the matter proposed to be di -
ed ig'in order, shall after the ques-
tions and before the list of busi-.
ness ig entered upon...."” .
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[ wmzfaerdr @ a14d)

YT ¥ §8 wryiawy, §eg ey €, Poerd
HIER R 919 97§, @ 99 oqm-
feal gE T EA ¥ vy § 1 & W
& wfgwre &1 T T T @ E
smadfrdw e fesmea s § @
Y WESEE ¥ ey -
feamat g & o3 2 1 Afww JT
frizm & f& ag N o= SeAma
AT o g 8, 7 I fawg ¥ wrafa
2, fag o sqr-feemn g &
& 51 forg 9x ama WY wg =9 e
ZA AT @ g 1 A fee e e
qETE 977 1 =gy #IT Ny w61y
TR A FS FEATE, A AT
ST =i glift, 99 | 9§ Fg dFar . |
Tw w99 39 & fAu aww fear @,
TH F ATIEFCT AGT & |

MR. SPEAKER: The rules are very
see the Directions—
Questions, Cal] attention notices, leave
to motions for adjournment ete. These

clear. Please

were not written today.

SHRI ATAL BIHARI VAJPAYEE:
‘Unless the Speaker otherwise directs’,

I want you to direct otherwise.

MR. SPEAKER: Shri Patodia.

SHRI D, N. PATODIA (Jalore): I
call the attention of the Minister of
External Affairs to the following mat-
ter of urgent public importance and I
that she make a statement

request
thereon:

_ The reported massive supply of
.arms including lethal weapons by
the USSR to Pakistan and the re-
sulting danger to India's security.

SHRI M, L. SONDHI (New Delhi):

And to Mrs, Gandhi!

THE PRIME MINISTER, MINISTER
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Government’s concern at the Soviet
intention to supply arms to'Pakistan.
This concern has been voiced through-
out the country. We have also con-
veyed our feelings mnd reactions to the
Soviet Government,

* Before-I refer tc the exchanges
which have taken place between the
Soviet Union and ourselves on this
subject, I should like the House to
bear in mind that internationa] rela-
tions, as a whole, are in a particularly
fluid state at the present time. The
old landmarks, the rigid divisions bet-
ween rival blocs, appear to be in the
process of disintegration, although
they have by no means disappeared.
Every nation, whether member or a
bloc or not, is trying to assert its own
individuality in the conduct of its
policies, The USA and the Soviet
Union, conscious of the need to reduce
the danger of a direct clash between
them, are evidently reshaping their
policies in accordance with the chang-
ing conditions.

In these circumstances, our policy of
peace and friendship with all, and of
freedom to assess every issue on its
merits, while firmly upholding our
own nationa] indepeddence and dig-
nity, which is the essence of non-
alignment, has been fully vindicated.

SHRI RANGA (Srikakulam):
Question. ... (Interruption), -

SHRIMATI INDIRA GANDHI:
About three weeks ago, we received,
an jndication from the Soviet Govern-
ment of their intention to supply some
military equipment to Pakistan, I
wrote to Chairman Kosygin expressing
our concern and pointing out the possi-
ble consequences and dangers of such
a move. '

R

We had explained to the Sovi
Union that Pakistan hat‘ne reasonable
justification to seek’ tlie augmentation’

v, as

- OF ATOMIC ENERGY, MINISTER of its armed stréngth~.We E‘.I'_safgiﬂtl"

OF - PLANWNING™AND - MINISFER- OF

EXTERNAL AFFAIRSw(

ed oit.that-Pakistan-hud Teleiyed by

way of gift; vast quantigf-arms and
" INBERA GANDHI): .Ldagye: already equipment between the Dy -
_ _publief™Cxpeessed "my own and the -- 1985°as & mérnber of: samiafiées,”
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And as we had apprehended, Pakis-
tan did eventually use these against
us,

The attention of the Soviet Govern-
ment was also drawn to the fact that
Pakistan was getting arms not only
from her allies, but also from China,
in large quantities. Inevitably, this
accretion of strength had the effect of
encouraging Pakistan in its intransi-
gent and aggressive attitude towards
India. '

We further pointed out to the Soviet
Union that Pakistan does not, in fact,
face any external threat. During the
last 20 years Pakistan had committed
aggression against us op three occa-
sions. Pakistan is accumulating arms
only for use against India. We also
pouinted to our successive offers of a
No-War Pact which Pakistan had re-
peatedly rejected. As for Pakistan's
protestations of peaceful intentions, we
have pointed out to the Soviet Union
that in spite of the assurances given
to us by the USA, Pakistan was not
inhibited in using American arms
against India in the Kutch conflict, and
subsequently in August 1965. The
USA could not prevent in from so do-

ing.

In these circumstances, we cannot
but view with concern this further
accretion of armed strength to Pakis-
tan. The wunavoidable consequence
would be to accentuate tension in the
sub-continent and to add to our res-
ponsibilities in, regard to the defence
and security of our country. It will
make Pakistan even more intransigent
than she has been. Indeed, some re-
cent pronouncements made by leaders
of the Pakistan Government confirm

this.

The Soviet Union, like any other
country, is entitled to form her own
judgement as to where her interesis
lie and how to promote them. But
we are bound to express our misgiv-
ings and apprehensions to the Soviet
leaders in all frankness. We do not
question either the motives or the good
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faith of the Soviet Union, but we dre
convinced that this development car-
not promote the cause of peace ahd
stability in the sub-continent.

The Soviet Union have reassured us
regarding the firm foundations on
which their friendship for our country
is based, They have further assured
us that they would not do anything
to weaken friendship with our country
or to injure our interests. They have
also informed us that they have told
the authorities in Pakistan that they
will stand by their agreements with
India and fulfll al] their commitments
to us.

The relations between India and the
Soviet Union are many sided. They
embrace many fields of our national
endeavour. The new development
should therefore be seen in the context
of the totality of these relations.

We have to face this development
as it presents itself. We do not know
whether the Soviet Union has yet for-
malised an agreement with Pakistan
for the supply of arms, nor do we
have indications of the quantum or
character of these arms or the terms
and conditions of their delivery.

As 1 have earlier sald, we view this
development with concern, I have no
doubt that Parliament and the nation
will react to the situation with com-
posure and dignity. As always, the
defence and security of the country
will remain our paramount concerm.
We are confldent that we can ensure
this with the full support of & united-
people.

SHRI D, N. PATODIA: Sir, to say
the least, the statement made by the
Prime Minister has been most unfor-
tunate because it ignores certain vital
factors of this particular case. While
the Prime Minister has recognised the
changing attitude of powers like he
USA and the USSR, she has bluntly
refused to accept any change so far as
India’s policy is concerned. and, at
its minimum, the policy of appeasment
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(Shri D. N, Patodia).

of India hag completely failed. Russla
has learned how to ignore India and in
that process the result is that th.
country which was considered to be
the best friend of India is now supply-
ing arms and ammunition to a country
which is the worst enemy of India.

* What is this non-alignment where a
country like Pakistan which is so much
aligned is getting arms and ammuni-
tion from all over the world, from
CENTO, SEATO, from NATO, from
the United States and China and now
from Russia?

This is the policy; this cannot be
considered in isolation. Thig is the
terminating point of peaceful, appeas-
ing policy of the Government of India
from time to time.

Before coming to the question. I
want to make a small observation,
The Government of India had been
pursing a policy of appeasement. It is
significant to note that as they have
been following a policy of appease-
ment, the Russians have started neg-
lecting, ignoring and even humiliat-
ing India on various points. For in-
stance, take the case of Radio Peace
and Progress. How many protests the
Government of India had lodged with
the Russian Government and what
is their reaction? Even as late
as in the month of June, they
have started criticising on leaders.
Another case iz with regard to
the world map published by the
Soviet Union in 1967; the protest was
lodged in 1855, 13 years back, In
spite of protests, in spite of the letters
of the Government of India, the
Russian Governmerit have again put
the same things. Coming to the supply
of arms, the Prime Minister said that
they are not aware of the details, and
the nature of the deal or the mature of
the armaments. What is this? This
affects both diplomacy as well as intel-
Ngence. Is our intelligence so weak?
Secondly, are the Russians not pre-
pared to take us into confldence even
to this extent that they do not give us
the information about arms and am-
munitions?
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I put it to the Prime Minister. These
are the kinds of weapong which are
supplied by Russia: under this agree-
ment: radars, ground-to-air missiles
etc. They are supplying armoured
vehicles which will replace the tanks;
they are faster and very suitable for
desert areas, They are supplying
anti-aircraft gung and they are sup-
plying helicopters: and what type of
helicopters? The helicopters which
are being used by the United States
in Vietnam: 24 seaters, and they are
supplying TU-18. I want to know
what is the Intelligence Department of
the Government of India doing; they
are not able to procure the informa-
tion.

My question is this. May I know
from the Prime Minister whether the
policy of appeasement will now be
stopped, and whether the Government
will adopt a more realistic policy—
an honest non-alignment. will
the Government be prepared to
express in categorical terms the com-
plete disapproval of the Russian move
and will the Government tell Russia
clearly that India will not tolerate
interference of Russia in local affairs,
like Novosti, like Radio Peace and
Progress. Whether the Government
of India ig willing to terminate and
cancel all such trade agreements which
have gone against Indian interests and
whether they are prepared to consider
trade agreements on the basis of free
trade agreementsp These are the
basic questions for which I would like
to have a reply of the Prime Minister.

SHRIMATI
rose—

INDIRA GANDHI:

SHRI RANGA: Not ready for it.

SHRIMATI INDIRA GANDAI: It is
not a question of being not ready now
because no new questions have been
asked. These are the things which the
Swantantra party have been saying on
every single no-confidence debate,
which, as you know, comes uo In every
session of Parliament.
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Sir 1 strongly protest when the Eon,
Member describe our policy as one of
appeasement. It has never been one
of appeasement. Had this been a
foreign policy debate, I cou'd have
gone into the details. If you would
like me to make a long speech I can
do so now, but I am sure that this is
not your intention, I am very glad
that lately the Swatantra Party which
was extremely allergic to the word
‘non-alignment’ seems to have adopted
it had taken it to its bosom so to speak
(Interruption). Their complaint now
is not against our policy but that we
are not following our declared policy.
1 think this is the complaint which
they are making, I see the hon. Mem-
ber, Shri Dange smiling. They have
exactly the same complaint but the
other way round. They say that
while we say we are non-aligned in
actual fact we are trying to appease
the western powers (Interruption),

We have followed a particular policy
and, as I said, and I most emphatically
want to state, that policy has served
the interests of this countiry (An Hon.
Member: Question?). The friendship
that we have had with the Soviet
Union has helped us on many occa-
sions whether in the Seeurity Council
or in other matters.

SHRI D. N. PATODIA: What about
the future?

SHRIMATI INDIRA GANDHI: The
future is another matter. You
have referred to  the past.
The question is, our policy
has helped us. When Pakistan
was getting, as I said in my statement,
a very vast amount of military equip-
ment as free gift—it was not a ques-
tion of credit, it was not a question of
sale of arms as it is now but free gift
from its military allies—that was the
time when we were helped by the
friendship of the Soviet Union. As I
have said, today the whole policy of
alignments has weakened all over the
world. Every nation is ‘rying to build
bridges with other nations (Interrup-
tions). We are also building bridges
with such countries with whom we
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did pot have them before, Some of
my recent tours and the Deputy Prime
Minister’s tour are evidence of this
fact (Interruption).

SHRI M, L. SONDHI: If USSR
sends troops across the border to
Czechoslovakia, let the Prime Minister
warn the Soviet Union that something
will happen here in Delhi.

SHRIMATI INDIRA GANDHI: I
hope the hon. Member wil] go there
and help them to defend themselves
(Interruptions),

MR. SPEAKER: This is not proper.
I would request all of you to resume
your seats. Thig is not the way to
conduct the proceedings here. What-
ever may have happened, we have to
discuss it in a calm atmosphere. One
should ask questions after the other;
not all of you getting up and shouting
even though you may have differences
of opinion. In a multi-party system
we have our differences, but this is
not the way to express our differences.
I take it that the Prime Minister has
replied to the earlier question.

SHRI BAL RAJ MADHOK (South
Delhi): Sir, I protest against this.
When specific questiong are put I do
not want or expect the Prime Minister
to beat about the bush. She should
reply to them specifically,

MR. SPEAKER: That is all right....
(Interruptions) Order, order. I want
peace in this House, Even after this
Calling Attention, adjournment motion
and other things are yet to come up.
Let us proceed in a calm way. It is an
important subject; there is no doubt
about it, But let us not get excited.
Now, Shrimati Tarkeshwari Sinha.

SHRI D, N. PATODIA: Sir, there
has been no reply to my question. I
I am entitled to a reply. This is not
fair. I seek your protection.

MR. SPEAKER: Whatever might
haye been asked by you, the mrain
question is sbout the supply of arms
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[Mr. Speaker]

to Pakistan. Though you have
brought in so many other things, I am
not prepared to accept them and the
Prime Minister is not expected to re-
.ply to them. Even if the Prime Mini-
ster is prepared to answer them, [ am
not prepared to allow it. She may
answer al] those things when we take
up the other subjects; not now in the
calling attention. The Calling Atten-
tion is about arms supply to Pakistan
and she has replied to it. All other
things will come in the evening. Now,
Shrimati Tarkeshwari Sinha,

SHRIMATI TARKESHWARI SINHA
(Barh): May I know what is the
reaction of the Government to the fact
that while referring to Indo-Pak re-
lations the Indo-Soviet .communique
goes on record that “the Soviet side
appreciated the mutual efforts made
by both sides to improve Indo-Pakis-
tan relations”? I am asking this
question because this is the-first time
the Soviet Union is equating India
with Pakistan. According to their
own earlier pronouncements, they
were always saying that Pakistan has
consistently violated peace on wur bor-
ders and has increased tension. Does
it not indicate a shift in Soviet policy,
which gets further hign-lighted by the
Soviet Prime Minister’s letter to the
Indfan Prime Minister in which he
mentions that Ganga water dispute
could be settled more or less on the
lines the Indus Water Dispute between
India and Pakistan? Will Govern-
ment clarify as to what exactly is the
significance of these words in the
Indo-Soviet communique issued during
the visit of the Indian President?
Also, what is the significance of the
letter of the Soviet Prime Minister in
which he says that the Ganga water
issue should be settled more or less

on the lines of the Indus Water bet- -

ween India and Pakistan?

SHRIMATI INDIRA GANDHIL:
Premier Kosygin has not made any
specific suggestion, as has been men-
tioned by the hon. Member.

SHRIMATI TARKESHWARI SIN-
HA: These are the words from the
joint . cornmunique.
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SHRIMATI INDIRA GANDHI: .I
am talking about the letter where
reference to Indus water and Ganga
water was made.

SHRI ATAL BIHARI VAJPAYEE:
Why not place a copy of the letter on
the Table of the House so that Par-
liament will know what it contains?

SHRIMAT] INDIRA GANDHI: This
letter refers to several matters which
require to be settled by mutual agree-
ment. In the portion which refers to
the Farakka barrage he expressed
the hope that India and Pakistan -
would find a mutually acceptable
solution. He has not suggested me-
diation by any third party,

SHRI RANGA: There is no such
thing as mutual discussion......(In-
terruption).

SHRIMATI INDIRA GANDHI: The
first part is regarding the commu-
nique in which they have equated
India’s and Pakistan's efforts at im-
plementing the Tashkent Agreemen!
... (Interruption). I have already
said that the Soviet Union is trying
to be friendly with these other coun-
tries with which they were not :u
before. To that extent there is a
move. That nobody denies. As I said.
the Soviet Union are being {friends
with other countries but not neces-
sarily at the cost of their friendship
with us. It is the same with other
countries. As I said in my statement,
we have to look at this matter in
that broader context that now every
nation is trying to build bridges with
other countries...... (Interruption).
We also have, as I pointed out earifer
in reply to my hon. friend’s question
there...... (Interruption).

MR. SPEAKER: She asked aboul
equating Ganga waters and Indus
waters.

SHRIMAT] INDIRA GANDHI: That
1 have replied. The equating is not
with regard to the waters but with
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regard to the implementation of the
Tashkent Agreement. In most com-
muniques, we state our views but
that does not mean that the other
side fully accepts our views. Here
also, it is our view that we are imple-
menting the Tashkent Agreement and
many of our steps have been uni-
lateral steps. There has not been the
same response from the side of Pakis-
tan. We have put this to them very
clearly.

SHRI ATAL BIHARI VAJPAYEE:
We failed to convince the Soviet.

SHRIMATI INDIRA GANDHI: The
question is not whether we convince
them on this matter or not but whe-
ther they consider that in order to
influence Pakistan they have to take
a particular stand.

SHRIMATI TARKESHWARI SIN-
HA: What I am concerned is about
the Indo-Soviet communique. The
Indo-Soviet communique was approv-
ed by the President and his advisers
who went with him, These words
find a place in the Indo-Soviet com-
munique with which Pakistan hau
nothing to do. What we are concern-
ed about is the Soviet attitude. For
the first time the Soviet Union in the
joint Indo-Soviet communique have
said that these two countries are mak-
ing mutual efforts for bringing about
peace. This is in contradiction to the
Soviet Union's earlier pronouncements
in which they had already accepled a
stand that Pakistan had been adding
to the tension in the sub-continent
and that Pakistan had consistently
violated the Indian border. 1 would
like the Prime Minister to clurify
that point.

SHRIMATI INDIRA GANDHI: No,
Sir. I would like to correct the hon
Member. At no time have they
made any such remark regarding the
Tashkent Declaration ... (Interrup-
tiom).
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SHRI S. KUNDU (Balasore): We
feel that this arms deal has given a
serious jolt to Indo-Soviet relations.
Since 1965 to this date there has been
a shift in the Soviet attitude towards
India. I have no quarrel with Soviet
Russia. Many in India would like
that we should maintain better rela-
tions with Soviet Russia. But what
I would say here is that this Govern-
ment deliberately indulges in self-
deception and puts the entire country
under an illusion by not conveying
the nation's anger, anxiety and indig-
nation from time to time about the
reporteq Pak arms deal. Without
suppressing these vital faets from
Russia, today we are in a soup.
Therefore, thig ignominious failure of
quasi-setellitic foreign policy of the
Government of India has landed up
in a soup and the country will pay
a heavy price for it. I charge this
Government. ...

MR. SPEAKER: I want you to put
a gquestion.

SHRI S. KUNDU: What the coun-
try expected was that the Govern=
ment should have, in right time, con-
veyed the pgoods of Moscow our
strong feelings. These minimum
things our Government has not done.

I would like to pur three specific
questions. Firstly, the Prime Minis-
ter said we are concerned about mis-
givings and misapprehensions. My
comrade, Shri Nathi Pai, has given a
resolution saying that the entire
House regrets over this issue, Why
did not the Prime Minister accept
this resolution? If there i3 really a
genuine desire to convey our misgiv-
ings and misapprehensions, the Prime
Minister should have accepted the
resolution.

will the Prime Minister
admit that from 1966 onwards till
today there is a shift in the froeign
today there is a shift in the foreign
India?

Secondly,
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(Shri S, Kundu)
Thirdly, the Prime Minister has

said that she does not know the
quantum of arms which have Leen
dumped into Pakistan or which have
been promised to Pakistan. Still she
has not said, by such, I shoulg say,
under-hand dea'ings, there is a pos-
sible threat to the security of India
and peace in this sub-continent.

SHRIMATI INDIRA GANDHI: I
thought I had explained the point
about a shift in policy. I have twice
repeated it here. I do not think there
is any need for repetition. Regarding
Shri Nath Pai’s resoution, I chink,
there are very good reasons tor not
supporting the resolution. Firstly, we
did not do any such thing in 1054
becauge we did not consider jt neces-
sary to formalise the opinion of tins
House the form of a resolution. It is
quite incorrect to say that we have
not protested or expressed, in very
clear terms, the Government's reas-
tion as to what might be the Lkely
reaction of our people to any such
move on the part of the Soviet Union.

SHRI HEM BARUA (Mangaldai):
Why don't you al’'ow Parliament to
express the reaction of the peorle?
(Interruptions).

MR. SPEAKER: No please. Please
answer only Shri Kunlu's question.

SHRIMATI INDIRA GANDHI:
I have just said I did not see the
need to formalise our views in this
manner, when we have never done so
before. This ig not the first country
that is selling arms to Pakistan, There
are very many countries...... (In-
terruptions).

SHRI S. KUNDU: Not at our cost.

SHRIMATI INDIRA GANDHI. Our
cost is Pakistan is getting more arms
--.. (Interruption), If a country has
been friendly to us, it does no: mear
that we have to hit them harder
when they do something like that, I
do not think it will serve any useful
purpose either here in India, or with
regard to the many nations with
whom we have dealings. About the
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third part of the hon. Member's ques-
tion, I am sure, the House would rea-
lise that no country wants to adver-
tise what they are supplying to other
countries. Even if we get to know
something, it is not possible to de-
clare it on the floor of the House, just
as we would not like others to declare
what we are supplied.

SHRI S. KUNDU: My last question
has not been replied to. I would like
to put it again. If she does nol know
the quantum of arms which is sup-
plied to Pakistan, how does she say
that the threat to India’s security has
not increased? (Interruption).

MR. SPEAKER: She said that even
if she knows, she is not going o de-
clare on the floor of the House and
make it public. She also said what
we are offered cannot be aeclared
here,

SHRI NATH PAI (Rajapur). This
is not what wag said The guestion
was....

MR. SPEAKER: No please. I have
called Mr, Devgun.

SHR] NATH PAI: The question is
this. If you do not know the quan-
tum of armg and equipment supplied
by the Soviet Union to Pakistan, how
do you reach the conclusion that the
threat to our security has not en-
hanced? How is this conclusion to
be accepted?

MR. SPEAKER: I am satisfled with
the answer. She said she does not
know.... (Interruptions).

SHRI NATH PAI: It has not been
answered to our .satisfaction.

MR. SPEAKER: I am satisfled. She
has said that even if she knows, she
is not going to announce it here.

SHRI NATH PAI: You have not
followed my question, Sir. We do not
want to know the quantum ... (In-
terruptions).
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MR, SPEAKER: I cannot allow this.
It one question takes 15 minutes, then
how can we proceed?

SHRI NATH PAIL:
misunderstanding.

MR. SPEAKER: This is supposed
to be a call-attention, but this is turn-
ing out to-be a one-hour debate.

Even you are

SHRI HEM BARUA: On a point ci
order. How can she say this that
even if she knows the quantum, she
is not going to disclose? She can say
that she cannot disclose it in public
interest. But she has not suid that,

MR. SPEAKER: That is alright.
Mr. Devgun.

oft poaae dww (qF foesl) -
oS0y WEIE, NaT WA oY ¥ U q9w_
fear § sad ¢ qrat o Sww Wy e
X §8 a1 I A o § 1 7
54 & 65 qrfeeTrT w1 a1 giqare frer
ITH T AT ar< qfwear & W
W W fFar, a5 IR F@r ¢ |
XaeT w48 & 5 wa i &
giaare faer @ & S0 A W @&
T W ATHAN A A NI § |
QT ot WAt ofdfeafs seaw gt @
FEEY LT WIS TP HT & (AT
Wt d& g TRTO NI §, g UG-
oft o@ w@ & qfaw Ao @ o
QY AN 7 @& @ FoT qgx g
frelt @ | 7g Tgwr IR @R
Tt off A, I agt ¥ A0 ¥ W,
*q ¥ We fipar | afg qg qE@ R
sfcfeafr § faw o Far &4 famm
=T st § @ AT I Tad fads
e wegnfa w1 vy w1 A sgfE
Wi ot sy afx ag &9 w7 A6
W HHT W gard asgaf off i -
¢ & fee TRy o ¥ agt q< AT
W@ St ey # fear sl et

(A.M.)

T T ot At A ! O g aws
Wi gur § IAA, AT ¥ aTaT @
W] &1 o WTHE 9T &, IEer
w§ 3w T fear mar 1 TegfY
S g7 T AR A qg AR T
fear 7 gw wim s & fv @ v
7 ¥t a0 ¥ O o g gwr
I 7 T TFfa FT o

frodt art oo Jwa 7 @

‘WA §EE, NRE @A THe

Isgrarfe s A7 fae @t ard
Afer wwre A demforst Iuwr
Afqars fmar qr WX W gAy 9Ewr
AT & R sawy Aify 7 of@dy @
@E | YT €A qF AT ST
forgd g AT R NT FTHTIIIAT
et feafy 7 & quav g 5 ¥ g ww
& @iq e« N geadd ?

sfteret gt wisht : wsqe wEiew,
g A & wgar Wit s g T fawar ww
¢ AfeT wasc AF Wi v WA g
TE AT wifgy | wror Wi # fegfr
989 ¥ faege we §, W ATy arer
W QY § R OF A A o oY feqfr Y
IAHT X AN AT F FT g
&1 xg @ w gd AT T i

g7 e aaa T § 5 s
TfFe € giaard & "aw AT
g9 T WTPAOT T W AfHT A W
IFP LRI EY T W W
Wi et sy fgewa fadedt
*% fis T gF, D Wiy I v gg d I
7 g ¥ Yar § fs v qu gy A d
ex a0 § 1| qg wfge § e xawr
qE AT v ()

IR OF T LT & o A0

¥ ar & why | o ey ot eT wgt
a1 aY w1y o ¥ faferr Yyt o
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[sma gfwr ardt)
Wit &g Fd%w qweAr faaga @ o
agY av | qF srawel Y Afew w0
TG wT g § 1 AfeT uwafa
A gardY wraaTd g fawa & fav oY 37
TG A F AT vy w9 7A@l
trc‘rmml

ﬂﬁwaaaﬁmwanhwg
AT TN A T IA
v e faeli a1 39 a1t # g o Ave
fomedd Yy  Sufemmun g fs
g 97 §6 36T & G v A9 Faged
ot Y § o7 i A gad A H oft, A
38 & 1 § oY gEA FTH I FT 67417
g7 feamm At . (=wrser)
Rar &7 ot w7 XX & gH T AN
aae focft 3k &Y gy wrewY F e
¥ v {5 az w7 s Y 9gi & =fa-
FI@! & MAYT T3 AT Ae% ¥ A4
§T %1 W I Cow FY QF w0
aifs g7 1 ag I @ FT wEAWT
FATE 7 1 SAY T 7@t 7 g7
¥ 3a 19 FY9g W ow@@. L

BHRI BALRAJ MADHOK: Wil
that correspondence be published.
That question alsp had been put

it oot ¥ww . FwTAglEw
aqaferer it ar 7@y ?

WOTH wgvry ot oy fed

. Y Ay, femd () v wEeg,
6 U9 989 99 W4 A AT ¥ 3q7
g fear W gq W=k & g
gt @ g s At A Nz &
foar §R ¥ 377 39 757 wgr ar fx
g, waATEdtanar £ gfaar § @y 7

warer & fF 6 arer & amz oy Ay
wareafawan, wif ot aftreqar &
gl&'zrrﬁ'mrﬁﬁ%w#ﬁaﬁtam
g

g a6 g A AT g § 9

_®9 qT gEAT gWT 47 I4) TN § H

7T H g 7 AmATT w1 & o Ay
qvaa ifqay gfaas & Ja1 & q@ 9=
fNfggram sa o Mg fraa &
A AR A679 § A3 ¥ gy
ofada mar 2 | 3@ &1 gwWMA 9 Y
9gd g9 %1 98 ¥ faar w7 fasaq
aga & Y FwEw w@Iga 71 At
Freftfm mmga o a3 &1 77 | fee
fagra, 1965 W aef & aua wEfe
arga ¥ At Afa o s @ o a4
AR 30 & qfeomeaey qvEg # 5T
AR 3 gATe HEEAT AiAwl § geae
fem | T@ zade Y F3w @tfaa
Ffaaa & sman 10 & g7 A7FT A &4
g #ifs o7 a0 7 7T w9 0§
fae ow gt Traw At v oW
ol w1 amA § fr e gema s
a7 fer gw are & fasony @ § 4
Y a<ib ¥ wafn 5w geA & AAA
qX 2@ & WA gw A A %7 f
g7, 30 5% faqara ag @9 gt
grai & fawer smad ay mes J w0
ar & gfvan # g3 wden oY &4 7 @A
93 &few g Qar At g & | AfqA
Ffr & qarq & grwe g=fA 37 faar
WX 37 a7 #1877 £ fagr
gaardd a1 @ aF T § @R
ATA FT ATFAT K § | TAY T 10
& gt § 1 2, 7 ww & afEeE
#1 fazelt g 2z 1 ¢ fs = & a1
AT qgTET A € § glagredl @
A1y FT F Ffow 71 1 47 AT 7]
qifsend & QU ATNS W9 & AIET
N Y g ¥ T A A« @ E | 9T H
g A o f 11 wa 9 ifq & ofeads
gt g & J1 F w7 7 Al T v oEA
#t Aify ¥ ofcadw 7@ gr <@ & | maar
AT ATH WA & TAH( TG TS
T} § e & o AYfe & ofeada & @
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T & | & quTEi FAeA wq ¥ AmA
73 wFar g Al 3% ag wiw w1 qa7
ﬂﬁ?%?q‘f‘ﬁgﬁw#aﬁmm
{ afew ag g & s wiaa a@e
ImIAFIRA R T R fr ww
# AYfa & € afeada @ ar @
oA FA FAT 7Y 9T monT
F g3 w83 2 f5eg & 7 iy T4
FRT | AT wva aww gv a7 @ fw ox
el IEHY W 12 7| e g fr ®=a
7t Afa 7 v afrgda F@r wmar § 346
F1 ag A« g @ f goe St g
fsragafomrzmisaw

wgar & 5 3a & A% @an A @

A foz & st qrgar g fe 1954 %
a3 Avd%T A qfemm € glens
far @ 17 g« fasarar 7 f 5o
9T FZT AT AT qBAT ! FAAT AT
78Y & wror 417 femrar wrgav £ T
# foat <t wrardY ¥ qgd qOAT 3w A
AY AFATNAT FF @ o qolardt 2o
7 gfqare 431 FTF awr @0 gEL AR
# gfuare A7 7 qTH FAT ST AT
Ao T Y g owiwr R ED
za & fau =21 91 av f5 gz o
Feqmqrd & | WhTy WiE ¥4 7T AAT
o1 | /I HTAEr & @14, 39 fasx 20
are ¥ g A ga - f gz oY ag v
A FYC §TTATFETT AY FT9 F74 T AT
T2 Tz ) W AT 73 F ) Fn wwda,
F1 fxdq. o w1 =a, g afewdy
ofwar § Wt a7 gfaare K= 73 § A
forqears & ofr st Afa-+v s
1| 99 %7 ux AT 92va @ fr fargermw
st qifemE T ATt G AR
@t frafy sman <t ol g AW
mhrrﬁgﬂmirwlwmuz‘rm
A war HAT A A wAy OFT 9 AATA
3 % a7 feed & arw & amw & fdw
Furern RAPEITAT # o5 K Hfg & @y

% wurd wm Cov ot waE e e
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I W § o fadte & meee ®
aAehgdt @ wrfer dar a9 gf 7 sz
77 4™y #EY & 9t X s wpAr g fw
9. T & ag fogfy o 3w =y w7
wam faar st ?

nF 991 &1 79T 7 famgw
#1 ¥ g ety Tgt ov m
T Trerafr ¥ A gt ® AATei A
A1 FaF o fam 3w ® oWy
gifssara & Faatd w1 309w fear
w1 § AfeA ox ST AT A oW A
a2 wie femm . f& ara A1 s
" w7 & gro affmeaw 71 gfear
Z41 AT A W fe
gy fqq fer w1 femm 3 ol
3::#3«7?’1@!%&17 FATT qEEAT
2 @t e & f5 e w
At 77 3a q1m faafer § A en
%2 A% a1 fF gw v w6
% gt wweq ar fx oaw woww
v far Fva . wifw o gm
Tam #1 w17 7 fawgra 7 gafao 7y
ag =¥ 997 # av o vy |l F
(e & 42 a7 & fa gardt fafuw
QY & qr § Ay A Magr @)
138 famga wiffaqas & | @3 &
arq fawq frvar g7 w199 For @A
7 1 fada, da, gwwT AT ®7 g7
I 3Y & A% F I N F OAA
Aifr <Y &1 I #1 wHR owife
o aftaegar &1 gfmr 7 v @
A g AT ) AT A g
T warrar st =rfge |

- wiywify g et vt © mTAA
gTEq A W N 9T & IA A 4AR
woq & TR v frars Tl ¥

oft wy fowd : &) ey g3 K1
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sirweflt gfrer ot ¢ 33 & W
¥ A IW 98 W< g 5 a7 g
WMy fers g ENmsy ¥
Wt &% ¥ forw & ag ot faremes @Y 9
TR am s 1954 ¥ g8
guT ar s ofcfeufaa) ¥ wa 4 T
o fdsme we @ 1 W qw @
w7 gfn fagmagwr o & 1 3w
T € AR awdE A4 ow gEl
¥AYR B AAIG | I Aq IA
AT F AT A A av1g 91 T WA
TEA FH AT § W @A { wrAwl F
AREN g FTH §7 7§ § | A gfaar
FY AT EAT Iq 47 I FTHY qEeAT § |
qET FA qg® Fw gErQ W
groa IqA § AR BH APA gH W9
§ii 9T gt ag ¥ 73 @ ) "%
g afew aa o t8 fam 7 g &1
Tl 73 & WX W ¥) WU ST igh
fe g0 I wox Te 47 o 9 |

gt il Nes Wy w &
i & A /%50 7 w1 f vamgE
s gfas ¥ af o3 A s m@v )
di sz serfad ¥ uv ak qv fed-
fear e @i Q@ 4

ftagfomd: o o &
sET 7T w0 fAaeT ¥ S0 awq g
oa foelt i ox wdaw @wr A
g & a7 gawr ag oo @ & fe
2T ot wadY ard @R § )

sitwelt gfre whft s WA Ty
Efrrmammgaidw & ol faaa &
AT NN eg ar
X 39 # ¢ v gfeewrr, ¥ dww
¢ g 7f fs o & wieT wrE oY
e fmigmargfg
daT & ¥ wg1 i g9 #) ag qA=< A
& fx wa arferam #) glaare T afew
g W ok gw A & A e g
ghagrra &
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ofr oy fot: sggaham
(s

off wuTTw AN : ST AEER
7 g aY gw A, Afew qraws
g ew fad g &

oy ferd : A qgE T
wraTe g wrfgy | & 7 qga s Qr
fe a@rd sewr e @t #ife &
TRAFM I RAT | AT 97 w7
v Y wrar |
MR. SPEAKER: If such a long
speech is made, I am myself nof able
to locate the question.

oft vy fody : HF @e wd A
7ol 9T f& waprd savar =Y Afa &
T & q9Y 997 97 qAT T FT FqY
ufe s afrda adi & 1 &
g ¥ dar AdY s 1 & aUA
g ¢ f fdw Aama Taasgd
DATH BT HTH FGY FCAT §

st gfa it : gw A oy
wfagi & Y wgr ur, YT 9gr A% g9
I § 97 Wt 4% qg a9 w4 a7 A3
I& &7 fr g #1 ag favare faamd
g

oft vy formd : g wfors st
gREAMaw N 9y @ wE
TF AT TFATH £ § | wAlfaw
sSTRi F e A A qerar) =W
¥ Srarg A wifgd Wi fadw qamy
F) wfaer & famdardt & o9 s
ifgd '

1254 hrs.
MOTION FOR ADJOURNMENT
SuPPLY oF ArRMg BY USSR T0 PAKIgTAN

MR. SPEAKER: I have to inform
the House that I have recelved 22 no-
tices of Adjournment Motion on sup-
ply of arms by USSR to Pakistan.
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1 give my consent to the moving of
the Adjournment Motion. Notices
thereof have been received from Sar-
vashri Piloo Mody, K. L. Gupta, D. N.
Patodia, R. K. Amin, N. K. Somani,
M. R. Masani, Hardaya]l Devgun, Bal
Raj Madhok, K, appa, Prakash
Vir Shastri, Yashpal Singh, Hem Barua
Om Prakash Tyagi, Kameshwar Singh,
Tridib Chaudhuri, 8. N. Dwivedi,
Madhu Limaye, S, S. Kothari, Yajna
Datt Sharma, Atal Bihari Vajpayee,
Beni Shankay Sharma and Sumar
Guha. Shri Piloo Mody may now ask
for leave of the House to move the
Motion. Hig notice reads as follows:—

“Failure of the Government of

India’s Foreign Policy as is evi-

denced from the Soviet Union's

agreeing to supply arms includ-
ing letha] weapons to Pakistan.”

SHRI PILOO MODY (Godhra): I
beg to move for leave to move my ad-
journment motion.

MR. SPEAKER: Is leave to move the
motion opposed?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH): We oppose it. (Interrup-
tions.) They can discuss it.

MR. SPEAKER: As leave is oppos-
sed, I ask Members who are in fa-
vour of leave being granted to rise in
their seats.

SEVERAL HON. MEMBERS rose

MR. SPEAKER: I find that more
than fifty Members have risen. Leave
ig granted. The adjournment motion
will be taken up normally at 4 P. M.
and normally 24 hours are allotted.
(Interruptions,) We Tay take half
an hour or a quarter of an hour more.
We shal] take it up at 3 P. M. so that
we may adjourn a little early.

st wy foma (§7¢) : So-fadw
o4 Wk ferwar & f@d e "9
fagurfaste &7 gatr g | TG W
S W aga T wAr FETE | R
feag frga g | o A& a4 A6
TR g Igaw |
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MR, SPEAKER: I will not allow
anything else now, I will not answer
that point; it is not proper. There are
a number of other motions. We go to
the next business.

12.50 hrs,
PAPERS LAID ON THE TABLE

PRESIDENT'S PROCLAMATION re. STATE or
BIMAR, ETC.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
I beg to lay on the Table— ’

1. (i) A copy of the Proclamation
dated the 20th June, 1968,
issued by the President
under article 366 of the Cons-
titution, in relation to the
State of Bihar published in
Notification No. G. S. R, 1228
in Gazette of India dated the
26th June, 1968, under arti-
cle 356 (8) of the Constitu-
tion.

(ii) A copy of the Order dated
the 29th June 1968, made by
the President in pursuance
of sub-clause (i) of clause
(¢) of the above Proclama-
tion,

2. A copy of the Report of the Gov-
ernor of Bihar dated the 26th June,
1968, to the President.

[Placed in Library. See No, LT-1318
68].

ORDINANCES PROMULGATED DURING JUNE
& Jury, 1968

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH): 1 beg to lay on the Table a
copy each of the following Ordinances,
under provisiong of article 123 (2) of
the Constitution: —

(1) The Advocatey (Amendment)
Ordinance, 1068 (No. 3 of
1968) promulgated by the
President on tha 5th June,
1908,
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(2) The Requisitioning and Ac-
quisition of Immovable Pro-
perty (Amendment) Ordi-
nance, 1968 (No. 4 of 1968)
promulgated the President
on the 17th June, 1968.

The Public Premises (Evic-
tion of Unauthorised Occu-
pants) Amendment Ordi-
nance, 1968 (No. 5 of 1968)
promulgated by the Presi-
dent on the 17th June, 1968.

[Placed in Library. Sve No.
LT-1319/68.]

The Gold (Control) Ordi-
nance, 1968 (No. 6 of 1968)
promulgated by the President
on the 28th June, 1968,

The Enemy Property Ordi-
nances, 1968 (No. 7 of 1968).
promulgated by the President
on the 6th July, 1968.
The Indian Patents and De-
signs (Amendment) Ordi-
nance, 1968 (No. 8 of 1968)
promulgated by the Presi-
dent on the 6th July, 1968
[Placed in Library. See No.
LT-1320/68.]
STATEMENT re. INDIAN PATENTS AND DE-
- 316Ns (AMENDMENT) ORDINANCE

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A, AHMED): 1 beg
to lay on the Table a copy of the ex-
planatory statement giving reasons for
immediate legislation by the Indian
Patents and Designs (Amendment)
Ordinance, 1968, under rule 71 (2) of
the Rules of Procedure and Conduct of
Business in Lok Sabha, [Placed in
Library. See No. LT-1320/68].

U. P. GaoN PANCHAYATS & HKSHETTRA
SimiTies (EXTENSION OF TERM) ACT

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI
M.'S. GURUPADASWAMY):

I beg to lay on the Table a copy of
the Uttar Pradesh Gaon Panchayats
and Kshettra Semitis (Extension of

(3)

(4

—

{5)

(6)
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Term) Act, 1968 (President’s Act No.
14 of 1968) published in Gazette of
India dated the 2nd May, 1968, under
' sub-section (3) of section 3 of the
Uttar Pradesh State Legislature (De-
legation of Powers) Act, 1868.
[Placed in Library. See No. LT-1321/
68.]

STATEMENTS re REQUISITIONING AND
ACQUISITIONING oF IMMOVABLE PRro-
PERTY ( AMENDMENTS) ORDINANCE ETC.

THE MINISTER OF WORKS,
HOUSING AND SUPPLY (SHRI
JAGANATH RAO): 1 beg to lay on
the Table—

(1) A copy of the explanatory
statement giving reasong for
immediate legislation by the
Requisitioning and Acquisi-
tioning of Immovable Pro-
perty (Amendment) Ordi-
nance, 1868, under rule 71 (2)
of the Ruleg of Procedure and
Conduct of Business in Lok
Sabha. [Placed in Library.
See No. LT-1322/68].

A copy of the explanatory
statement giving reasong for
immediate legislation by the
Public Premises (Eviction of
Unauthorised Occupants)
Amendment Ordinance, 1968.
| Placed in Library. See No.
LT-1322/68.]
saLES-TAX  (SECOND
MENT) RULEs ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. C. PANT): I beg to lay on the
Table—

1) A

(2)

DELHI AMEND-

copy of he Delhi Sales
Tax (Second Amendment)
Rules, 1968, published 1n
Notification No. F. 4 (83)/87
Fin. (E) (D) in Delhj Gazette
dated the 30th April, 1088
under sub-sectipn (4) of
section 26 of the Bengal Fi-
nance (Sales-Tax) Act, 1841,
ag in force in the Union Ter-
ritory of Delhi. [Placed in
Library. See No. LT-1323/
68.] & .
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(2Y A copy of the Income-tax
- (Third Amendment) Rules,
1968, published in Notifica-
tion No. S, O. 1856 in Gaze-
tte of India dated the 23rd

May, 1868, under section 296 .

of the Income-tax Act, 1061.
[Placed in Library. See No.
LT-1324|68.]

(3)A copy of the Notification No.
G. 5. R. 1042 published 1n
Gazette of India dated the
31st May, 1968, issued under
section 280ZE of the Income-
tax Act, 1961 [Placed in
Library. See No. LT-1325/68.

(4) A copy each of the following
Notifications ifsued under
section 10 of the Income-tax
Act, 1961:—

(i) §. O. 2063 published in Gaz-
ette of India dated the 5th
June, 1968, [Placed in Lib-
rary. See No, LT-1326/68].

(iiy 8.0. 2430 published in
Gazette of India dated the 2nd
July, 1968. [Placed in Lib-
rary. See No. LT-1327/68.]

A copy of Notification No.
S. 0. 2431 published in Gaze-
tte of India dated the 2nd
July. 1968, issued under sec-
tjon 80C of the Income-tax
Act, 1961, [Placed in Library.
See No. LT-1327/681.

(5

(6) A copy each of the following
Notifications issued under sec-
tions 5 of the Wealth-tax Act,
1957:—

S. O. 2064 published in Gaze-
tte of Indig dated the 5th
June, 1968. [Placed in Lib-
rary. See No. LT-1326/68].

(ii) S. O. 2432 published in Gaz-
tette of India dated the 2nd
July, 1968. [Placed in Lih-
rary. See No. LT-1327/68].

(TYA copy of the Medicinal und
° Toilet Preparations (Excise
Duties) Third Amendment
Rules, 1968, published in No-

(i
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tification No. G. S. R. 1158
in Gazette of India dated the
22nd June, 1888, .under sub-
section (4) of section 19 of
the Medicina] 4nd Toilet Pre-
parations (Excise Duties)
Act, 1955. [Placed in Library.
See No. LT-1328/68.]

(8) A copy each of the following
Notificationg under section
159 of the Customs Act, 1862,
and section 38 of the Central
Excises and Salt Act, 1944:—

(i) The Customs and Central
Excige Duties Export Draw-
back (General) Forty-
seventh Amendment Rules,
1968, published in Notifica-
tion No. GSR 861 in
Gazette of India dated. the
11th May, 1968,

(ii) The Customs and Central
Excise  Duties Export
Drawback (General) Forty-
eighth Amendment Rules,
published in Notification
No. G.S.R. 853 in Gazette
of India dated the I1th
May, 1968.

(iii) The Customs and Central
Excise Dutiey Export Draw-
back (General) Forty-ninth
Amendment Rules, 1868,
published in Notification No.

G.S.R. 863 in Gazette of
India dated the 11th May,
1968

(iv) The Customs and Central
Excise Dutieg Export Draw-
back (General) Fiftieth
Amendment  Rules, 1963,
published in Notification
No. G.S.R. 864 in Gazette
of India dated the 11th
May, 1968.

The Customs and Central
Excise Duties Export Draw-
back (Generaly Fifty-first
Amendment Rules, 1968,
published in Notification
No. G.SR. 865 in Gazette
of India dategd the 11th May.
1968,

—

(v
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{vi) The Customg and Central

tvii)

(vidi)

Excise Duties Export
Drawback (General) Fifty-
second Amendment Rules,
1868, published in Notifica-
tion No. G.SR. 886 in
Gazette of India dated the
11th May, 1868.

The Customs and Central
Excise  Duties  Export
Drawback (General) Fifty-
third Amendment Rules,
1968, published in Notifica-
tion No. GSR. 800 in
Gazette of India dated tHe
18th May, 1968.

The Customs and Cen-
tral Excise Dutieg Export
Drawback (General) Fifty-
fourth Amendment Rules,
1968, published in Notifica-
tion No. G. 8. R. 901 in
Gazette of Indiz dafed the
18th May, 1968.

(ix) The Customg and Central

(x)

Excisg Duties Export Draw-
back (General) Fifty-fifth
Amendment Rules, 1088,
published in Notification
No. G. S. R. 902 in Gazette
of India dated the 18th May,
1068,

The Customs and Central
Excise Dutieg Export Draw-
back (General) Fifty-sixth
Amendment Rules, 1868,
published in Notification
No, G, S. R. 978 in Gazette
of India dated the 25th
May, 1968,

(xi) The Customg and Central

Excise Duties Export Draw=-
back (General)  Fifty-
seventh Amendment
Rules, 1968, published in
Notification No. G.S.R. 878
in Gazette of India dated
the 25th May, 1968.

(xii) The Customg and Central

Excise Duties Export Draw-
back (General) Fifty-eighth
Amendment Rules, 1068,
published in Notification
No. G. S. R. 980 in Gazette

JULY 22, 1988

Papers Laid 316

of India dated the 25th May,
1968.

(xiii) The Customg and Cent-

(xiv)

ral Excise Duties Export
Drawback (Generaly Fifty-
ninth Amendment Rules,
1968, published in Notifica-
tion No. G. S. R 981 in
Gazette of India dated the
25th May, 1968.

The Customs and Central
Excise Duties Export
Drawback (General) Six-
tieth Amendment Rules,
1968, published in Notifica-
tion No. G.SR. 9882 in
Gazette of India dated the
25th May, 1968.

(xv) The Customma and Cent-

ral Excise Duties Export
Drawback (General)
Sixty-first Amendment
Rules, 1968, published in
Notifleation No. G. 5. R.
983 in Gazette of India
dated the 25th May, 1968.

(xvi) G. S. R. 888 published in

Gazette of India dated the
25th May, 1968 containing
corrigendum to G. S. R.
795 dated the 4th May,
1968.

(xvii) The Customs and Cent-

ral Excise Duties Export
Drawback (General) Sixty-
second Amendment Rules,
1968 published in Natifica-
tion No. G. S. R. 1122 in
Gazette of India dated the
18th June, 1968.

(xviii) The Customs and Cen-

tral Excise Duties Export
Drawback (General) Sixty-
third Amendment Rules,
1968, published in Notifi-
cation No. G. 5. R. 1123 in
Gazette of India dated the
15th June, 1868.

(xix) The Customs and Central

Excise Duties Export
drawback (General) Six-
fy-fourth Amendment
Rules, 1968, published in
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Notification No. G. S. R.
1124 in Gazette of India
dated the 15th June, 1968.

(xx) The Customs and Cent-
ral Excise Duties Export
Drawback (General) Sixty-
fifth Amendment Rules,
1968, published in Notifi-
catlon No. G. S. R. 1125 in
Gazette of India dated the
15th June, 1968.

(xxi) The Customs and Cent-
ral Excise Duties Export
Drawback (General) Sixty-
sixth Amendment Rules,
1868, published in Notifi-
cation No. G. S. R. 1126 in
Gazette o India dated the
15th June, 1968,

(xxii) The Customs and Cent-
ral Excise Duties Export
Drawback (General) Sixty-
seventh Amendment Rules,
1868, published in Notifi-
cation No. G. S. R. 1127 in
Gazette of India dated the
15th June, 1968,

(xxiii) The Customs and Cent-
ral Excise Duties Export
Drawback (General) Six-
ty-eighth Amendment
Rules, 1868, published in
Notification No, G. S. R.
1128 in Gazette of India
dated the 15th June, 1968.

(xxiv) The Customs and Cen-
tral Excise Duties Export
Drawback (General) Sixty-
ninth Amendment Rules,
1968, published in Notifl-
cation No. G. S. R. 1210 In
Gazette of India dated the
29th June, 1968,

(xxv) The Customs and Cen-
tral Excise Duties Export
Drawback (General) Seven-
tieth Amendment Rules,
1968, published in Notifica-
tion No, G. 8. R. 1211 in
Gazette of India dated the
20th June, 1968.

(xxvi) The Customs and Cent-
ral Excise Duties Export
‘Drawback  (General) Se-

venty-first Amendment
Rules, 1968, published in
Notification No. G. S. R.
1212 in Gazette of India
dated the 20th June, 1868.

(xxvii) The Customs and Cen-

tral Excise Duties Export
Drawback (General) Seven-
ty-second Amendment,
Rules, 1868, published in
Notification No. G. 8. R.
1213 in Gazette of India the
dated the 20th Jume, 1983.

(xxviii) The Customs and Cen-

tral Excise Duties Exvort
Drawback (General) Se-
venty-third Amendment
Rules, 1968, published in
Notification No. G. S8. R. 1214
in Gazette of India dated
the 29th June, 1968.

(xxix) The Customs and Cen-

tral Excise Dutieg Export
Drawback (General) Se-
venty-fourth Amendment
Rules, 1968, published in
Notification No. G. S. R. 1215
in Gazette of India dated
the 20th June, 1968.

(xxx) The Customns and Cent-

ra]l Excise Duties Export
Drawback (General) Se-
venty-fifth Amendment
Rules, 1864, published in
Notification No. G. S. R. 1218
in Gazette of India dated
the 28th June, 1868,

(xxxi) The Customs and Central

Excise Duties Export Draw-
back (General) Seventy-
sixth Amendment Rules,
1968, published in Notifica-
tion No. G.SR. 1217 in
Gazette of India dated the
20th June, 1968,

(xxxii) The Customs and Cent-

tral Excise Dutleg Export
Drawback (General) Seven-
ty-seventh Amendm.nt
Rules, 1868, publisheq in
Notification No. G. S. R.
1218 in Gazette of India
dated the 28th June, 1966.
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(xxxiii) The Customs and Cent-

ral Excise Duties
Drawback (Gemeraly Se-
venty-eighth  Amendment
Rules, 1968, published in
Notification No. G. S. R.
1219 in Gazette of India
dated the 29th Jume, 1968.

Export

(xxxlv) The Customs and Cent-

(xxxv)

ral Excise Duties Export
Drawback 1{General) Se-
venty-ninth Amendment
Rules, 1968, published in
Notification No. G. S. R. 1220
in gazette of India dated
the 29th June, 1968.

The Customs and Cenl-
ral Excise Duties Export
Drawback (General) Eigh-
iteth Amendment Rules,
1968, published in Notifica-
tion No. G, 5. R. 1221 in
Gazette of India dated the
29th June, 1968.

(xxxvi) The Customs and Cen-

[Placed in Library.

1329/681.

(9) A

tral Excise Duties Export
Drawbark (General) Eigh-
iy first Amendment Rules.
1968, published in Notifica-
tion No. G. §. R. 1222 in
Gazette of India dated the
20th June, 1968,

See No, LT-

copy each of the followins

Notifications under section 158 of the
Customg Act, 1962:—

(i) G. S. R. 867 published in

Gazette of India dated *he
11th May, 1968,

(ii) G. S. R. 871 published in

Gazette of India dated the
11th May, 1968,

(iii)y G. S. R. 907 published In

Gazette of India dated the
18th May, 1968, ~

(iv) G. B. R. 908 published n

Gazette of Indig dated the
18th May, 1968,
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(v) G.S.R. 884  published in

Gazette of India dated the
25th May, 1968.

(vi) G. S. R. 985 published in

Gazetfe of India dated the
25th May, 1968,

(vii) G S. R. 887 published in

Gazette ot Indiay dated the
25th May, 1968,

(viii) G. 5,R. 988 published in

Gazette of India dated the
25th May, 1968

(ix) G. S. R.” 989 published in

Gazette of India dated the
25th May, 1968.

ix) G, 8. R. 9.92 p.i..tbﬁshed in

Gazette of India dated the
21st May, 1968.

(xi) G. S. R: 1037 published in

Gazette of India dated the
28th May, 1968

(xii) G. S. R, 1071 published m

Gazette of India dated the
8th June, 1968, - -

(xiii) G. 8. R. 1072 published in

Gazette of India dated the
8th Jupe, 1968.

(xiv) G. S, R. 1073 .published ir

Gazette of India dated the
8th June, - 1968.

1084 published in
Gazette of India dated the
5th June, 1968,

published in

15th Junc, 1968.

1129 published in
Gazette of India dated the

13th June, 1968,

(xviii) G. S. R. 1130 published in

Gazette of India dated the
15th June. 1968. -

(xix) G. S. R. 1131 published in

Gazette of India dated the
15th June, 1968

(xx) G. 8. R. 1173 published in

Gazette of India dated the
_19th June, 1988,
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(xxi) G. S. R. 1288 published in
Gazette of India dated the
1st July, 1968.

(xxii) G. S. R. 1267 published
in Gazette of India dated
the 1st July, 1968.

(xxiii) G. S. R. 1272 published
in Gazette of India dated
the 8th July, 1968.

{xxiv) S. O, 1876 published in
Gazette of Indi4 dated the
1st June, 1968

{xxv) G. S. R. 1275 published
in Gazette of India dated
the 9th July, 1968.

{xxvi) G. S. R. 1276 published
in Gazette of India dated
the 9th July, 1968,

{xxvii) G.S.R. 1313 published in
Gazette if India dated the 13th
July, 1968.

{xxviii) G.S.R. 1314 published in
Gazette of India dated the 13th
July, 1968,
[Placed in Library.
1330/68].

10. A copy each of the following
notifications under section 38 of the
Central Excise and Salt Act, 1944:—

(i) The Centra]l Excise (Third
Amendment) Rules, 1968,
published in Notification
No. G. S. R. 872 in Gazette
of India dated the 11th
May, 1968.

(ii) The Central Excise (Fifth
Amendment) Rules, 1968,
published in Notification
No. G. S. R, 977 in Gazette
of India dated the 25th
May, 1968,

«iiiy The Centra] Excise (Sixth
Amendment) Rules, 1968,
published in Notification
No. G. S. R. 1038 in Gaz:tte
of India dated the 29th May,
19868.

{iv) The Central Excise (Seve-
nth Amendment) Rules,
1968, published in Notifica-
fication No. G. S. R. 1040 in
Gazette of India dated the
31st May, 19868,

1851 (Ai) LSD—I12.
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(v) The Centra] Excise (Eighth
Amendment) Rules, 1968,
published in Neotiflcation No.
G. S. R. 1041 in Gazette
of India dated the 31st May,
1968,

(vi) The Central Excise (Ninth
Amendment) Rules, 1968,
published in Notification No.
G. S, R. 1161 in Gazette of
India dated the 22nd June,
1968.

(vii) The Central Excise (Tenth
Amendment) Rules, 1968,
published in+ Notification
No. G. S. R. 1209 in Gazette
of India dated the 29th
June, 1968,

(viii) The Centra] Excise (Ele-
venth Amendment) Rules,
1968, published in Notifica-
tion No. G. S. R. 1260 in
Gazette of Indig dated the
6th July, 1968.

|Placed in Library. See No, LT-
1331/68]. '

ANNUAL RePorr OF PERMANENT INDUS
COMMISSION

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): I
beg to lay on the Table a copy of the
Annual Report of the Permanent
Indus Commission for the year ended
the 31st March, 1968. [Placed in Lib-
rary. See No. LT-1332/68].

NOTIFICATION re REVOCATION OF PRESI-
DENT'S PROCLAMATION IN RESPECT OF
THE STATE OF HARYANA

SHRI VIDYA CHARAN SHUKLA:
I beg to lay on the Table a copy of the
Proclamation issued by the President
on the 21st May, 1968, revoking the
Proclamation issued by him on the
21st November, 1967 in relation to the
State of Haryana, published in Noti-
fication No. G. S. R. 948 in Gazette of
India dated the 21st May, 1988
under clause (3) of Article 356 of the
Constitution. [Placed in Library. See
No. LT-1333/68].
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Nonucanou re INSURANCE (AMEND-
MENT) RuLes

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): I beg to
lay on the Table a copy of the Insu-
rance (Amendment) Rules, published
in Notificafion No. G. S. R. 1070 in
Gazette of India dated the 8th June,
1968 under sub-section (3) of section
114 of the Insurance Act, 1938,
[Placed in Library. See No. LT-1334|
68.)

12.59 brs,
COMMITTEE OF PRIVILEGES
F1Fra REPORT

SHRI KHADILKAR (Khed): I beg
to present the Fifth Report of the
Committee of Privileges,

RESIGNATION OF MEMBER
SHRIMATI VIJAYA LAKSHMI
MR, SPEAKER: I have tp inform
the House that Shrimati Vijayalak-
shmi Pandit elected Member of the
Lok Sabha from Phulpur Constitu-

ency, U. P. has resigned . . . (Inter-
ruptions).

SOME HON. MEMBERS: Why?

MR. SPEAKER: With effect from
8th July, 1968. g

SHRI NATH PAI (Rajapur):
any reasons been given?

SHRI HEM BARUA (Mangaldai):
Wil] you ask her to give reasons?

There are all kinds of rumours.
MR. SPEAKER: No. It is a one-sen-
tence letter. i
& wy Caam (H77): wev8 7220,
gg @ ami AT WA FoAOAAT

daft g ?

Have

Resignation of Member JULY 22, 1968

ESTIMATES COMMITTEE

FIFTY-SEVENTH REPORT

SHRI P. VENKATASUBBAIAH
(Nandyal): 1 beg to present the
Fifty-seventh Report of the Estimates
Committee regarding action taken by
Government on the recommendations
contained in the Third Report of the
Estimates Committee on the Ministry
of Works, Housing and Supply—Rural
Housing.

i

CONSTITUTION (AMENDMENT)
BILL

(i) RerorT OF JomINT COMMITTEE

SHRI KHADILKAR (Khed): I beg
to present the Report of the Joint
Committee on the Bill further to
amend the Constitution of India.

- (ii) EvIDENCE BEFORE JOiNT
COMMITTEE

SHRI KHADILKAR: Sir, I beg
to lay on:the Table a copy of the
Evidence given before the Joint
Committee on the Bill further to
amend the Constitution of India
along with a copy of thc statement
containing a gist of main points made
by witnesses in their Evidence before
the Joint Committee.

13 hrs.

INDIAN PENAL CODE
MENT) BILL

(i) EXTENSION OF TIME FOR PRESENTA-
TIoN OF REPORT OF JOINT COMMITTEE

(AMEND-

SHRI TENNETI VISWANATHAM
(Visakhapatnam): I beg to move:

'-'I'hat this House do extend the
time appointed for the prescnta-
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tion of Report of the Select Com-
mittee on the Bill further to
amend the Indian Penal Code and
to provide for matters incidental
thereto, as passed by Rajya
Sabha, upto the last day of the
next session.”

The motion was put and adopted,

(ii) APPOINTMENT OF A MEMBER TO
SeELecT Commrns:

SHRI TENNETI % .Z% ANATHAM:
I beg to move:

“That this H~:"~ do appoint
Shri Z. M. Khandole to the Select
Committee on the Bill further to
amend the Indian Penal Code and
to provide for matters incidental
thereto, as passed by Rajya
Sabha, in the vacancy caused by
the death of Shri Mali Mari-
yappa.”.

The motion was put and adopted.

SCHEDULED CASTES AND SCHE-
DULED TRIBES ORDERS (AMEND-
MENT) BILL

EXTENSION OF TIME FOR PRESENTATION
oFf ReprorT oF JOINT COMMITTEE

SHRI ANIL K. CHANDA (Bhola-
pur): I beg to move:

“That this House do extend the
time appointed for the presenta-
tion of the Report of the Joint
Committee on the Bill to provide
for the inclusion in, and the ex-:
clusion from, the lists of Schedul-
ed Castes and Schedul-
ed Tribes, of certain castes and
tribes, for the readjustment of
representation, and redelimitation
of parliamentary and assembly
constituencies in so far as such
readjustment and redelimitation
are mecessitated by such inclusion
or exclusion and for matters con-
nected therewith, upto the first
day of the second week of the
Budget Session (1969).".

The mation was put and adopted.
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CONTRACT LABOUR (REGULATION
AND ABOLITION) BILL

EXTENSION OF TIME FOR PRESENTATION
oF REPORT OF JOINT COMMITTEE

SHRI K. N. PANDEY (Iadrauna):
I beg to move:

“That this House do extend the
time appointed for the presenta-
tion of the Report of the Joint
Commiltee on the Bill to regulate
the employment of contract
labour in certain establishments
and to provide for its abolition
in certain circumstances and for
matters connected therewith, upto
the first day of the second week
of the next session.”

The motion was put and adopted.

GOVERNMENT  (LIABILITY IN
TORT) BILL

EXTENSION OF TIME FOR FRESENTATION
oF REPORT oF JOINT COMMITTIEE

SHRI NARAIN SWARUP SHARMA
(Domariaganj): On behalf of Shri
Shri Chand Goyal I beg to move the
following: —

“That this House do extend the
time appointed for the presenta-
tion of the Report of the Joint
Committee on the Bili to define
and amend the law with respect
to the liability of the Government
in tort and to provide for certain
matters connected therewith, upto
the last day of the next session.”

The motion was put and adopted.

LOKPAL AND LOKAYUKTAS BILL

(i) EXTENSION OF ITME FOR PRESENTA=
10N OoF REPORT OF Jomnt CoMMITTEE

SHRI M. B. RANA (Broach): I
beg to move the following:—

“That this House do extend the
time appointed for the presenta-
tion of the Report of the Joint
Committee on the Bill to make
provision for the appointment
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and functions of certain authori-
tieg for the investigation of ad-
ministrative action taken by or
on behalf of the Government or
certain public authorities in cer-
tain cases and for matters con-
nected therewith, uplto the first
day o the next session.”

The motion was pul aad adopted.
(ii) MoTION Te: APPOINTMENT OF

A MeMBER TO JOINT COMMITTEE BY
Rayva SaBHA v

SHRI M. B, RANA:
the following: —

I beg to move

“That this House do recom-
mend to Rajya Sabha that Rajya
Sabha do appoint a member of
Rajya Ssbha to the Joint
Committee on the Bill to make
provision for the appointment
and functions of certain authori-
ties for the investigation of ad-
ministrative action taken by or
on behalf of the Government or
certain public authorities in cer-
tain cases and for matters con-
nected therewith, in the vacancy
caused by the death of Shri
Harish Chandra Mathur and de
communicate to this House the
name of the member so appcinted
by Rajya Sabha {o the Joint Com-
mittee.”

The motion was put and adapted.

RE: MOTION OF NO-CONF.DENCE

MR. SPEAKER: Mr. Viswanatham,
you have given a motion of no-con-
fidence,

SHRI TENNETI VISWANATHAM
(Visakhapatnam): In view of the
Adjournment Motion which has been
accepted, I do not wish to move it.

328

13.02 hrs,
GOLD (CONTROL) BILL*

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): I beg to
move for leave to introduce a Bill to
provide, in the economic and finan-
cial interests of the community for
the control of the production, manu-
facture, supply, distribution, use and
possession of, and business in, gold,
ornaments and articles of gold and
for matters connected therewith or
incidental thereto,

SHRI S. M. BANERJEE (Kanpur):
I rise to oppose the Bill,

MR. SPEAKER: You hzd better
do it after Lunch. Strengihen your-
selves after Lunch.

SHRI S. M. BANERJEE:
that even now,

[ can do
(Interruption .

MR. SPEAKER: 1 know you are
capable of doing it without Lunch.

13.03 hrs,

ARREST, CONVICTION AND RE-
LEASE OF FOUR MEMBERS

MR, SPEAKER: 1 have tn inform
the House that I have received the
following communication auted the
21st July, 1968 from the Magistrate,
First Class, Delhi: —

“I have the honour ta inform
yvou that Sarvashri Yajna Datt
Sharma, Kanwar Lal Gupta, Ram
Swarup Vidyarthi, and Hardayal
Devgun, Members, Lok Sabha,
who had been arrested today for.
staging a demonstration in the
Connaught Circus area in contra-
vention of a prohibitory order
under Section 144 Cr. P.C. were
produced before me today for
trial. In the trial they pleaded

*Published in Gazette

dateq 22-7-1968.

of India Extraordinary, Part 1I, seciion 2.
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guilty and on conviction were
sentenced by me to impriscnment
till the rising of the Court. After
I rose for the day, they were re-
leased.”

13.04 hrs.

The Lok Sabha then adjourned for
Lunch till Fourteen cf the clock.

The Lok Sabha re-assembled after
lunch at seven minutes past fourteen
of the Clock.

[Mgr. DeEPUTY-SPEAKER in the Chair]
. GOLD (CONTROL) BILL—contd.

MR, DEPUTY-SPEAKER: Shri S.
M. Banerijee.

SHRI S, M. BANERJEE: Sir, I
would like to say ...
st 3@ A (HHATE) T

Tgtem, § 7 47 3q faa woTa b
R RS ENPEIE EIE CLUERIE A

MR. DEPUTY-SPEAKER: Under

the rules the hon. Member will have -

to give notice. Out of them only the
hon. Member whose notice was re-
ceived first will get an opportunity.

@A ¥ 1z fr az7wEe
W AT d g7 9 T
ew §

MR, DEPUTY-SPEAKER: It is
true that if it is challanged on the

question of competence then there is
some latitude for the debate.

®t 7y fed (%) o omw
At Frefidg qr o At fagrat o ot
W fadwsrg &
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MR. DEPUTY-SPEAKER: No, un-
less you can make out a point that
on the basis of compeience you are
challenging, you cannot get an oup-
portunity. Even then, it would be
limiteq to a few minutes.

SHRI S, M. BANERJEE; Mr, De-
puty-Speaker, Sir, I rise to oppose
,this Bill at the introduction stage, I
have carefully read the Statement of
Objects and Reasons. I: says that:

“in the light of experience
gained from the actual working
of the gold control measure, some
new provisions were also intro-
duced with a view to removing
administrative lacunae and pro-
viding certain additional facilities
to the general public.”

The Bill is being introduced to re-
place the Ordinance, The Ordinance
was promulgated on the 29th June,
1968, It is true that we can move a
motion separately disapproving of the
Ordinance. In fact, there is a motion
in the name of Shri Yashpal Singh
towards that end. Here all I would
like to say is that gold control has
failed and the purpose for which it
was brought forward has been de-
feated. It is high time that govern-
ment realises the futility of this
measure, the failure after failure of
this measure and scrap it in the in-
terest of the country and in the in-
terest of the goldsmiths and also in
the interest of the government. Let
the Finance Minister, who i3 capable
of admitting his failures, who has the
courage of convittion to undo things
also . . .

SHRI MADHU LIMAYE: Ques-
tion, =
SHRI S. M. BANERJEE: Well,

that is my belief. Let him declare
boldly that the government has mis-
erably failed in this matter. The
gold control measure was intended to
serve three purposes. Firstly, the
price of gold will come down and it
will compare with the international
price; secondly, smuggling in gold
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will be less and, thirdly concealed ? e S
8old will come to the surface, Has ™ ? aﬁ‘ ;t.'ﬂ"n TR &
smuggling stopped? No. On the 10 H LM AAIET fzar &, w= #Y
aother hand, it has increased as com- am ifa'.'{ |

pared to what it was in 1967 or 1066.
Even today there was a question

which was not answered; otherwise, “Clause 115 of the Bill empow-
much more gold would have come to ers the Central Government to
the Table of the House. make rules to carry out the pur-
poses of this Act. The matters

So, in all seriousness and earnest- in respect of which rules may be
ness, I would submit that it is high made are specifiad in sub-clause
time that the Finance Minister who (2) and they relate, inter alia,
is also the Deputy Prime Minister to specifications of dimensions,
should realise the futility of this and weight, fineness and markings for
scrap this Bill and withdraw it in standard gold bars, particulars to
the larger interest of everyone. be stamped on ornaments, pres-

cription of warious forms of
MR. DEPUTY-SPEAKER: _Now, licences, certificates . . .
there are two or three names in the ’
list before me, I cannot permit them . _
all unless they point out that this I | MTHAIT 3741927 F390
Bill is beyond the legislative compe- .
tence of this House, If they are .
going to argue on this poin_t then I “The delegation of legislative
would permit them, otherwise not. power is, thsretore, of a g;:u rmal
SHRI MADHU LIMAYE: What character.”,
about delegated legislation?

MR. DEPUTY-SPEAKER:  Thet 41 & ar¢ #07 wisi7 @ 9l 740 ag
cannot be raised now. The only  ggmrp fif g ¥ @gT wmw wfuFTe
This Bl b outside the legislative  FUNTCSE @w 1y frw &
competence of this House, q Fa9 g4t g afew T Argan
HIEAT A AT AT A Car ARz E
oft wq formd 0§ STAIE AN i g Frai w1 FAa A w00
=T AN AT B AT ;W G nfge, e fae d A ¥ waa far
wEATE | ¥ f5 d5az w0 feafa 7 oo

MR. DEPUTY-SPEAKER: Lethim &' &m® &7 % qvarg 7% feafy wrf

point out gichdp:;t (;f tﬁ;: :}eleg::d 2 qux oy @y faga .'
powers is beyon e legislative com- p
petence of this House. FA A fraw & ag W T ;g

¥ AT ¥ e ¥ A TafT ww 1

dtaqfoy : BT Fwwem FEA G fFAd far dgwdd

gz fexa & M wigere fram qard & WA g Al ¥ 9T &1 I+
grarsqmzfagaq d 9 4 ga% Y # a9 #7 ﬂﬁl‘?ﬂ":!-‘-r 1 famr
gatgfs g saao & 1 ga fag IE | UEAE EFEGI A F wgAr
. TF 9T gH qroe Y garea g ) g g fr fom 30 & b frdaor
A FT gedaw e g ww &

maR TEKT , WY SrtawT 115 7@ qar waa ¢ fe Faw w’r\wﬁi
g, T & ford smos wiaere oy 9 § S & faars o &1 geiaw
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@ wwag A 17 at @
i xrarefay, smgemaw  fe
qAAA, FEE Q¥ S W QAT
aiferse WX wAtde—amg #1 g%
g, & AT 9gK gH 7 U ®
qeT WA gaATiEaT F7 wTAAT IITAT AT
g 4@ ®ra @A1 QAT qr &4«
L T | A

ot fre aroaw  (axqr) ;o garfean
FTATRATEE ¥ vyt AT

ot aq fom . gl, W, 9
qAM | WAy FA T femw S
Fifow AT AL I@ F FIC IR
fagrarr @7 faq 74 fer sfa =
T Afqwar &) ama $IT 1 ag "wen
IET IS |

qr weaa wiEm, SO AR g
]966*5"# T[qufv:'-[ &1 AT AL
farqrs iz as s e femg IR
F AAT TR R GT07 AFY g€ ot g
07 w7 153 Fa1  Frar gadear
A Fqq FAFE F A7 Il
faq #1 6517 71 s §, fagaor &
ATar qr | garfear ¥ wgy o @t §
faT afem & g5 07 TTaqT ¥ FARY
& 7 faar qr A 3q & IFM fawr
fewredi AT @t A Ffagagamr
{ARX & qar fFar I 1 L EA A
¥ are ¥ # fafeeq &1 @ w300 W@
B

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K, C. PANT): On a point of
order, May I know whether this is
relevant?

MR DEPUTY-SPEAKER: He has
expressed a doubt whether the power
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given under the rule-making power
would come within the competence
of the House,

“SHRI MORARJI DESAL: But this
relates to the other case.

MR. DEPUTY-SPEAKER: 1If the
hon. Minister is referring to the case
of Shri Sukhadia, then his point is
right. .

oft 7 fomd : 73 7Y, 9z & 7Y
FTEE | SAR Few@gar ¥ F
sty feat (smwey)
ez HTH WL E AT H 5 AT |

SHRI D. N, TIWARY (Gopalganj):
My point of order is this. Yow have
just given your opinion that only
competence of the House in regard to
this Bill has to be discussed and not
any other matter, But the hon.
Member is bringing in all other mat-
ters and he is speaking as if the Bill
itself is being discussed now.

MR. DEPUTY-SPEAKER: Hon.
Members should confine themselves
only to the aspect of legislative com-
petence.

SHRI S. M. BANERJEE: Let my
hon, friend repeat it again so that my
hon. friend Shri D, N. Tiwary may
hear it.

ft wy feomiy ¥ Fmw
Tt 3o1 @ g o qv wmw faora
&fre 1 gg Nt fadaw & 99 &1 Se9g
WK gAqT @v-fagan & ot & ag
fres s sgar g fv o g
TG WU Ag g 9T ¥ @Ay
qulaT 4T AN AT EE el
agt waar | gg A% feqfy swm gt g,
ATt 7 F49 FT G | FoeETHA
fafr id | atca® wagfe &
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[ =t we fomad )

g Jrfen fie foredy sgmow afEsTc
TR T F1a & fA § Fn A FTAA
fwﬁ%#iﬂﬁgqméa’nmamm
frd 5w o sz afee
39§ A1 & § goaa fwar g 1 ganfran
F13.9@ a1 & 7 gafeq fwar g1 fr ag
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118 TFGL FATA &1 HIT 91T FT  &qTF
TFE FAT ARA F | TAREE
afaeoT arw AT o7 Ag fomy
M Aaqa fsdqgag 222 5w
FEFFFATFI AAAT AT IIX AT
T ATFIAT FIF TTF1 J7 F7 ..

¥y 99F gt & @wA arfaq far
a1 f& gattzar @1 152 el @19 97
®I9 g1 TF1 91 aqifF T K11 @Y
gt 41 favi afag %1 %4 ag %23 fs
fazdr foret Saaqx & Fwwer &
& 7z Fi wWT #7 IT 7 wAr S
w1 T aww 41 saa1 g §F1 FAw
gHT | ATRTRIT & GIC # & dmai<
3 A ¥ s fqu & @fgw faw
Hare A T R L. g mgamdzd wgdlfawge wdw
MR, DEPUTY-SPEAKER: Thatis ¢!
not relevant to the main issue,

oft 7y fom® : fs 29 1 wrafos
weifa & ganfear s=gqor wem &7
R 7 w1 awdA ¥ @ & v fan
w9 T8 9197 97 9= faw® @ ®W
FTWE Huingwarg fsag =a
HET §HE A9 Fo9 § TEHC I AT
sfaar @@ &1 2 f5 ag /1 food
&% ¥ o1 g g% & W gaEnfear FY
FOH HIgFIT 9T § T T F 99 & FIC

MR. DEPUTY-SPEAKER: The
hon. Member has referred to clause
118. It has been stated there:

“Not inconsistent with the provi-
sions of this Act...“When rules are
framed, only if they are inconsistent,
this question will arise, Here, power
is being taken consistent with that.
That has been made very clear”,

ot we formdt ¢ 7Y, 7y fraw

& W AN ¢ AEAIT IU-
QT #AT FERT W §H | A1 a2AA
FT 72 & fF o0 w137 &0 wradr S
@ gag ¥ T g AT g, A oar
o W g e § "7 gAfae ag
afyrsre ag Faraea ¢ fs

‘If any difficulty arises in giv-
ing effect to the provisions of this
Act, the Central Government
may, by order ..."

MR. DEPUTY-SPEAKER: That Fg ) famgwr daT g )
observation is not relevant to the
issue. « .. do anything ... which

appears to it to be necessnry‘tor-
the purpose of remcving the diffi-
culty.”,

ot aq foerl : 7Y, 7@ €A §,
g FAR I

MR. DEPUTY-SPEAKER: Hon.
Members should confine their remarks
only to the question of legislative.
competence. .

oft ool wARE  ( vad-afio ) ¢
woe wiww, & 2w faamw ¥

qgﬁqﬁw-mmgfﬁfmﬂmﬂﬁm
e &1 wfgec WOx grA A AN
w1 &9 g A fearg o frw
T w1 WA AT W T
# At & Afir I CF FIT B W
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# @ & Fag WY &€ ferpa Sy &7 @
¥ @t ger frwrer s ag =g fow
A i FTHFA 2 | qg TATAR ATAT
T QR T fFEETHga A
g wfgsrc 2 fear s | TwatE &
TF ¥ fadas & wee< 9 7 (g
FracE fF fady & qwT q w7
qan &w @ %7 gg fa=r qgi X W
Fo feat ag gafaa a1

# womar g i s gfusrd
& arge o @ &, wfwwrdd F1 20w
FEE, AT FTIRWAFTIREIL

TR AT &) W ArAqFHT & fw 5w
FAT & A7 F ugw, foa% wvaeq
¥ ag FA &, ¥ wa Odraw F
ad —

“A Bill to provide in the eco-
nomic and financial interest of
the community for the control of
the production, manufacture, sup-
ply, distribution” etc.

Tx fad, Swea wgiaw, 70 98 AT
tfE 7 FHT ¥ fomsras & s
fowar & —ag =i+ &7 foar &, @
it Y g T F@w @Y T
%, 1063 ¥ 9T ¥ AT FET OF
fedrg o' sfizar &5 & waasa g
gegre wrg, Aiuwh w97 fEA
FER A Y, a7 ¥ IF A9 dT,
woteTT AAF F FAT AT g TE ]
T &Y JrAFT fRT ¥ A 37 JwW@ A
@ 2, &% AN A Awew g A7,
g ELARK AW E ool &
Tq #T 7T 7@, Tg 74 AR TG
¥ gur ) WM A AT EE A ¥
SR MRy, faerew Yaw
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SqTRT §¥E°E B, 9 ¥ qA-9IT w
Ffer dac i 21 97 71 wfgs
WiTA1q FTHIT §T a7 g 8, Frasy
&l ¥ AT-AAT WErd F 3T ¥
WY AT FAT G FCT @qrEd § )
Iq WY FATH HT WATE & fad Fre
FH FEAT AR 2,8 97 ¥, <@ #7
TE A gAY, T8 gng
AU FA R AEE & | W9 ITH
I 7T mfAd, AT 3T ¥ qor &
wed ¢ fF g9 wmF fad wv @A
AR E, WIOE T AT gETT F
A F1E QT TE T AT, [P A
HTAE Ag1 AT ATAAT |

FEg aF A ArgAT & A dar
T qET ¥g @ & v wfaq Stgd
St & 5w feew &1 wrearaT fagr o,
Faag faa At &1 A7 A4 ARaw
dwmg & fF F gA Al ¥ gemg
AAfa<T F% |

Zadr AT 4g & fF e ¥ o =T
118§ 7E &, 99 1 3WT g 48 fadays
agi 9 o AEY g gHaT | gw fAy
& Fgr wgw g fF T oY wfusre win
] &, 3 wfggra & far7a £ ik o
Tt % e 7T TE FT HAAT

sft ¥1o Ao foramt : IqrETE Y, | |

st Ay fom? : wro sATR ¥ TG
fmfrdast@y?

st gro ATo  faardt :  moF
aAwTHT FTE W@IE |

sftow femd: wro dar A&
FCART 1 grar fady T ana g
a7 wha s wTofer 35T awa 8 |
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MR. DEPUTY-SPEAKER: Under
‘the provisions an hon. Member, who
has given notice or has written to
‘the Chair previously, will get an op-
portunity to say something at the in-
troduction stage opposing it; others,
if they have any point regarding the
legislative competence of the House,
then alone they can speak. If you
‘have anything to say about that, you
~an do so.

SHRI D, N, TIWARY: I want to

‘say about that.

ot vy fow . faQg FG T 7
3 et 5% QY 9@ g ?

ot gre ATo frart : Sursms
oY, T g2 FY 2 qfCqrer a0

L 1| PP

ot vy fam? :  faiy 48 549,
ey AT aFAE !

it wae e e (faeet @)
gAqeTm aEa g f5 @ fada s @
galysefErifaQu st g

=l gw T FYNT (ISAT): 77

7 fe st gn A &€, 99 #7 fadg 53
w®E

S 0o Ao frary @ F T

AT @1 g 6 9 grew weE § 4T
T

MR. DEPUTY-SPEAKER: On this

issue I can permit even a little longer

discussion provided the issue of com-

petence is raised. He need not write

to me because he is speaking on the
question of competence.

sft gro Ao fardt @ guTEAw
N, @ aeT ¥ qF G T o
<Y & T o = W 00y, oY w9 A WY
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AN A, I7 Y €@, A
T AIAF Y a1 7§ | wraw faden-
TR T feerva gt awar & f5
19w FviRw § a1 4t & xq fawr Y
femarardfor) e gr
E‘W:“‘,mﬁmﬁ,gfmﬂ‘t
fﬁw‘itﬂﬂa‘@m”r% & % o @
€1 oF ¥ q3w ¥ ag T8 vy 6
Feq Fefee g A g1 uw
fot ¥ Y 77 ot 7 & v grow
FEET TG |

sty famlr : Frdr g

sft Fro ATo fomrdy : qg T
FT oawEwar qgY f§ T guAr
wff@ & argx o @ &, @viw A7
T, FiEY 9% T, WET-TAT FT oA—-
¥ a1l 7 §7 799 grIw feeww Ag
FT %A1 | & 19 FT qa 77 @7 §
Ig 199 34 faa ¥ feegrw #4 &
fory qur Fiieee & 1 N wfeaTRAi
qﬂﬁﬂiﬁhaﬂfﬁ%, Tﬁiﬁg‘{
FA & fa¥ €t ag wAved= g w
qETTETE. ... ..

SHRI KANWAR LAL GUPTA: 1s
he relevant?

MR. DEPUTY-SPEAKER: Once
you open the debate on its compe-
tence, there is no end to it.

ft gro Ao framdt : gw gEmw A
FIYT &, IT F1 FTEANOTHAY F AT gl
"W gf §, I T HY & oy 7@
THEHE }TAT & | WA wIrw 48 & %
TH WART T TIA BT T gEF F1
TE Y A G ag TR g AT
T -t qF ol W FAw § 1%
A 7T & fr ag Im g av Agt g,
feast g & w0 @, fow = wexz
feqr @, ag AT W A Iaar |
qg waTe a% 33, v« faw feemw 1
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i, a9 €@ Tfewrs wrfagw & .3
Wt 1 wwaT , fudwz F7E &) war
T wEAT &, TAfgat & @ qwA €,
T mT ag g A &1 A
W %1 4 @A & 5 g grea & aae
& a1 7 ¢ 5 72 faw grew & gy
1Y AT Z1IT T0 #) feeam & |

WANH Fgwamwa § i o
Ao 1 A & fAg W< @ A
feerw #1 & fay grow w1 Qo e
g1 trew A T E e, faw &
7g @A N4 & grew &1 Uge G
21 OF WY T T AFTC FY 9O
TR R fAd T sgrAR
e sotFTd & wTew gear wT A €,
7T My &, w¥ M, gafem ¥ @A
dur & Fioar &, @1 X fergr &, T i
AT TH FTITACS E | A0
R¥ad o GRY HT GUE FT 19 foar
L1 Qar 7Y g1 fgy fF #rg
ara gY, rferat 3% &7 4@ 1 e
MY T q6d g, g 1 Tifeal T w6
g—ug gEQ Mo , Afww feerma el
g1 HFAT &, TM & qIX A ATRCH HRA
T wai feegwy A€} @ wwar &, )
Few wreeee agr g | foraer @
g, FTAMTE, S I W
feerm #77 & fay g a=ddw § AR
&9 71 5% feeww soaT wnfgy

SHRI KRISHNA KUMAR CHAT-
TERJI (Howrah): On a point of
competence, I have to make a sub-
mission.

MR. DEPUTY-SPEAKER: Mr.
Tiwary; I may point out that apart
from the extraneous matters, two
questions of competence were raised.
At this stage, under the Rules, a
little discussion is allowed. It is per-

mitted in order to caution the Gov-
ernment that perhaps there are cer-
tain clauses which may be of a doubt-
ful validity. That is the only thing
raised, He raised only two issues
about clause 118 which gives an omni-
bus type of power and about the
rules. To that extent, they were re-
levant. Other matters were extrane-
ous.

SHRI S. S. KOTHARI (Mandsaur):
May I submit that clause 115 clearly
defines the various matters in res-
pect of which the rules may be made?
That relates to delegated legislation.
The point is that they have framed
clause 115 which includes so many
items in respect of which rules may
be made. Therefore, clause 118 be-
comes redundant and it may become
invalid. It may even become ultra
vires. And that will affect the vali-
dity of the entire Act. It may have
to be scrapped. I would like to
caution the Finance Minister on this
issue that clause 118 should be delet-
ed, I would, particularly, draw your
attention to this. It says:

“If any difficulty arises in giv-
ing effect to the provisions of the
Act, the Central Government
may, by order, do anything which
appears to it to be necessary . . ."

What does ‘anything' mean? What is
the Parliament for? For giving
powers to the Government to do any-
thing? Simply they have added &
proviso, “not inconsistent with the pro-
visions of the Act”. This does not make
it a viable provision.

Secondly, in Clause 40 it has been
stated that 1f a person has been given
some rehabilitation loan and he loses
that money, he would not be allowed
to have the licence back. That means
that a poor goldsmith who was intend-
ed to be rehabilitated and who lost the
money because he embarked on an
enterprise which he did net properly
understand, is not to be given the
licence back....
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MR. DEPUTY-SPEAKER: This has
to be argued at the time of discussion,
not now.

SHRI S. S. KOTHARI: Sir, I am
connecting my argument. That means
that he cannot re-enter his profession.
Thig is depriving him of his' funda-
mental right. This is inconsistent
with the provisions of the Constitu-
tion. It is a man's fundamenta] right
to re-enter his profession, But under
Clause 40, if a goldsmith has taken
some loan from the Government and
-he has pot repaid it, he cannot re-
enter the profession. How can the
fundamental right of the roldsmith to
re-enter his profession be taken away
by Clause 40 of the Bill? This is in-
consistent with article 19 of the Cons-
titution; it violates the fundamental
right of the goldsmith. Therefore, I
would request the Finance Minister to
reconsider and withdraw clauses 40
and 118 in view of what is stated in
Clauses 115 which gives sufficient
powers to the Government.

SHRI KRISHNA KUMAR CHAT-
TERJI: Hon. Member, Shri Fernandes,
has tried to confuse the House, Clause
118 does not offend the provisions of
the Constitution, In the ‘Statement of
Objects and Reasons’, it has been made
amply clear:

“In view vf the basic change in
the pattern of control, the Cold
(control) Act, 1965, could not be
brought into force in its existing
form. To bring the 1965 Act into
conformity with the modified pat-
tern of control would have neces-

gitated a large number of amend-

ments in almost all the important
provisions which would have made
the law cumbersome and some-
what difficult for the public to
comprehend and for the officers to
wadminister. Accordingly, a self-
contained Bill wag necessary.”

It was to help the Constitution to
work in this country in a particular
manner that this Bill has been brought
before this House. The hon, Member
has tried to confuse the House. When
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the Bill is passed into an Act, if there
is some difficulty in operating this, in
order to remove that the Central Gov-
ernment has taken certain powers. It
is in the competence vof the Central
Government to have certain powers
under certain circumstances. There-
fore, the question raised by the hon.
members on the Opposite about com-
petence cannot hold good.

SHRI SHEO NARAIN: In rule 72
of the ‘Rules of Procedure’, it is said:

“Provided that where a motion
is opposed on the ground that the
Bill initiates legislation outside
the legislative competence of the
House, the Speaker may permit 2
full discussion thereon.....”

Are you permitting a full discussion
now?

MR. DEPUTY-SPEAKER: We shall
have to intc:-et what is meant by
‘full discussion’. The ‘full discussion’
is in reference to the point of com-
petence that has been raised and not
anything beyond this,

The Finance Minister,

SHRI MORARJI DESAI: Whatever
may'be the purpose of the Opgosition,
I certainly thank them for drawing
my attention to what ihey think is
very important, the competence of
Government to bring in this Bill or to
legislate in this matter.

SHRI MADHU LIMAYE: Compet-
ence of this Parliament,

SHRI MORARJI DESAI: I stand

corrected.

ft gew Wy weATy ;AT fg §
Sifar

st Aroreoht deng : fg Y § e
& 98 15 g & oY ) Afrw a6 wgd
3 5 D & A W NE v §
wR9Y A aAAr |
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Q% AT §TEq :
U UL

ot Wrereoft Fenk ¢ W @ ATEw

IET AT |

Frs ATER

MR, DEPUTY-SPEAKER: No dicta-
tion on this issue,

st Aot 3k : fzwga a1
7 are § 4G sAfAQ T AT A oAE
T AE R

oft 7y, fomd : oy #17 feede
FO ? AT W ALY F7 A% &

st Arore et : wiEE &1 S
ALY AT AT FY WA AT 449 &, T
¥ wE g a1 § 9% 99 §9 WA
aar, dfes af & & aar %€, ag W
TMET AFY FEA § oY TEFT FI§ AT
EYAEY & | &P, aTEY qIX ATTFHTL T Zr4T
FW § AT qafordar §71 AT F@ E
af aret & a1 @ g3 e
T &t g3 § f—3 T AT § 7@t
FEgA F, X I S OF Awar g | &
g g AfeT g8 g@ v @, 97 fag
& 7@ gar ¢ e 39 a@ & sy qfe
FTZEUANTEY T & | AT R 3@ R, FE
FAT q@ G & | X I3TFT A g, T A
Jeq A9 AT T WA | § AT WlE,
afz ol frer & s 72 F@T
Sfea god & ardy a1 ) 99 Jwr
Fl.... (smaa=) . . . gEifed ga
grar & fr afg &1 gaaa #a¥ &Y T &
TATATFEA QI E AT A W &F &
TAHT FgA HT 0 L., (WEET) ...,
TgE @ A A ST, AT K
o1 I & A AT T F AT §
# qeat wem g 1 gam feamn
wrear g 5 T o WY 737, & Tear A
Qom | Afew & g § w9 AgEmr
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F& W92, w17 A o7 § a7 R
7 7EY, JEH! W GAA HT AgAQ FAC |
W FEI & FET § TEA AHC A
wfag 1 sadt & 7 qarfem g0

wq ara Ars 1 {3 7T ) 0F qr
#ga & fF ag Y F7 ¢ ag fawear )
T & a TEY #1% ardwar agr gk
oI TAFT ®1E G gl fqwar, &%
Ferar gt Ao 1| 3y oF qET & g
fawr & faems gERaw & | ¥R AT
q war amar ¢ fF & god S qur gar
g | few granfag aevg ww o & fF
# qa maA ¥ ¥ AEY 4r wafE g7 g iwe-
¥ gETEA 1965 % | Ay gAY TG
fear 1 65 & a1z 6w gure foram gafag
fe faw quer o @ /2% amar ar fedeg
o ifear w79 # €57 a1 fag s ag
ot arferriiz & aw 3q, FTEr sAfmi
a i, £% ar At | IR Fgr g7 &)
afgr 1+ ... (swTew). ... §qW
qqTT ArE FBA &1 A4 gt g, &
s g f 3+ o9 § w9 W g9 ¢
&rar & 2 g gt & W =T Wi
wy famdr ot &1 f5 oY gior 7 0A0 &
fog woe fawr azon @ §—& oA g
fF qear « E—AfaA o7 § =T &
fag oomr faar azar @ & a9 § AW
FARAAI T E, qg A auwm §
TE oW | ' & ag & e 4
T A @ gz di gaqma 1 A W
FHT &Y I T4 W § Aq 24} ¥
w1 § #7if& agr v wh-geA A9
TUT TR} | TE FAT ¥ TG guTw
QAT FgT T gAY AR M TAT & 1 I
qE FIAT 5T TT 1963 H a7 &4 &
wiz fire @ & 1 di 7 F w=T 30
sradt f} ¥ 1 arz & Arg @l & gAY
¥ 3@ w1 & dow w foar e ag
&1 & o fear aqr wafan fac
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ag T fa AN KA 8§ 1§ aaar
g faely gq & vamaT waE A1 W1 A
R g A1 € 1 TH FAT N AET 48
3% & fr 174 ag &= fow 98 @ o
g W7 FS g TG TAT FANE FH AR
q, T&T ag § 1 7! WY g1 urar § Afew
3| & ot g Forma gt wmelt 1 S &
T {0 w977 7% § 3 SaHi T 6y
Y AA\M AT ET BN & 1 TS WEW § f
st g foF 8@ gmar aeve fdrar

5q 934 @l & fam & | s
at =@ & Far farg g1 "ga1 3 0 S
falm arag 14 ATz FravdT 14 Hie
At frwar mar 1 mg Tt fata waoel
F1 § ag WO gwm § AE w0 § 0 4w
w1y ag =ed & fr e § fag gt
ST &7 G197 77 fogT @ ? g g
T4t 9rgy # Y foee ow faa § § a
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Q% AT §AE : FATT 40 T
g #ifaz 1

S qreea dwf w40 )
T 48 A 197 @1 g W AT
AT ZAT & | 8 & WA 897 st
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TE #1941 7aw § fw gw wore) wr
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w1 T § fs wrg & faam dar w16
frawr ot Gar ® gaw s Ay far
Fr | Safey 7g T A g awa
| mifearde % wer A1 g3 & | arfear-
Hz TsaT F1 A THT AT AR AT R AW
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ag &1l ot 7 o7 § 37§ HE A0
T g #7 FAA g1 A AW
g #§ 77 N wF @) ) eafeg R ew
fadtg #1 F37 77 v 734 § |

MR. DEPUTY-SPEAKER: The ques-

tion is:

“That leave be granted to intro-
duce a Bill to provide, in the eco-
nomic and financial interests of
the community, for the control
of the production, manufacture,
supply, distribution, 'use and pos-
session of, and business in gold,
ornaments and articles of gold and
for matters connected therewith or
incidental thereto;"

The Lok Sabha givided:

Division No. 1)

Ahirwar, Shri Nathu
Ram

Bajpai, Shri Vidya Dhar

Baswant, Shri

Bhagat, shri B. R.

Bhakt Darshan, Shri

Bhanu Prakash Singh,
Shri

Bhargava, Shri B. N.

Bhattacharyya, Shri
C. K.

Bohra, Shri Onkarlal
Chanda, Shri Anil K,
Chandrika Prasad, Shri
Chatterji, Shri Krishna

Kumar
Choudhary,
miki

Das, Shri N. T,
Dasappa, Shri Tulsidas
Dass, Shri C,
Desai, Shri Morarji
Deshmukh, Shri B. D.
Dhuleshwar Meena, Shri
Dinesh Singh, shri
Dixit, Shri G. C.
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.

Shri Val-

AYES

Ganga Devi, Shrimati
Himatsingka, Shri
Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, shri V. N.

Kamala Kumari,
mati
Kavade, Shri B, R,
Kedaria, Shri C. M,
Kesri, Shri Sitaram
Khan, Shri M. A.
Kinder Lal, 3hri
Kureel, Shri B. N.
Lakshmikanthamma,
Shrimati
Laxmi Bai, Shrimati
Mahajan, Shri Vikram
Chand
Malhotra, Shri Inderjit
Mandal, Dr. P.
Mane, Shri Shankarrao
Marandi, Shri
Masuria Din, Shri
Mehta, Shri Asoka
Mishra, ghri G. S.
Mohsin, Shri
Mrityunjay Prasad, Shri
Mudrika Singh, Shri

Shri-

(14.49 hrs.

Naghnoor, Shri M, N,

Pal Choudhuri Smt, Ila

Pandey, Shri K. N.

Panigrahi, Shri Chinta-
mani

Pant, shri K. C.

Parmar, Shri Bhaljibhai

Parthasarathy, Shri

Patel, Shri Manibhai J.

Patel, Shri Manubhai

Patil, Shri A. V.

Patil, Shri C. A.

Patil, Shri S, B,

Patil, Shri S, D.

Pramanik, shri J. N.

Radhabai, Shrimati B.

Raju, Shri D. B.

Ram, Shri T.

Ram Dhan, Shri

Ram Subhag singh, Dr.

Ram Swarup, Shri

Rana, shri M. B.

Randhir Singh, Shri

Rane, Shri

Rao, Shri Jaganath

Roy, Shri Bishwanath

Roy, Shrimati, Uma

Sadhu Ram, Shri

Saha, Dr, S. K
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Saigal, Shri A. S.
Sanghi, Shri N. K.
Sanji Rupji, Shri
Sankata Prasad, Dr.
BSant Bux Singh, Shri
Sen, Shri Dwoipayan
Sen, Shri P. G.

‘Shah, Shrimati Jayaben
Shastri, Shri Sheopujan
Sheo Narain, Shri
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Sher singh, Shri

Sheth, shri T, M.

Shukla, Shri S. N.

Shukla, Shri Vidya
Charan

Siddeshwar Prasad, Shri

Singh, Shri D, N.

Sinha, Shri R. K.

Snatak, Shri Nar Deo

Sonar, Dr. A. G.

NOES
Abraham, Shri K, M. Jharkhande Rai, Shri
Amat, Shri D . :
' - Kachwai, Shri Hukam
Ayarwal, Shri Ram Chand
Singh

Kameshwar Singh, Shri
Kandappan, Shri S.
Kapoor, shri Lakhan Lal
Khan, Shri Ghayoor Ali
Kothari, Shri 8. S.
Kushwah, Shri Y. S.
Limaye, Shri Madhu
Mahato, Shri Bhajahari
Menon, Shri Vishwa-
natha
Misra, Shri Srinibas
Modak, Shri B, K.
Mody, Shri Piloo
Mukerjee, Shri H, N,
Muthusami, Shri C,
Naik, Shri G. C.
Nair, Shri Vasudevan
Nayanar, Shri E. K.
Paswan, Shri Kedar

Banerjee, Shri S. M.
Basu, Shri Jyotirmoy
Behra, Shri Vaidhar
Berwa, Shri Onkar Lal
Bhagaban Das, Shn
Bharat Singh, Shr
Birua, Shri Kolai
Chittybabu, Shri C.
Dange, Shri S. A,

Deo, Shri R. R. singh
Digvijai Nath, Shri
Esthose, Shri P. P,
Fernandes, Shri George
Girraj Saran Singh, Shri
Gopalan, Shri A. K,
Gupta, Shri Indrajit
Gupta, Shri Kanwar Lal
Janardhanan, Shri C,
Jha, Shri S. C.

14,50 hrs,

SHRI MORARJI DESAIL
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Sonavane, Shri
Supakar, Shri Sradha-

kar
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tula Ram, Shri
Veerappa, Shri Rama-
chandra
@Viswanatham Shri Te:
neti

Patel, Shri J. H.

Patil, Shri N. R.

Puri, Dr, Surya Prakash

Ramani, Shri K.

Samanta, Shri S, C,

Sequeira, Shri

Shah, Shri T. P.

Shah, Shri Virendra-
kumar

Sharda Nand, shri

Sharma, Shri B. S.

Sharma, Shri Yajna Datt

Sharma, Shri Yogendra

Shastri, Shri Ram=zavatar

Shastri, Shri Raghuvir
Singh
Shastri, Shri Shiv
Kumar

Sreedharan, Shri A.
Tapuriah, Shri 8. K.
Vajpayee, Shri A, B,
Yadav, Shri Jageshwar

1 intro-

duce the Bill.

MR. DEPUTY-SPEAKER:
sultf of the Divisions is:

The re-

STATEMENT RE. GOLD (CON-

Ayves 103; Noes 61.

TROL) ORDINANCE, 1968

THE DEPUTY PRIME MINISTER

The motion was adopted.

AND MINISTER OF FINANCE

@Wrohg]y voted for ‘Ayes’.
1The following Members also
AYES: Sarvashri B. N. Kathan, B. N,
Shastri, K. Suryanarayana and
Bibhuti Mishra and Shrimati
Sucheta Kripa'ani.

re-corded their vote:
Somani, Bansh Narain Singh,
S. M. Joshi, Bhogendra Jha,
Satya Narain Singh, Guna-
nand

Thakur, S. N. Maiti,

S. M. Krishna, Tenneti Vis-

‘NOES: Sarvashri Brij Bhushan Lal,
Ramchandra J. Amin, N. K.

*Published in Gazette
22-7-68.

wanatham eand  Shrimeti
Suseela Gopalan,
of India Extraordinary, Part—II section 2, dt.



(SHRI MORARJI DESAI): I beg to
_lay on the Table a copy of the expla-
.natory statement giving reasons for
immediate legislation by the Gold
(Control) Ordinance, 1968 under
rule 71(1) of the Rules of Procedure
and Conduct of Business in Lok
Sabha.

14.51 hrs,
JUDGES (INQUIRY) BILL*

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AF-
FAIRS (SHR1 VIDYA C(CHARAN
SHUKLA): On behalf of Shri Y. B.
Chavan, I beg to move for leave to
introduce the Bill to regu'ate ‘ne
procedure for the investigation and
proof of the misbehaviour or incapa-
city of a judge of the Supreme Court
or of a High Court and for the presen-
tation of an address by Parliament

1o the President and for matters
vonnected therewith,
MR. DEPUTY-SPEAKER: The

Juestion is:

“*That leave is granted to intro-
+iuce a Bill to regulate the proce-
durc for the investigation and
.proof of the misbehaviour or
ancapacity of a judge of the
Supreme Court or of a High (ourt
and for the presentation of an
oddress by Farliament to the
‘President ang for matters connecl-
ed therewith.™

The motioy wds adopted.

SHRI VIDYA CHARAN SHUKLA:
I.introduce the Bill,

14,52 h'rs,
RHQUlsmomnG AND - ACQUISI-

TION. OF IMMOVABLE PROPERTY
. (Ammmﬁh BILL

nd ASADHA 31,1890 (SAKA) Acquisitioning of Im-
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movable Property (Amdt.) Bill
THE MINISTER OF WORKS,
HOUSING AND SUPPLY (SHRI
JAGANATH RAO): I beg to move®:

“That the Bill furthey Lo amend
the Requisitioning and Acquisition
of Immovable Property Act, 1952,
be taken into consideration.”

Sir, befoare J' prodeed to explain
the salient features of the Bill, [
would like briefly to reca!l the back-
ground to this legislation. You are
well aware that the Land Acquisi-
tion Act of 1894 gave powers to
acquire land for a public purpose, to
Government and this Act dig not
give the power to requisition any
immoveable property for a public
purpose. During the World War II
in 1939, the Defence of India Act was
passed and under the Act and i1uies
made thereunder, certain lands were
reguisitioned, and thereafter the He-
quisitioning and Acquisition of Im-
moveab'e Properly Act, 1947 was
passed. It was a temporary Act, and
later on, in 1952, the Requisitioning
and Acquisition of Immoveable Pro-
perty Act came into being. All the
properties that were acquired and
requisitioned under the earlier Act
were deemed to have continued to
be requisitioned under the 1952 Act.
This 1852 act comes to an end by
13th March, 1870. In the wake of
the Chinese aggression in 1962, the
Defence of India Act was passed.
Under the Act and the rules made
thereunder certain number of lands
were requisitioned. In particular.
74,570 acres of land and about 208
buildings were requisitioned by the
Ministry of Defence for the purposes
connected with the defence of the
country and the efficient :conduct of
military  operdtions. At present,
there are about 65,016 acres. of idnd
and 200 buildings umder requisition
and the estimated cost of the acgui-
sition of the !and still to be requisi-
tioned would be about Rs. 85 crores.
On many of the requisitioned land,
valuable constructions have already
been put up and the construction
therefore is nr a pmnmens rature.

'luvod w:th the recommendation of the President. -
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Thus, in a large majority of cases,
it is not possible to vacate the land
and hand over the same to the
owners. Further, in the event of
derequisitioning, the question of .e-
moving the structures and payment
of compensation in respect thereof
may also arise. Some of the requi-
sitioned buildings are composite
while some are portions of buildings
such as flats. It may not be possible
to acquire portions of buildings
which do not constitute composite
properties. In view of these circums-
tances, it became necessary that the
Immoveable Properties Requisition-
ing Act should continue to operate
and for that purpose a Bill was
introduced on the 10th of May, 1968.

You are well aware Lhat the
Defence of India Act 1962 expired
with the revocation of emergency on
the 10th January, 1968, and for a
period of six months it was deemed
to be in force. The Bill was intro-
duced earlier, but it could not be
passed during the last session. There-
fore, an ordinance was issued on the
17th June. This ordinance is exactly
on the same lines with the Bill that
was introduceq originally,

I have also taken advantage of this
opportunity amend section 8(3),
sub-clause (b), which relates to
payment of compensation. ‘This
clause was struck down by the
Supreme Court as being violative of
article 31(2) of . the Constitution.
Therefore, in this Bill, we are omit-
ting clause (b) and brining the pro-
visions in conformity with the find-
ings of the Supreme Court.

As have already stated the Ordi-
nance-was passed on 17th June. This
Bill seeks to replace the Ordinance.
Sir, I move that the Bill be taken
inte consideration.

MR. DEPUTY-SPEAKER: Motion
gnoved:

“That the Bill further to amend
the Requisitioning and Acquisition

of Immoveable Property Act, 1932,
be taken into consideration.”

JULY 22, 1968 Acquisitioning of Immov-

3 6
able Property (Amdt.) Bill

SHR] C. C. DESAI (Sabarkantha):
Mr. Deputy-Speaker, Sir, I rise to
oppose this Bill. This law as the hon.
Minister just now admitted, was
passed during the period of -met-
gency, but I know for a fact that
houses and properties have been re-
quisitioned and are in the possessisn
of Government for nearly thirly
years. [ can name property after
property which were requistioned in
1939, during the Second World War,
and which properties are still in the
possession of Government. So what
we want Government to do is to tell
us what is their phased programme
for the de-requisitioning of thess
properties. It is only on the basis of
a properly worked out basis for the
de-requisitioning of these properties
that this House can be expected lo
pass a Bill of this kind.

Secondly, the provision regarding
payment of compensation is not quit:
clear. Originally there was a prov:-
sion which was struck down by the
Supreme Court. Even now we want
to make it absolutely clear Lhat com-
pensation will be paid according lo
the market value of the property as
on the date of acquisitioning—that
is, the date of issue of noliiication
under section (4) of the Land Acqui-
sition Act— and that all the provi-
sions of the Land Acquisition Act
and the normal processes and proce-
dures under it will be pursued and
followed while acquiring these pro-
perties and there will be no short-cut
and no under-hang dealings in deal-
ing wifh these properties, We want
a categorical assurance from Govern-
ment because we know for a fact,
and T myself am a victim of this
particu'ar practice on the parl of
Government, that although the law
makes it clear that when land or
property is acquired compensation
has to be paid according to the mar-
ket value prevailing on the dale stili
instructions are issued by Govern-
ment to Land Acquisition Officers. (o
pay only a npminal price. They tell
us openly: “What can we do? W
know the prise is Rs. 32 a square
yard but we have been told by Gov-



357 Requisitioning and ASADHA 31, 1880 (SAKA) Soviet Arms Supply 358

Acquisitioning of Im- to Pakistan (A.M.,)
movable Property & !
(Amdt.) Bill 1

ernment to pay you only Rs. 2. Y¥You
zan go in appeal and, no doubt, you
will succeed. It is not mere hearsay.
I myself had a plot of land in Delhi.
When that land was acquired and
compensation was paid it was so
ridiculously low that I myseif went
to court. I asked the man concerned
why the price fixed by him was s0
Jow when the market price was not
less than Rs. 30 or Rs. 32 per square
vard in that particular locality. His
reply was that he knew it but his
instructions were that he should pay
only that low compensation and that
1 could go in appeal. When I went
in appeal 1 got Rs. 8 per square
vard and now I am going to the
High ourt. All this means persecu-
tion. How long can a private indi-
vidual fight against the Government.
The Government fights with the
money of the tax-payer whereas an
individual fights with his own re-
sources, That is an unequal fight.
1t- is not correct, not right, not
equitable, that Government should
use these powers to harass people
and pass orders which are contrary
to the provisions of the law.

So I want an assurance from 3ov-
ernment that in the matter of pay-
ment of compensation they will fol-
low the exact letter of the law,
namely, that compensation will be
paid on the basis of the market
value prevailing on the date of issue
of notification, plus 15 per cent sola-
tium,

15 hrs.

As I said, this particular provision
was made during the emergency in
the wake of the Chinese aggression.
What ig the justification today for
continuing such a legislation? On the
ons hand, you say that the emer-
gency has ended; on the one hand
You say that the powers taken under
the.Defence of India Rules uire no
langer yalid; and in the same breath
You bring forward the same law,
istue an Ordinance and come to this
{‘Wle for paming it into law. If

this particular provision was made
because of the emergency, the smer-
gency having ceased, there should
really be no need for acquisition.

Thirdly, Government have more
resources than any private individual.
If your officers are in need of accom-
modation .

MR. DEPUTY-SPEAKER: Th= hon.
Member may resume his seat and
continue his speech after the ad-
journment motion is over.

SHR C. C. DESAI: But the ad-
journment motion wil] go on till 6
O'clock, So, it will be only tomor-
row.

MR. DEPUTY-SPEAKER: After
the adjournment motion is disposed
of, he will have to resume his speech,
if he so desires.

15.01 hrs.

MOTION FOR ADJOURNMENT
—contd,

SupprLy OF ARMS BY U.S.SR. TO
PAKISTAN—contd,

SHRI PILOO MODY (Godhra): Sir,
I move:
“That the House do noyw ad-
journ”.

There comes a time in the history of
nations when the hard realities of life
will overwhelm the puppy love .of
adolescence. This change of life
seems to have come over our Govern-
ment and it is about to acquire some
wisdom teeth—perhaps. For
years our rulers have been suffering
under the grand delusion that Indin's
importance was a historic fact and that
we can gtrut the world, giving advice,
preaching, morality and talking peace.
Unfortunately, that smugness Tas
wiped off our face when the Chinese
in 1962 attacked ug and are still squat.
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1ing on thousands of miles of our ter-
ritory Jotally unaware of our histori-
cal importance.

This buried the first major plank
«! our foreign policy when Hindi-
Chini bhai bhai became Hindi-Chini
hai hai. In those day I remember
Jawaharla] Nehru reciting from
Glimpses of World History and talk-
fng about our historic ties and the
ancient trade and the permanent and
traditional friendship that bound our
iwp countries together, In 1962 all
thi¢ evaporated into thin air—: pgrim
reminder of the fact that in the affairs
of a nation there are no permanent
friends and nu permanent enemies but
only permanent interests.

The Soviets are now going to supply
arms to Pakistan. Nobody seems to
know what arms they are going to get.
Some say ‘“‘wait and see”; gthers think
that they are only “defensive wea-
pons”, but no one seems.to know why,
Why are the Soviets doing this? Why
are they giving arms to Pakistan?

There is no doubt, even though our
Foreign Office may not yet have rea-

lised it, that the Soviets are making

their next big thrust and propaganda
offensive in the Persian Gulf. They
have already started flirting with Iran
and their trade missions have -eached
as far as Bahrein. Naturally in this
move Pakistan excites their fancy.
Of course, there is the more formal
and official excuse that the USSR is
trying to wean Pakistan away from
the Chinese spheres of influence. Why

are they selling defensive arms o
Pakistan? I by selling defensive
arms they «can wean Pakistan

wnd achieve that Jaudable objective, it
would be a very good thing; but whe-
ther they will succeed or not is a mat-
ter v{ pure conjecture.

‘Whatever their reasons are—we are
not particularly concerned with their
réasons—the fact of the miatter is: Is
the Soviet Union not aware of the fact
that giving Pakistan these arms is go-
ing to create trouble for our uountn'?
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Have they no fear of offending us?
Have they no fear of losing our
friendship? Do they take ug so much
for granted; or, do they know that
because of our own folly we have
committed this country to the Soviet
Union and have enslaved our economy
in a manner in which the Soviets can
turn round and say, “We are going to
do this and if you do not like it, go
and jump in the lake"?

According 1o Premier Kosygin, all
this supply of arms is being done fer
the promotion of peace in the sub-
continent. The Government's most
favoured paper, the Patriot. has accus-
ed pro-American parties and like-
minded members of the Congress Par-
liamentary Party of trying to create
anti-Soviet propaganda, with which
Premier Kosygin of course concurs and
accuses these elements of sabotaging
Indo-USSR f{riendship; but the inno-
cent act of giving arms to Pakistan and
increasing the tension in this sub-
continent is nowhere responsible for
what is happening!

New Age, Moscow's mouthpiece in
India has gone one step further and
says that the Soviet supply of arms
to Pakistan is a blow to the global
strategy of the American imperialists
and, therefore, in India's national inte-
rest, 1 do not know how we are ex-
pected to believe this sort of drivel.

SHRI VASUDEVAN NAIR (Peer-
made): You will not understand it.

" SHRI PILOO MODY: Premier
Kosygin has gone on to say that the
giving of arms has been decided from
the point of view of friendship bet-
ween India and the Soviet Union.
Any force that tries to put a wedge
into this will be destroyed, he says.
He goes on further to gay tha! this
giving of arms ig going to make our
friendship from strength %o
strength. After all, why should it
not? Our very own Prime Mifiiiter
has astured him that what they &
wlﬂ:ﬂﬂngﬁmetmhmo{m
business, théugh, she is ndt very happy
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about it. Our foreign policy, she SHRI PILOO MODY: At least the

maintaing, will undergo nmo change.
With such a categorical assurance the
Soviet Union can do what it likes, Our
friendship will have to improve with
thé Soviet Union and grow from
strength to strength because as Pakis-
tan gets stronger we will become more
and more dependent on the Soviet
Union. I maintain that this is not
{friendship, this 1s blackmail!

It is now a matter of historic fact
that we have sold our economy to the
Soviet Union and that we are getting
deeper and deeper into their clutches
for the last few years, We have been
appeasing them in every conceivable
way, pandering to them and ultimate-
ly surrendering to them. In trade, in
commerce, in industry, in our foreign
policy, even in our defence, all along,
they have been playing us for suckers.
Take the rupee payments of which
the balance is highly in our favour.
Because it is so, the Soviets are fore-
ing us to buy their arms, obsolete
arms. Let us not forget ihat the
Soviet Union operates a command
economy, a totalitarian economy, and
for fear of the cold war they have
converted their economy from oroduc-
tion of goods to production of arma-
ments. They have been stocked with
these armaments for the last few years
and are looking around to see for some
place to unload them. They have
found weaker nations like ours and
they have been using these arsenals of
theirs to enhance their diplomacy.
The result is that our army, our air
force, our navy are all equipped with
Soviet arms. Missiles, fighters, bom-
bers, submarines—all come from the
Soviet Union. This is why we have
become so completely helpless, that
is why we are afraid of offending
them. If so, I maintain that this is a
singular feilure o¢ the foreign policy
of this Government,

SHRI NAMBIAR (Tiruchirappalli):
We should have bought it all from
Alleﬂ.ﬂ_ ~B

equipment would have worked then.

The real tragedy of it all has been
that India is the only country jn the
world, out of 20 countries to which the
Soviets supply arms which is paying
full Soviet prices for the arms that we
get; all other countries are supplied
arms at substantial discounts, going up
to 90 per cent. Sometimes, we pay
original prices for obsolete equipment
—anything that the traffic will bear.

SHRI JYOTIRMOY BASU (Dia-
mond Harbour): No more obsolete
than what the British sold us.

SHRI PILOO MODY: The Sovieis
are forcing us to buy planes for the
IAC. They do not even make passen-
ger planes. They make only military
planes which they later convert for
passenger use, They have been offer-
ing us this bullock-cart, the TU-134,
in preference to the Boeing-737, DC-9
and the BAC-111,

SHRI JYOTIRMOY BASU:
about Bhilkai and Durgapur?

What

SHRI PILOO MODY: It you will
read Commerce magazine of June
22nd, you will find that there is a
complete bréakdown of operating
costs, and they have come to the con-
clusion that the break-even point of
the TU-134 is 101 per cent, which
means that in addition 1{o al] plane
loads going fllled with passengers, the
co-pilot would also have to he a pas-
senger before that trip can malkc a
profit. When we rejected it, tae
Soviets said ‘Why do you reject this?
You take them now and later on you
can trade them in for the yet-to-be-
built TU-154'.—if of course, it will
fly.

Rumania which has been making
herculean efforts to get out of the
clutches of the Soviet economy had
the courage to rejoct the TU-134 and
replace its fleet of IL-18 by the BAC-
111,
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In the matter of trade, India has
been buying nickel from the Soviet
Union at twice the price at which the
Soviet Union itself sells to the rest of
the world.

AN HON. MEMBER: Thanks to th
STC. s

SHRI PILOO MODY: Then, I come
to Soviet kerosene. We have been
obliged to buy kerosene from the
Soviet Union in spite of the fact that
we could make it very easily in our
own country.

-
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As for traditional exports like tea
and cashewnuts, we are losing our
foreign marketg because they have
been diverted to rupee payment areas
from where they are occasionally re-
exported, sometimes without ecven
reaching their destination, earning
Toreign exchange for our co-partners
in this rupee trade area.

Read yesterday's Hindustan Times
and read about Soviet technology at
Rishikesh, The Indian Drugs sand
Pharmaceuticals have not been able to
make simple consumable penicillin
after seven years and they are now
thinking of producing animal feed
with those expensive machines, You
have no doubt heard of the Madras
SBurgical Instruments. 1 will say no
more about it,

But the most daring exploit of all
has beep the attempt by the Soviet
Union to high-jack the exploration of
oil in the area known as Bombay High,
TENNACO, a company of the United
States, had offered g deal to explore
oil in Bombay High and to bring the
most expensive and sophisticated
equipment for the purpose of doing
this at their cost. If no oil was found,
it would not cost the Indian Govern-
ment a single paisa, But if oil was
found it would be exploited on the
basis of 80 per cent to us and 20 per
cent to them. This is the most
favourable oil deal that has ever been
offered by any vil company to any
country, )

JULY 22, 1968 Supply to Pakistan (A.M.) 364
SHRI NAMBIAR: Question,
SHRI PILOO MODY: Even Shri

Malaviya’s brain-child, the ONGC, bas
approved of it. As a matter. of fact,
the UAR which has no diplomatic re-
lations with the USA has accepted a
similar but not so favourable a deal.

Nasser, who is more socialist vhan
our Prime Minister, more pro-Soviet,
but in contradiction more inteligent,
has found nothing wrong with it,
But in India, the pets of the Soviets
within our Government, “We need not
do this; we shall explore this oil to-
gether. Let us start digging around
in knee-deep waters in the Gulf of
Cambay and then we will develop a
technology’. The Soviets do not have
any technology for deep-sea drilling,
and they said ‘We will develop a tech-
nology, and sooner or later, we will
make the machines to explore Bombay
High', What is this? This is learn-
ing at our expense. This is what I call
technical aid in reverse, because after
learning from us how to do deep-sea
drilling, they will naturally go znd
exploit their deposits in the Caspian
Sea. Because of this tomfoolery, the
TENNACO deal has been hanging fire
since December last year, costing this
tountry Rs. 5 crores worth of valuable
foreign exchange per month, Loss up
to date; Rs. 40 crores. Future anti-
cipated loss: unlimited.

SHRI NAMBIAR: Rs. 400 crorcs.

SHRI PILOO MODY: Whether it is
the MIGs or whether it is the Bokaro
steel plant Indian intersts, Indian
technicians, and Indian know-how are
playing second fiddle to Soviet inte-
restg and convenience.

The Public Accounts Committee has
very successfully disclosed what loss
this country is suffering as a result of
rupee payments. We have had defec-
tive tyres that were given to the
Defence Ministry to be sent to the
front. As for the tractors that we
have received are concerned, they are
tluttering up the junkyards of this
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country. None of them are operating
at all, and in the supply of spares, the
Soviets are charging us hign prices
and exploiting us with profits as high
@5 200 to 300 per cent.

" Then, I come to devaluation. When
we devalued our currency, when we
fixed the rate of exchange between the
rupee and the rouble, it was fixed un-
duly unreasonably high in favour of
the rouble.

"SHRI JYOTIRMOY BASU:
lorced us to devalue?

)

.SHRI PILOO MODY: Now, we have
the most spectacular of all suggestions
that we should dovetail our plan into
the Soviet economy. After that, it
would be impossible for us to disagree
with the Soviet Uniop on any pomnt
whatsoever, no matter how :mall. We
<hall not only become 2 satellite of the
Soviet Union, but we may ultimately
even become a republic of the Union
of Soviet Socialist Republics, which,
of course, will make both my friend's
citting here extremely happy.

Who

SHRI NAMBIAR: How can Shri
Piloo Mody be the satellite of any-
body?

SHRI PILOO MODY: A very posi-
iive sign of the self-confidence that
the Soviets have acquired about Indian
servility is the presumption with
which they have suggested ‘hat the
Ganges water dispute should be solv-
ed on the basis of the Indus river
water agreement. Unfortunately, we
have not acquired the strength to sug-
gest to the Soviets that they should
solve their border problems with
China over Outer Mongolia on the
same basis as the Kutch Award.

While the economieg of the Soviet
satellites such as Czechoslovakia, Bul-
garia, Rumania, Poland and Hungary
are making desperate efforts to get cut
of the stranglehold of the Soviet ecu-
nomy, we are talking in terms of dove-
tailing .ours into their with the - ease
©f a shoe-horn.
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There has been a change in the
Soviet pattern of diplomacy since 1985,
and this has not even begun to have
any repercussions on Indo-Soviet rela-
tionships. The Persian Gulf speration,
and the concomitant attitude of the
Soviet Union towards Pakistan, has
gone unnoticed by both Government
and press. Instead, some cock-and-
bull arguments are being advanced
about how giving arms to Pakistan is
going to wean it away from China. A
mouse is expected to move a mountain,
the only victim being the man who
believes it, Or, ig the Soviet Union
hoping that strengthening the Pakis-
tani arsena] is going to make India
panic so that we are going to rush and
buy more and more of those'obsolete
arms of which they seem to have an
unlimited supply? Defensive wea-
pons, they say they are going to give
to Pakistan. Defence against whom?
I can understand Pakistan thinking
that we are going to attack it. But I
cannot understand the Soviet Union
not knowing of our peaceful inten-
tions vis-a-vis Pakistan. And if they
stil], after all this flirtation, do not
know of our intentions, then this is
another aspect of the failure of our
foreign policy.

We hear constant reiteration about
what friend the Soviet Union is of
ours,chanted with the frequency of
a mantra. But Soviet propaganda has
not spared anyone except the Moscow
communists with its foul, vituperous
and false broadcasts on Radio Peace
and Progress, If that is their idea of
peace and progress, they can keep it.
I can understand the glee with which
this Government listens to the porno-
graphical stuff that Radio Peace and
Progress dishes out against my party
and my leaders, But let them not
forget that their own right wing is
being attacked, and in fact, the Gov-
ernment of Orissa itself. Is the Gov-
ernment of Orissa something different
and dvisible from thiz Gnavernment?
Is this Government not able to protect
its citizens or even itself against this
sort of malicious and false propa-
ganda? What sort of pusillanimous
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perambulation is this? 1 would tell
the Soviet Union to stop those damn
broadcasts, And to Hell with the
consequences.,

In 1954, the United States started
arming Pakistan against the Soviet
Union. A‘l of us, quite rightly,
we e mortified that these arms
would be used against us. In fact, we
were -mortified at the gullibility,
call it stupidity, of the United States
to indulge in something like that.
At that time, all of us including
Jawaharlal Nehru, categorically con-
demned the supply of arms as an
unfriendly act towards India and,
for months, he went on to do that.
Although we have been bitten once
and ae are faced with a similar
situation, what do we see? We see
Jawaharlal Nehru's daughter come
and whimper, and say, “We are not
happy about it.” At that time, it
was a thorough gentleman like
General Eisenhower who gave a
calegorical assurance that these arms

would not be used against us. Un-
fortunately, he was not in a posi-
tion to fulfil that assurance., And

now wc avre asked to take the word
from the non-yet-purged-or-about
to-be-purged Kosygin. And we ave
expected to accept it?

Let me quote what the high priests
of communism  have said. Lenin
said:

“Promises are like pie-crust-
made to be broken. It would be
mad and criminal to tie our hands
by entering into an agreement of
any permanence with anybody.”

And this is what Stalin said:

“Wards have no relation . to
actions. Otherwise, what kind of
diplomacy is it? Words are one

thing, actions are another.”

I am not attacking the Saviet
Goverpment. 1 have nothing against
it. I am attacking this Government,
this Council of Ministers and their
foreign policy. Let the Soviet Union
give armg to Pakistan. We do not
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care. It is their right to do so. But
let us not prove to be the zany ol
Soviet designs.

It was at Soviet insistence that we
met at Tashkent. It was  Soviet
leaders whg presided over the Tash-
kent gccord. Let it be Soviet Russia

who will ultimately murder the
Tashkent Agreement. We acclaim
the spirit of Tashkent. We beliove
that we must make friends with

Pakistan. Tt is our only salvation,
We share the same sub-continent.
They were our brothers only 20 years
ago. They will always be our neigh>
bours. But let us make friends with
them in New Delhi or in Islamabad.
We do not need any Soviet patron-
age. If in spite of our best efforts
Pakistan should be foolish enovugh
1o attack us, we will deal with them
in our own way. If the Patton
tanks were not successful against us,
Soviet missiles gnd the TU 16 bom-
bers are not going to far any better.
But the fear of admitting mistakes
angd the self-delusion that we suffer
from is the worst crime that a res-
ponsible Government can perpet-
rate on its own people.

Why did we subject our revered
President to the humiliation of the
Soviet visit? Il was like a B-class
Hollywood romance in which the
heroine was screaming at the top of
her voice about her fide'ity, virtue
and virginity and at the same time
she was fhaving an amorous orgy
with her husband’'s step-brother. To
avoid public ridicule, the husband
should have been planning his own
amorous adventure in  Washington,
London, Bonn or Paris.

It is now public knowledge that
even the Cabimet was divided on this
issue.  Further, the Kremlin has
been quite thorough not only in
planting its men in key positions of
Government but alse in flirting with

many a Minister of our Govern-
ment.
I would like to ask the Prime

Minister- a few. questions. Are you
surprised that Soviet Union - are-
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giving arms to Pakistan? Were you
not told about this when you were
in Moscow at the time you were the
Information and Broadcasting Minis-
ter? Did you at that time inform
anyone or broadcast the information
you had? When you became the
Prime Minister, what use did you
make of this information? In the
2§ years that you have been the
Prime Minister, what have you done
to warn the Soviet Union that if it
indulged itself in the luxury of giving
military aid to Pakistan, it would
seriously damage the growing bonds
of Indo-Soviet f{riendship? If you
have done so and not succeeded in
your efforts, what have you done to
reappraise your foreign policy in the
light of this Soviet perfidy? Are you
committed to a policy of ‘kick below
and lick above'?

By contrast look at Pakistan. They
started on the wrong foot with mem-
bership of SEATO and CENTO. They
dig everything that is possibly wrong
for a foreign country to do. They
made friends with China; they made
friends with the Soviel Union. Yet,
to day it is the only country that is
getting arms from the Soviet Union,
U.S. and China, including European
countries and countries of the Muslim
world. This is dip'omacy. And here
we are Spouting our non-alignment
and sanctimonious humbug. All that
we can do is to prostrate before we
can make any friends. Let us shed
this humiliation, this long history of
appeasement. Let our Prime Minis-
ter use the umbrella to protect her
tender skin from the sun or use it
occasionally to whack one of her col-
leagues on the Treasury Benches. But
let her not make it the symbol of our
foreign policy.

Therefore, I insist that if we are
to make friends with the Soviet
Union, let it be on conditions of
hanour, on the very sound principle
that they need us as badly as we need
them. And to protect this honour, let
us tell thegn that they shall not give
any military weapons to Pakistan,
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that they shall not interfere with the
economy of our country, that our
rupee trade agreements wi!l work
only on a commercial basis, mutually-
advantageous to both, that they shall
not dictate our oil palicy to us or how
we should build our steel mills or,
for that matter, what planes we shall
buy, that they shall not poison - the:
minds of our people by the foul vili-
ficationgs of their broadcasts over
Radio Peace and Progress; and, above:
all, that we shall not dovetail our
Plans into the Soviet economy. If im
spite of this they wish to be our
friends, let us by all means embrace
them; if not, let the devil take the-
hindmost.

370

MR. DEPUTY-SPEAKER:
moved:

Motion

“That the House do now
journ.”

ad-

Mr. Hanumanthaiya.

SHRI HANUMANTHAIYA (Banga-
lore): I was greatly impressed with
the eloquence of my hon. friend, Mr.
Piloo Mody. I wish I had been, and
the House had also been, greatly im-
pressed by his intelligence. Matters
of foreign policy have to command
common confidence in the House. We
have to proceed about our discussion.
specially on this subject on which
every one of us is perturbed, with
dignity, decorum and self-confidence.
To make use of the occasion to throw
jibes at everybody, including the
patriots who had served this country
before, is hardly the way of consoli-
dating the position of India vis-a-vis
Soviet Union or Pakistan or any other
country. 1 very much wish that the
Swatantra Party, which usually takes
a very sober attitude towards prob-
lems, had adopted a different tenor,
different arguments and a different
approach to this problem. Here is a
problem on which there is no differ-
ence of opinion, whether it is bet-
ween the Communist Party and the
Congress or whether it is between
the Jan Sangh and the Congress or
the Opposition parties inter se. There
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is hardly any difference of opinion.
It is only a question of wording and
in what shape it should be worded.
Forgetting that this is a common
approach to the question, and making
a grievance of every move that can
‘be plausibly sponsored is, to say the
least, playing to the gallery, and not
‘serving the true interests of the coun-
‘try. Here is g single pointed problem
of Soviet Union selling some arms to
Pakistan. Our Prime Minister was
the first to make it clear and in as
categorical a manner as possible for
a Prime Minister to do, that this
«country feels unhappy about it. What
more can be said? This country is
known for its sobriety, culture and
long civilisation. Whatever one speaks
has to emanate out of this back-
ground. Ome cannot go on ecrying
hoarse and using undignified word or
argument against a sister country.
‘Whatever is warranted by our his-
tory, civi'isation and culture has been
succinetly, reasonably and concisely
stated by the Prime Minister.

.- SHRI RANGA (Srikakulam): No,
no.
"SHRI HANUMANTHAIYA: The

point of some of the Opposition par-
ties as to whether it should be in the
form of a resolution or in the form
of a statement is a distinction without
a difference. As has been made clear
by Government, when the USA gave
military aid to Pakistan to the tune
of 14 to 2 billion dollars, we protest-
ed. We never broke off diplomatic
re'ations. Nor did we discontinue
economic co-operation and collabora-
tjon in other fields. We digested the
difficulty of the military aid to Pakis-
tan, though of that dimension. But
we hadq the confidence, we had the
restraint to see that other fields of
co-operation were not affected. Like-
wise is the approach of Government
in the present case. We are not
ashamed of it. We feel dissatisfied,
we are not happy with what has
happened, but to say that every touch
of the Soviet Union is contaminated
is to take an extreme view and be-
«come liable to the charge hy Mr.
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Kosygin or anyone else that there are
certain sections of opinion in India
who are interested merely in seeing
that our friendship with the Soviet
Union is put an end to, instead of
correcting the situation that has
arisen in & wrong manner. We are
interested only in rectifying a mistake
done. Even in the best of relation-
ships, even in family relationships
sometimes misunderstandings do arise.
That is the way of the world.

It may be said that with some ob-
jective, with some motive or with
some intention, the Soviet Union has
agreed to sell some defence equip-
ment. It must be noted that this is a
sale as against the free gift of Ame-
rican aid of the dimension I mention-
ed. It is now understood that the
whole of India, irrespective of parties,
feels unhappy. 1 do not suppose the
Soviet Government and leaders who
are very particular about the friend-
ship being continued and developed
will not take note of this dissatisfac-
tion. It is only the closed mind of
the Swatantra Party or of Shri Filoo
Mody which may not take note of
public opinion. But the Soviet leaderz
are bound to take note of this dis-
satisfaction.

My hon. friend, Shri Piloo Mody,
not only strayed into the foreign
policy fleld, but also went into the
entire length and breadth of foreign
collaboration. I am in a position to
state after careful examination of the '
various aspects of foreign collabora-
tion, whether it is with Russia or with
America or with Germany or with
UK or any other country that foreign
collaboration has a tale of its own.
These collaborations are not charity
shows; they are not meant exclusive-
ly to help your own country. They
are commercial transactions. Tt is a
question of competing intelligence
between the Indians concerned and
the foreigners concerned. They are
bound to make the best of the bar-
gain in a situation. In my opinion,
these foreign collabo-ations have not
been completely to the advantage of
India; they have-ended in many sec-
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tors, in an imbalance in our foreign
exchange position. This point requires
a commission to study. The whole
gamut of foreign co!laboration has to
be gone through and seen how many
af them have worked profitably to
India, how many have not, how many
have to be continued ang how many
stopped. Therefore, this is not a field
where you can accuse only the Soviet
Union. Much more accusations can be
nurled at other countries. Therefore,
that argument in this connection
would be an irrelevant argument.

SHRI J. B. KRIPALANI (Guna):
KRelevant argument.

SHRI HANUMANTHAIYA: Every
argument that criticises the Congress
tecomes relevant to my friend
Acharya Kripalani. Therefore, there
is no cocmmon point of argument bet-
ween that approach and my approach
which is a discriminating approach.
Where there is sumething wrong 1 say
:t is wrong; where there is something
zight, I do say so.

Minister this morning
made a great point. After the second
wuarld war the world pattern so
changeg that the world was divided
into two blocks, and the cold war
aimosphere enveloped the whole
world as it were. 1 do not suppose
my friends in the opposition will
accuse India on that score. It happen-
ed, it is the natural flow of history,
its currents and events with which
India had nothing to do. All that
we could do was to maintain our
celf-respect and say we were not
going to be hangers on of either this
bloc or that bloc. We have main-
1ained consistent'y that dignified non-
aligned approach up to this minute.
There have been several occasions
when this country has not been able
to agree with Soviet Russia, There
have been more occasions when we
have not been able to agree with the
USA. If an impartial, objective
scrutiny is made of our foreign policy
you will see that literally as well as
truthfully we have never resorted to

. The Prime
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kow-tow anybody’'s line continuously
and all the time.

-If Pakistan receives foreign aid
from three contradictory forces, it is
not the fault of India. We never
askeq these countries to simultaneous-
ly help Pakistan. To say that we are
alsp responsible for that is to say
that Mr. Piloo Mody is respansible
for Mr. Kosygin's helping Pakistan:
It is who!ly irrelevant. It is one of
the international inexplicable factors.
Its explanation will probably be dis-
closed by subsequent events of his-
tory. :It so happens that America
helped Pakistan to the tune of 2
billion dollars, and now that -marriage,
the alliance in the Kalyan mandap of
SEATO, CENTO and all that, is gone.
After Pakistan's conflict with India,
they have openy at any rate, stopped
supplying any military aid to Pakis-
tan. There may be here and, there
some small transactions which take
place through Iran or Italy. Even
that has stopped. Therefore, they
ran to China. China is intcrested in
sabotaging India internally as well as
external'y. Therefore, in order to
satisfy its own hatred towards India,
maybe it is helping Pakistan.

As to why the Soviet Union is help-
ing Pakistan, many people make
guesses. I do not want to base foreign
policy on pure guesses. Let ug wait.
Let us see how it works. After all,
it is a sale, and if Pakistan has to get
this aid, it has to be paid in currency,
rupees or whatever it is. Let us wait
for a few months or a year and see
how this sale affects Pakistan, affects
China or India. This is one of those
things which it is impossible to fore-
cast. Interested people may be giv-
ing interested versions of their own
impressions of this military aid.

SHRI J. B. KRIPALANI: Why
should the Prime Minister given an
opinion then? She could have waited.

SHRI HANUMANTHAIYA: The
Prime Minister is really wise; there-
fore, she is in that position. Any
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[Shri Hanumanthaiya)
Prime Minister has to give the reasons
given by the other country for public
consumption. You cannot go on attri-
buting motives, twisting and interpre-
ting the opinion of the other country.
1f Kosigin as a gentleman has given
ene particular explanation, as a Gov-
ernment we have to accept it and say
that this is what Soviet Russia says.
That is al] that has been said. The
foreign policy is undergoing changes
not only so far as Soviet Russia is
concerned but so far as America and
China are also concerned. My friends
say that the Indian policy should also
change. I agree that it should change
according to the interest of this coun-
try. It iz the responsibility of the
Members of the Oppodition to create
this condition instead of taking an
attitude as that of Shri Piloo Mody's
extreme, partisan and perfunctory
attitude. No more propitious oppor-
tunity has been afforded than this
opportunity to forge common front so
far as foreign policy is concerned.
The opinion is the same among both
the Government and the Opposition
Members or is almost the same. But
on the paltry difference of whether it
should be a gtatement or a resolution’
we are kicking a big row. Every res-
ponsible opposition leader who is in-
terested in a common approach to this
problemy must take advantage of this
opportunity to see that as far as possi-
ble course is agreed upon....(Inter-
ruptions.) The position taken by the
Government is not only right; but his-
tory will judge that it is the correct
stand that we have taken,

SHRI J. B. KRIPALANI: As in the
ease of China.’

SHRI HANUMANTHAIYA: In res-
pect of China, we took a stand The
other party betrayed. You can as
well blame the house-owner for a
theft committed by a dacoit. It is the
dacoit "who is In the right and no the
hossse-owner—thag is the =argument
«nat appears to weigh with m frlend.
I¢f China betrayed us, it was not our
foult.
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15.44 hrs.

[SHR1 THIRUMALA RaO in the Chairl

I agree with the Opposition parties
that if the Soviet Union is really sin-
cere about the Indian friendship, they
should discontinue showing in their
maps Aksai China and NEFA area as
belonging to China, Communiques
are merely formal and courteous docu-
ments. Visits of Heads of States are
persona] courtesies extended to indi-
viduals or officials. They should not
be taken so seriously as we do. Even
when we differ from one another, we
may invite one another for a cup of
tea; that does not mean that we change
our political views, In the sphere of
international relations, merely because
there is a communique and there “§ a
visit of either thig President or that
President—that does not indicate that
our relations are one hundred per cent
correct.

There are courtesies, and the courte-
sies and the courtesies should not be
magnified into propositions of foreign
policy or of permanent relationship.

I very much wish that (he Soviet
Union takeg note of these three things:
the first is, if they really mean to
continue this friendship which has
really grown for the last 20 years, they
have to rectify their maps and remove
all suspicions in our minds. Secondly;
they have to see whether they are
helping the cause of socialism by help-
ing a country which is wedded to
feudalism; thirdly, whether they are
helping international peace by helping
a country whose one reason for exist-
ence is hating India and is trying all
the trme to do some aggression. These
20 years of friendship is good enough
for them to revise their decision on the
sale of arms to Pakistan. even if they
have committed themselves to this
position.

Public opinon in India is so strong
that no party, whatever it is, can go
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against this current. Evep the com-
munist party—from whatever I know
from my private conversations with
them—I {feel they are first Indians,
patriotic Indians more thun anything
else, 1f they had been consulted by
the Politburo in Moscow, probably
they would have given advice Lo them
not to venture upon this step of en-
couraging an aggressor. May be they
are not consulted; maybe they will be
able to persuade them on their vwn
party level. A day will come, 1 Lope,
when the wrong step taken by the
Soviet Union wil] be rectified. The
co-operation of the Opposition parties
as well as declicate handling of the
situalion by the Governmeny is the
correct path to pursue in the mean-
while,

MR. CHAIRMAN: Shri Vajpayee. I
would request hon Member to adhere
to the time-limit; a Jarge number of
Members are to take part in the de-
bate,

o e farrdt wam@ (qao-
g7) : awfr wEw €W AW W
ge T fpan an wwen fe afae
= gro qifee w0 gfaae fra
17 & fadg § oF AQ qqT T
feafy dmrgr o€ ¢ 1 &7 xE o
Feafer & ggar wix wewr-faware & A
ATHAT  HTAT I | A FAT A WA
s F W g 41 fr &w Wi g
aoec Y g ¥ F awifc e
¥ @ 0 1 I g o oo
wie fear ar fir o o ®
difsy wrda & N xfy  ofefenfs
qar gE§ IaFT WEAMEE w0
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fFar sradm  wTAR W A
gt & Jmar w1 w@nfsT g a4t
afzfeafa #1 ammr w77 & frg sdwr
AT EY WY g 6T W OF w7
gafage wa ¥ forg #1 faeer w3ar
A FgEFw wilgq & 5 wreA
FIATHA 97 @TEAT & gW
fet et F meger w1 ARG
¥ wim W wlasm w1 a8 B
AFT | W A wfeE o 7w a0
FIAATT T 5 H 119 F97 77
W7 FH FAHSAH UF Y Agl
I qHT AT W F UF w7
¥ @ & fag w9 wfw wwar
fom s#re  wha fFar smaar 7o wam
wqr 7 %@ fr o oaw oW
TS Q& FT F1E qOR
gy 2w faymmezfe zaamsy
qfefeafs w7 o 4 g€ v
g« AT 7 qifEerT &1 gfiqare
fad A% gW®F FT WIET F7 q64
yAfeT s e T 0T FW IITET
pfhew ® ge felr oW
ot faqn gr mEE | 3w T IH ENE
fef! 757 A® wIyEE A
& oAAm Wt g | fam wm
i fawm g ff woe Qar gET
wrT a1 Ags A Iw wr facor
T w@ | IR WG e
®7 wHOwT @gmar ¥ faae o%
WTRTEA &1 98§ q7 | W7 N LA HAT
qEEET  TH AT WY TG T W
dare 7 Age 3 wleawr frdw
feqrfe &t Zo® wwOwT ¥ awa
xR ¥ fawTs IAHT ST awy fear
T W I w1 ywer Ofe ¥
TeieTw  fear AT oW oW S
strw gifaae ww & fatg & faars
WE® W ISA K13 § W\
AT wAY wﬁmmﬁm*ﬂfﬂ‘ﬁ
qryai wrdare LA
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TF WX AZ® J1 AAWAH qgraar
Ffgas Tz Frarak gEd A
g Fat wWEEaT wW % foim &
faos T F AT R @A & fod
guTETEEY & qeUEEy A T I &
FEATIIIATAT ®T AT FT  IIEW Z
@ § 1 ™ im 7 v wda
gotr nF favam & fe 9w woan
w0 AfEW wwT F gfEwm
FIHAT A ETZ T IRIE

T TG AITE | WALIHT 7 qTf6-
A= #1 38 far gfgae g o fs
qffFeTa TETETE FT SHIC THAT /T
ag  FAdET F1  fawEemt g
FT UF AT FA AGMT AfET ®F
FAAIAT F1 4 AHAT § %1% wigs
s = A nfeg f& afemm
# A o= gfyae W F
i v ¥ feg #m ¥
arir | wAAA gfga ww
= fa¥ & qx =47 gigare fag s
% & 39 wfemm # A w
& ¥ 714 df1% vsvgq ¥ wifwe
T g 1 318 ¥ faadia arfeeT wy
WY faady WA FTAvET Fww
1 fa3m e &1 R T dfw
TsAgAT ® AAT {1 FAT WA
9T N aF B9 & A7 qifewm F
sfegmaw Fafe grwET aw@s
s s wae @ gwrd
ae ¥ gumr fF qrfeee &
gfy difege Afe § $1€  wrye of-
gt 7 g

143
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W W wgfre T f Fahw afafr
¥ g W foar qur 9 39 &0
TF W Tgl 97 ITIq FTAT 0@ § !
T Y FIW § ag few adE F
AT T W9 3G W qr qEA W
i gEeE di9 1 WA 51 W@
¥ f& 99 & a1 wfeE 31 72T &7
w®RE TFEm T AN @ERR WA
¥ faos oifeem 1 gfamas &
w®E | IW 9T feomit wTR gm o
FAT X A7 T AT :

“While allowing relalions with
India, which everybody knows i
not a member of military blocs, t«
deteriorate sharply, the Chiness
leadership at the same time actu-
ally leagued together with Pakis-
tan, a member of Seato and Cento
which are threatening peace and
security of Asian peoples. It is a
fact that having discarded tiheir
‘revolutionary pharase mongering’,
the Chinese leaders have in reality
adopted a line that can hardly be
dovetailed with the principled
position of countries of the social-
ist commonwealth with regard to
imperialist bloes....The approaci:
of the Chinese leaders !o the
choice vof friends and allies is
strange, to say the least.”

wrate g ¥ o

*

“How is it possible, it may be
asked, to fling mud at socialist’
countries; at communist parties
and at the same time with the
-whole world watching shower
-complithents on the reactionary re-
gime in Pakistan? That is simply
unthinkable.... Can anyone be-
lieve that the rapprochement with
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Pakistan has been dictated by the
interests of the development of
the revolutionary struggle of the
peoples of Asia against imperial-
ists that the Chinese leaders talk
so much about?”

wq qifer 7 mfEEm & e
YA R 1 oansr # wfafvr oy
1 | WMT G AR OfFEE #1 2fe-
ATRE F AT@TE | I OfeEs &1
e T T & 7w ofeEe
geeaEr &) 7 AR faww
™ #; ¥ wifeeww Wy faun
A g4 o AR oA % 7?7
o oqfea # ww s e
ToeTAY @Y & 7 qrfee #T o
TE TEAT & wfew wrewt T AT of
Tfa qzet @ AT 3w Afa w1 afadw
W & A® a0 F ARwar wwfag

ST Al AxET Fad) & o g
gt & fF T gfgae feram <@ &
I ug W ST A & & adt afaar
frer we @Y 72 & @ qvt faew AT §
wfer ag w1 wmar 2 5 efaa =
X wwaEwmw faar ¥ fs 3 oafaae
ATy & farars w0 A g O Oy
o fde @ fe oo T0R ¥ WA
W T Wt wrew 9R § 1w s,
77 A8 WTvATHA fordr ond & 39 svArmay
T FWHT TA IO BT WA F AR
W AET @ ¥fE WA wTE HT e
T IW §T.§F F190 g1 w7 47 AT
o faw T 3 s ST WY
W v fer ol & oo gfedy
g A i wwww | OE
oty wf & 1 gl T
AT H.wyr @ 99 T AT Ay ¢ Ay
A TR W wHAwT T
T A% T A Sfws = A
T qw g T ¥ gar & fig
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9 dare T N O aTE A ag we
9 ¢ f oifesm #1 fred @ w @
gfaare Wi & favg w19 & T a@
WAET FAQ TCH wE AT & R oA
gfaa g7 2 W K | W w
faw gFr | a8 T TE fadet a
¥ ®Yq ¥ gfgare wnr & fag & W
YT & wrwwe & fag § T ¥ wE A
Ta AEY &Y AT A

15.56 hrs.
[Mg. SpeakEr in the Chair]

w¥ AifggT ® A TfeEE &1
TR W &1 g fear ar
FLHTC A 59 G870 & 39 faoig #Y amerg
O 1 ®ifitwr A 4 | SifaET e
F Aifer ¥ ofcady w1 687 g 39 77
faer T Q1 ST EW ACETT ¥ AFAT
w1ed § i g g3 Wb fae & I
Wt 39 ¥ Aifaaa &9 # g &1 O
¥ o« fran? sty sl ot Fget &
fe g oF 2w * gELdw ) gham™
7 o wfrw & 1 e gk fy
5% 7T O WEw A &7 WX I%
woA A a9 &1 wfagwe § O |\
7€ afcfegfr & woet Afa &1 s
w0k 39 & qAfAETOr &7 g% wfawr
g & 7 o wwder ¥ gfeary @Ay
ar T & i wfeE 3T T &
o gw faimm wwk § oy amaE go
WY fir 37 gfeare aw ¢ &1 wfgww &)
wor afgare gare fgal o miw
§ ar g 37 ¥ fa=eT W § W I
faars facga Aok § 1 & s=Ar
wTeaT § R st % ww At S e
A YW Ay & 7 wEw wely
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[t wz= fagrdr ansrdm )
AETAT %y awet & o gw Fafesat
® § 1| ag fazdr oot w7 oSAar &y
WA # AF qF & gw: ALY
FCAT A1 I FT WIST H /I 39 F W09
¥ afeada gT 51fRU |

Teaw WgRy, T ag gl 2 fe =
Fam gfame & wa1 @ o7 19 & gfqa
w2’ W g & fr oww A Afe
% qfrags g1 mar @ w7 9w qfraqq
F1 I § T/ KT gH £I0 GO ghT |
T I FT TEEE F I 5T g
AT FT q@T qfCT g g #T ®@gw
FT FET T T A7 g1 ¢ 1 gfgare faee
¥ foig 7 & aofem & Famt &
T QA T 2| A FAET Agrear
T WY T J9H § IO I (AT 2
wTEwl # gfaaT ¥ w1 Seen gon w9
siffeara Ffa@wr 70T w57 5 B9
FrAT ¥ wadeE ggfaaw TE
+1 A AmE § 6T s owwiw gEA
H 13AETE FT U §EU q9004 AT

“The Pakistan Foreign Minister
warned yesterday, the 13th July
that if India remained obdurate
over Jammu and Kashmir and
other disputes, Pakistan was ready
to meet any situation
W W g § & T v wnens
9T gFm T a1 g g oty &
fag darc & 1 g g@ W owfeat &
T & 1w ghem arw arfeer
=1 o= g aar g | ofee ¥ e
T & faxg gom W WA ¥ oWy
T ¥ 1 1965 ¥ TOWT BT AX g
& v afwm ww ogE oWR
afeam #1 fawe aaw fag zfeare
2 g7 . x@ ww ¥ fegTar dET w3
& foir gfaw ¥ @ § w1 T oA
Fwx & fay gfoarT & wr ¢ 'wifesy
W ¥ W T § A WA e e
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3%y

I F, WX A & 9form R
FIT W ERT G F A3 F W A w0
weawe g Tifed, Wik g few
wor wifgd fF 9 afcomsY #1 T
Ffreasr s asT &

16 hrs.

nol aF wifeFaE & AT ST
TN TE AMT 4, TG TH § WG FF
71 T 52 v @ 1 wiwEE wome w
7%l & f& F1oe w17 w7aa dOw a7
st waiw §, 9= A€ ag dw AvF
7 gq AT Eu—-W17 dF WEH
vawE @ ¢ f& sfawma #7 Tser
¥ 9ART §F AG GiT——79 aF wifA
@ grir | SR sEY gww geT wEr
Fifefoa a1 7@ o7 fa®ar & wF
7T F A T A {AT FT WG qqqwal
2

2

g war @ &g g f&oag e
THTT T CHA HAL AGT FCAT | HAT
w7 ® gadT o gt A asgafi
# ww grET & wew 97 1 fawed
garfwa #1 7€ & 9w fawfe @ =
¥g faw gmr | ww ¥ gw wifagw
e g ofeew w1 gfeme fow
AT &7 ToHW FT AEN T | TH WIAT
WIWET TFT T 6FY 4 W I
T I aweT 1 fraror s
vy A wew o | wirc fawfa
¥ gra afsme w7 glam
Ay ¥ wi€ I A | TEW A
g ‘wudw fear war § T gwr arfeear
* qiq WO WA wita & 9 g w1 |
R wfafafy o I o ™ T oo
¥ fir =% FnEAfea & a9 ww
e wify & ww W gE AW & Wy
aTHE WY 7w & dwltw &
wg feara & SECET W | WK

ﬂrﬂmaa*
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gare sfafafadi & o7 a1 o¢ @
faar | Srer @1 AREAETEAT W
aifega = #t faearard difs a1
frgTc T 9 W@ & | AW W e
# o dFEdEfear § g7 T a
TR qeET F1 qfafsar s geaf? st
TF G & wwa ¥ A9 WA F 99
T Fo® TF AT & A4 § gAr 7gr
o O amt ood oy TN
Faraet T ifgd 7 faeeht 1 gaww
e /Y FET F71 g0 3 FO, G0
& faar=1 #1 voorg F77 gU iy & faaa
&9 #1% 0O §10 7 ¢ faw ¥ wify
o g9 20T FY SqFTAT 77 FAL A
FY IE GIYON 9T 9T 6T | T qE™
weft SArETfEar ¥ ae § 4w §
w9 ZH 77 792 2 w5 § fr gw Ao
@ Wity ¥ g 3, W W I
g &, Aifg &Y, 79 frgre & a=
A" 7 7 wra ? o9 AgE fawfa
AT FIX 79T T T FATT FT |OAAT
T FT TEH, A T FOAIT 9T FA0T
ST, TAT &F FF 9T, FEAT TR 9T
B T T919 9%1 g9 7% faedr 97 F7
qAAAT FT WA, AZ ATRY g A
# fawara 7 ¥ @FT

qa ®dr glamd &1 wa A 2
AR T8 3w ¥ qrfeear & fey ae
AT gfaard w1 W wa 7@ frama
W #T AT, g0 I a9, gATL
/19T WX WL gH I qEAar 71 g
STYRT X g4 d1 37 q IO A AT
gt mfsRr faft @y AN 7 wrwA
FC g5dt § ) foar ) @@ ©@ F
ghaare 7t §, fawr &Y ara 7 faedft
& faoig 7 FO &1 @ar ) W Ay
i fey fafaa feafa 11 gwrk Tafa
T AT AINMEAT J@AT FT @ A, T
TR wrw W R #Y Gt F Ay
1051 (ai) LSD—14,

e ¥ @ ¥ o wd qwn grd
YA Falt Mgt § ww ¥ oy 7 @t
g afdfeafa w7 faawr s 4t
S Tgafy §1 e T ¥ @9 @
qaT W W 47 fF oww & A ®
TfFeT F1 ZAA@R FX T HIA
frar & & Tgafa & @ar 71w
farar 1 &FAT 4T | ®F AT T HAR,
T Gt it ghar & Ay 5t ag ot
T # wew  fF v o
wrAar § WY gAY wraATsy &1 W
Wizt far s wifgd | e
ga ¥+ 7 +f, ffr 7 feeft ga<
FT T3 FTH IO TG graw ¢ |
& AT | A FW, i §T 9w 4
Ffyw =8 wafm g fear | Trgafa
T T | TF A F g qA qA
w41 07T FY WA FT § o6 wwdt
9 | oF fordRre g & @
FETT & AR FE q%F 9 5 gt
qa¥ faeft & f& =0 qw a@ @1 faoa
¥ = & FfFw @ g gl A
AT AT AW T aL § §9
g T 1 fag qg Ad fea
oF W Uedfy agwEaEr F W
@ g I A HAY T Ay
TH WA WEF A 1A 7 fA¥ 97
a1 ot WAy & fay Medr ¥ T
71 fameia 39 ge wawns affeafa
F1 faaor < @Y 9 |

WA F IO wgT AT g fw
f2w dard & §9 wfewsrd  Torifa
¥raw @Y | AT A wiw el
wifgd f& dffaas =& oo oifesarw
#1 gfaare [w foky swraTCaat aw
&§ qgar | § gHTATC-qEl ® W TG
g I o oEw g W &G
qMAT | WX faRw WA & we
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[t w2 fog & 79741

AT TF FG GET W@ 7, fa2w a%
] 9EW 9 ¢ oW Y oA e
wifed | wam #a fow o< § 8t gk @
W W U ST F F &wCW
arfgd |

Hifeas & &1 fvig @aes )
T g ¥ A weer free aw
ag WiAWTT I a9 FFAT §, T T
gt wiw & F fad s @) fF
gw et ox wOmr Agf &% '%d )
WG ITEAT g7 $T W99 431 9% &S g
@ | fFT @ 3@ g & W
Y 7 sfafFaral 1t g g | S gae
2 ¢ fFwa 7 ofsmm 91 gfqax 3
&7 fAvig far w3 faar § a7 g7 wwder
TN § 91 FTI5 F1F | W ZH QAT
i9d g a1 Q& FW R @ @
i sw & fig ¥ w1 @Ew G
frar | sE iR A Mg a1 &
g AEI g1 EE gH IR § ds@
WY ALY WET | §G WUHT WAL AT T
W 1= A9 fgrg 7@ & FU%
wait gd @ | wfeear T s
FEOEA ANE A UEAAT WAEAT R |
faaamam 7 sl F aae A1 famge
Y A ¥ geq & Frer S Foagar e
@ n€ g afaga w0 3@ foamar wt
WA R AT FIEAFATE |

qUTH HdT §H T8 T AT 30 &Y
faeara § & A Faend {5 &9 F a9
IT R T ATTH G I @V E | ®F fomar
FT YA § @1 &, AKX 7 AreaqTa;
Y, W &F I F 912 7 AR & @,
o &fe 1 w7 fear om wwar @ 1 w@v
&4 WIT & 919 §9 a<g F1 OF fafgam
gfg + & g fTxgfm &
e Y W HreETET gd el o @ 8,
wiasg & gmT awyT & o a1 f6g o
Q@ &, 97 1 fafwag fear ar a7 s
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& g7 F ¥W @ T a9 3 ¥ o

/T ag 7% g1 favig 78 s N
W *1 Sfaer AR wa & fggi
Wiw A arar g ! sfaw aw gd
w1 fagw Afa #1 gaeesTda deam g
# qTHRIFT T I aTT *g @ |
TF SE AW @7 FT gW AL TR
AT ggE & fod A 9T w@wq 1 AF
SACET  FY AT F41 | § IT A0 F Y
A T N Fed @ 5 g fawa
zar X e F amwT @@ g s
aifed | gard Aifq s=ielt gt fed,
g Aife amdardt @ arfed
w0 & faw F oF wEd guie WA
& f2@ | gw qF a1ee #Y aes &9 e
§ 1 ferofr gt ofmar & wuv amrw
WIAFAE | AN AU A
fama #1 %< Ia=T Agr Sod Foaay
el #1 A% wwdl g | fow S 7
g @ g 7R fom & avg gk e
9 ST Al & w9, WA wewT JuT
& @Mg e e fgal & e av,
=OF T ¥ #uA fgal w1 G
@ gT W gd faRw Aify &1 q@-
frafer #x % olv 9§ waw
A F q I II G a1 §G F g
¥ w1 oW AW F1 OF CHI AT 7 gEAT
g it fowr da1 7 7, K wias &
fad g 9%e7 FY G| IF HF 2@
# STAT ST §FGT g, WIX qE HEHIT
§H §HET ¥T G 7 wHAT | Ig 69
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FERE 47 1 7 TEY § | A §HT
N s F fad A aw@ )
ot ferd 7 et F e &1 FRdA

g

SHRIMATI SUCHETA KRIPALANI
(Gonda): I am rather unhappy that
on this important occasion we are dis-
cussing this subject, which is fraught
with grave seriousness in this country,
through an adjournment motion. ...

' SHRI NATH PAI (Rajapur): Gov-
ernment is responsible for that.

SHRIMATI SUCHETA KRIPALA-
NI: I am not apportioning the blame
now. I had hoped that some formula
would be evolved which would make
it possible for the largest number of
members of this House, if not all, to
stand together and tel] the world that
we are united in the face of such a
threat.... (Interruptions)

SHRI M, L. SONDHI (New Delhi):
Speak the truth. Remember what
Gandhiji  said. Remember what
Achayarya Kripalani said.

SHRIMATI SUCHETA KRIPALANI:
I always remember that Acharya
Kripalani is a very responsible mem-
ber of this House and I am quite sure
that he will raise his voice for what
is right for the country.

I do not want this debate to des-
cend into a debate of criticism and
counter-criticism of parties. This is
a time when we should rise above
parties because the threat is to the
country,

Let us sec whether thig situation
has arisen out of our creation. This
situation has arisen because Russia
thought it fit to give arms aid to Pak-
istan. It is not a creation of the Gov-
ernment. We must accept that.
Even if any blame has to be appro-
tioned to the Government, you can
say that the Government should have
recognised the shift in Russia’s policy
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when the shift started and acquainted
and educated the country that this
change was coming. But when the
change comes suddenly. it becomes a
jolt. We feel let down as g felt let
down in the case of China. We were
sentimentally friendly towards China;
we had goodwill for Chins, and when
China tried' to stab us in the back, we
felt completely let down, Govern-
ment should guard against it. Be-
cause, after all Government does not
function in the air; Government func-
tions on the strength of the people,
The Prime Minister in her statement
has said: ‘let us face it with the full
support of the united people’. That
is- the right attitude. Let us face it
with the support of the united parties
and united people. You can face it
with the full support of the united
people, only if people are taken into
confidence in proper time. Everything
cannot be told to the public, but they
should be taken into confidence and
told as to where our country is going,
what is the threat that looms large
before us. If there is any fault of the
Government, then certainly Govern-
ment should be held responsible for
this but the situation was not created
by the Government; this has been
crcated because of the shift in Russia"s
policy. Now at this juncture what do
we find? We find that Pakistan is in
a very happy position; Pakistan is be-
ing supported by the U.S.A, by the
U.S SR. and by China whereas we
feel that after all these yeal"s we have
no friends. We have somg [riends no
doubt but those friends are also par-
tial friends....

AN HON. MEMBER: Dubious,

SHRIMATI SUCHETA KRIPALANI:
I do not want to use the word ‘dubi-
ous’. That the Russian position was
shifting cannot be denied. Russia
started with a position of unreserved
support to India’s position vis-a-vig
Kashmir. In the Security Council we
had the support of Russian veto. We
are gratefu] to them for that. The
USA and the UK never held the same
attitude vis-a-vis Pakistan and India
as Russia did. Please remember that
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when Mr, Khrushchev came here, in
his Press Conference in Srinagar, in
his usual flamboyant manner. he said:
‘if any one attacks India, specially
Kashmir, all that you have to do is to
stand on the mountains of Kashmir
and beckon to us, your friends’. This
is what Mr. Khrushchev said. From
that position, they have now moved
very far. Why are we feeling shock-
ed or why do we feel this as a jolt?
If you get a hit from a quarter from
which you expected, it would not be
a shock, it would not be a surprise,
but if you get a hit from the quarter
which you considered as a friend then
it comes as 2 shock. Russia was friend
to us. Now there has been a shift.
This shift is not of recent accurrence.
In 1964 in the Security Council, over
the Kashmir issue, Russia did not sup-
port the finality of Kashmir's accession
to India which it had done before.
But it emphasised that direct negotia-
tions should take place between India
and Pakistan.

Then during the Tashkent confer-
ence, it was clear to anybody who had
eyes to see that there was a reapprai-
sal of Russia's policy. Russia had ad-
opted a policy of studied neutrality.
This agreement engineered by Russia
did not do any great favour to us, We
had to give back some of the most
important strategic places such as Haji
Pir, Kargil and others. I know what
the military feel about it. I know
how many valuable young lives were
sacrificed to gain those points. And
all those points now pose a danger and
threat to us. We just gave them away
because we wanted peace.

All this should have indicated to
us that there was the beginning of a
serious shift in Russia’s volicy. On
top of this has come the sunply of
Soviet arms to Pakistan. This is a
military threat. What is its full sig-
nificance? Today the Prime Minister
told us that we do not know what is
the nature of the arms being supplied
or the gquantum thereof, May be she
knows, but does not want to disclose-~
advisedly., But I would stress that the
threat to us is not merely in terms of
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the quantum or the quality of the
ams. There is also another threat. -
Russia is supplying arms to Pakistan.
We have also taken a lot of arms from
Russia. Intentionally or otherwise.
there is a risk of divulgence of mili-
tary secrets with regard to the range,
capacity and numerical strength of the
supplies we have received. from
Russia.

- This arms supply has also its poli-
tica] repercussions, What are they?
We now see that Russia is very an-
xious to placate Pakistan, That ex-
plodes vur assumption that Russia
shares our analysis of the military and
political situation as between India
on the one side and Pakistan and
China on the other. Our stand was
that the real confrontation is between
India and China, and our friends who
wanted balance, peace and stability
in this area should appreciate our po-
sition and help us. We thought Russia
understood thig position of ours and
subscribed to this stand or theory of
ours. We had assured Pakistan
through the World Bank that we do
not want to fight Pakistan unless we
are attacked. Therefore, we thought
that Russia understood our position
and supported us, But now we know
they do not share our views in this
respect. We are told that in the whole
world there is a shift, the blocs are
breaking and each country is trying to
do the best it can for itself, Very
rightly; there is nothing wrong in it.

Why is there a shift in Russia’s
policy? It is because Pakistan 1is
nearer to Russia’s borders than India.
Then as a quid-pro-quo to the wind-
ing up of the US espionage base near
Peshawar, Russia want to help Pak-
istan. There is a temptation on the
part of Russia to help Pakistan and
wean her away from USA, and
China, Here also Russia’s policy to-
wards China comes in. Russia wants
to contain China, She wants to hem
in China from al] sides—Pakistan,
India, Burma, Thail:nd and so on.
Pakistan, Burma, Thailand—all these
countries have to take a particular
stand. so that China can be contained.
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In this grand strategy of containing’
China, a smal] think like the rights
and wrongs of Indo-Pakistan relation-
ship has to be overlooked. But, as
one of the members said, if we are
anxious to retain the friendship of
Russia, I am sure Russia also should
be equally anxicus to retain our
friendship. Iy they are anxious to
retain this friendship, they should not
do anything which hurts us so griev-
ously. We fecl that this arms deal is
certainly going to hurt ug grievously.
Therefore, Russia should find a way
to retain the friendship of both India
and Pakistan if they so desire.

The question is: what should Gov-
ernment do to counter the influence of
Pakistan? There are very {ew options
before us, I do not want to spell them
out, they are obvious to all, but if we
had started to work it out earlier,
perhaps we might have had greater
manoeuvorability, we might have been
able to adjust our position in
a bette- way. In foreign policy, there
is no position of rigidity. One
can never say: once a friend, al-
ways a friend. We cannot follow a
policy of bhai bhai eternally; we fol-
lowed it and to our detriment we
have seen how that policy in one mo-
ment was blown up by China. There-
fore, our policy should be one of
constant appraisal, reappraisal of the
situation and of making changes.
These are the requirements.

After all, the foreign policy of any
country ijs motivated by self-interest.
It is the most important thing. I hope
our foreign policy also will be infused
by that outlook of primary importance
should be India’s self-interest, India
should be safe-guarded and strengthe-
ned. I do not wish to expand on this.

I want to say just a few words
about the joint communique. ‘This
morning Mrs. Tarkeshwari Sinha also
tried to express her distress over the
joint communique that was recently
issued by our President and the Presi-
dent of Soviet Union. First of all

(A.M.)

there is the timing of the announce-
ment of the arms deal. Should it have
been made now? After all the Presi-
dent was not going all of a sudden on
a private visit. It was known that the
highest dignitary of this country was
going and preparations had been made
weeks and months ahead. could not
this announcement have been deferred
a little? Anyway, when it was made,
we were put in a8 very awkward posi-
tion, whether to accept, to cancel or
postpone this visit. What were we to
do? Whichever step we took. it was
embarrassing. However, finally the
President decided to go there and cer-
tainly he had to face a very embar-
rassing situatipn, On top of this, let
us scrutinise the joint communique.
The stand of the communique is that
the two countries on a number of in-
ternational problems hold identical or
very close views therefore, it has un-
abled them to cooperate effectively
and constructively in the international
arena in preventing war. This is the
basic stand, This was issued against
the immediate background of the arms
aid to Pakistan! I think it was almost
farcical. I would like to ask whether
their arms aid has helped to enhance
the peaceful atmosphere in the sub-
continent or initiated a cold war at-
mosphere, In fact, the Prime Mini-
ster in her statement was very un-
happy and told ug in what strong
terms she has written to Soviet Russia.
She said that their action will not help
peace, rather it will create a cold war
situation. In fact, it has created a
situation of cold war, because a few
days before this, a statement was
issued by the Foreign Minister of
Pakistan in which there is blustering
and sabrerattling, and in fact it has
been growing since then.

Another thing which has hurt us
most is this. In an effort to equalise
Pakistan and India, in the statement
they have sald that “the Soviet side
appreciates  the mutual efforts made
by both sides for normalising Indo-
Pakistan relations.” I put a very big

"question mark over “mutusal efforts”,
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SHRI NAMBIAR: It is the Tashkent
spirit.

SHRIMATI SUCHETA KRIPALANI:
Tashkent spirit jg not unilateral; it is
mutual. There are two sides to that
spirit. Not only do we feel that
Pakistan is not helping to implement
the Tashkent agreement in the spirit
in which it should have been; they
have been very obstructionist; even
the woundg infficted in 1965 have not
yet healed. For instance, communi-
cation by air is stil] suspended. The
step by step approach by which we
desired to settle the disputes between
India and Pakistan hag been rejected
by them; they do not want to look
at it and a new dispute hag been
created—the dispute about the Farak-
ka barrage. To add insult to injury, we
haye received gratuitous advice that
we should refer this to an interna-
tional commission. I say that there
is sufficient reason for India to feel
agitated. I do not say that we should
straightaway start a fight witp them.
They are our old friends and if they
take a step which hurts us and goes
_against our interests, we have every
right to tel] them thatl alf these years
we had been good friends; now if
you want to change your policy,
please adjust your policy in such a
way that at least it does not go
against us,

I felt deeply humiliated that such
a statement was signed. I do not
know who advised the: President be-
cause this joint communique means
that the President also perhaps holds
these views. I am sure that even if
the President holdg these views, India
does not. I am sure that people in
India do not_ feel that way about
the “mutual efforts at normalisation”;
whatever we may do, the cfforts from
Pakistan were half-hearted and are
not worth mentioning. Therefore,
there g reason for us to feel agitated
qnd concerned. . In the ultimate analy-
sis we should try our level best to
pe self-reliant, strong and united to
be able to face whatever threats come,
1 would, therefore, appeal to my
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friends; plcase do nul make political
capital out of this situation; this is
not the time for an adjournment
motion; let this motion be withdrawn;
let us all sit togethcr and consider
how at this juncture we can streng-
then our country and help the Gov-
ernment to meet the situation. ... (In-
terruptions.)

MR. SPEAKER: Every speaker is
exceeding the time limit; that means
it will .wuke a long time for us to
complete this business, I should ap-
peal Lo Members to avoid repetition
anc confine themselves to ten minutes
so that one or two more speakers and
i v g Member from the independ-

ent. -uld be given a chance,
SHRI MANOHARAN (Madras
North): The country is rightly

-agitated over the issue that is before

the Hous¢ and the leaders of Parties
have expressed their concern, enxiety,
apprehensions and misgivings regard-
ing the reported deal that js tfo be
finalised betwcen Russia and Pakistan.
I am happy that none of the speakers
have so far introduced unnecessary
¢motion or criticisms which would
strain relations between India and
Russia. For the past twenty years
we haye been asseriing that Russia
was a good friend of ours and one of
the Cabinet Ministers who visited
Russia very recently thought it fit to
say over a cup of tea or something
that Russia was our friend....

AN HON., MEMBER: What is that
something?

SHRI MANOHARAN: We are deep-
ly indebted to Russia on s0 many
grounds; let us not ignore that.

In the fleld of technology, the -vital
field of defence, steel oil, fertilisers
and all, the amount of help or the
quantum of help given by Soviet
Russia can never be minimised and
can never be forgotten. In the inter-
national context, no nation can claim
isolation, as a sort of interdependence
is always there. But my quarrel is,
what right have we got politically or
constitutionally or otherwise, to ask
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Russia that she cannot give arms aid
to Pakistan. It is perfectly within
their jurisdiction.

But my basic question is this. For
the past.20 years, Russia has been
a very good friend of yours. Now,
certainly the same good old friend has
become our enemy No, 1. How? Who
is responsible for that? Whether
Russia is our enemy or whether we
have to consider her otherwise, we
are inclined to suspect the bona fides
of Russia and the leaders of Russia.
Why? Who is responsible for creating
this sort of tension in the relations
between Russia and the Government of
India? I want to categorically put the
question to the Government of India.
We have got—by that I am convinced
and the entire nation is convinced—a
special knack of converting our good
friends into enemies in no time. But
for the past 20 years, if you take the
record and if you take stock of the
position of our country, you can
readily understand that we have been
losing our friends instead of gaining
them. For the past so many years,
Pakistan has been in a position to
gain the friendship of countries all
over the world” How Pakistan was
able to do that and why we are not
like that is a matter to be considered,
Pakistan was able to get arms from
China; she was able to get arms from
America and very recently she was
able to get arms from Russia, whereas
we are losing friend all over the
world. 1Is it simply because Russla has
different designs so far as this -sub-
continent is concerned or is it a classie
example of the scandalous collapse of
your diplomacy? So far as I am con-
cerned, I am convinced that it is no-
thing but the failure of our diplomacy
in all fronts. We failed miserably in
that. That creates complications and
creates troubles and as a result Russia
has its own shift. '

Very recently, in the morning, the
Prime Minister gave a statement which
according to me s not all clear. On
the contrary, it s vague. I wag told
by some that diplomacy means vague-
mess. In that way, I think the Prime

Minister is very diplomatic in telling
us all this. Here is a sentence f[rom
her statement: she has rightly said it
but wrongly followed:

“Every nation, whether mem-
ber of a block or not, is trying
to assert its own individuality in
the conduct of its policies. The
USA and the Soviet Union, cons-
cious of the need to reduce the
danger of a direct clash between
them, are evidently reshaping their
policies in accordance with the
changing conditions.”

While this has been admitted by the
Prime Minister that even Russia and
the United States of America are
constantly changing their external
policies or the foreign policies accord-
ing to the developments and events
of the country, the question is whe-
ther we have done or have been doing
or intend doing in the future anything
regarding our forcign policy. The non.
aligneq policy is all right. But for all
practica] purposes, we have aligned
ourselves with some blocs or coun-
tries. Non-alignment is not at all
practised by the Government of India.
What is our non-alignment policy to-
day needs a re-definition and the
foreign policy needs re-orientation.

Regarding this rift I want to say
something. The entire country has
been kept in darkness; whether it is
by the Prime Minister or the Govern=
ment, I do not know. But the day
before yesterday or yesterday, the
Deputy Prime Minister of this coun-
try has rightly pointed out that we are
not worried about the quantum of
weapons to be supplied by Pakistan.
He has said it very correctly. It has
been reported in the press that “Mr.
Morarji Desai added an even sterner
note by pointing out that what was
important was not the quantum of
arms given to Pakistan but the dis-
tinet shift in the Soviet attitude.”
He has agreed that the shift took place,
but the Prime Minister i3 not in a
mood to agree that the shift took
place, As Shrimat{ Sucheta Kripalani
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pointed out, the shift took place just
two years back. When the Tashkent
talks were on this shift took place.
Two complete years were in the hands
of the Government. We have got dip_
lomatic missions abroad. We have
got our Ministry of External Affairs
here. We have got our personnel
here. We have got our intelligence.
I want to know whether these people
have rightly informed the Prime Min-
ister of the developments gradually
taking place in the attitude of the
Government of Russia and the shift
which is gradoally developing in the
thinking of the Russian leaders. So 1
demand a probe into the affairs of the
Ministry of External Affairg and our
diplomatic missions working abroad.
Our diplomatic missions working
abroad are thoroughly incompetent as
has been evidenced today.

So far as our diplomatic mission in
Russia is concerned, they mislead the
Prime Minister. They ‘misguided the
country. They were not able t0 un-
derstand, probe ang study the mental
reactions of the leadergs of Soviet
Russia. The net result is that we are
not in a position to find out what is
the true attitude of the Government of
Russia. Even the -Prime Minister was
not able to say what is going on,
whether the deal has been finalised.
She says:

Soviet Arms

“We have to face this develop-
ment as it presents itself. We do
not - know whether the Soviet
Union has yet formalised an agree-
ment with Pakistan for the supply
of arms, mor do we have indica-
tions of the quantum or 'charae-
+ter of these arms or the terms and
cpnditions of their delivery.”

So what 1 request the Government of
India is this, In case you fee] that
your diplomacy is a failure—it Is a
failure and a thorough failure—I re-
quest you to abolish all diplomatic
missions abroad and have some people
who know the job. It has been prov-
ed here that your diplomatic mission
in Moscow believed the expectations
of the people of India. Therefore,
secondly, we must have a probe re-
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garding the failure of diplomacy on
the part of our mission working in
Moscow. Thirdly, let us not unneces=
sarily introduce passion over this
matter. As the Prime Minister said,
there is no formalisation yet, no indi-
cation yet of the quantum etc. So we
have got enough time to study the
matter,

We can ask the Government of
Russia to reconsider this issue. ghri
Vajpayee was ve'y strong, as usual,
and he has been very critical. But I
want to ask him one question. If we
reguest the Government of Russia not
to give arms to Pakistan so many
reasons might be advanced by them
and they might say that they have
decided to give arms to Pakistan. What
are you going to do then? Do you
mean to say we can declare war on
Russia? It is an impossibility. What
1 say is, let us face facts and reali-
ties, We can request the Government
of Russia. Shri Morarji Desai has
correctly said that we can ask ihe
Government of Soviet Russia not to
do this. In case the Government of
Russia does this, it is unfortunate but
it is perfectly within their reach. We
can only draw the aitention of the
Government of Russia saying that the
people are terribly agitated. Beyond
that I doubt very much whether we
can do anything. So let us not utter
anything here which prejuidce the
Government of Russia. Let us not say
anything which strains the relations
between 'the Government of India and
Russia. Let us at least learn from
Let me ask the Gov-
ernment to reconsider its policies.
This incident should be an eye-opener
to the Government of India. Let us
stand on our own legs. Let us build
a .vigoroug India on those lines ins-
tead of cringling and crawling
to countries all over the worlg not
only for arms, not only for ammuni-
tions, not only for money and every-
thing else. Let us create a healthy
condition in this country.

1 accuse the Govei'ﬁment for whale
bungling during the past twenty years.
Because of your bungling, you have
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muddied the whole lot. That is the
exact reason why we are compelld to
face such a kind of serious situation
in this country. So many people have
said that it is humiliating. Of course,
it is humiliating. So many people
have said it is painful. Naturally, it
is painful, Beyond that, I can tell
you that our national honour is at
stake, So, I would request our Prime
Minister, who is very reasonable, 19
see that non-alignment is re-defined.
I would say to the Prime Minister on
behalf of my party this much, that
the foreign policy of your government
requires reorientation. If you would
be able to do something on these
two points, then you can project our
image sky high. On the other hand,
if we follow the so-called policies,
the policies of vacillation and oscilla-
tion, policies which lack dynamism,
those policies which we have followed
for the past twenty years. I am sure
this country's honour will be in the
mud.

SHRIMATI TARKESHWARI
SINHA (Barh): Mr. Speaker, Sir,
after listening to the hon. friends
from the opposition, I was thinking
whether we are really talking about
shaping the ioreign policy of India
or the foreign policy of the world.
because, all the exercises that have
‘been made, gives ‘the impression that
we are controlling the entire com-
plexes of the world international rela-
tionship. There was .a lot of subs-
tance, I am not denying it, in what
Shri Atal Bihari Vajpayee has said
and a lot of substance in what Shri
Manoharan was saying, that we should
behave with dignity and also not try
to over-act so that the relationship
"which we have built up with Russia
for a long time would not be destroy-
ed at the spur of the moment. There
was also some, only some, content and
wisdom in Shri Mody's argument that
we have to be self-reliant—I would
again emphasize only some, because
when he was spesking 1 was think-
"ing whether he was sleeping for the
last twenty years and has just woken
up to see, that non-alignment and

-ment because it is
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alignment policy and the complexes
of the international relationship of
20 years, have been operating in the
same context and in the same rela-
tionship with every country of the
world. He talks of non-alignment in
relation to alignment. Probably he
does not realise—he should have rea-
lised it, because he is a very intelli-
gent member; he is well-read; he has
a very good mastery of the English
language and I am sure he must be
reading al] the good newspapers in
the world—and it is surprising to hear
from him that non-alignment and
alignment can be interchangeable in-
ternational situations and that to-
morow this Parliament can really rise
up from the sleep and immediately
switch over, like the gear of a motor
car from the third to second or first
gear, {rom non-alignment to align-
such an easy
formula in the international relation-
ship. When I heard this I was re-
minded of a song in g French film.
Of course I am not singing it; I am
only quoting it.

SHRI PILOO MODY: What a
shame!

MR. SPEAKER: She should con-
clude in ten minutes.

SHRIMATI TARKESHWARI

SINHA: Sir, I have worked so hard
to prepare this. I would be grateful
if you will give me at least 15
minutes,

Maurice Chevalier was singing a
song in one of the American films.
The wording of the song was: “my
business is my business and your
busines is my business.” Of all per-
sons, Shri Mody, who is generally
gentle in his behaviour—I find him
very restrained and very reserved in
his remarks—he is saying in this
Parliament, talking to the eyes and
ears of the world that this country's
business is, of course, this country’s
business: but the entire world's busi-
ness is also this country's business,
Thi= is npt the way we can really
deal with international relations.
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The opnozition has built up the ar-
gument about the inflexibility of our
foreign policy. Shri Vajpayee was
arguing vory cogently that it is a
difficult problem, with China, America
.and many other countries of the
world on the side of Pakistan, and
now the Soviet Union. He said that
there has been a very great rigidily
in our {foreign policy and there has
been little flexibility in our foreign
policy. But I would like to ask hon.
Members who are sitting to my right:
Is it only the Government which is
responsible for this rigidity in the
foreign policy? Though the Govern-
ment has been to blame, the Opposi-
tion also has been equaly to blame for
building up a rigidity in the Indian
foreign Policy.

We build up our foreign policy on
‘reaction. We always try to overde
it. I have bzen in this Parliament
for the last 16—17 years and 1 have
seen that whenever international
affairs debate goes on, we indulge in
historical perspective and talk of thc
mistakes we committed. Every coun-
try has commitied mistakes in inter-
national affai's. Is not Russia com-
mitting some mistake today which is
very visible to us? But I would not
go into that. I would not talk about
it as Shri Mody was talking as to
what Russia is doing or is not doing.
We are concerned about our own pro-
blem. We have committed some mis-
takes in the past. I have no inhibi-
tion in saying so.

It is only people who consider
themselves too wise, like Shri Tapu-
riah, who never realise whether they
commmitted any mistake. I am quite
honest with myself and 1 have the
courage to say that our Party and our
Government has committed some mis-
takes in the past. But the Opposition
has committed more mistakes in the
past; and the charge that can be
levied against the Opposition is that
they have never provided any cor-
rectives or any solution to the pro-
‘blem like evolving a national entity
in forelgn affairs. They have always
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played politics in the foreign affairs
debates, That is how our foreign
policy has been a policy of reaction.
The Government reacts because the
Opposition Members sitting here act
in a vociferous manner. We saw this
morning—I am not defending the
Prime Minister—when she was mak-
ing such an important statement on
the floor of this House, as soon as
she started answ.ring suplementaries
there was so much of interruption and
interference in the crgument. There
might be a very cmbarrassing situa-
tion for the country. We have to
face that situation with courage, con-
viction and dignity. But there was s0
much of interruption...... (Interrup-
tion).

SHRI M. L. SONDHI. So what?

SHRIMATI TARKESHWARI
SINHA: Shri Sondhi must realise that
he might be talking like this in a
young woman's company but this is
not the place where young women
«« . (Interruption),

SHRI M. L. SONDHI: This is a
serious matter and you are making

an insinuation. Interruptions are
basia; they are parliamentary......
(Interruption).

SHRIMATI TARKESHWARI

SINHA: We are quite used to Shri
Sondhi’s unmusical voice and his
demonstrations...... (Interruption).
That is not going to serve any purpose
in this foreign policy debate. It will
be better for his party if he keeps
quiet,

SHRI M. L, SONDHI: Thank you,
my grandmother,

SHRIMATI TARKESHWARI
SINHA: We are seeing right now how
hon. Members opposite. with =all the
wisdom at their command of which a
demonstration has been made right
now, are showing this kind of wisdom
of interrupting at the wrong moment
as Sh-i Sondhi is doing. But I have no
quarre] with him,

404
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The argument I was building was,
that we are conditioning our foreign
policy to reactions. We have a reac-
tion to any particular situation and
iry to condition our foreign policy to
that reaction, In that process we
overact to such an extent thut we de-
velop rigidity.

Even today, whatever may have
happened in this particular situation,
are we not tying the hands of the Gov-
ernment or—Ilet us forgel the Guvern-
ment for the time being—of the coun-
try with this kind of condemnatory
utterances, in having flexibilily in
talks or discussions gven with Soviet
Russia?

Shri Mody said that we are getting
all obsolete things from Russia. He
spoke of the rupee payvment and said
that the economic structure is being
built up in a wrong manner because
of the Russian and eastern European
countries’ aid. I would like to ask
Shri Mody—1 know a little bit about
that—whether his friends are not run-
ning from pillar to post, to the Com-
merce Ministry, to the Industries Mini-
stry, 1o the Finance Ministry, to get
all that aid and utilise it for their
own purposes, Let the Government
come out with an account of the aid
received from East European coun-
tries as well as of the Soviet aid. I
would like to know how much of it
has gone to help Mr. Mody and his
friends who run to New Delhi every
now and then to get it.... (Interrup-
tions),

SHRI PILOO MODY: I would like
to know....

SHRIMATI TARKESHWARI
SINHA: I think, Mr. Mody has left
everything but not chivalry. Let him
sit down and after I finish let him
ask . . .

SHRI PILOO MODY: How many of
my friends are your friends?

SHRIMATI TARKESHWARI
SINHA: All your friends are my

friends. But I do not decy East Euro- -

pean gid, I have mo inhibition in
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accepting them. ‘But I would certain-
ly like to know that.

We talk of self-reliance. The hon.
Members, sitting on my right, have
argued how we can develop self- reli-
ance in this country. Mr. Vajpayee,
very cogently, said we have to evolve
our foreign policy. I do accept that
we have to evolve our foreign policy. "
The evolution of our foreign policy
takes place today also in 2 certain
changed context. . Today, the entire
world,—the international relationship,
is undergoing a process of change and,
therefore, we also can evoive our
foreign policy according to the condi-
tions prevailing in the international
world. This is the time when we
should have sat down coolly and tried
to argue cogently what is the basis of
Soviet aid to -Pakistan,

Why has this happened? It is a big,
phenomenon. We cannot rule it out
by creating heat in Parliament. This
is & big issue of the international rela-
tionship, Why has there been so much
change? Mr. Piloo Mody was talking
about aligmment. He has forgotter:
that America is having worst relation-
ship with China and yet America 1s
pleading China's case and blaming us,
telling us “You have closed your doors
to China and you refuse to talk to
China.” (Interruption) Can the hon,
Memberg opposite tell us honestly and
sincerely that they have helped us in
opening the doors to China and in
breaking the rigid attitude which we
have built up for ourselves against
China?

Let us take Pakistan. Pakistan was
very anti-Soviet and Soviet Union
was anti-Pakistan. If Soviet Union
has been building up relationship with
Pakistan for the last two or three
years, it i3 not one way traffic. Pak-
istan has been trying to build up rela-
tionship for the last three or four
years with Soviet Union. Pakistan
succedded in building up relationship
with China though at that {ime China
was inimical to the entire western
bloc, as much as it was inimical to us,
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In fact, it was lesg inimical to us and
it was more Inimical to Pakistan and
all the military blocs like Iran, Tur-
key, SEATO, CENTO and America,
and yet Pakistan exercised flexibility
and the public opinon in Pakistan,
like the hon. Members on the right,
never opposed that,

SHRI M. L. SONDHI: There is no
public opinion there, (Interruption)

SHRIMATI TARKESHWARI
SINHA: Dp you want that we should
reduce ourselves to that extent?
Pleas stop interrupting me.

Sir, what 1 was trying to say was
that when Pakistan started buildihg
up its relationship with China, nothing
obstructed +the steps of Pakistan.
When Pakistan decided to give the
base to American aircraft and build
up a very strong American buse in
Peshawar, it was very much anti-
Soviet because the base was entirely
built up for fighting the Soviet forces
and its allies. But when Pakistan de-
cided to do away with that base as
we know from the newspapers that
the base is going to be demolished,—
nobody opposed ‘that move in Pakis-
tan. That is how Pakistan gets flexi-
bility in itg foreign policy,

Here, whenever anything has hap-
pened, whenever any effort hus been
made by the Government to open the
door for talks even in regard to
Kachchativu, it is impossible for this
Parliament to exercise a sober judg-
ment on Kachchativu because Opposi-
tion Members made it impossible for
us to talk to Ceylon. That is a kind of
_rigidity we bring about in our foreign
policy.

These are the reasons why rigidity
has been built up in regard to our
foreign policy. (Imterruption)  This
ismot a matter on which intr -:mtions
and counter-interruptions should go
on. It is a matter on’ which cool
thinking is required. T wani to know
.whether they share the natiomal an-
xiety or whether they have to decide

JULY 22, 1968 Supply to Pakistan (A.M.)

4o8

this matter on the basis of the compul-
sions of political arithmatic, counting
numb:rs ag to how many votes they
will get in the shape of propaganda
valu: of any political party,

MR, SPEAKER: She should now sit

down. - I have rung the bell three
times,
SHRIMATI TARKESHWARI

SINHA. My time was taken away by
so many interruptions, 1 have one or
two points to make....

MR. SPEAKER: No, no. Her time
is over.

SHRIMATI TARKESHWARI
SINHA: I am not a person who dis-
obeys you. I have to say something
very important to the Government. I
will take only two minutes. I would
like to ask one or two questions.

MR, SPEAKER: If 1 made an ex-
ception in her case. I would get into
trouble. I would, therefore, request
her to sit down.

SHRIMATI TARKESHWARI
SINHA: I would request my party
members to give me time, I have to
make two or three important points.
1 would like to remind the Govern-

MR. SPEAKER: I hope, the party
members agree.

SOME HON. MEMBERS: No, no.

MR. SPEAKER: Nobody agrees. I
do not have the permission, The
other members have to be called.
They are not prepared to forgo their
time. The hon, Member's time is
over, She wil please resume her seat.

Mr. Dange.

SHRI S. A. DANGE (Bombay Cen-
tral South): The question that we are
debating as every one has said, ig of
great national importance and it is
not of importance only to one parti-
cular porty this side or that side, It
is a serious situation no doubt as it
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is put forward by a certain line of
argument, The argument is this:
Pakistan hag committed aggression
against India three times; it got arms
orice from America and once from
China; and now the Soviet Union,
which was not so long supporting
Pakistan in any of its adventures, is
giving arms to Pakistan, So, would it
not be correct to conclude like this?
Twice she used the arms given by
China and by America against us and
now when the third power gives arms
to Pakistan, will they not be used
against India? If they are going to

be used according to that logie, then *

what should this country do? Natu-
rally if that logic were accepted, what
this country can do ig what some of
our members on this side are propos-
ing to do. What they are proposing to
do is to draw the conclusion that
Soviet-Indian friendship has cracked:
Soviet Russia is now more or less
either neutral in its friendship towards
us or is in an inimical position and,
therefore, let us now turn our face
back to somebody else,

17 hrs.

The first stage would be to carry
out a hysterical propaganda against
the Soviet Union, even bringing in
questions of Csechoslovakia which are
not relevant in this debate, even bring.
ing in questions of hungary which also
are equally irelevant (in-
terruptions). [ understand Czechoslo-
vakia. ] am quite prepared to discuss
it. Let us have a debate on that.

So I am just trying to understand
the logic of those who want that
Soviet-Indian friendship should now
be taken as ended. Therefore. two
conclusiong are provided by those
speakers. One is: now go somewhere
else, in some other direction. The
other solution proposed is: take to
self-reliance, Iy as a result of this
development, the slogan of self-reli-
ance is to be followed more consis-
tently, I am all for it,. But those who
are proposing self-reliance now in this
debate on the question of arms are
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the very forces who are objecting, to,
obstructing and dabotaging self-reli-
ance,

SHRI J. B, KRIPALANI: Who are
they?

SHRI S. A. DANGE: Therefore,
though the situation is such that ijt
should cauge concern tg every Party.
including the Communist Party of
India, as regards the implications of
this development, yet the solutions
proposed are not common between us
and the Opposition parties of other
Groups; nor are the solutions quite
common between us and the
Congresg Party either, though general-
ly.on this question, the Congress Party
has taken more or less a sober attl-
tude, and the content of the Prime
Minister’s statement is not such as
would lead tp a posture of destroying
the friendship belween the Soviet
Union and India. If that is the main
content, we are all for it. ~

That is why our Party did not sup-
port the the adjournment motion be-
cause it is directed against the single
question—questioning the friendship
between the Soviet Union and India
and proposing solutions which are no
longer based on that friendship, That
does not mean that we support all that
Government were doing in regard to
non-alignment, in regard to carrying
out in practice the policy of non-align-
ment. That was i -hy when the Prime
Minister said that all our acts were
vindicated, I was just smiling,

SHRI PILOD MODY: So was she.

SHRI S. A, DANGE: That non-
alignment, though on the whole it is
non-alignment, wyet had sometimes
some funny characteristics, For exam-
ple you cut off trade with North
Vietnam but allow the Houses of
Modys and Tatas to export trucks ts
South Vietnam (Interruptions). Mody
has one family member in the Jam-
shedpur and TELCO concern——ll' know
that, '
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So we do not approve of this sort

of double-dealing which is practised
on that side and this side including
the Mody House. We want to con-
demn it. That was why I was smiling
aboul the claim made of vindication
of non-alignment.

What is the next position we have
to take? It is that Soviet-Indian
friendship continues. The Soviet
Union has made India more or less
self-sufficient in lines for which we
were begging many other countries,
including, the patrons of the Meody
Houses. The Americans refused to
give those things to us. It was Pandit
Jawaharlal Nehru who from 1948 to
1954 refused to carry out a consistent
non-alignment policy and tried his
best to get help from America. When
he failed in that, he went to the Soviet
Union, It was not the Soviet Union
which wag trying to enter Indian eco-
nomy or the Indian military field or
Indian technique ©or anything else.
The Soviet Union said: wherever there
is 2 country which has got itself
liberated or secured independence, we
are there to help it. It was Lenin
who in 1908 demanded when Lok-
manya Tilak wag sentenced and there
was a strike in Bombay, that the
British system should be destroyed
and India should get independence.
It was Molotov who in 1946 supported
India’'s case for independence in the
UN while all the other gentry were
silent including the House of Modys
and their supporters,

AN HON. MEMBER:
(Interruptions).

SHRI S. A. DANGE: Therefore, the
Soviet Union had all along stood for
the independence of all colonial coun-
tries, of all dependent terrilories and
all people who aspired for their inde-
pendent development.

Not in 1942

Now who developed oil technology
in India? Those gentlemen ywho had
come here, who had built stolen capa-
city in the Bombay reflneries—I know
what they are doing. T am not going
into those details and get side-tracked,
But the junk that Shri Mody talked
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about is the junk of his family and his
concern, not the junk of the Soviets.
Soviet technology has been the chea-
pest and the best we have obtained
from anywhere. Let this position be
realised by those who talk about it.
We are not debating the question of
economics and trade and all that, but
then there was sense in it. Taking
advantage of this position now Mr.
Mody began to talk of trade. Are we
concerned with the gecurity of the
country or with trade? For him it is
trade that matters. All these gentle-
men here demanded, “I want no rouble
trade I want dollar trade. I want
equivalence between the rupee and
the rouble”, So, the nation does not
matter. The gquestion of supplies of
arms to Pakistan is not in debate but
the dollar and rupee and trade is in
question for these gentlemen.

They do not want rupee trade, The
Soviet Union buys what is nffered in
exchange for what it gives, but they
want a trading partner who demands
hard gold, and when Mr, Morarji
Desai fails to find it and he sheds tears,
they clap because of the super profits
they make out of it. Hence this
attack on Soviet friendship. It is not
from enxiety for India’s security.
They know what it is.

Who has given MIGs, which power?
The Americans are ready to sell you
squadrons of planes. But do they
give factories to manufacture those
aeroplanes? The Soviet Union  has
given not only squadrons but factories
to make them. It is the Defence Mini-
stry which has failed to set up the
MIG factory and make India self-
sufficient. Why have they failed?
The Defence Ministry some years
back went and negotiated arms sup-
plies with the Soviet Union. They
offered everything but our people
went to England for a submarine. The
British showed them a postcard pic-
ture of their submarine and asked
them to carry it. When the Defence
Ministry delegation was offered a real
submarine by the Russians, they wired
to the government of India whether
they can buy, What was the reply?
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Who wants self-respect, self-reliance,
who wantg the army and strength of
India to be built up? A ban was put
on the buying of the submarine until
Pakistan attacked, and when we found
that Pakistan had a submarine and we
did not, these gentlemen agreed: the
British and the Americans do not give,
this is the only fellow left, so let us
get from him, Four submarines were
asked for. Naturally our security, our
defence, our gconomy got linked with
the best instruments which can be
manufactured on this soil. That is the
main point.

So, Soviet-Indian friendship en-
dures. It has been more solid than
the friendship of many other coun-
tries who pretended to be friends.
Shall we destroy that? Has anvbody
demanded it? Directly no, indirectly
yes. Our party stands for the conti-
nuation of Soviet-Indian friendship.

AN HON. MEMBER: It has to stand,

SHRI DANGE: I am very glad, Let
there be a resolution that this House
umanimously stands for Soviet friend-
ship. Will you pass it? No, That
preamble is not there, your preamble
is “what of my trade and the profit
I am making.”

Then, why has this happened?
Should we feel concerned about it?
We should, Should we ask them why
this has happened? We need not ask
them. It is very plain. The Soviet
Union, after the war, was being gird-
led by a series of stations built around
their borders from Turkey and Iran
to Pakistan. The U-2 was flown from
Peshavwar and we have not nheard the

knights of non-alignmen; and align--

ment protesting against it. If Mr.
Mody had been given a seat, he would
have liked to fly in that U-2 over the
USSR. At that time nobody protested,
Then things began to happen. The
American imperialists lost all their
prestige, rnilitary, political, economic;
little Vietnam shattered the whole
thing and ultimately, instead of being
able to sliwot the Vietnamese. dcmo-

‘
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cratic Americans began shooting their
Presidents, Wonderful *“‘American
way of life”. Follow their camp and
ask for that friendship* When that
American prestige was destroyed,
thess countries began to waver in
their attitude to the Soviet Union.
Turkey said “we &are also your
triends”, Iran said “we are also your
friends”. Pakistan said “we are also
your friends”. Should the Soviet
Union say “no, we shall not be friends
with you because we are friends with
. India”? Can we demand that? We
cannot. Then what should we do?
We have only to see that when the
Soviet Union intervenes in Pakistan,
it is in favour of peace and peaceful
co-existenrce, it is for their develop-
ment and does not lead to war. Now
this argument is correct, But what
guaraniee is there? When the Ameri-
can gun was given to Pakislan that
gun shot at us, What guarantee is
there that when the Soviet gun is
given, it will not ghoot at us? But
there is a difference, not in the guns
but in the gun-giver and also in the
gun-laker. The Americans always
give their guns to foment troubles and
civil wars and create enmity between
two nations. The Soviet Union tries
to bring about friendship between
India and Pakistan, All of us want
that. But it should not be done at our
cost, If something wrong happens in
Pakistan, we should feel concerned. I
join everybody in expressing concern,
even a little unhappiness, as the Prime
Minister said. The question is: will
this misfire? I dgo not say it will all
prove correct; I do not know. Maybe,
Pakistan may ‘humbug' Soviet Union
also as some of the Partics want us to
‘humbug’ Soviet Union, The Soviet
line may fail; I do not know. If it
fails we shall not be the sufferers,
Why? Because, as everybody agrees,
self-reliance is strength. We a'e
strong enough to beat any offensive by
Pakistan we have got ennugh power
and we have ghown that power.
Where is the need to be panicky about
1t?  Something has happened; it is
completely out of our control. I dis-
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agree on many things with Mr. Vaj-
payee; our parties are opposed to each
other on many points. But I agree
with him about self-reliance. I say:
think of self reliance and Ranchi. In
Ranchi there are wonderfu] instru-
ments to manufacture weapons for the
army and the defence of the country.
‘Will Mr. Vajpayee help in not foment-
ing Hindu-Muslim riots in Ranchi and
obstruct the achievement of the goal
of self-reliance there? On Indo-
‘Soviet friendship and self reliance we
are ell agreed. I do not accuse bhim
-of fomenting trouble; I ask him to help
in stopping them. I wish to close on
this note. The Soviet Union has not
changed its policy towards India; it
has changed its policy towards Pakis-
tan because Pakistan hag first cnanged
its policy towards the Soviet Union.
They did not offer to intervene in
Tashkent. But we all wanted a set-
‘tlement and they brought us together.
Somebody said that they were equat-
ing us with Pakistan. When we sign-
ed the Tashkent treaty or any treaty
for that matter the countries are treat-
ed as equals. Even if gne Party to a
treaty is Haiti—it may be a small
country with just a lakh of people—
it is equal with any other country.
‘There is always the position of equa-
lity. That does pot mean that Pakis-
tan is equal to us in size or import-
ance, But in matters of sovereign-
ty and independence and diplomacy
all countries are equal, big or small.
So, let us keep up the cool atmosphere,
When we agree with the line of
approach of the Governmen:, we do
not hesitate to say, so because we are
not afraid whether votes will come
this way or that way; nor are we con-
cerned here with your rupee value or
dollar value. We agree with their
approach that the Indo-Soviet friend-
ship must continue; it should not he
disturbed or broken and that Soviet
Union acts this way because it expects
that Pakistan might perhaps change
by this gesture, It was the Soviet

Union which disapproved of Chinese
behaviour and it stated ‘hat Kashmir
was part of India,
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SHRI KANWARLAL GUPTA
(Delhi Sadar): What is ' the present
position,

SHRI 8. A. DANGE: So long as that
position has not changed, it remains.
So, on two courts, we are in line with
the Government. Pakistan agrees now
to develop friendship with the Soviet
Union even though China dislikes it.
Therefore, there may be some signs of
change. Let us hope those signs of
change will become real and that Pak-
istan will find her way towards proper
friendship with India’ and that we shall
be relieved of all the anxieties that
all sides are expressing in the country.

In the end, we must go forward to
the people, not with the line of anti-
Sovietism and a hysteria against
them, not with the line of fear as if we
are frightened now with the few MIGs
that they might get, but with the line
of self-confidence and a line of self-
reliance, which lies in developing the
best Siate -Sector industries that we
have got,

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): Mr. Speaker, Sir,
the difficulty in this debate is that
whereas all of us are agreed about
the seriousness of the situation arising
out of Soviet Russia agreeing to =ell
arms to Pakistan, the way in which we
want to show our displeasure or our
anxiety is a very different way for
different people. Whereas we agree
in some parts with everybody who has
spoken it is difficult to agree with a
lot that has been said by everybody.
And that is where the position be-
comes difficult. But there is no doubt
that this is = very serious situation
which we have got to take note of and
we have got to see and do things in
such a manner that it increases our
strength and does not decrease it; that
it does not do anything which will
weaken us in our relationships with
anybody on account of our fault. If
others want to break the relation-
ships or weaken them, we need not
quarrel with them, but we should not
do anything to weaken the relations
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in international affairs that we have
with other people. .

The policy in foreign affairs has
come under very serious criticism not
for the first time today; this is what
1 am used to hear at least for the last
12 years in this House so far as 1 am
eoncerned.

SHRI NATH PAI: 5till you do not
try to learn or improve.

SHRI MORARJ] DESAI; It is not I
who have to learn that. It is those
who have been parrot-like repeating
ithis who should learn: not myself.
11 one learns always from parrots, i do
not know what will happen to man.
That is all that 1 want to say. Par-
rots speak very beautifully and sweet-
ly, but it is only imitation, and that is
not what we want. We have a fixed
policy of non-alignment. There are
friends like Shri Piloo Mody who go
on saying it is nonsensical. Now he
shakes his head but that is what he
said when he was speaking. Perhaps
he has forgotten it.

SHRI PILOO MODY: Please read
my speech; learn to listen a'so corrcet-

ly.
-

SHRI MORARJI DESAI: I have
heard him very carefully and 1 can
say that what he has said about it is
stronger than what 1 have said. Lel
him see the words. (Interrupticn) I
do not wish to waste the time of the
House because there are many Mem-
bers yct to speak and I should not
take more time. But this foreign
policy, a policy of non-ulignment, is
a polizy which has been accepted by
the House also. It is not a policy
which has been rejected by the House.
11 §s said that it is weak or it is not
properly done. That is what some
people say. My hon. friend Shri
Dange who spoke just before me was
saying things wherein he said that he
supports the Governmen:

But, at the same time, he brings in a
eriticism that the foreign policy of
non-alignment has not remained non-
aligned Why? It is because what
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he does not like we do in some mat-
ters and when we do s)me things
which happen to fall in line with him
then he says we are all right. But
what does he do here? Here he was
in withering criticism of geveral of
his own comrades here whom he sup-
ports on many occasions when it suits
him to condemn us, but when it comes
only to his philosophy then he is u
friend of nobody else except thore
who believe in that vhilosophy. I
have no quarrel with it. That is na-
tural. But my quarrel with him s
this. Why should we have quarrel
when ] cannot support another philo-
sophy? When I believe deeply mn my
philosophy, why should he want to say
that this is not intelligent and that is
intelligent? That is where he misuses
his intelligence, and that is why he is
mistaken in his philosophy also in my
view, But I am not here to tell him
that because he is sufficlently ground-
ed in it and nothing will change him,
On that score I have no doubt. I do
not want him also to do that because
it is good to have p2ople like that.
That also helps us to think properly.
That also helps ug to be clear and cul-
tivate strenglh so that we can jpeet all
kinds of opposition.

About our foreign pulicy and non-
alignment policy nothing has been
said how it has gone wrong. 1 would
not say that there has been no weak-
ness at any time in it or at no time
one step has been taken thal is not
wrong. Let 'me be shown any country
or any society which can say that it
has carried out everything correctly in
what it has believed and what it His
professcd. While professing, while
trying to implement it, there are occa-
sions when factors come in whem
differences of opinion come 1n and
steps are taken which mey not be
agreeable to everybody and somcbody
may cal] it a mistake and scme others
may call it a proper thing. Just s
my hon. friend, Shri Dange said just
now that he welcomes tic statement
made by the Prime Minister. ...

AN HON. MEMBER: Not the whole
of it,
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- SHRI MORARJI DESAIL:
what he said. That is where the
whole rub lies. But when I say that
I do not also approve of whatever he
said except in one part then ha will
quarrel with me. This ix where tie
whole difficulty comes in. I am more
unhappy because on 2 occasion Jike
thia if we could have spoken with one
voice it would have strengthened this
eountry very much in the internatio-
ml world and everywhere, But it is
not possible to do it. My hon. friends
think it is possible to do it, but 1t is
not possible to do so.

That is

What is the slant in @'l they vay,
Their slant is not Sovizt Russiz. Their
alant is this Government. That is all
that they want to sav. If they arc
gincere in this maiter, if w2 could have
been found to do what ywe want {o do,
why should there be oniy a resolution
on which they stick cui. Therg can
be no unanimoug resilution in this
House on any maliter !ixe this. On
any matter like this there will noi be
any unanimous resolutici, T hive no
doubt about it (Interruptic:). We
wre expressing our opinion. '[his opi-
nion is as valid as any resolution.
Why is it not valid? Why is it pnoces-
sary to have a rerolution? I Jo not
understand. If all of us speak with
one voice, if all of us show our dis-
pleasure and say that this is a ihing
which hurts India, I think it will have
far greater value than any resalution,
It is not resolutions condemning any-
body else that are good in internatiu-
nal affairs. I do not think we shou'd
use very strong language against any-
body., If we use it, it is wrong in my
view, It is a failure. If it is against
anybody, it is wrong. I would not
gy it is right.
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SHRI MORARJI DESAL: Let my
hon. friend, who speaks like that, at
randcm, at any time he likes, let him
show where 1 have used discourteous
remarks against him or against any-
body. I have not used any discourte-
ous word against anybody. If I feel
strongly, I should be frea | cxpress
my views, I do not want you to sub-
mit to me as [ do not like tu submit
myself to anybody else. When e are
talking here, if you say I speak strong-
ly about it, do you mean to say that
I should accept whichever or what-
ever case is put up by the oppcsition?
If it is right, I will certainly accept it.
But where it is wrong, I have got to
show where it is wrong. Otherwise,
my friends wil not easily understand
it.
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SHRI MORARJI DESAIL: The e are

some hon. friends who zannct be re-

pressed or suppressed and [ do not

want to do that because they are ex-

cited. In excitement there is no room

for it. I do not want t» be excited
by him or by anybody else.

When it is said that we should 10w
see that Soviet Russia is unfriendly, I
am afraid that would not be a currect
appreciation of the situalion. It is no
doubt true that the giving vf arms o
Pakistan by Soviet Russia does ghow
a shift in their policy. But that shift
you are asking government to h_avo
every time. We are told every time
that we must go on shifting our poli-
cies. That is what you aro asking us
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to do. And if Soviet Russia shilts for
itg own interest, and every country is
bound to consider its own interest, we
cannot quarrel over it

SHRI ATAL BIHARI VAJPAYEE:
It is against our interest.

SHRI MORARJI DESAI: That is
what [ am saying. If it gues against
our interest, we must tell them that it
goes against our interest, and that is
what we are doing, and that is what
we have told them already, Before
my hon. friends had any idea, our
letter was sent to them and {hey were
told in no uncertain termg that this is
a thing which will hurt India.

But when it huris India we have got
to consider what we have got to du.
I agree that we should be celf-reliant,
not only on this pccasion but ai every
time. But saying that we should be
self-reliant is one thing and being
self-reliant  immediately is another
thing. I would like to know who is
self-reliant to that extent in the vyorld.
Bverybody has got to get something
from everybody else. But it must not
be obtained at the cost of one's self-
respect or at the cost of one's inde-
Pendence. That is what we have got
%o ensure.

It was said that we condecmned USA
when they gave arms to Pasistan.
That is true. But we did not spoil our
relations for that. We have not spoil-
‘ed our relations with anybody. It is
only when Pakistan attacked us, made
aggression against us, that e said
now there cannot be good relations
between India and Pakistan. Even
then, we did not try to break up our
telations completely, because we want
to have good relationg with all coun-
tries so that ultimately peace is estab-
Mshed,

But that does not mean that in order
to establish peace we should attack
every one, become Don Quixotes and
Eo on waving our words agiinst every-
body. That is not the way to get
strong. Yes, my hon. f{riend, . Shri
Dange would be very happy if we
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break up relations with USA. But he
would be terribly grieved if we say
the same thing about Soviet Russia.

While we are interested in saying
nothing against either Soviet Russia or
the United States of America, when-
ever we find it necessary to do so we
give our views correctly, as we feel
them. It is possible that we may be
wrong, but we do try to give it cor-
rectly, and fairly to everybody. Some-
times the language may be strong;
sometimes it may be soft; that is true.

SHRI PILOO MODY: You are get-
ting older,

SHRI MORARJI DESAI: Well, I do
not know whether my hon. friend will
get old at all, because he still remains
in the primary stage. I was only say-
ing that when he started this debate,
he was not as light as he usually {s.
He became very serious, very excited
and lost his balance. That is perhaps
what has hippened to him. Other-
wise, he would not have done that.
He said that obsolete arms were given
to us. There is no greater fallacy or
no greater untruth than what my hon.
friend has said. We are not so stupid
here to see that we take junks from
other people, Then we would not
have won the battle against Pakistan,
if we had done that kind of thing.
This is a matter on which you have to
be careful while making a statement.
But there may sometimes be some
things which may not be as good or a8
strong. But that is in relation to all
countries and not in relation to only
one country.

SHRI JYOTIRMOY BASU: He got
it mixed up with the British arms,

SHRI MORARJI DESAI: We are
getting it from all places, not only
from one place. If we can get it from
various places, can we say that others
should not get it from al] these places?
What right have we to say that? But
we certainly have a right to say In
this particular matter because of the
behaviour of Pakistan during the last
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20 years, because of the manner it has
behaved against India. That is what
makeg it serious.

When we say that there is a shift,
the shift is because formerly Soviet
Russia and Pakistan had no such close
relations, 1 do not know why; whe-
ther it was Pakistan who did not want
it because they were fully with the
USA, and now that they have =also
been with China they think that they
chould be with everybody. That may
be the reason. If this is the reason,
why should Soviet Russia say that
they will not be friends with them.
Is it a condition that we can impose
on anybody that if they are friends
with us they should not be friends
with other people? Then, nobody will
be friends with us. And in that case
how can we be friends both to the
USA and Soviet Russia, Rumania.
England, France and all people? With
al] people we try to remain friendly
and that is what we should do. But
we are certainly entitled to tell them
that this is a thing which is not right
because it will create difficulties where
they will also find themselves in diffi-
culty,

The Americans did it and they told
us that those arms would not be used
against us. But nobody could prevent
it. If that is true of the USA, that
would be true alsp of the USSR, How
can anybody prevent another country
from using the arms it has when it
wants to use them? They may not get
it next time from them. That is the
only penalty they have to pay. Butl
the world is such that if one country
will not sell, another country will sell.
1t is, therefore, that we are not taking
from any country any free arms. We
are buying them from other countries
because we do not want to mortagage
ourselves. I have no doubt that a
country, which goes on taking arms as
free gift, will rule the day later on.
I have no doubt in my mind about
whatever may be the case. That is
what we have always preserved. How
has our foreign policy failed, I do not
know.
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It was also said by Shri Piloo Mody
that our commerce also is very wrong.
He wants us to have commerce, be=
cause that is his profession,

SHRI PILOO MODY: Correction; I
am an architect.

SHR1 MORARJI DESAI: But nes
does not want us to have commeroe
with the Soviet Union because he says
that this must be on commercia] lines.
It is on commercial lines. We are not
paying more to the Soviet Union for
anything than what we would pay te
other people in the world. Wherever
we have got to buy a thing only from
one country and not from anywhere
else, we have to pay something more.
That is always there. Even if we buy
from America like that, we have te
pay a larger price. If something is
available only from Soviet Russia, we
have to pay a larger price for that.
But my hon. friend will get angry
when I buy from Soviet Russia and
Shri Dange will get angry when I buy
from the USA. I have got to steer
clear from all these friends who make
common cause only for breaking the
Congress and not in order to benefit
each other. I always wish that they
come together and become a compact
opposition, But that is a dream which
will never be fulfilled.

SHRI PILOO MODY: That is yowr
dream, not ours.

SHRI MORARJI DESAI: Then, I de
not know how he said that nickel is
brought at two times the price. I de
not know from whence he has got it.
1 will certainly try to find it out.

SHRI VIRENDRAKUMAR SHAW
(Junagadh): MMTC.

SHRI s. K. TAPURIAH (Pali):
Shri Dinesh Singh's figures are all
Wrong,

SHRI PILOO MODY: Do not com-
mit yourself unnecessarily.

SHRI MORARJI DESAI: There is
not question of committing myself. &
am not saying anything about the
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price because I do not know anything
about it just now. But, as I pointed
out before, nickel is a commodity
which we are not getting from any-
where. We are finding it difficul; to
get.

SHRI VIRENDRAKUMAR SHAH:
Canada,

SHRI MORARJI DESAI: Canada
supplies only a certain amount; it does
not supply more than that. That is
the position everywhere. Even Russia
does not supply us more than what
they say they will supply. If we can
get more from Canada, we will try
to get it; but we must get nickel. If
my friends can help me, I will give
them an addresg of honour in that
matter,

SHRI VIRENDRAKUMAR SHAH:
They are selling it cheaper to other
countries and at much higher price to
India.

SHRI MORARJI DESAI: Let my
hon. friends get at that very price
from any country and I am prepared
to take it. What is the use of saying
all this? This becomes utter nonsense
when things are spoken without cou-
text.

Then, an argument was put forward
about “kerosene that we are buying
kerosene from them. Why are we
buying kerosene from them. We have
got to buy. We are not able to pro-
duce sufficient kerosene. My hon.
friend does not know that. We are not
able to get sufficient ke-osene. Our
difficulty is that, in order to produce
more kerosene we are having more
and more petrol which we have got to
#el] outside, It does not become ensy.
We are in this process. It is in this
matter that we will help more Soviet
Russia and Rumania to find oil

It is not that Soviet Russia has not
been friendly with us. It has been
friendly with us @ms other countries
have been friendly with us and we
bave benefited by their friendliness.
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‘We have not submitted to anybody in
this matter. We have not bought
friendship from anybody. Let me say
that. In the international world, the
people are friendg for mutual beneft,
not for obliging wanybody. Neither
Soviet Union obliges us nor do we
oblige Soviet Union. Neither we ob-
lige America nor America vbliges us.
Nobody obliges in ihe international
world just as here none of you oblige
each other,

SHRI NAMBIAR: Are you obliging
each other? .

SHRI MORARJI DESAI: Then,
Government was challenged that it
should declare that it will not submit
to any pressure. Government have
declared it timeg without number.
In the matter of Farraka Barrage or
Ganges waters, Soviet Russia has not
told us that we should go to arbitra-
tion or we should take anybody as
mediator. They have not told wus.
They only tell us, “Please talk on these
matters” because Pakistan must have
told them that we are not talking on
these matters. We have not given a
final reply to Pakistan about the mini-
sterial level talks. This is under con-
sideration. The Russia Government
have not suggested arbitration. If
they sugrest arbitration, we will, cer-
tainly, tell them it is not their business
to tell us. There is no question of
submitting to anybody.

Take the non-proliferation treaty.
We have refused to sign it even
though both of super powers want us
to sign it. We are not going to do it
Even if we do not get anything fiom
them, we will not sign it unless it
suits us to sign it.

We get PL 480 from America. But
that does not mean that we will sub-
mit to any condition because PL 400 is
given. But it is not right to gay that
they are also asking us to submit to
any conditions. It will be unfair to
tell either USA or Soviet Russia that
they are trying to pressurise us, Thes
may ftry to pressurise us if it suits
them. I would not say that. But It
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§s upto us not to be pressurised, Let
me tell you that as long as this Gov-
ernment is in power, it will never be
pressurised. That is all T have got to
say,

SHRI J. B. KRIPALANI (Guna):
Mr, Speaker, Sir, I do not want to go
over what has already been said nor
do I want to rebut the arguments
that our country has been indepen-
«.nt of foreign pressure as has been
said by the Deputy Prime Minister.
1 have only one thing to say about
this Government. Today, the country
is disturbed on what has been done
by our friend who declared himself
as a friend and whom we considered
to be our friend. The people are agi-
tated today and the responsibility is
that of this Government which pro-
claimed times without nuwmber, even
after the Tashkent Agreement, that
there was no change in the policy of
Russia and that they considered
Russia as a pemanent {riend of India.
It is very well for Morariji Bhai to
say that they do not yield to pres-
sure. But I have no doubt that they
yvielded to pressure when they accept-
ed the Tashkent agreement, and
they accepted it against all the
promises  that had been given
to this country and to the Par-
liament, I say, this was a betrayal
of the country. And I say again that
it was a belrayal of the country to
have referred the Kutch question to
an internationa] tribunal, when we
had the experience of international
tribunals. I say that they shou'd have
known this at that time, (Tashkent),
but even after that they did not in-
form the country that the policy of
Soviet Union was changing. They sent
deputation after deputation to Russia.
I say, there was a regular invasion
of Indian people, great people, to
Soviet Russia during the last two and
a half months; not only were there
delegations but Minister after Minis-
ter, as if they could find no other
country, and they irnvaded Russia!
The Chief of the Army went there;
then the Commander-in-Chief went.
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At what time? It was gt the time
when the arms were being given....

SHRI NATH PAI: Why is the Min-
ister laughing? The President is the
Commander-in-Chief.

SHRI J. B. KRIPALANI: May I
tell the Minister that our Commander-
in-Chief is our Rashtrapati....

SHRI RANDHIR SINGH (Rohtak):
He is the Supreme Commander,

SHR] J. B. KRIPALANI: Yes; he
is the Supreme Commander. I accept
the mistake. The Supreme Commander
alzo went there: the other Comman-
der also went; then the Education
Minister went; then the Commerce
Minister went; then the Industries
Minister went; then.the Railway Min-
ister went when there was a strike
here. He was not able to come to a
settlement with the firemen and when
the firemen's strike was on, he went
to Soviet Russia! At such a time no
Minister worth his salt should have
gone out; they could have found
somzbody else to accompany the Rash-
trapathi. So, we had a regular in-
vasion.
srcen e A A2 w3 5 o W &
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You blame the people that the peo-
ple are excited. You tell us that you
never submitted to pressure, 1 say
that you submitted to pressure, You
toyed with the independence of this
country. I accuse vou of having
toyed with, rather sold, our best in-
terests when you signed the Tashkent
Agreement. I say, you sold our best
interests when you referred the ques-
tion to Kutch to a Tribunal, when you
did not take advantage of the dissent
note that one of the members of the
Tribunal had given where he had
said that the Kutch Report was not in
consonance with the terms of refer-
ence. Yoy did not take advantage of
that and yet, you say that you do not
submit to pressure. With what check
are you talking? I say that you are
submitting to pressure; all these yearr
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you have submitted to pressure and
vet, you gre telling us that you do
not submit to pressure! It is very
easy to talk when you have the majo-
rity. You submitted to the pressure
of China times without number. You
were told that this was not a right
policy and yet you went shead, You
said, “Hindi-Chini Bhai Bhai’, and
then again yoy said, “Russia-Hindi
Bhai Bhai”. You are responsible for
creating this situation. I have no
doubt that Russia had an absolute
right to sell arms wherever she gol
the price for selling them. Every
nation does it. We ourselves get arms
from others. If we protest, it will be
like one beggar protesting that the
other beggar gets more than what he
gets. Has a beggar any right to pro-
test? I absolutely believe that we
have no right to protest against what
has been done by Russia, But we ex-
pected at least a little consideration
from a friend. Remember, it is not
only Russia that has been friendly to
us, but we have been friendly to
Russia since 1917 even since this Re-
volution took place. Ever since that
revolution took place, vur great pat-
riots, Jawaharla! Nehru, Jaya Prakash
Narain, even Motilal Nehru, all these
people visited Russia. They com-
mended the Russian revolution to the
world. Thev commended it to their
own couniry. We have heiped them
in every way. So if they helped us,
there is nothing great gbout it. It
was mutual. Let no communist think
that Russia alone hag been helping us;
but we have not been helping her,
Wa have also been helping Russia.

So let ug not talk in these terms.
Let us not say that we are not amen-
able to pressure. We have been amen-
able to it. We have lost the advan-
tages we got by the death of our
young people. In the last war with
Pakistan, we lost four times the offi-
cers that Pakistan lost. Yet whatever
advantages we had got in our own
territory, we gave away, when we
had said umpteen timeg in this House
ang outside that those positions would
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not be given up. And today our
Deputy Prime Minister has the guis
to say, has the courage to say, that
we never yield to pressure. '

SHRI JYOTIRMOY BASU: He has
forgotten devaluation,

SHRI J. B. KRIPALANI: Let us be
self-reliant. Does self-reliance mean
that we should be self-reliant only
in military matters? If I can put any
wisdom ijnto the heads of Congress-
men, 1 say we must be independent
economically, we must be independent
industrially; we must be independent
of all nations. We have got enough
in this country. If we wnobilise its re-
sources, if we are economical, we cun
bring about self-reliance in this coun-
try.

We saw how the people can pro-
duce food grains and make us self-
sufficient. But even when we are
zelef-reliant, even when we have not
enough granaries to put our own
grain, we get grain from outside, This
is a very strange attitude. When the
Prime Minister tallts of self-reliance,
let us be self-reliant in the real sense.

1f my friends in the Opposition will
not mind, I would tell them: never
bring a no-confidence motion against
this Government. Many Congress
people do not agree with this Govern-
ment, but when Opposition Members
bring in a motion like that, they gang
up on the side of the Government. In
private, they condemn the policies of
this Government, but Opposition
Members oblige them to gang up.
I do not want to oblige them. If
1 have any word to say to the
Congress, I say Congressmen must re-
member that the Congress Organisa-
tion is not to be subordinate to the
Congress Government. I{ has a func-
tion to perform of its own, I know
they have yet a sneaking regard for
a person who hag been longer in the
Congress than any one of them pre-
sent here, and therefore, I take ad-
vantage of that regard and tell them
a few truths as thelr genuine frisnd
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‘When they ride on the band waggon
of their government, this organisa-
tion has rio will of its own. When the
organisation supports eve:ything that
the government does, I say it is in-
juring itself; it is injuring the country,
it is injuring the government itself.
Then, what does the government be-
come? It does not depend upon the
organisation. The organisation does
not speak out the will of the people.
Then the government becomes a
coterie government of self-perpetuat-
ing politicians. You are damning
Your government into this, T warn
you. Let the Congress organisation
have a will of its own and in major
matters let that will be fullowed by
the government, not that they follow
the will of the government, It is on
this point that I had a quarre] with
the Government.
stoae fomd : (qd9):  neaw
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“As an e'eventh hour effort,
Lord Mountbatten with Pandit
Nehru's concurrence cabled Mr.
Attlee that he should fly out

immediately to India and try to
resolve the crisis™.
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oY wwa &1 Ak g9

“_...by personnel mediation.
But Mr. Attlee declined and sug-
gested that the United Nations
wag the proper channel. Accord-
ingly, the Government of India
under Lord Mountbatten's advice
decided to refer the dispute to the
UNO. Pandit Nehru describeq it
as an act of faith....”.

favara ot seafasame | @t |/
@A owE Y —

“....Gandhiji was not en-

amoured of taking any India-
Pakistan dispute to an outside
organisation. It would only get
them monkey justice, he warn-
ed....Were Indian Union and
Pakistan always to depend upon
thirq party?”
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wg G R
“What we are proposing to do
and what Pakistan is agreeing to
is not directed in anyway against
India, and I am confirming pub-
licly that if our aid to any coun-
try inc'uding Pakistan is misused
and directed against another in
aggression, I will undertake im-
mediately in accordance with my
constitutional authority appropri-
ate action both within and with-

vut the United Nations to thwart
such aggression.”

18 hs,

HETH TEIET, 1965 ¥ HIGATGIAT qTgT
Tt & afew g% savfusy, ame
qgT q@ AN 7 1 W owa fw
HGET TG 8% & WL WY AT qH
@ wrRaw & fadrd v ¥ fac
srdardy F30 few s aar fear?
ot wreAuETy or. g@wr WY gfgare
W A oy A W @ e
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&t fas a1 qad a § o wyr e
wosr oY glaare @ 1 w A
¥ wgemgaT 7 At wfwrsw fear
97 AT Fraargr 7€

T oagw A wyr fr oww & @
glaat § s fpgeam = geem
FETEMT | | A% FIX £ AW HE
ara.§ frew &Y ot a9 § 3% @,
M ar M o Y F#fE@,
frreer & afer vad & g7 sfzd
Tt @3 & 9@ #fzd, a7 fasw
g1 Afga & Qar 7 Wt wW A
st % gfaad &1 gaw g, e
gfaare e §, & dar & wmar
foeq w¥Y Qar " @wd & Sfew &
7g Fe 9 g fr 9 wwdw @
a1 &6 g, AN W F AT §IY 4=9
glagry F—mnatagr—ag &Y & =
frgam @t =i 7 fat ot 3w 4
2 a™ ¢ ®q med wmfaw

“gfagre g @1 oY 3 F fag da

aff & 1 gE o Ty @ oww oAk
H9 & 4 §99 7 | OHf gew A
# 7z 7=t "Arar fr 998 w=8 9%
srafrw gfqare 3 ga<i =1 &0 |fe
T A% 77 gfaare g § Al g 39
frarg ¥ @wa g o € wT § glaat
ga @t st fF azq 0t @ oy afee
# mga wmafar @ wafs 3w
st ww & fao smgfes 7 @@
geqel Aered, g4t ag § fe s
q 9F 97 ST GEGAI €T AT A a;
AT gTETTH JAT A ATE Wl ¥
94 WA &1 fried faar av 0 A6
Tan ® T o @ fE wor ag ag
feafg aay & 3% feuw w &
syt ofre Ay & g7 fr oz &
=& vt 5wy e @ o
wae gar g e e g A
AT IT FEW RE G
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“] dealt with the whole ques-
tion not from the quantitative
point of view, if I may say so, but
the qualitative point of view. The
thing itself is so bad; whether
quantitatively it is exceedingly
limited, did not matter to me. A
thing so bad, as I  said, is a re-
versal of history.”

Tq4 % W= F TR agr @1
FEM g8 WY Fgroar ¢
“The military aid given by the
United States to Pakistan is like-
ly to create the conditions which

facilitate ang encourage aggres-
sion.”

I AAFT T FEd ¢

“Changing the balance of things
in India and Asia.”

g Far fr ag agy aed 7 frafy
s gf & 14 T 5 9w awy
oY 9 gax wragT Tfed 91 98 aw
APt 7 agt @rar Wi owrer W oz
¥ &Y gaF dgar =ifze, & awas
# 9§ A% @I &r@Ar |rgAr § 1
gqq #  gmar M gL AT H
AR 7g Faqr A< wewfaTa
F @g ag S owfT, qfigeqar qar
TAETEATAT AT g AT 2 gaay
T A4 Tg FET G AQAAT § AR
g BRI WX F91 3 6767 A
ol g i falt ot Fmg o< ga wadr
-wwI @y F fag ar fader &
A H mFT T @ fag qarT T
§ TTAF FOgH AT TEE

WIS 3 W6qF AERTA, AT P
i #1 7€ | A wrw gz =9 2 T4y
e ¢ 1 3g Wi ¥ TR
qyiafi aafrog & wAET W

(A.M.)

¥t geR ¥ §v W gghs
AIETO & g o Aq W
Wi mrwgar dF A ¥ fag &
7o "Eah ¥ weegt w1 frmwm™
$far w wearg o q@ afew
frafr wf g &1 & a8 wgar wga
g % Tad Fwie F1 OF 37 fgemr WK
AT, AT FTCF Y7 fgeqv 7 1
TR AT A Y 1 ¥ foeq wAY W
qeft et ST afr Fed gt A
wdr wfgd wWifs swhsr  aar
QF THA AqWi WY 9wA ft i
faege v fewear @ g 1 R
T @i 71 7€ G g A g afew
gah e 77 2 1 F1 WA grAfe
T g I AA X W
ivEwv A gd Fgv g fE e
m wi # ofaer s dfag
ot fggearm  # fifr s fagel
s o fgd & wa a¢ fraffa
X | TEHF FA AT gaIgy gfF
grea-frdt AT fgy § arenfad<
Faw ghandi F www § o Al
afes wa@ g9 ar § 3RO TGO
gfF aft o s Al § e d aew
g ae® giewfiT gaar Sufge ) arw
3w wgdl FFAad arawmrad) ¥ fag
fto G0 480 FAT F T, AT F4
e #, fAaT A wom A A
& wre # g7 fadT @aran g 1 xefea
gaiw & " AT @ft sl
¥ wrae ® gAAT ATAAET FATT )

v ¥ & @ oFAr #1TCH
wiar § ®@ifs gy gren & fa,
gt gxar & fom g @
waqa Y § o @ oAy A §
Wk T oF @eEw W qEar T
M A essmasaneas (vrawma). ..
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[« wg fawa)
¥ gAY (e e @ g )
wix 2w A wrew fr s YR ) Foiw
agw ¥agwr § foogrd W oA
& frge wirc ax (T a1 & Aor tgfere
O . feardY, woaw 9% § o qF TR
71 ¥ g WA @ fF gaTa g9 3w
AR A § avar wdm &
e ¢F gz {ro fadet wowwor 51 W
faetr < e §ior, wofeg & wodar
gem fs =@ wrsm F oA W @),
¥qoF @ 9 faRfuft @1 gwdw
/@, = faRelt w17 qmT & mfes
& o fadeft ol gf @ gEy fadd
&, W AR WAl ch ATAA | A eI
ST@WTA &9 5§ 91! =
v & ol 7 #IAAT ®F T Il
t % @ sm 5 srw
N gIRAT F o # Wl GAi g
4 4% | ¥ gL wwedl wme § )
A Frn T A AT FATAGT & Wi
9T, ETERIfATaT THE 71 @ A
o g9 W qgT oWl ag q6e
wiw, smfre " s afg oo
T AT 0
SHR] SANT BUX STNGH (Fateh-
pur): Mr. Speaker, Sir, we meet to-
day under a situation that ig causing
concern in every section of this House,
in every part of this country, and 1
would like to stress on behalf of my
party that as far as the anxiety owver
the Soviet arms aid to Pakistan is
concerned I think that there is hardly
any difference of opinion, The diffe-
rence lies in this, that some people
would like to make this an issue for
eriticising the Soviet Uniop more than
is necessary. There are some friends
who would like to use this occasion
for changing our trade pattern, for
changing our economic policy. We

cannot make this an occasion for dea-
ling in irrelevance.

There has been a shift in the Soviet
-policy.
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The Prime Minister has said it, the
Deputy Primg Minister has saig it,
but what happens? This was well-
illustrated today and was sy evident
from the speech that Shri Madhu
Limaye has just delivered, Here are
things which have been said but the
opposition refuses to listen to them.
The opposition refuseg to get together
on a nationa] issus like thiz and join
with all other parties and put ty our
people the real situation we face.

The change that has come in the
international sphere is not of our
making. It does not mean that our
policy of non-alignment has proved
a failure. It only showg that the
policy of blocs hag proved a failure.
And if evidence were needed of how
relevant non-alignment is, we could
not have seen a better exhibition than
what we saw in the debate today.
Every opposition parfy was Tecturing
to our party that we should follow
the policy of non-alignment. For years
President Ayub was full of admiration
for the succesg of the Indian foreign
policy and, if I am wrong one has only
to refer to his book “Friends And not
Masters. For years he has tried and
today Pakistan is benefited by fol-
lowing a policy which was of our
making,

What we face today and I would re-
quest hon. Members of the opposi-
tion as also members of this side to
put it before the country, is that a
situation has come where the two
super-pow:ars aré coming more and
more together, where the unity of in-
terest of these two powers brings
them so close together that they are
prepared to bully, to browbeat al] the
other smaller nations. Soviet Russia,
1 am afraid, can no longer be counted
as an ldeological power. What has
been done in the shape of giving of
arms to Pakistan is not ag important
ag the challenges that we will face
tomorrow when pressure is brought
to bear on us on the signing of the
nuclear treaty, when pressure i
brought to bear on ug to hinder our
growth,
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SHRI M. L. SONDHI (Neyw Delhi):
“‘Why should you go to Geneva? We
are a near-nucleay power. We should
mot join non-nuclear powers.

. SHRI SANT BUX SINGH: I am not
‘taking the advice of my brilliant fri-
2nd, Professor Sondhi, who keeps on
suggesting a tremendous number of
negative and imaginative measures—
we should not go there or to some
other place. We always hear in this
House about having a treaty with So-
viet Russia, having a defence pact
with Burma or some other country.
Pleage let us remember that it is not
for us alone to decide with whom we
can have g pact or a treaty. This
country has followed the path which
Shri Vajpayee has advocated, the
policy of independence, the policy of
flexibility, the policy of peace, the
policy that stood against cxploitation
by any other country. Only the oppo-
sition will not grant us this, and we
do not grudge that, for it is the duty
of the opposition to criticise ug for
what we dop or what we do not do.
Yet, it is also the duty of the opposi-
iion, for once, to go to our people and
to tell our people that the time has
come when India js about to break-
ihrough in the economic sphere, that
we are going to see that pressure will
b> brought so that licences will be
withheld, that all sorts of projects will
be delayed because no country is really
interested in India's growth. India is
going to stand on itg own. As Shri
Limaye has admitted, he heard in Ru-
mania that Russia is browbeating
other nations to sign the non-prolife-
ration treaty. India is ono country
that has refused to sign it. If we
have to do something today, we do
not have to protest to Soviet Russia.
We are not a slavish people. It is not
for us to go  about sending protest
notes, saying that you are wrong.
There is only onc people whom we
have to go to and that is our own
people. We have to tell them that the
time has come for yet greater sacri-
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fices, for yet greater ulfdlrn, if
need be, we shall stand agains .ndt.he
attack of any exploitor that

Come Or any aggressor that may tmﬂ
on our soil

I do not agree with Shri Dange who
sees difference between the ‘gun-
givers.' The ‘gun-giver' is always
wrong and he is much more wrong if
he happeng to profess socialism, de-
mocracy and progress in this world.
What the Soviet Uniop hag done—and
it is merely an opinion and not a pro-
test—is something that is not fair,
not just, not socialistic. One of the
first losses in this country will bikthat
the capitalists will try to create am
opinion whereby progressive opinioa
in this country would suffer, We have
to have a balance so that this thing i
not misused and something small is
not so made that the large interests
of this country suffer, We shall be
grateful to the Soviet Union for what-
ever it has done, but we cannot de
mand anything from this as of right,
We are not their colony; we arg not
their dependency; we are not their
responsibility. Our responsibility is
to our people our responsibility is te
stand by right principles and not to
bow down, It is a fact that till we
are a powarfu] nation there, Will be
people who will bully us, who will
try to exploit us and there will be
pressures brought upon ug from time
to time. Yet everyday we have t®
our strength and to stand against thess
pressureg and 1 hope that we shall
continue to withstand them, not by
sending protests but by being mself-
reliant, responsible and flexible un
our approach.

SHRI P. RAMAMURTI (Madurai):
Mr. Speaker, this morning our Prime
Minister told us that the entine fore-
ign policy that has been pursued by
the Government of India has beem
amply vindicated. I do not know om
what she bases this statement, Has the
fact that today the Soviet Union has
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decided to give arms to Pakistan vin-
dicated the entir_e foreign policy?

I am really unable to understand
on what it is that she bases this
statement, On the other hand, it has
been admitted by the Deputy Prime
Minister that there has been a shift
in the policy of the Soviet Union, It
is not a question of giving arms, That
is not the major thing. To my mind,
the major thing is whether there has
been shift arid whether this shifi 1s
only now. When our Government
signed that agreement in Tashkent
dig it not notice a shift in the policy
of the Government of the Soviet
Union?

The other day, for example, our
Prime Minister told a group of Cong-
ress Members to whom she talked—
I am speaking from newspaper re-
ports—that the Soviet Union’s posi-
tion with regard to Kashmir is that it
is to be settled between India and
Pakistan. Was that the position of the
Soviet Union in 1954, 1963 or 19647
Absolutely not. Their position at that
time was that Kashmir was an irre-
vocable part of India. Today they
say that it is a matter to be gettled
between the two.

Therefore let us realise that what
we are today discussing ig not merely
the question of giving some arms to
Pakistan or anything like that, The
fundaments] question is what has
happened 1o the entire foreign policy
of the Government. Has it succeeded?
That ig the whole question, Of course,
my Swatantrg Party friends this mor-
ning said that they wanted the Gov-
ernment of India to follow a policy of
real non-alignment. I am glad that
they say that they want ‘real non-
alignment,’ because their position, at
any rate of the Swatantracharya, Shri
Rajagopalachariar, has been that
India’s security lies in our having a
military pact and in handing over the
defence of this country to the United
States,

JULY 22, 1968 Supply to Pakistan (A.M.) 444

SHRI RANGA: No.

SHRI P. RMAMURTI: I can quote
chapter and verse from the Swarajya.
This is what he had been writing day
in and day out and Shri Minoo Masani
had been stating. I am glad that
they have changed that position,

SHRI NATH PAI: If they have.

SHRI P. RAMAMURTI: If they have.
I am not absolutely certain that they
have changed. That is g different
matter. But my point is: Has our
policy been one of real non-align-
ment, The Deputy Prime Minister
said today that we have not been
subjected to any pressure at all. It ig
good, I supposs it wag on our own
volition that we accepted devaluation,
not because there was any American
pressure. I suppose it was on our own
volition that we agres we will not
have trade with North Vietnam but
we will have trade with South Viet-
nam. I suppoge it was also on our
own volition that we refuscq to allow,
under the Sea Cstoms Act, books from
North Vietnam while we allowed
books from South Vietnam. This ie
wonderful non-alignment  without
any pressure.

My point is: After all how can
there be ap independent foreign
policy? An independent foreigm
policy follows from an independent

economy. Sp long ag our Government
during the last 20 years has refused
to adopt itg policy of making this
country economically indecpendent
and strong, all talk of saying that we
ar¢ following an independent foreign
policy ig just bunkum. You cannot do
it. That is why we have been yield-
ing to pressure from time tp time.
This is a basic fact of life that cannot
be wished away. I am just talking
about principles as the time at my
disposa] ijg very short,

It has been said that Pakistan has
been able to get by itsl diplomacy,
arms from China and it has been
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able to get arms from USA and the
Soviet Union. Why is it our diplo-
macy has failed? It ig a very simple
qQuestion, After all, diplomacy is not
something which is exercised in the
vacuum, Diplomacy must have a cer-
tain set of circumstances in which to
operate. Diplomacy must have a cer-
tain fundamenta] backing on which
%0 operate. We do not have indepen-
dent backing because our “economy is
dependent upon somebody else. In
the absence of that independence, we
try to play between the two power
dblocs. There, 3 certain amount of in-
dependence is possible. TTnfortuna-
tely, it has a certain limitation. Be-
yvond that, you cannot go. ~

In the casc of Pakistan, 1.’ us un-
derstand it. Wp thought we would
be able to get aid from the “Tnited

States. Why? Because we told them
that we consider China to be our
main enemy. They also considered

they want to contain China. There-
fore, there comes the help, Very good.
Pakistan also said the samething in
the beginning. Then, later on what
happzns? Pakistan ig able to emploit
this particular situatiohi thaf we have
considerad all along this particuls:

along as the fundamental sheet-an-
dhor of our foreign policy.
The hon. lady Member, Shrimati

Tarkeshwari Sinha, was saying that
there has been absolute rigidity; ther»
has been absolute rigidity in this par-
ticular question. But Pakistan is able
to cxploit particular situation when
2 situation arises. When Soviet Union
wantg that China hag got to be iso-
lated, Pakistan utiliszs that particu-
lar set of circumstances. She gets
aid from U. S. A. from China and
from everywhere. This is a funda-
mental fact of life which cannot be
wished away. However much you
might do, whatever you might do,
s0 long as your foreign policy is tied
to this sheet-anchor, it will not be
possible for us to have any manoceuvr-
g capacity. We have got to be
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in this particular situation. That is.
Jur fundamenta] position.

The whole question, therefore,.
raised today is this. What is it we are
going to do with regard to our for-
eign policy? Manoeuvrability we
should, certainly, have. Apart from
that, when we talk of independence
of our foreign policy—my hon. fri-
end Mr. Piloo Mody talks so much
about it— at least he came to the
question: Why don't you allow Ame-
ricans to do off-shore drilling? That 18
the independence the Swatantrg peo-
ple want—Why don't you enter into
an agreement with the Americans
whatever might be the condi-
tions? That is the basic thing he was
harping 1wpon. Therefore, with all
this, America wants you to fight;
the Soviet Union wants you to fight,
I do not know. It is afte- all, power
politics in India. It is a vegy regret-
tab'> thing, the Soviet Union also
cntering into the field of power poli-
ties in India.

In thp circumstances, our diplomacy
has be:n so wonderful that we could
not get any of our friends, either the
Soviet Union or the United Stales
or Great Britain, except our claims
vis-a-vis China or vis-a-vis Pakistan
This is our wonderful position. He
talked about the Soviet Union map.
In 1967, they did not accept your
claims vis-a-vis China. The United
States did not accept that also. The
other day., the hon. lady Member.
Shrimali Tarkeshwari Sinha talked
about it. The United States does not
accept your claims. I do not know
what the position of Britain is. It is,
probably, the same. They do not ac-
cept your claim with regard to Kash-
mir also. This is the wonderful posi-
tion of our diplemacy. And yet they
will say, ‘you fight each other and you
also fight China. Why? They may have -
their own interest in that. My whole-
point is this. Are we to pull the
chestnut out of the fire for the Soviet
Union or for America? My conten-
tion i3 that our policy during the
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last ten years has been policy of
pulling the chestnut out of the fire
for other people. We did not think
in terms of our own interest. We did
not think not only in terms of our
interest but also in terms of an inde-
pendent foreign policy. On the other
hand, we have been forced willy
nilly to submit to pressures from
those people to whomsoever we are
beholden for getting economic  aid,
financial aid and so on. This is the
fundamental thing. Therefore, when
we have to discuss the whole ques-
tion, I feel that unless we are able to
discuss the whole question thorough-
ly and come to some understanding,
.an adjournment motion is not going
to help. People have got different
understandings; Mr. Piloo Mody hps
got a certain understanding; Mr
Vajpayee, in spite of his asertion of in-
dependence——I do not know how
he is going to asert that—has got a
certain understanding. Thercfore, I
say that if we are serious about it,
let us sit down and discuss it. Mrs.
Tarkeshwari Sinha was saying that
the rigidity must go. Certainly rigi-
dity must go. How will that go un-
less in this country we are prepared
to create an atmosphere for it? Cer-
tainly this rigidity must go and we
must be able to open the ways of
settlement of disputes with other
countries so that we nced not depend
on other people. The Home Minister
was saying the other day that they
were betrayers of the country, they
were the enemies of the country,
they were traitors; in Parliament the
statement was such. I am not angry
with them for having said that. But
realism will dawn on people, realism
will down not only on the Congress
Party but also, I am sure, on even
the Swatantra Party, on the Jan
‘Bangh and on every party that ulti-
+mately we have to be friends with
our neighbours, we have to settle aur
problems with them...... (Interrup-
tions).

Mrs. Tarkeswari Sinha was saying
about it, that rigidity must go. (In-
terruptions)
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SHRI M. L. SONDHI: Let us ne-
gotiate with China on Tibet first.

SHRI P. RAMAMURTI: So, unless
we are able to do something on that
and on that basis think of an inde-
pendent foreign policy based upom
our own strength, nothing is going %o
happen. After all, we are toyed bei-
woan this power and that power and
ultimately we will be the butt of every
nation. ...

MR. SPEAKER: The hon. Member
may conclude.

SHR| P. RAMAMURTI: 1 do not
have much time to develop that point.
Finally 1 want to make one position
clear and that is this. As far as my
Party is concerned, w, are opposed o
any socialist country giving arms #o
any country except for the purpose
of fighting imperialism.

18.30 hrs.
[Mgr. DEPUTY-SPEAKER in the Chair]

Anything else is playing power
politics; be it done by China, be it
done by the Soviet Union, be it done .
by =any country, we are opposed to
that particular position. That is why
we say that so far as we are con-
cerned, w2 must think of the seri-
ousness of the situation that has
arisen inside our country and think

of 9 realignment of our foreigm
policy.
SHRI TRIDIB KUMAR CHAU-

DHURI (Berhampore): Many people
wondered why on this question of
the Pak-Soviet arms deal 1 evem
tabled a motion of censure against
Government and lined up with friends
of the Swatantra Party and the Jm
Sangh from whom I stand politically
poles apart. So I have to offer am
explanation. I can do that only by
dilating on one aspect of the matter
which has so far not received suffi-
cient attention. It has been mentionsd
by the Dzputy Prime Minister also—
refer to the new-found interest which
the Soviet Union has started teking
regarding our dispute with Pakistan
over the Farraka Barrage. 1 need not
dilate sbout other things because
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they have been sufficiently discussed
in this House. The Prime Minister
and also the Deputy Prime Minister
have said that the Soviet Prime Min-
ister has exerted no pressure, that
they had suggested no arbitration,
they only suggested that we should
settle our dispute with regard to
Ganga waters with Pakistan peace-
fully.

Here I am reminded of two other
facts in our relations with Pakistan.
They pertain to the Berubari dispute
and one other, Originally, there was
np dispute, but suddenly on the
Bengal border, after the two inter-
national tribunals dealt with the
border question, Pakistan whipped
up this dispute about Hili and Beru-
bari. Our Externa] Affairs depart-
ment became wise and made a sort
of package deal with regard to the
eastern border. Pakistan give up its
dispute with regard to its claims on
Hili and we had to surrender half
of Berubari. That is one experience.

Then the history of the Indus
Waters dispute is there. That was a
question over which, as President
Ayub Khan has said in his autobio-
graphy, he was prepared to go to war
with India.

In regard to the Ganga waters,
although I am a layman with regard
to irrigation engineering and all that,
I know this much that whoever
knows about East Bengal knows that
irrigation waters is no problem so
far as it is concerned. They came up
with the Ganga-Kobadak project and
are now talking of the Sanra barrage
project. News has already appeared
in the Pakistan press that they have
approached the World Bank on this
issue. In the case of the Indus
waters, we had only the pressure of
the USA and the World Bank upon
us; this time it wil] be the pressure
of the Soviet Union too added to
that. All thig is surely coming. It
ig no use the Prime Minister or the
Deputy Prime Minister coming here
and telling us that there is ng kind
1051 (Aj) LSD—I6.
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of pressure, that we are not going
to accept the suggestion of arbitra-
tion or anything of the kind. If past
experience is any guide, it is as sure
as anything that over this matter we
are in for serious reverses. I need
not dilate on the importance of the
Ganga barrage project, everybody
knows that. On it the future of the
port of Calcutta and the future eco-
nomy of Eastern India depends. Two
thirds of the work is already com-
pleted. Now if due to Soviet pres-
sure or some kind of foreign pressure
we agree to accept this matter as a
dispute which we have to talk out
with Pakistan. then we are surely
facing a serious threat to our econo-

.mic future.

In all these matters, in our rela-
tions with Pakistan, in our relations
with big powers, somehow or
other I feel that our policy makers
are guided by dogma. Mr, Ramamurti
and Mrs, Tarkeshwari Sinha referred
to rigidity of approach. I do not Eay
rigidity of approach. If the history
and experience of the past twenty
years is any guide, it is sheer com-
placency and nothing else. For the
past three years, even before Tash-
kent, there have beepn sufficient indi-
cations that Soviet policy vis-a-vis
India and Pakistan was changing.
The Soviet Union still remains a
friend and there is no doubt about
the fact that he have an abiding inte-
rest in the continuing friendship of
the Soviet Union, but have the Ex-
ternal Affairs Ministry been vigilant
enough, have our diplomats been
vigilant, have our Government been
vigilant? Why were these changes
not followed, why were counter
moves not taken? It has been said
that we have lost our manouver-
ability. Why have we lost it? Because
we have lost our leverage in Foreign
Aftairs,

The Prime Minister has referred

‘to the fact that the old bi-partisan

division of the world is no longer
there, and even people belonging to
former rival blocs are interested in
making friends with the members of



451 Soviet Arms JULY 22, 1968 Supply to Pakistan (AM) 452

[Shri Tridib Kumar Chaudhuri.]
the other bloe. That ig quite true,
but at the same time it is also true,
a hard reality, that people, parti-
cularly big powers, do not sell arms
to other countries only in order to
foster peace. So we must be bold
enough to tell the Soviet Union that
their decision to sell arms to Pakis-
tan will not be in the interests of
peace or lessening of tension in the
Indo-Pak sub-continent. As we did
in the past in the case of U.S.A. when
U.S.A. entered into a military alliance
with Pakistan, in the case of the
Soviet Union also, when their decision
goes against our vital national secu-
rity interests, whether in the matter
of defence or in the matter of our
vital waterways which we regard as
our life line, we shoulq give them
sufficient indications and also let them
know that we shall make counter-
moves and find a remedy.
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SHRI SURENDRANATH DWIVEDY
(Kendrapara): Mr. Deputy-Speaker,
Sir, when this report of the decision
of Soviet Russia to supply arms to
Pakistan was made public, we all
thought and the ecountry reacted like
that, namely, that a situation has
arisen which is probably more geri-
ous than what happened ip 1962
when China committed aggression.
This is a situation where we thought
the whole country will stand as one
man and show nationa] solidarity to
meet the new situation. So we ex-
pected that—and some of us suggest-
ed—it ig good that the President of
the country who at this moment in
Soviet Russia was having talks with
the Soviet leaders would report to
the nation through Parliament. This
is a national question; it is not e
question to be decided by an Ad-
journment Motion or a no-confldence
motion. We agree entirely that it
affects the entire nation. Therefore,
we expected that at least we shall try
to evolve a national consensus on this
issue and then change our entire
policy and strategy, whatever it is,
according to that formulation. But I
am Sorry to say—and I am now con-
vinced after what has been said and
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[Shri Surendra Nath Dwivedy.]

what has happened in the course of
the last few days—that so long as
this Government is in charge of our
foreign policy, this country is not
going to have any independent policy

whatsoever, If it has anything, it is
subservience to some country or
other. That is very clear now,

It is very clear because the Prime
Minister, as you all remember, also
reacted; that this decision is fraught
with great danger. Now, she is not

even prepared to say what is the
danger now, It is good that Shri
Morarji Desal, the Deputy Prime

Minister, now admits that there is a
shift in policy so far as the Soviet
Union is concerned. You know that
nobody amongst those who have par-
ticipated in this debate, either this
side or that side, hag questioned the
wisdom of the Soviet Union to sell its
arms to any country. We have no
quarrel with the Soviet Union in that
regard. Nobody is pgoing to guestion
that. But what we are questioning is,
why is it that Soviet Russia which
has all along stood behind ug has
taken this new policy. If it is a «hift
as has been admitted—I do not know
whether the Prime Minister also
agrees with the Depu‘y Prime Minis-

ter if it is a shift—when did the
Government realise that there has
been a shift? The Prime Minisier

says she does not know the guantum:
of supplies; she is not aware of any
such thing. And then in the confe-
rence when they met the Opposition
Jeaders—unfortunately I was not there
—she is reported to have said that
it did not come to them as a surprise.
1f it did not come to you as a sur-
prise, when did you first know about
this move? Will they tell us? I want
to know if there was any talk—as
early as in 1966 they met in Tash-
kent—bztween Kumaramangalam, our
<Chief of the Army Staff, and Soko-
losky and is it a fact that it was
hinted then that they are going to
:supply arms to Pakistan?

I want to know whether it is not
a fact from the time when Mikoyan
visited this country in the year 1964
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there has been a shift in the policy
of Soviet Russia and no longer
Soviet Russia was to us what it was
before? Did they not press that we
should have some rapproachement
with Pakistan? The Deputy Prime
Minister asserts  that we are never
amenable to internationa] pressure.
But the fact is that you have done
anything at any time, it is by the
pressure brought by the other coun-
tries.

Shri Vajpayee and other hon.
friends here know what was behind
the Tashkent Agreement. When the
late Shri Lal Bahadur Shastri went
to Tashkent he had a meeting with
the leaders of the Opposition. He
was frank enough to admit certain
things. He made a promise tc the
country that we will never vacate
that area of Haji Pir, etc. By that
time if was known that American
was not helping wug in the Paistan
war and they were no longer with
us. Therefore, we were solely depen-
dent on Russia. When a pomted
question was put to him Shri Lal
Bahadur Shast'i had the sincerity to
admit before us that he could demand
a no-war pact and many other things
but if Russia alse wanted that we
skould somehow or other come to an
agreement with Pakistan then prob-
ably it wil] be difficult for him to
assert his own point of view. That
made him, ultimately, to agree to the
Tashkent Declaration and that prob-
ably was the cause. of his death.

Therefore, let us admit that we are
not in a position to say what we want
to say. Shri Morarji Desai speaks of
‘strong language’. The resolution
which the PSP initiated before and

wanted this House to adopt said:
“This House regrets.....”. That did
not condemn anybody. Is “regret”

strong language? The meaning of the
word “regret” in the Dictionary
is: “distress or disappointment”.
Even that much you are not
prepared to say. You are saying
that wyou are unhappy and you
are saying some other things, but you
do not want this sovereign Parlia-
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ment, which ig the nations voice, to
assert that we regret. Let us not
hide facts. If you are following
Gandhiji’s honesty, let us honestly
-admit that we are in such a position
today that we cannot even speak out
our mind freely against Russia. This
wil] be a clear admission of facts
because it is known now that so far
as Russia is concerned we cannot do
that, I do not grudge it. It is good.
When we were in difficulty Russia has
extended to us cooperation in diffe-
rent fields. There is no quarrel about
it. But what has happened to our
position. In the matter of defence we
are dependent. How can you say
anything against Russia when even
in the Fourth Five Year Plan we are
expecting aid to the tune of Rs. 250
crores and Russin will assist us in 50
projects? In 1959 we had trade with
Russia to the tune of Rs. 18 crores
whereas in 1967, according to Govern-
ment figures, it is to the tune of
Rs. 170 crores. This is apart from the
other big industries in which they are
collaborating with us. Now they have
promised to develop even trade rela-
tions in industries in which we are
in great difficulties. Therefore, we
are in such a helpless and miserable
position that we are not in a position
even to speak out our mind freely.
When this country is reduced to this
position, I do not think it can ever
remain free.

When I say this, I am speaking with
some amount of grief. Because, we
always shout about non-alignment.
Shri Morarji Desai asserts that this
Parliament has not rejected it and
the country has stood behind it. But
what is the meaning of non-align-
ment? Ag the Prime Ministar her-
helf says, the whole international
policy of different countries todiay is
in a fluid condition. Yet, we parrot-
like chant the mantram, non-align-
ment. What is the use? We wan: an
active and positive policy. Merely by
shouting non-alignment you do not
help anybody; in fact, you harm your-
self. Russians now pretty well that
these people will not raise their
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finger, whatever else they may do.
That is why they are treating you
like this. It is not a question of ideo-
logy. Pakistan does not believe in
any ideology. Yet, you have to ad-
mit, the diplomacy o¢ Pakistan has
beaten you hollow.
-
I know with what pains Shri Dange
was speaking in this House. He had
no case. He was telling us how others
have reacted. But I observed ihat he
never told us what his own reaction
is and what are the intentions of
Soviet Russia in giving aid to Pakis-
tan at this moment. Is it to expand
the relationship of amity between
India and Soviet Russia, by arming a
war-like aggressor, Pakistan? Is that
the intention? They are now equat-
ing India with Pakistan,

Therefore, in a situation like this,
let us think seriously. Though we
are not facing it now, it ig very obvi-
ous that we have to face a very seri-
ous situation jin the near future,
because I feel and I believe by this
arms aid, or sale (whatever you may
call it) the threat to our security.
even aggression by China and Pakis-
tan collaborating with each other, ig
coming ncarer. In such a situation
the whole country has to be united.
This Government must also declare
that its reading of the situation is as
we see it. That is needed today.

This adjournment motion, which
has been brought here today, could
have been avoided. It has been
brought forward because the way in
which the Government ig behaving
makes them deserve censure. At
the same time, we must point out to
them that they have to change their
policies and change their ways.

SHRI TENNETI VISWANATHAM
(Visakhapatnam): Mr. Deputy-
Speaker, Sir, a great deal of ground
has already been covered and so I
will not take much time. From a
message dated 14th July from Moscow
we have got the information: “Russia
will inform us before supplying arms
to Pakistan,” This ig a UNI message.
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[Shri Tennati Viswanatham]
Surely, the correspondent was very
near our President at that time.

19 hrs.

This morning in the statement given
by the Prime Minister we were told
that three weeks prior to this day, the
Soviet Government had already in-
formed our Government that there
would be some kind of military help
and supply of arms to Pakistan by
the Soviet Union.

Now, the question before us is:
“What has our Government been
doinz in the interval” Apart from the
question of the shift in Russian policy
which has been taking place for some
time, this is a definite act about which
our Government had information,
according to their statement, nearly
three weeks prior to date.

The Prime Minister in the same
breath also says that she does not
know whether actually an agreement
has been made or about the nature or
quantity of the arms to be supplied.
Is that a statement which Members
of this Parliament expected from the
Prime Minister of this coutry in the
present contrast? That is our great
difficulty.

1 agree with all those who say that
hard words and harsh words against
a friendly country should not be said
and that we should =avoid noconfi-
dence motions and adjournment
motions. But, who brought about this
gituation? ‘What was the difficulty
for the Prime Minister to disclose a
little more about what has been hap-
pening in and around our country?
It is good of her that she has told us
about the contents of the letter that
she addressed to the Prime Minister
of the Soviet Union. But what is the
consequence?  What is the subse-
quent action? What has she to say;
what has this Government to tell the
people of this country? In this situ-
ation what is the policy which they
want to follow? Is it simply saying,
“Let us stand united and do not make
politics out of it"? The Government
bring about a situation, a crisis, and
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then says, “Do not make politics out
of it.” That has been always the
case with this Government,.

No one is going to make politics out
of this. But when we go back and
when our friends ask us, “You 500
chosen Members of this nation, you
have gone to Delhi; what is the pre-
sent position; where are we; do we
get apgression again from Paistan?”,
what is the answer which we cculd
give to them with knowledge?

Today the Prime Minister has spo-
ken not only to us but to all the 500
millions of this country. They will
be anxiously looking into the news-
papers tomorrow morning tp see what
she has said here. What is there in
the statement which can enthuse this
nation? The nation had been struck
aghast when the news of arms sup-
ply to Pakistan came in the present
context of political events and in the
context of the helpful way in which
Russia had been acting towards India
all these years. Therefore what is it
that she wants the people of our
country to understand now after this
adjournment motion or after the
statement which has made? People
are anxious to know what this Gov-
ernment ig going to do.

Will this Government do anything?
Will it always remain silent until all
the forces gather against us, streng-
then Pakistan by complacence, streng-
then our enemies by complacence,
allow by our complacence another
Mizo Government, underground Naga
Government to grow with the help of
China and from an exile government?

Although she knew for three weeks
that arms would be supplied—the
Soviet Government had informed her
about this—nothing has been done.
It is thig story of complacence that is
the tragedy of our presentday politi-
cal life in the country,

As one friend has said, and it is
true, that we cannot have an indepen-
dent foreign policy because we have
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no independent economic life. But
whose folly is this? After indepen-
dence, instead of strengthening the
country ourselves, the Government
went on depending upon others and
they thought that it was @ very good
game to get help from everybody.
The Government thought mnothing
about our own self-reliance and of
taking measures which could go for
a self-reliant economy or defence.
The Government went from nation to
nation just like some
man and we always felt, that whena
nation wanted to give help we were
a nation commanding credit in the
world.

Now, we are in a desperale posi-
tion. The Finance Minister always
says that our economy is ip a des-
perate position but we are going to
come round the corner. Which is
the corner we are going to come
round? Everybody agrees that the
situation is dangerous. If the Gov-
ernment at least took the situation as
not so serious, I would have under-
stand. But the spokesmen of the
Government have said that the silua-
tion is serious. That is why I oxpect
the Prime Minister to take the entire
House into confidence. Instead of
inviting an adjournment motion or a
No-Confidence motion or even a Call
Attention notice, Government should
have come with a proposition, on their
own, laying down the policy and
saying: ‘This is the policy, this
j& the position and these are the
steps which have to be taken” This
i what the nation expected of the
Government,

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): Mr.
Deputy-Speaker, Sir, we have had ane
more occasion on which the same
sort of arguments have been put
forward. I had presumed that the
reason for this debate was the pro-
posed Russian arms supply to Pakis-

improvident.
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tan. But it was used to talk gbout
all types of things including trade
and commerce, as Shri Piloo Mody
did. We have one Member of the
Swatantra Party supporting non-ali-
gnment while we have the mover of
this adjournment motion, Shri Piloo
Mody, speaking against it. At the
same time, it was said that it is Pak-
istan’s effort to become non-align-
ed that has helped her.

I was pleasantly surprised to hear
Shri Piloo Mody regarding the UAR
as a model when he spoke sbout a
particular deal.

19.06 hrs,
[MR. SPEAKER in the Chair].

SHRI RANGA: He said that
Nasser is more intelligent than you.

SHRI HANUMANTHAIYA: It isin
very bad taste to compare like that.

SHRIMATI INDIRA GANDHI: The
point to be considered with regard to
foreign collaboration is not the
terms which are being given, or being
got, but what the long-term conces-
sions are and what will be the long-
term economic as well as political
consequences to the country. I had
certainly thought that Shri Piloo
Mody would have a sense of respon-
sibility and would not throw his con-
siderable weight in support of such
fallacious arguments. The Deputy
Prime Minister has replied to some
of the points which he made. If we
go into the facts, the situation can be
made very clear and the fallacious-
ness of his arguments would be
proved. But thig is not a debate on
economic affairs. I do not think it
would be proper to take the time of
the House on these matters.

The peculiar aspect of this debate
is that most of what has been said
about the main subject, thet is, the
Russian arms supplied Pakistan, is
in support of what I have already
said on the subject that is, the con-
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cern with which we view it and the
likely effect on Pakistan having this
sort of encouragement. Many of the
questions which were raised have al-
ready been replied io in the morning.
For instance, as to the gquestion of
why we did not want to accept the
resolution, it was not a question of
quarrelling ~ with the words of the
resolution but with the very idea of
it and whether, for the first time in
its history, Parliament should pass
such a resolution with regard to anly
one of the many countries from which
Pakistan has been buying arms, spe-
cially when it has been receiving
gifts of arms in vast quantities from
other countries, That was the ques-
tion there. It was pot a question of
words as has been made out by Shri
Dwivedy’s party

We have heard the usual arguments
about being pressurised, and one hon.
Member went to the extent of saying
that/ even when a delegation Boes
somewhere, it is because of pressure.
I think, the pressure is from the other
side, that is, not those who invite but
those who want to go. Delegations
go where there are invitations and I
do not know of any invitations from
other countries such as the U.S.A. or
any other country which have been
refused. (Interruptions).

SHRI PILOQ MODY: Tourist ones.

SHRIMAT] INDIRA GANDHI: That
is a matter of opinion.

Another question which secms to be
a matter of opinion here is the defi-
nition of ‘non-alignment’. Today we
have seen that every party has given
its own version of what ‘non-align-
ment' ghould be. That, of course, was
to be expected. . . .

AN HON. MEMBER: Let us now
hear yours.

SHRIMAT] INDIRA GANDHI: 1
have given my version at every
single debate and I shall give it again.
Do not think that you are zoing to
escape it even if you want to.
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Anyway I have welcomed this
debate as I do any other debate
because it does give the opportunity
for us to re-state our position and it
is of gpecial importance at this
moment when public opinion is dis-
turbed and concerned.

The conduct of foreign affairs in a
demaocratic society is always a difficult
problem., Many things beceme more
difficult because of the constant pub-
licity. . . .

SHRI PILOO MODY: Pressures.

SHRIMATI INDIRA GANDHI: No
‘pressures’ much ag you would like 1o
get me say that, but you are not going
to succeed.

Even the countries which have a
long history and tradition of modern
Parliamentary institutions have not
been able to find a real, satisfactory
answer to this problem, because the
issues we face are complex and many
relevant factors are hidden or obs-
cure even to specialists, to say nothing
of lay people. On top of this, this is
a subject, in dealing with which there
are always many prejydices and mis-
conceptions. Any responsible person,

-and more particularly the Govern-

'‘ment, has to deal with these mat-
ters in a spirit of discretion and with
some reticence because other govern-
ments and other nations are involv-
ed and any loose or unguarded words
would easily harm the very interests
which we have to protect. But hap-
pily we are functioning as a demo-
cracy and the public i mnot only
entitled to take active interests in
foreign affairs and foreign policies,
but we are glad to say that it is
actually doing so. And it, therefore,
becomes our duty to help to build up
an enlightered  public opinion omn
these matters, specially, as I said, at
a moment like this when this news,
this new development, has caused
such a grave concern amongst the
people. -
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A great many generalisations have
been made, as-is perhaps natural in
a debate like this and as will con-
tinue to be made on a subject as
wide as foreign policy., Some are
sound, some could be accepted with
qualifications and some, if I may say
so with great respect, are completely
pointless, Byt sweeping formuiations,
even if valid in the abstaract, do not
take us wvery far. We have to deal
with concreate situations, 2ach volv-
ing a variety of consdierations and
circumstances.

Many memberg have suggested that
we must have g realislic approach.
It is difficult to say what realism
means in their minds or in their lang-
uage, because, we have seen that each
member described even the existing
situation in a completely different
light from the other.

Some members tried to point out
a difference in what I had saig and
the words the Deputy Prime Minister
used with regard to a shift in policy.
I will just say that while hon. mem-
bers are very happy to talk—and we
like listening to their voices—unfor-
tunately they do not like equally to
listen to ours. Things that have been
sajd again and again on the floor of
the House are completely ignored, as
if they had just never been said at
all. My statement made this morn-
ing and also the remarks on this
subject which I had made in the last
few days talking either to members
of the Opposition or to members of
my own Party, was a description of
the thanging internatiaonal scene. If
a changing scene does not mean
movement, 1 do not know what does.
What I said was that if the Soviet
Union has changeq in some manner.
we must see it in the context of all
the other changes which have taken
place. And when I said that we were
not taken by surprise, it was not that
some definite information had been
given, but because, as hon. members
know, speculation on this matter had
been rife, and we certainly had indi-
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cation that the Soviet Union wanted
to have closer relations with Pakis-
tan, although they assured ug that
this would in no way affect their own
friendship with us or our own inte-
rests. We have no reason to believe
that they would want to injure our
interests in any way.

Friendship is pot exclusive. If ycu
are friends with a person, I do not
think you can prevent that person
from having friendship with ano-
ther person. This is specially so in
the context of the present situation
where as I said this morning, al] the
landmarks of the international scene
which we had considered to be almost
permanent fixtures twenty yearg ago
or even ten years ago are disappear-
ing gradually, and the old tensions
are no longer so sharp. Antagnnisms
which seemed very definite, and even
tense of one bloc or another, are lesy
sharp and pnow even the two super
Powers, the USA and the USSR, try
to multiply their contacts with each
other and to build bridges, regard-
less of jdeological and other differ-
ences, pypassing, the bloc structures.
This has naturally transformed the
scene to a considerable extent. I
cannct say whether this has helped to
reduce tension, but it does seem that
the breaking out of armed conflict
is becoming more difficult, In this,
it seems that the interests of the
Soviet Union and the USA will coins
cide, and this is a factor which must
be welcomed by us.

AN HON. MEMBER:
case of local wars.

Not in the

SHRIMATI INDIRA GANDHI: That
is why I had this morning said that
our concern with this supply of arms
to Pakistan was not because this
would in any way immediately
threaten us or that_we did not fecl
strong enough to deal with any threat
which might emerge, but only be-
cause of its encouragement to a parti-
cular hostile attitude which Pakistan
takes with us,
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In this connection, Shri Ramamurti

made a very interesting point. Obvi-

-ously, we cannot always think in

terms of enmity with our neighbours,

but this is not a new point. Practi~
cally in every debate I have been
saying that we do not take a rigid
attitude on any of these subjects. We
do keep the door open, and the very
fact of our meeting with Pakistan
and discussing various matters shows
that we are willing to discuss items
but naturally there has to be a pro-
per atmosphere, and we cannot ignore
our national intcrests. )

Many speakers have harked back to
the Tashkent declaration, to the
Kutch Tribnual and to many other
things like that. All those matters
have been debated at great length
here and replies have been given, So
there is no point in going into them
again. It may be that some hon.
Members do not approve of what was
done, but to say that we did it be-
.cause somebody was sitting over us
or was forcing us to sign on some-
thing, is I think a very unfair state-
ment to make it is completely base-
less.

I said earlier that when we express
our great concern, and we have done
so to the government of the Soviet
Union in no uncertain terms, it was
more because of this encouragement
which the leaders of Pakistan would
get. This morning I have mentioned
as some hon. Members have also
done, to the speeches made by some
Pakistani leaders which have been
rather hostile and have taken a harder
view than they had been taking late-
1y, but since then another speech has
been made, I do not know whether
we can place reliance on it, but I
learn that the President of Pakistan,
speaking in Teheran, has said that
this deal would cause ‘“no trouble
whatsoever” between his country and
India. I do not know  what this
means, but if it means that he is
going to review ‘his own stand and
‘his country's stand and take a more
friendly attitude, then certainly we
will welcome it. As I have stated on
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many occasions, we would welcome
friendship with our neighbours, but it
must not go against our nationa] in-
terests. I think that within our
nationa] interests there is plenty of
scope for us to normalise our rela-
tions with Pakistan,

I was asked here for my own defi-
nition of our non-alignment, I have
got here a speech which I made on
a previous occasion, I think in April
of this year, where I gave a definition
of our policy. I do not know how
we can change such a policy. If the
hon. Members say that in the imple-
mentation of the policy there has
been rigidity, certainly we can see
how to be more flexible. Another
Member rightly said that for some
reasons, and those reasons were be-
yond our control, we have lost some
of our manouverability. That is be-
cause of aggression on our borders.
That aggression did put us in a parti-
cular situation from where it was not
easy to move around. We did feel
that difficulty but it is something
which we had to face; we cannot
escape. I believe that even with that
difficulty we have been widening our
contacts. This I mentioned also this
morning when I talked about my own
visit to certain countries with which
we had no enmity but also no close
contacts. Similarly the Government
has embarked upon bridge building
activity and I feel that we are gain-
ing new friends and new contacts
and have far closer relations and
understanding on economic co-opera-
tion with many countries.

I had given the definition of our
objective. ... ..

SHRI KANWAR LAL GUPTA: We
remember that.... (Interruptions.)

SHRIMATI INDIRA GANDHI: 1
told you that you cannot escape it. 1
said on 5th April, 1968:

“....I believe that where there
is friendship we must enlarge it,
where there is indifference, we
must remove it, and where there
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is hostility, we should try to blunt
it. What are permanent and set
are certasin values and interest
about which we cannot compro-
mise.”

“This is a statement of policy and I
do not see how any Member can
quarrel with this objective. I feel
that I have answered al] the points. ...

SHRI M. L. SONDHI: What about
Eastern Europe where something has
happened? The new winds of change
in Eastern Europe? Czechoslovakia?

SHRIMATI INDIRA GANDHI: I
have said on a previous occasiop that
I am always happy to be reminded
of any omissions by our foreign
affairs expert! Eastern Europe was
the very first place to which 1 gave
consideration. Hon. Members  will
remember that my first foreign tour
practically not my first but it was the
first one really embarked on my own
because the other was a previously
committed one was to the Eastern
European countries. On my return
I informed the House about the winds
of change and how these countries
were trying to evolve their own per-
sonalities, individualities and identi-
ties. This process is continuing. The
situation in Czechoslovakia is fluid
and they are trying to come to a
setilement of what their relationship
should be with the Soviet Union.

SHRI KANWAR LAL GUPTA:
‘What is your reply about Czechoslo-
vakia? What is your attitude and
what is your policy?

SHRIMAT!I INDIRA GANDHII:
There is no question of having any
attitude at this moment. There are
certin problems. We believe that
every country should sort out its
problems.

SHRI KANWAR LAL GUPTA:
‘Russia should not interefere in their
affairs.
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INDIRA GANDHL
(In-

SHRIMATI
“Why only Russia? Nobody....
terruptions.)

SHRI M. L. SONDHI: Pandit Nehru
expressed our' sentiments, as you will
remember, in a letter to the Man-
chester Guardian.... (Interruptions.)
I do not see why the Congress Party
should not be true to their ideology
and uphold it. What is their hesita-
tion about it? I am asking a clari-
fication of what the hon. Prime Min-
ister has said. She remembers
Prague and Czechoslovakia. Why
does she think that it is a far away
country? That wag said by Chamer-
lain.

SHRI KANWAR LAL GUPTA: She

is not clear at all. She must be clear.

SEVERAL HON. MEMBERS rose—

MR. SPEAKER: The Prime Minis-
ter is on her legs. May I request
all the hon. Members to sit down?
(Interruption),

SHRIMATI INDIRA GANDHI:
At the end I only wanted to say
there was a lot of . rumbling and
thunder before this session met. But
we found that even Shri Madhu
Limaye could not evoke the usual fire
in hig speech. That just shows how
hollow were the arguments used by
the hon. Members of the Opposition.
I hope that, after having said all that
they had in mind, they wil] now
withdraw the Adjournment Motion.

SHRI PILOO MODY: Mr. Speaker,
Sir, I am really very unhappy at the
debate that has taken place today, A
perfectly sound resolution was offer-
ed to this Government, and in this
respect my work has been made very
easy by what Shri Surendranath
Dwivedy has sald before me, a very
simple, a very innocuous—if I may
say so with some apology to my friend
Shri Nath Pai—and a very straight-
forward resolution was offered to this
Government so that it would be pos-
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sible that in matters of such grave
importance, this courtry can present
a solid, a united attitude in the face
of a danger that we had already once
experienced. When Pakistan attack-
ed us, we know that this country
had to suffer. It was all very well,
during the days when arms being
supplied, for a great many people
including Jawaharlal Nehru to shout,
and he carried on endlessly for
months on end, against the American
gift to Pakistan. But that was the
opint at which some consensus should
have been developed. Yes; when the
war came and Pakistan was right at
our door-steps, at that time we all,
out of the good instincts of our own
heart, combined together ang we
fought a valiant war. But this at
best was a rearguard action. The
time to shout is when the potential
for such threats is first discovered.

I was not happy about moving this

Adjournment Motion nor was anybody
else on this side. But if we cannot
even get this Government to say that
“we regret the decision of the Soviet
Union”, if we are so pusillanimous
that we cannot even “regret” some-
thing that the Soviet Union has done,
this js the nadir of our courage? You
could not muster that courage? Here
is a mammoth, monolithic party which
is going to join hands, and the accu-
sation made against the Opposition is
that when you have a vote of censure
you unite them. I am not the consci-

ence-keeper of these people. Let
them vote anyway they like. But
this does not in anyway affect me.

What I wanted to say, I have rsaid
earlier. But I would have accepted
their resolution because it would have
shown that India is one country, What
is the use of spending lakhs of
rupees in Srinagar, mouthing a lot of
sanctimonious nonsense, if you do not
believe, if you do not feel that this
country is one? Everything in this
country has been reduced to teri or
meri. This Congress party thinks
that everything is ours and every-
thing that is not ours is not to be con-
sidered. What was wrong in this re-
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solution? Ang the argument that has
been presented by the Prime Minis-
ter was that this was' a novel innova-
tion in parliamentary procedure. Sir,
we are here innovating parliamentary
procedures every day. Who is if,
either here or on the other side of
you, who is in any way conforming
to parliamentary procedures as they
exist? And what is the resolution of
the House at which the Soviets are

_going to be so flabbergasted, by the

unusual procedure we adopt, that they
are’ going w cut off our aid, cut off
our economic projects and cut off our
factories and mills in which they have
helped us?

But, coming to the debate itself, what
was the purpose of whatever 1 said?
1 have been accused of saying that I
am not in favour of non-alignment.
First of all, I did not say it. Had I
said it, I do not care, for the simple
reason that I do not think any foreign
policy should have a lavel put on it
ahead of time. Every foreign policy
should develop on the very simple
grounds of self-interest and we must
not talk about non-alignment as if it
is the sacred cow of this country.
I would very much like you, Sir, to
put a piece of blank paper in front
of the Treasury Bench, let alone the
benches._ behind it, and let them each
write out what they think about non-
alignment. I guarantee that you
will get 57 answers from them; and
to accuse us that we do not know
what non-alignment means is actualy
fantastic. It is quite true we do not
know. If they do not know, how can
we?

What have I said? Everything that
I said today in my speech earlier, in
moving the motion, was a pointer as
to where this Government had sacri-
ficed the country’s self-interest. I
have not at any time made any refer-
ence to show that the Soviet Union
has always done this to us. We have
received several good offers from the
Soviet Union. We have also received
severa] bad offers from the Soviet
Union. I have only categoriseq those
bad offers, that I know of from per-
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sonal knowledge. Surely there are
severa] other bad offers they know
of from their personal knowledge
which, unfortunately, I was not able
to bring forward today. And, this
was the purpose of the Adjournment
Motion. Because of some reason un-
knowp to me and to a great many of
us, agreements are made which are
not favourable to us. Therefore, one
raust obviously ask the question,

‘why?’. If one cannot get a simple
answer then one must attribute
motives. 1 asked the Prime Minister

certain simple questions. She has not
bothered to reply. I do not blame
her; she is probably embarrassed.
But when we have a debate of this
nature and we have dozen of speakers
getting up and trying to defend the
indefensible, one thing should be de-
manded at least by you, Sir, that (a)
they first hear the speeches made and
(by that they understand whatever is
said. Having been armed with these
two potent weapons, not supplied by
the Soviet Union or the United States
but endowed from heaven, it would be
possible then to debate somewhat
more lucidly.

My hon. friend, Shri IHanumanth-
aiva refused to live up to his name
and therefore I shall not deal with
what he said. But we had a very
angry lady also, to whom no matter
who said what it was always attri
buted to Piloo Mody. I can only
leave this motion in the hope that
this preying on the mind of hers of
Pilooo Mody will give her sweet
dreams and not nightmares,

As for my dear friend, Shri Dange—
1 have been acused of having made
it possible for him to come to Parlia-
ment—he says he believes in logic.
“That is his strong point!
cess of logic, he has built a house for
me, the house of Modys. There is
the house of Tatas, there is the house
of Birlas, I believe there is even &

In the pro--
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house of Patanwala in Bombay. Now
there is a house of Modys from which
I am supposed, single-handedly, to
defeat the Soviet Union and bring
American imperialism into this coun-
try. He also laid claim that he knew
the difference between junk and good
machinery. I do not think that even
he should credit himself with that
capacity. Whatever other things he
said about me and my family, I think
would be best left unanswered. I am
not too keen on having a very close
look at his own pedigree.

Coming back to the problem of

Soviet arms to Pakistan, as I
said, I am a very unhappy man
today, because I should have ex-
pectedq that these people, whom
I do not treat differently—they
are human  beings; fire burns
them, water wets them—I should

have expected that by our reasonable
dialogue, such as this, we might have
been able to persuade them ang to
get them agree to something so that
we can all say: “Yes, we are all
Indians, we think alike when it comes
to matters endangering the security
of our country”. Unfortunately, I
have come to the firm conclusion
after today that the only thing ob-
sessing the minds of these people is
what endangers the security of ihe
Congress Party. And as I look around
these expectant faces the only con-
clusion that I can draw is that what
shows on these boards will not have
been of any significance whatsoever,
it will only prove that a great many
people wear their hearts in their
bellies.

MR. SPEAKER: The question is:

“That this House do now ad-
journ'.

The Lok Sabhg divided;
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Division No. 2]

Ahmed, Shri J.

Amat, Shri D.

Amin, Shri R. K.

Berwa, Shri Onkar Lal
Chaudhuri, Shri Tridib Kumar
Chauhan, Shri Bharat Singh
Chittybabu, Shri C.
Dandeker, Shri N.

Deb., Shri D. N.

Deo, Shri R. R. Singh
Devgun, Shri Hardayal

- Dhandapani, Shri

Dipa, Shri A,

Dwivedy, Shri Surendranath
Gowd, Shri Gadilingana
Guha, Shri Samar

Gupta, Shri Kanwar Lal
Jha, Shri Shiva Chandra
Joshi Shri §. M.

Kachwai, Shri Hukam Chand
Kameshwar Singh, Shri
Kandappan, Shri S.

Kapoor, Shri Lakhan Lal
Kothari, Shri S. §.
Koushik, Shri K. M.
Kripalani, Shri J. B.
Kuchelar, Shri G.

Kunte, Shri Dattatraya
Limaye, Shri Madhu
Madhok, Shri Bal Raj
Maiti, Shri S, N.

Achal Singh, Shri \
Adichan, Shri P. C.
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad

Ahmed, Shri F. A.
Ankineedu, Shri

Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Barua, Shri Bedabrata

AYES

[19.44 hrs.

Majhi, Shri Mahendra
Meena, Shri Meetha Lal
Misra, Shri Srinibas
Mody, Shri Piloo
Mohamed Imam, Shri J.
Naik, Shri G. C.

Naik, Shri R. V.

Nath Pai, Shri

Nihal Singh, Shri
Parmar, Shri D. R.
Puri, Dr. Surya Prakash
Ramani, Shri K.

Ranga, Shri

Ray, Shri Rabi

», Samanla, Shri S. C.

.

Sequeira, Shri

Sezhiyan, Shri

Shah, Shri T. P.

Sharma, Shri N. S.
Sharma, Shri Ram Avtar
Sharma, Shri Yajna Datt
Shastri, Shri Prakash Vir
Shastri, Shri Sheopujan
Sivasankaran, Shri
Solanki, Shri P. N.
Somani, Shri N, K.
Sondhi, Shri M. L.
Tapuriah, Shri S. K.
Vidyarthi, Shri R. S.
Viswanatham, Shri Tennetj

NOES

Baswamt, Shri

Bhagat, shri B. R.

Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bhattacharyya, Shri C. K.
Birua, Shri Kolai

Biswas, Shri J. M.

Bohra, Shri Onkarlal
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Chanda, Shri Anil K.
Chandra Shekhar Singh, Shri
Chandrika Prasad, Shri

Chatterji, Shri Krishna Kumar

Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.
Chavan, Shri Y. B,
Choudhary, Shri Valmiki
Damani, Shri S. R.
Dange, Shri S. A.

Das, Shri N. T.

Dasappa, Shri Tulsidas
Dass, Shri C.

Deoghare, Shri N. R.
Desai, Shri Morarji
Deshmukh, Shri B, D.
Deshmukh, Shri K. G.
Deshmukh, Shri Shivajirao, S,
Dhillon, Shri G. S.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Ering, Shri D.

Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ganga Devi, Shrimati
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri Parimal
Govind Das, Dr.

Gupta, Shri Indrajit
Gupta, Shri Lakhan La]
Gupta, Shri Ram Kishan
Hari Krishna, Shri
Hazarika, Shri J. N.
Heerji Bhai, Shri

Hem Raj, Shri

Igba] Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri

(AM.
Janardhanan, Shri C.
Jharkhande Rai, Shri
Kahandole, Shri Z. M.
Kamala Kumari, Kumare
Karan Singh, Dr.
Kasture, Shri A. S.
Katham, Shri B. N.
Kedaria, Shri C. M.
Kesri, Shri Sitaram
Khan, Shri Latafat All
Khanna, Shri P. K.
Kinder Lal, Shri

Kotoki, Shri Liladhar
Kripalani, Shrimati Sucheta
Krishna, Shri M. R.
Kuree], Shri B. N.
Laxmij Bai, Shrimati
Madhukar, Shri K. M.
Mahadeva Prasad, Dr.
Maharaj Singh, Shri
Mahida, Shri Narendra Singh
Malhotra, Shri Inder J.
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Mangalathumadam, Shri
Marandi, Shri

Master, Shri Bholg Nath
Meghachandra, Shri M.
Mehta, Shri Asoka
Mehta, Shri P. M.

Menon, Shri Govinda

Minimata, Shrimati Agam Dass Guru

Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mohammad Yusuf, Shri
Mohinder Kaur, Shrimati
Mrityunjay Prasad, Shri
Mukerjee, Shri H. N.
Mukerjec, Shrimati Sharda
Naghnoor Shri M. N.

Naidu, Shri Chengalraya
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Nair, Shri Vasudevan
Nanda, Shri

Nayar, Dr. Sushila
Oraon, Shri Kartik
Pahadia, Shri
Palchoudhuri, Shrimati Ila
Pandey, Shri K. N.
Panigrahi, Shri Chintamani
Pant, Shri K. C.
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri
Pate], Shri Manibhai J.
Pate], Shri Manubhai
Patel, Shri N. N.

Patil, Shri A. V.

Patil, Shri C. A.

Patil, Shri Deorao
Patil, Shri S. D.

Patil, Shri T. A.
Poonacha, Shri C. M.

Pramanik, Shri J. N.
-Prasad, Shri ¥, A.

Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shr:
IRajasekharan, Shri
Raju, Shri D. B.
Ram, Shri T.

Ram Dhan, Shri
Ram Dhani Das, Shri
Ram Sewak, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri

Ramshekhar Prasad Singh, Shri

Randhir Singh, Shri
Rane, Shri '

Rao, Shri Jaganath
Rao, Dr. K. L.

Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V. K. R. V.
Reddi, Shri G. S.

Reddy, Shri P. Antony
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Reddy, Shri Surendar
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. S. K.

Saleem, Shri M. Y.
Salve, Shri N. K. P.
Sambhali, Shri Ishaq
Sanji Rupji, Shri
Sankata Prasad, Dr.
Sapre, Shrimati Tara
Sayeed, Shri P. M.

Sen, Shri Dwaipayan
Sen, Shri P, G.

Sen, Dr. Ranen

Sethi, Shri P. C .

Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shah, Shri Shantilal
Shambhu Nath, Shri
Sharma, Shri D. C.
Sharma, Shri M. R.
Sharma, Shri Yogendra
Shastri, Shri Ramavatar
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T. M.

Shinde, Shri Annasahib
Shinkre, Shri

Shiv Chandika Prasad, Shri
Shukla, Shri S. N.
Shukla, Shri Vidya Charan
Siddheshwar Prasad, Shri
Singh, Shri D, N.

Sinha, Shri Mudrika
Sinha, Shri R. K.

Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkeshwari
Snatak, Shrj Nar Deo
Sonar, Dr. A. G.
Sonavane, Shri

Supakar, Shri Sradhakar
Surendra Pal Singh, Shri
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Suryanarayana, Shri K.
Swaran Singh, Shri
Tarodekar, Shri V. B.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tula Ram, Shri
Uikey, Shri M. G.
Veerappa, Shri Ramachandra
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Verma, Shri Prem Chand
Virbhadra Singh, Shri
Yadav, Shri Chandra Jeet
MR. SPEAKER: The result* of the
division is; Ayes—61; Noes—208.

The motion was negatived.
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19.47 hrs.

REQUISITIONING AND ACQUISI-
TION OF IMMOVABLE PROPERTY
(AMENDMENT) BILL—Contd.

MR. SPEAKER: Shri C. C. Desai to
continue his speech. He is not present.
Then, Shri Kanwar Lal Gupta.

5t AT WIS TRA ;. HETW AERA,
oY fat grew & ATAY TaT AT R, K
W [0 73 & fag & gar g
& ... ;

MR. SPEAKER: He wmay continue

tomorrow. The Hpuse gtands
adjourned to meet again tomorrow
at 11 AM.
1948 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, July
23, 1968|Sravana 1, 1890 (Saka).

*The following Members

also recorded their votes:—

AYES: Sarvashri Yashwant Singh Kushwah, S. M. Krishna, Raghughir

Singh Shastri and K. P. Singh Deo.

NOES: Sarvashri
Asghar Husain.

Hanumanthaiya, Naval Kishore Sharma, Tamagkar and
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